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 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr.  Spraxer  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Ganga  Barrage  Scheme
 +

 :

 s.  0.  Samanta:
 Shri  Subodh  Hansda:
 Shri  8,  M.  Banerjee:
 Shri  Tangamani:

 *2°404  Shri  A.  K.  Gopalan:
 Shri  Sadhan  Gupta:
 Shri  Muhammed  Elias:
 Shri  Bimal  Ghose:

 i  Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  58  on
 the  2lst  November,  958  and  state:

 (a)  whether  the  Ganga  Barrage
 Scheme  has  since  been  submitted  for
 financial  scrutiny;

 (b)  whether  further  anvestigations
 have  also  been  completed;  and

 (c)  the  position  of  the  scheme  as  it
 stands  at  present?

 The  Minister  of  Irrigation  and
 Power  (Hafiz  Mohammad  Ibrahim):
 4a)  to  (c).  Technical  examination  of
 the  Ganga  Barrage  Scheme  has  been
 completed.  Certain  further  investiga-
 tions  and  model  experiments  are,
 however,  in  hand.  The  whole  case  is
 before  Government  for  consideration
 af  the  complicated  technical,  financial
 and  other  issues  involved.
 308  (Ai)  LSD—i
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 Shri  8,  C.  Samanta:  In  reply  to  the
 question  in  November  last,  we  were
 told  that  only  financial  scrutiny  is
 necessary,  and  other  examinations
 have  been  done  I  wanted  to  know
 whether  that  financial  scrutiny  has
 been  finished.

 Hafiz  Mohammad  Ibrahim:  Financial
 examination  will  follow  when  these
 examinations  which  are  referred  to  in
 the  answer  are  completed

 hri  Subodh  Hansda:  May  I  know
 whether  it  is  a  fact  that  a  Dutch
 expert  came  to  India  to  re-investigate
 the  Ganga  Barrage  and  if  so,  what
 was  the  opinion  of  that  expert?

 Hafiz  Mohammad  Ibrahim:  Yes;
 Dr  Hansen  of  Germany  came  to  India,
 made  certain  investigations  and  made
 a  report  That  was  a  favourable
 report,  but  he  advised  that  there  were
 certain  things  about  which  further
 examinations  would  have  to  be  held
 and  those  are  the  examinations  which
 are  referred  to  in  the  answer.

 Shri  S.  M.  Banerjee:  The  hon.
 Minister  is  aware  that  the  water  situa-
 tion  m  West  Bengal  is  very  serious.
 In  view  of  this  serious  problem,  may
 I  know  when  this  work  is  likely  to
 be  started  and  what  steps  Govern-
 ment  propose  to  take  to  finalise  the
 whole  scheme?

 ‘Hafiz  Mohammad  Ibrahim:  Govern-
 ment  are  fully  aware  of  the  serious-
 ness  of  the  situation  and  it  is  their
 earnest  desire  that  the  work  on  this
 scheme  should  start  as  early  as  possi-
 ble,  and  I  assure  the  House  that  we
 are  trying  to  do  so.

 Shri  8S.  M.  Banerjee:  The  hon.
 Minister  says  “as  early  as  possible”.
 We  have  been  hearing  this  since  very
 long.  I  want  to  know  definitely  the
 day  or  the  month  or  even  the  year
 in  which  the  work  will  start.
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 Hafiz  Mohammad  Ibrahim:  In  no
 case  of  a  big  project  it  has  ever  been
 possible  to  predict  it  so  definitely  and
 so  precisely

 Shri  Tangamani.  On  the  previous
 eccasion,  we  were  told  that  technical
 examination  and  certam  other  investi-
 gations  are  necessary  The  hon
 Minister  has  stated  that  those  techn-
 cal  examinations  have  been  completed
 Now,  would  he  tell  us  what  further
 examination  or  investigation  is  neces-
 sary  before  this  Ganga  Barrage  pro-
 ject  is  started,  because  there  was  a
 discussion  in  this  House  on  this  identi-
 cal  question  and  the  same  reply  was
 given?

 Mr  Speaker’  There  are  as  many  as
 28  questions  and  we  never  see  the  end
 of  these  questions  on  any  day  He
 says  it  is  impossible  for  him  to  state
 a@  precise  date,  we  cannot  cross-
 examine  and  ask,  “you  said  so  four
 months  back”  and  so  on  If  it  is  a
 question  of  no  confidence  in  the  Gov-
 ernment  I  will  allow  2  hours  or
 3  hours  (Interruptions)  I  would
 advise  hon  Members  to  read  all  the
 questions  at  home  Possibly  they  do,
 but  let  each  hon  Member  study  l,  2
 or  3  particular  questions  and  come
 prepared  If  3६  35  important,  I  will
 allow  any  number  of  questions,  hon
 Members  should  have  been  noticing  7
 In  each  question,  when  the  hon  Munis-
 ter  says  that  the  report  is  under  con-
 sideration,  hon  Members  ask,  “when
 it  will  be  finished?  What  are  the
 details?”  and  soon  True  these  are
 matters  for  cross-examunation.

 Shri  Tangamani:  Whether  any
 further  investigation  33  necessary

 Mr.  Speaker.  Does  he  mean  to  sav
 that  the  Government  is  not  willing?
 Government  undertakes  a  barrage
 scheme—it  is  not  the  opposition  that
 has  started  it—and  Government  35
 equally  anxious  Hon  Members  must
 take  for  granted  certain  things  All
 hon  Members  want  to  acquit  them-
 selves  before  the  public  who  sent  them
 here  This  Government  also  would
 like  to  continue  m  office,  unless  they
 become  sanyasins  So,  they  want  to
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 justify  their  stand  also  Whenever  it
 is  a  matter  of  importance,  let  it  be
 elicited,  but  not  these  details  (Inter-
 ruptions)  These  are  all  questions  that
 have  been  answered

 Shri  Snbiman  Ghose:  I  want  tq  ask
 only  one  more  question;  it  38  very  im-
 portant

 Mr.  Speaker:  I  know,  I  have  to
 decide  what  is  important  and  what  is
 not  Next  question

 Ford  Foundation  Experts  for  Food
 Production

 +
 Shri  Subodh  Hansda:

 Shri  8.  C.  Samanta:
 Shri  R.  C.  Majhi:
 Shri  Rameshwar  Tantia:
 Shri  Ajit  Singh  Sarhadi:
 Shri  Ram  Krishan  Gupta:

 *224l.
 |

 Shri  Parulekar:
 Shri  Halder:
 Shri  ह  C  Borooah:
 Shri  P  G.  Deb:
 Shri  Liladhar  Kotoki:
 Shri  S.  A.  Mehdi:

 |  Shri  Ajit  Singh  Bhatinda-

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  an
 eleven-man  team  of  experts  from  Ford
 Foundation  has  been  requested  by  the
 Government  of  India  to  assist  the
 Food  Production  drive,

 (b)  if  so  whether  they  have  acceded
 to  the  request,

 (c)  whether  they  have  come  to
 Indra,

 (d)  how  long  they  will  be  staying,
 and

 (e)  who  will  bear  their  expenses?
 The  Minister  of  Agriculture  (Dr.

 2  §.  Deshmukh):  (a)  and  (b)  The
 Ford  Foundation  brought  a  team  of
 i3  top  level  specialists  m  different
 agricultural  subjects  with  the  approval
 of  Government

 (c)  and  (d)  The  team  arrived  here
 m  the  last  week  of  January,  4959  and
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 after  completing  their  work  left  India
 yn  the  first  week  of  April,  1959.

 (९)  The  entire  expenses  were  borne
 by  the  Ford  Foundation.

 Shri  Subodh  Hansda:  May  I  know
 whether  any  other  expert  was  in  India
 before  this  team  and  if  so,  what  was
 the  opinion  of  that  expert  in  regard
 to  food  production”

 Dr.  ह  S  Deshmukh:  Before  this
 team,  a  T.CM  Adviser,  Dr  Parker,
 who  was  here  for  nearly  8  years  made
 a  report  Other  than  that,  I  do  not
 know.

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  any  assistance  has  been
 given  so  far  by  this  team  and  if  so,
 what  is  the  nature  of  the  assistance?

 Dr.  P.  8.  Deshmukh:  The  team’s
 assistance  was  merely  advice

 hri  Sinhasan  Singh:  May  I  know
 whether  the  recommendations  of  that
 committee  are  being  implemented  and
 whether  one  of  the  recommendations
 is  that  there  should  be  price  support
 policy  in  regard  to  all  the  grains  and
 the  prices  should  be  announced  in
 advance?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  P.  Jain):  There  are  a
 number  of  recommendations  some  of
 which  will  have  to  be  implemented  by
 the  Central  Government  and  some  by
 the  State  Governments  We  are
 examining  them

 Shri  Sinhasan  Singh:  What  about
 the  announcement  of  the  price  support
 Policy  m  advance,  so  that  the  grower
 may  know  what  grains  he  may  grow
 and  what  prices  he  will  get?

 Shri  A.  P.  Jain:  Apart  from  the
 Policy  decision  the  Government  had
 taken  and  about  which  a  notification
 was  issued,  no  fresh  decision  has  been
 taken

 Shri  P.  G.  Deb:  May  I  know  whe-
 ther  the  Ford  Foundation  experts  have
 disagreed  with  our  assessment  on  food
 target  for  the  Second  Plan  pericd?
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 Shri  A.  ९.  Jain:  They  have  assessed
 the  Plan  targets.

 Shri  Liladhar  Kotoki:  May  I  know
 whether  this  team  has  stated  in  their
 recommendation  that  the  food  require-
 ments  of  the  country  by  the  end  of
 3968  will  be  0  million  tons  and  to
 meet  that  requirement,  it  is  necessary
 to  treble  the  percentage  of  increase
 of  our  food  production  for  each  year
 and  if  so,  whether  Government  have
 accepted  this  assessment  and  what
 steps  Government  have  taken  to  meet
 this  requirement?

 hri  A.  P.  Jain:  A  copy  of  the
 report  has  been  placed  in  the  library
 and  the  hon.  Member  can  look  into
 its  recommendations  There  are  a
 large  number  of  recommendations.  So
 far  as  the  acceptance  or  otherwise  of
 the  report  is  concerned,  the  authors
 have  dealt  with  certain  matters  about
 some  of  which  a  definite  decision  will
 have  to  be  taken  at  once  and  the  other
 matters  will  be  considered  when  the
 Third  Five  Year  Plan  is  being  framed.

 Shri  Wodeyar:  May  I  know  whether
 India  has  evolved  its,own  food  pro-
 duction  drive  and  if  so,  why  are  the
 Government  experimenting  many
 foreign  methods?  What  is  the  result
 of  adopting  these  methods  such  as  the
 Ford  Foundation  method,  Chinese
 method,  Japanese  method,  etc?

 Shri  A.  P.  Jain:  Of  course  we  work
 out  our  own  Plan  But  we  want  to
 benefit  from  the  experience  of  others
 also

 Shri  C.  D  Pande:  In  view  of  the
 fact  that  in  spite  of  the  strenuous
 efforts  during  the  last  7  years,  food
 production  has  gone  up  by  hardly
 ll  per  cent—from  60  mullion  tons  to
 68  million  tons  this  year

 An  Hon.  Member:  70  millions.

 Shri  C.  D.  Pande:  Maybe;  to  go  from
 60  million  to  70  million  tons,  it  has
 taken  7  years  with  all  the  efforts  that
 are  possible  and  within  the  reach  of
 the  Government  and  people  of  India.
 But  the  target  is  being  fixed  at  70
 million  tons  Is  Government  in  a
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 position  to  think  that  it  2s  within  the
 reach  of  any  success?

 Shri  A.  P.  Jain:  Firstly,  the  statis-
 tics  of  the  hon  Member  are  not
 correct  The  increase  in  food  produc-
 tion  has  been  of  a  much  higher  order
 and  more  than  once,  J  have  given  the
 relevant  figures  m  this  House  So  far
 as  the  other  thing  is  concerned,  there
 is  no  end  to  making  greater  efforts
 and  I  think  if  more  efforts  are  made,
 agricultural  production  will  be  step-
 ped  up  higher

 Shri  Ranga:  Is  it  not  a  fact  that  the
 present  price  policy  of  the  Govern-
 ment  of  India  is  not  primarily  intend-
 ed  to  mduce  the  peasants  to  produce
 more  food  but  to  keep  under  control
 the  food  prices?  Is  it  also  not  a  fact
 that  Government  of  India  have  not
 accepted  the  recommendation  of  the
 Ford  Foundation  Advisers  that  what-
 ever  prices  they  lke  to  fix  should  be
 fixed  very  much  in  advance  of  the
 sowing  season’

 Shri  A.  P.  Jain:  The  overall  policy
 of  the  Government  of  India  is  to
 increase  production  and  we  have
 succeeded  in  increasing  production
 The  price  policy  is  also  determined
 keeping  that  in  view  So  far  as  this
 particular  recommendation  8  concern-
 ed,  I  have  already  said  that  the  report
 is  a  fat  volume  We  are  examining
 it  We  shall  have  to  take  decision  but
 we  cannot  take  a  snap  decision

 Shri  Ranga:  Is  it  not  a  fact  that
 this  particular  recommendation  squares
 with  the  recommendation  made  by  the
 Asoka  Mehta  Committee  and  several
 other  committees  also?  Why  has  he
 said  that  it  is  embedded  in  that  bulky
 volume  and  therefore  they  cannot  very
 well  take  that  into  serious  considera-
 tion?  Does  the  Government  of  India
 think  so  lightly  of  it?

 Shri  A.  P.  Jain:  There  325  a  lot  of
 argument  in  the  question  But  I  have
 already  said  that  the  Government  of
 India  have  announced  its  policy  with
 regard  to  prices  A  notification  was
 issued  in  which  :t  was  said  that  the
 Government  will  take  adequate  steps
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 to  see  that  the  prices  do  not  go  down
 below  a  fair  level

 Shri  Ranga:  Question.

 Shri  Thirumsia  Rao:  Is  it  a  fact
 that  this  report  contains  certam  re-
 marks  about  the  Government  of  India
 and  Indian  leaders  to  the  effect  that
 they  have  not  got  a  proper  under-
 standing  of  the  needs  of  the  people
 in  villages  in  regard  to  १००७  pro-
 duction?

 Oral  Answers

 Shri  A  P.  Jain:  I  do  not  remem-
 ber  any  such  remark  But,  of
 course,  the  hon  Member  can  check
 it  up

 Shri  Thirumaia  Rao:  It  has  been
 published  in  yesterday’s  newspapers
 A  summary  was  published  I  want
 to  know  whether  the  attention  of  the
 Government  has  been  drawn  to  this
 aspect  of  it  and  what  they  are  think-
 ing  about  it,  that  is,  whether  they
 accept  the  findings  of  this  commuttee
 or  whether  they  differ  from  it

 Shri  A.  P  Jain:  So  far  as  I_re-
 member—I  have  gone  through  the  re-
 port—there  is  no  such  remark  But
 the  hon  Member  can  check  it  up  from
 the  copy  of  3  which  has  been  placed
 in  the  Library  of  the  House

 sit  विभूति  सिश्र॒मैं  जानना  चाहता  हू
 कि  फोर्ड  फाउडेशन  की  रिपोर्ट  के  आने  से
 पहले  हमारी  सरकार  श्र  उत्पादन  के  सम्बन्ध
 मे  जो  कुछ  कहती  रही  हैँ  उस  के  श्रलावा  फोर्ड
 फो उडेदान  न  ऐसी  कौन  सी  नवीन  बात

 कह  दीजो  हमारी  सरकार  को  ताज्जुब  की

 मालूम  होती  है  ।

 श्री  Wo  प्र०  जन  आनरेबल  मेम्बर
 ने  जो  कुछ  कहा  वह  बिल्कुल  ठीक हैँ  कि  कोई
 नया  जादू  का  करिश्मा  तो  फोर्ड  फाउंडेशन
 टीम  बना  सकता  नही  हैं  -  लेकिन  यह  जरूर

 है कि  जो  इन  चीजों  को  जानते है  भौर  जिन
 को  तजुर्बा  है  उनकी  बात  पर  हमें  गौर
 करना  चाहिये  |
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 Dectors  for  Anti-T.B.  Work

 oy:  Shti  Ram  Krishan  Gupta:
 Will  the  Minister  of  Health  be  pleased
 to  state:

 (a)  whether  Government  have  made
 any  estimate  as  to  the  number  of
 Doctors  that  may  be  required  for  anti-
 TB.  work  during  the  Second  Plan
 period;

 (b)  the  number  of  Doctors  avail-
 able  at  present;  and

 (ce)  what  steps  Government  have
 taken  to  increase  the  training  facili-
 ties  for  anti-T.B.  work?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a}  to  (c).  A  statement
 containing  the  required  information  is
 Jaid  on  the  Table  of  the  Sabha.

 Statement

 (a)  It  was  estimated  that  in  addi-
 tion  to  the  doctors  already  employed
 in  the  T.B.  institutions,  950  doctors
 would  be  required  for  the  anti-T.B.
 work  during  the  Second  Plan  period.

 (b)  At  the  end  of  1956,  there  were
 330l  doctors  doing  anti-T.B.  work.
 No  information  is  available  regarding
 the  present  number  of  doctors.

 (c)  It  is  proposed  to  establish  at
 least  one  T.B.  Demonstration  and
 Training  Centre  in  each  State  for  the
 training  of  doctors,  Health  visitors  and
 X-Ray  and  Laboratory  Technicians.
 Six  such  centres  have  been  established
 at  New  Delhi,  Patna,  Trivandrum,
 Madras,  Nagpur  and  Hyderabad  and
 the  seventh  is  being  established  at
 Patiala.  Three  more  centres  are  pro-
 Posed  to  be  set  up  during  the  remain-
 ing  period  of  the  Second  Plan.

 A  National  T.B.  Institute  is  also
 being  established  at  Bangalore  for
 training  the  key  personnel  from  each
 TB.  Clinic.

 open
 are  courses  for  training  for

 oe
 in  T.B.  at  the  following

 COS
 lL  Union  Mission  ‘Tuberculosis

 Sanatorium,  Arogyacaram  P.O.,
 Chittoor  Distt.,  Andhra  State.

 I5I70

 2.  SP.  Sanatorium,  Baroda.
 3.  Govt.  T.B.  Institute,  Chetput,

 Madras.
 4.  Madras  Medical  College  and

 Govt.  Hospital,  Madras.
 5.  Stanley  Medical  College  and

 Hospital,  Madras.
 6.  Medical  College,  Amritsar.
 7.  King  George's  Medical  College,

 Lucknow.
 8.  Medical  College,  Calcutta.

 University  Medical  College,
 Mysore  and  Princess  Krishna
 Jammanni  Tuberculosis  Sana-
 torium,  Mysore.

 10.  Vallabhbhai  Patel  Chest  Insti-
 tute,  Delhi.

 A  special  re-orientation  course  was
 arranged  in  1987-58  at  the  New  Delhi
 T.B.  Centre,  the  All  India  Institute  of
 Hygiene  and  Public  Health  Calcutta
 and  the  U.M.T.  Sanatorium,  Madana-
 palle.  38  doctors  were  given  special
 training  in  the  community  and  public
 health  approach  to  tuberculosis,

 Shri  Ram  Krishan  Gupta:  From  the
 statement  I  find  that  a  National  T.B.
 Institute  is  being  established  at
 Bangalore.  May  I  know  the  nature  of
 the  steps  taken  so  far  for  the  estab-
 lishment  of  this  institute?

 Shri  Karmarkar:  I  could  not  catch
 the  last  words.  What  does  he  want
 to  know  about  the  Bangalore
 Institute?

 Shri  Ram  Krishan  Gupta:  I  want
 to  know  the  nature  of  steps  taken  so
 far  for  the  establishment  of  this
 institute.

 Shri  Karmarkar:  The  first  step
 taken  was  to  acquire  a  building  there.
 There  was  no  suitable  building.  Now,
 the  Mysore  Government  are  about  to
 acquire  a  building  and  give  it  to  the
 Government  of  India.  Secondly,  some
 two  or  three  WHO  personnel  are  there
 who  are  at  present  trying  to  recruit
 the  personnel  immediately  necessary
 from  our  side.  We  are  hoping  that  the
 institute  will  commence  its  work  with-
 in  six  months  from  now.

 Shri  8,  M.  Banerjee:  To  part  (b)  of
 the  question,  that  is,  the  number  of
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 doctors  available  at  present,  the  reply
 is  that  at  the  end  of  1956,  there  were
 80i  doctors  doing  anti-T'B.  work  and
 that  no  information  is  available
 regarding  the  present  number  of
 doctors.  Do  I  take  it  that  no  atatistics
 are  available  with  the  Government?
 If  so,  what  steps  are  being  taken  to
 collect  this  data  to  know  our  require-
 ments  for  the  Five  Year  Plan?

 Mr.  Speaker:  The  hon.  Member
 wants  the  hon  Minster  to  keep  this
 information  up-to-date

 Shri  Karmarkar:  Yes,  Sir  I  am
 trymg  to  explain  how  it  35  difficult
 to  keep  it  up-to-date.

 The  present  position  is  that  there  is
 the  Tuberculosis  Association  of  India,
 winch  3४  financed  by  the  Government
 and  which  keeps  all  these  statistics
 They  try  to  bring  them  up-to-date
 We  also,  in  our  Directorate,  try  to
 bring  them  up-to-date  But,  without
 trying  to  blame  anyone,  since  this
 information  has  to  come  from  the
 States,  all  relevant  information  to-date
 is  not  always  available.  That  75  our
 difficulty  Otherwise  we  always  take
 care  to  see  that  the  information  35
 brought  as  up-to-date  as  possible

 Shri  8.  M.  Banerjee:  He  has  said
 Mr  Speaker:  I  will  allow  him  an

 opportunity
 Shri  Tangamani:  In  addition  to  the

 six  TB  Demonstration  and  Training
 Centres,  which  are  now  in  existence,
 a  seventh  one  is  going  to  be  started
 mm  Patiala  May  we  know  where  the
 three  more  Demonstration  Centres  are
 going  to  be  started  during  the  Second
 Plan  period?

 Shri  Karmarkar:  We  are  awaiting
 the  proposals  from  the  States  Which-
 ever  State  shall  come  first,  we  shall
 consider  that  first

 Shri  Nanjappa:  May  I  know  whe-
 ther  stipends  are  given  to  those
 doctors,  who  go  for  various  kinds  of
 training  in  tuberculosis,  specially  to
 those  who  are  doing  independent  prac-
 tice  and  volunteer  to  give  three  hours
 of  their  honorary  seryice  in  the  best
 part  of  the  day?  If  so,  what  is  the
 amount  that  is  given?
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 Shri  Karmarkar:  I  should  lke  to
 have  notice  About  those  doctors,  whe
 are  prepared  to  give  three  howrs,  I

 may  say  that  I  would  certainly
 seriously  consider  that.

 Mr.  Speaker:  He  only  wants  to
 know  whether  it  is  already  in  practice
 that  sf  any  private  practitioner  is
 willing  to  offer  a  portion  of  his  time
 facilities  are  given  to  him  for  training
 in  that  particular  branch.

 Shri  Karmarkar:  No,  Sir  That  is
 why  I  said  that  I  should  like  to  have
 notice  With  regard  to  the  State  re-
 presentatives,  it  383  the  State  Govern-
 ments  that  send  their  own  persons.  I
 think  in  some  of  the  places  they  are
 trying  to  do  that

 Shri  B.  K.  Gaikwad:  Are  Govern-
 ment  aware  that  in  all  hospitals  there
 are  trained  doctors  but  there  is  no
 accommodation  to  admit  TB  patients?

 Shri  Karmarkar:  It  is  rather  a  wide
 question  For  paying  patients  there  ig,
 ample  accommodation  For  free  beds,
 in  places  hike  Delhi,  where  they  attract
 not  only  patients  from  Delh:  but  also
 from  surrounding  areas  within  about
 00  miles,  the  amount  of  accommoda-
 tion  available  is  shorter  I  may  say
 that  if  75  not  able  to  accommodate  all
 and  there  are  waiting  lists  But
 accommodation  35  made  available  in
 their  due  order  For  instance,  in
 Mehrauli,  there  is  a  turn-over  of  about
 20  patients  every  month  As  soon  as
 the  20  patients  walk  out  another  20
 patients  come  in_  In  the  larger  cities
 that  is  the  trouble  but  otherwise  I
 have  seen  in  Madanpalli,  in  Mira)  and
 in  many  other  places  about  one-third
 accommodation  38  vacant

 Shri  B.  K.  Gaikwad:  I  am  not  ask-
 ing  only  for  Delhi  Everywhere,
 throughout  India,  you  will  find  that
 there  are  complaints

 Mr.  Speaker:  The  hon  Member
 wants  to  make  a  suggestion  that  in
 each  hospital  beds  should  be  reserved
 for  TB  patients

 Shri  B'K.  Gatkwad:  Will  Govern-
 ment  consider  the  possility  of  pro-
 viding  accommodation  for  the  treat-
 ment  of  TB  patients  m  the  hospitals?
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 निकली  Karmarkar:  In  the  general  hos-
 pitals?  In  the  general  hospitals,  it  is
 not  always  possible  because  it  xs  not
 always  good  to  entertam  TB  patients
 there  For  that  Government  must
 have  ai  special  programme  For
 instance,  in  the  Second  Five  Year  Plan,
 we  have  offered  assistance  to  the  States
 to  establish,  what  we  call,  about  4,000
 \solation  beds  We  pay  them  subsidy
 therefor  As  between  950  and  now,
 there  has  been  an  increase  of  about
 double  the  number  of  beds  in  the
 country  We  are  trying  to  expand  that
 number  of  beds  but  the  number  of
 patients,  unhappily  for  us,  at  the
 moment  is  rather  too  large  and  we  are
 thinking  70  terms  of  domicihary  treat-
 ment

 Road  Accidents  in  Delhi

 +
 हल  D.  C.  Sharma:

 Shri  Ram  Krishan  Gupta:
 Shri  छ  Tiwari:
 Shri  E  Madhasudan  Rao

 ardar  Iqbal  Singh
 hri  Subiman  Ghose:

 Wilk  the  Minister  of  Transport  and
 Communications  be  pleased  to  lay  a
 statement  showing

 (a)  whether  it  is  a  fact  that  road
 accidents  m  Delhi  were  on  the  increase
 during  1958-59  as  compared  to  ‘1957-58,

 (9)  7  so  the  total  number  of  acci-
 dents  during  the  year,

 (c)  the  number  of  fatal  accidents
 amongst  them,

 (a)  the  number  of  persons  killed  or
 injured,

 (e)  whether  families  of  the  victims
 have  been  paid  compensation  by
 owners  of  the  vehicles  or  by  the  Insur-
 ance  Companies  concerned,

 (f)  7  not,  whether  Government
 have  taken  any  action  to  ensure  pay-
 ment  of  compensation,  and

 (g)  the  measures  adopted  to  prevent
 accidents  in  Delhi?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  to  (g)  <A
 statement  giving  the  nformetion

 ‘2248
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 required  is  laid  on  the  Table  of  the
 House

 Statement
 (a)  ¥  There  has  been  a  small

 increase  in  the  number  of  minor
 accidents.

 (b)  No  of  accidents
 1957-58  2250
 1958-59  3030

 (c)  No  of  fatal  accidents
 1957-58  38
 1958-59  40

 (d)  Killed
 1957-58  48
 1958-59  47

 Injured
 ‘

 1957-58  1005
 1958-59  1211

 (९)  The  information  required  is
 not  available

 (f)  A  Motor  Accidents  Clams  Tri-
 bunal  has  been  set  up  under  the
 provisions  of  the  Motor  Vehicles
 Act,  1939,  for  adjudicating  upon
 claims  for  compensation  in  respect
 of  motor  vehicle  accidents  involv-  |
 mg  déath  of,  or  bodily  injury  to,
 persons  था  Delh:

 (g)  ©)  Roads  are  being  widened.

 (n)  Cycle  tracks,  wherever
 essential,  are  being  pro-
 vided  for  cyclists

 Gu)  Street  lghting  is  bemg
 mmproved

 av)  Speed  checking  has  been
 intensified

 (v)  Special  investigation  squad
 has  been  set  up  to  carry
 out  investigation  of  acci~
 dents  m  a  scientific  man-
 ner

 (vi)  The  school  buses  are  being
 inspected  by  a  Board,  con-
 sisting  of  Deputy  Superin-
 tendent  of  Police  (Traffic)
 Motor  Vehicle  Inspectors
 of  the  Transport
 ment  and  the  Police  Three
 Motor  Vehicle  Inspectors
 have  been  appointed  for
 the  Police  Department
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 (vii)  Vehicles  of

 or  tourists  parties.  ‘The
 elimination  of  old  vehicles
 will  go  a  long  way  in  re-
 ducing  the  number  of  acci-
 dents.

 (viii)  A  joint  team  of  Motor
 Vehicle  Inspectors  of  Police
 and  Transport  Department
 has  started  a  thorough  in-
 pection  of  heavy  transport
 vehicles  of  948  and  earlier
 models.  50  per  cent  of  the
 accidents  were  caused  by
 heavy  transport  vehicles.

 (ix)  Cinema  slides  are  being  ex-
 hibited  to  bring  home  to  the
 public  the  dangers  of  over-
 speeding,  walking  care-
 lessly  on  the  roads  and
 going  on  bicycles  at  night
 without  lights.

 (x)  In  conjunction  with  the
 help  of  the  members  of  the
 Road  Safety  Organization
 demonstrations  have  been
 organised  at  the  various
 schools  to  teach  school
 children  the  rules  of  the
 road  and  the  correct  method
 of  crossing  roads.

 (xi)  Six  more  posts  of  Stipendi-
 ary  Magistrates  for  traffic
 caseg  have  been  created  to
 speed  up  the  disposal  of
 pending  traffic  offences  and
 to  impose  punishments  on
 traffic  offenders  with  a  view
 to  discourage  them  from
 contravening  the  traffic
 laws.

 (xii)  The  Traffic  branch  of  the
 Delhi  Police  hag  been
 strengthened  by  sanctioning
 additional  posts  of—
 Deputy  Superintendent

 of  Police  1
 Sub-Inspectors  2
 Assistant  Sub-Inspectors  5
 Head  Constables  25
 Foot  Constables  283
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 (xifi)  The  rules  under  a  Bom-
 bay  Police  Act  as  extended
 to  Delhi  are  being  finalised
 and  with  their  enforcement
 the  Police  will  be  in  a
 better  position  to  regulate
 the  traffic.

 Shri  D.  C.  Sharma:  It..was  reported
 in  the  newspapers  that  the  number  of
 accidents  in  Delhi  is  very,  very  large.
 May  I  know  if  any  special  steps  have
 been  taken  to  increase  the  incidence
 of  accidents  here?

 Shri  Raj  Bahadur:  The  question  is
 not  quite  clear.  It  is  a  fact  that  there
 has  been  a  slight  increase,  but  to  say
 that  the  number  of  accidents  in  Delhi
 is  very  great  would  not  be  quite  cor-
 rect  because  compared  to  Bombay  and
 even  other  places  the  rate  of  acci-
 dents  is  much  lower.  No  special  steps
 have  been  taken  to  increase  the  acci-
 dents.  On  the  contrary,  the  state-
 ment  would  show  that  the  steps  have
 been  taken  to  decrease  the  number  of
 accidents  and  all  of  them  have  been
 detailed  in  the  statement.

 Shri  D.  C.  Sharma:  How  long  will
 it  take  the  Government  to  finalise  the
 rules  under  the  Bombay  Police  Act
 so  that  the  number  of  accidents  is
 reduced  further?

 Shri  Raj  Bahadur:  We  are  at  it  and
 T  hope  that  in  a  very  short  period  of
 time  we  shall  be  able  to  apply  or
 extend  those  rules  to  Delhi.

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  the  Motor  Accident
 Claims  Tribunal  hag  made  any  reco-
 mmendation  for  payment  of  com-
 pensation?

 Shri  Raj  Bahadur:  There  is  a  tribu-
 na]  to  settle  claims  between  the
 parties  concerned—the  victim  and  the
 party  responsible  for  the  accident.

 भी  मक्त  दर्शन  :  इस  विवरण  में ८
 सुझाव  दिये  गये  हैं  जिन  पर  भमल  किया  जा

 रहा  है  भौर  जिनसे  कि  दुर्घटना  कम की  था
 सकती  है,  पर  क्या  गणनमेंट  के  ध्यान  में

 यह  बात  भी  झाई  है  कि  दिल्‍ली  की  सड़कों

 पर  दुर्घटनाएं  होने का  एक  कारण  यह  भी  है
 कि  सड़कों  के  चौराहों  पर  सिनेमाशों  के
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 इलने  बड़े-बड़े  विशापतन  छाप  दिये  गये  हैं
 जिसको  कि  उधर  से  गुजरने  काले  मोटर

 ड्राइबर्स  भ्रौर  साइकिल  वाले  उन  सिलेमा
 स्टार्स  को  देखने  में  ही  लग  जाते  हैं  भौर
 उनका  ध्यान  उप्र  झाकषित  हो  जाने  की

 यजह  से  प्राये  दिन  एन्सीडेंट्स हो जाया  करते

 है  तो  गया  इस  सम्बन्ध  में  कोई  कार्यवाही  की
 जाभगी?

 श्री  राज  बहाहुर  :  इस  प्रकार  की  शिकायत
 भाई  थी  शौर  मुझे  ज्ञात  हुआ  है  कि  इस
 सम्बन्ध  में  आवश्यक  कार्यवाही  की  गई  हैं
 भौर  ऐसी  जगहों  पर  जहां  कि  ऐसे  बड़े  -बड़े
 सिनेमा  के  विज्ञापन  टंगे  हुए  थे  उनमें  से  कुछ
 को  हुटाया  भी  गया  है  1

 Shri  Assar:  May  I  know  whether  it
 is  a  fact  that  sufficient  care  is  not
 taken  at  the  time  of  issuing  licences
 to  new  drivers  and  proper  checking
 is  not  done  to  ensure  that  licensed
 drivers  ply  the  cars  carefully?

 Shri  Raj  Bahadur:  The  licence  is
 given  under  certain  rules  and  a  test
 is  held  before  a  licence  is  given;  I
 think  the  test  is  held  with  all  the
 rigour.  I  may  again  assure  the
 House  that  the  rate  of  increase  of
 accidents  would  not  be  considered
 alarming  if  we  were  to  keep  certain
 facts  in  view:  firstly  that  the  popula-
 tion  has  increased  by  4  per  cent  and
 the  number  of  vehicles  has  also  in-
 creased  by  १70  per  cent.  If
 these  two  things  are  kept  in  mind
 it  would  be  evident  that  the  numbef
 of  accidents  hag  gone  down  propor-
 tionately.

 Shri  Kamal  Singh:  Is  it  not  a  fact
 that  one  of  the  main  reasons  for  road
 accidents  in  Delhi  is  the  congestion  ot
 traffic,  like  cyclists,  pedestrians  and
 Other  people?  If  so,  are  any  «teps
 being  taken  to  have  a  better  system
 of  traffic  control?
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 Tf  the  statement  is  glanced  through
 it  will  be  apparent  that  steps  have
 been  taken  for  relieving  this  conges-
 tion  and  regulating  the  traffic,  as  best
 as  we  can.

 Shri  Tangamani:  May  I  know,  Sir,
 whether  it  ig  not  one  of  the  causes
 of  accidents  that  there  is  no  restric-
 tion  in  speed  after  ten  o'clock,  because
 accidents  do  take  place  in  broad
 streets,  like  Rajpath,  as  it  happened’
 on  the  4th.  We  do  not  find  any  place
 where  there  is  any  restriction  of
 speed  after  ten  o'clock.

 Mr.  Speaker:  Ten  in  the  morning
 or  at  night?

 Shri  Raj  Bahadur:  After  ten  o'clock.
 there  is  very  little  traffic.  The  enforce-
 ment  arrangements  have  been  tighten-
 ed  as  it  will  be  apparent  from  the
 number  of  prosecutions  that  have  been
 launched.  In  1957-58  the  number  was
 only  43,740,  while  as  many  ag  75,065-
 were  prosecuted  in  1958-59.  Out  of
 this  for  over-speeding  and  for‘  rash
 driving  as  many  as  3,605,  were  pro-
 secuted  in  1957-58:  while  the  number
 of  prosecutions  for  similar  offences
 was  9,000  odd  in  ‘1958-59,  This  work
 out  to  25  prosecutions  per  day.

 Shri  T.  B.  Vittal  Bao:  The  hon.
 Minister  said  that  the  rate  of  acci-
 dents  was  less  than  that  in  Bombay.
 May  I  know  how  the  rate  is  comput-
 ed?  Is  it  related  to  population  or  the
 number  of  vehicles?

 Shri  Rej  Bahadur:  The  rate  of  acci-
 dents  should  actually,  as  the  Member
 said,  be  related  to  the  population  or
 the  number  of  vehicles.  Ag  I  just  now
 submitted,  there  has  been  increase  in:
 both.  The  population  has  increased  to
 the  extent  of  4  per  cent  and  the
 number  of  vehicles  by  0  per  cent; while  the  rate  of  accident  has  in-
 creased  by  5  per  cent.  Proportionate-

 ro  feared
 has  gone  down.  Delhi

 is  Trespect,  as  compared:
 to  Bombay  and  Calcutta,  both.

 भी
 wo  qo  तारिक  :  में  यह  जानना

 चाहता हूं  कि  क्या  हकूमत  को इल्म  ¢
 कि  महरौली  दिल्ली  रोड  जो  एक  ही  रास्ता
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 है  महरौली  की  नई  दिल्ली  झे

 पहन न शौर  जहा  बहुत  सी  कालोनीज  ह...  बसाई

 गई  है ंऔर  उस  रास्ते पर  झ्त्सर  एक्सीडेंट्स
 होते  है  शर  यह  रास्ता  अक्सर  रेल  या

 हवाई  जहाज  की  वजह  से  बन्द  हो  जाता  हैं
 सो  ज्स  रास्ते  को  कोई  और  नया  रास्ता  देने
 की  तजबीज  जेर  गौर  है  ?

 ह  :  aye  °  pel
 -  a!  or]

 acnagkc  120  6S  (०  Linte  नि

 359s  99  «४  ७  ple  3S

 as  #  sorte  fo  chal)  gp  ४४  ३

 use  tt  bee  ३  है  2३०  «०  3०
 cel  Pil  ि  sh  estat  gS  कं)

 A  dm  Asante  जी  52  etal,

 ै)  3  be  Sey  ्  ately  ce  gl

 cel  के  ही  पक  १०  ०३  &  न  |S

 wh  td  aly  ॥  3  ghgh  #  etal

 [  9  ०  3  ye  pegs

 श्री  राज  बहाढुर॒  इसमें  कोई शक  नही
 है  कि  उस  सड़क  पर  काफी  ट्रैफिक  हैँ  और

 एक भाष  सडक  दूसरी  तरफ  से  निकाली  भी
 जा  रही  है  और  उम्मोद  है  कि  उसकी  वजह
 से  शायद  कुछ  ट्रैफिक  कम  हो  सकगा।

 Several  hen.  Members  rose—

 Mr.  Speaker:  The  idea  seems  to  be
 to  bring  up  the  accidents  to  the
 same  level  as  in  other  cities  If  it  35
 90  per  cent  in  Bombay  the  Minister
 wéuld  say  mune  35  only  80  per  cent,
 and  until  ४  comes  to  90  per  cent  I
 can  walt  I  am  really  surprised  at
 this  The  hon  Mhnister  has  been
 asked  several  questions  The  deal
 must  be  to  see  that  not  a  single
 person  33  hurt  in  Delhi,  which  is  the
 capital,  Instead,  he  was  saying  agam
 and  again  that  it  is  not  as  bad  as
 Bombay  Why  not  compare  it  with
 some  other  village  where  the  acci-
 dents  will  be  more  It  is  really
 strange  I  thought  hon  Members
 ‘were  making  some  suggestions  and
 the  hon  Minister  would  say  I  will
 look  into  them  There  are  a  num-

 MAY  6,  959  Orat  Answers  I§I89

 ber  of  things  by  which  he  may  bene-
 fit.  A  number  of  suggestions  are
 made  here  so  that  the  hon.  Minister
 may  take  them  into  consideration

 Shri  Raj  Bahadur:  On  a  point  of
 clarification:  it  is  not  at  all  my  desire
 to  whittle  down  the  importance  of
 the  question  or  to  detract  from  the
 gravity  of  the  situation  This  is  why
 I  have  given  about  a  three-page  long
 tatement  detailing  the  steps  it  35

 my  duty  to  tell  the  House  and  tell
 the  pubhe  through  the  House  what
 we  are  domg  and  point  out  at
 the  same  time  that  the  rate  of  acci-
 dents  should  not  be  considered  to  be
 alarming

 Mr.  Speaker:  Until  the  last  man  35
 saved  no  efforts  ought  to  be  relaxed
 That  3ए  what  the  House  expects  of
 the  hon  Minister  It  is  no  good  com-
 paring  it  with  Bombay

 Shri  Ranga:  Is  it  not  fact

 Mr  Speaker:  I  am  not  going  to
 allow  any  more  questions

 Shri  Subiman  Ghose:  I  am  one  of
 the  Members  who  has  _  tabled  the
 question

 Mr.  Speaker:  I  will  give  him  a
 chance  in  another  subject  On
 Transport  there  is  a  No-day-yet
 named  Motion  If  it  comes  up  who-
 ever  has  not  been  called  during  the
 Question  Hour  will  have  an  oppor-
 tunity  to  speak

 Sambalpnr-Titilagarh  Railway  Line

 Shri  Panigrahi
 4886  {San  Supakar
 Will  the  Minister  of  Railways  be

 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  4655  dated  the
 27th  September,  958  and  state:

 (a)  whether  the  details  about  the
 USA.  and  Japanest  aid  for  the  con-
 struction  of  the  Sambalpur-Titilagarh
 Railway  line  have  since  been  worked
 out;  and

 (b)  whether  any  conditions  have
 been  imposed  by  U.S.A.  and  Japan
 while  offering  this  loan?
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 The  Deputy  Minister  ef  Railways
 (Shri  Shahnawas  han):  (2)  ह. ह
 (b).  The  Sambalpar-Tituagarh  Rail-
 way  line  forms  a  part  of  the  Pro-
 ject  to  develop  capacity  for  the  ex-
 port  of  two  million  tons  of  ore  an-
 nually  through  the  Vizagapattam
 Port.  The  Project  is  the  result  of  a
 tripartite  agreement  between  the
 US.A.,  Japan  and  our  country.  The
 Gevernment  of  U.S.A.  have  agreed  to
 make  a  Joan  of  20  million  dollars  and
 the  loan  from  Japan  would  be  m
 yens  for  an  amount  equivalent  of  8
 milhon  dollars  All  negotiations  in
 connection  with  thiag  project  have
 been  carried  on  by  the  Ministry  of
 Finance.

 The  imported  railway  equipment  is
 to  be  covered  by  the  US.  loan.  The
 terms  and  conditions  of  the  loan  are
 that  it  is  repayable  m  3l  sem:-annual
 instalments  beginning  three  years
 after  the  first  disbursement,  the  rate
 of  interest  33  3}  per  cent,  and  both
 the  loan  and  the  interest  are  repay-
 able  in  U.S.  dollars  or  in  Indian  cur-
 rency  at  our  option.

 As  regards  the  loan  from  Japan
 which  33  intended  for  the  mining
 portion  of  the  project,  the  Deputy
 Minister  of  Finance  indicated  the
 present  position  to  the  Sabha  on  the
 lith  April,  4959

 Shri  Panigrahi:  May  I  know  when
 Government  proposes  to  start  con-
 struction  of  this  Sambalpur-Titilagarh
 Railway  line  and  when  they  expect
 to  complete  it?

 Shri  Sahahnawaz  Khan:  The  final
 location  survey  has  been  sanctioned
 recently  and  when  the  survey  is  com-
 pleted  we  will  take  it  up

 Shri  Panigrahi:  In  answer  to  one  of
 the  previous  questions,  we  were  told
 that  Rs.  ll  crores  will  be  spent  for
 construction  of  this  line.  May  I  know
 how  much  of  thig  aid  has  been  made
 available  to  the  Government  of  India
 and  at  what  stage  the  present  ar-
 rangement  is?

 Shri  Shahnawas  Khan:  According  to
 the  present  estzmates,  construction  of
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 line  which  us  going  to  be
 i4  in  length  sanctioned  on  24th
 April  this  year  would  cost  Rs.  488
 crores.  That  would  be  the  construc-
 tion  part  of  it.  We  would  require  some
 more  money  for  import  of  diesef  loco-
 motives  and  all  that.  For  that  we
 hope  the  United  States  loan  will  be
 available.

 Shri  Supakar:  It  seems  one  of  the
 conditions  of  the  agreement  is  that
 materials  and  equipment  that  are  to
 be  supplied  by  the  United  States  of
 America  are  to  be  imported  through
 US.A.  ships  and  if  so,  what  will  be
 the  cost  of  the  transport  through  US
 ships?

 —

 Shri  Shahnawas  Khan:  That,  strict-
 ly,  does  not  concern  fhe  Railway
 Mmistry

 _—_

 Shri  Panigrahi:  May  I  know  whe-
 ther  the  Japanese  Steel  Massion  which
 recently  visited  India  asked  the  Gov-
 ernment  of  India  to  expedite  the  con-
 struction  of  this  line  and,  if  so,  what
 was  the  reply  of  the  Government?

 Shri  Shahnawaz  Khan:  We  are  fully
 aware  of  the  necessfty  of  completing
 this  line  ag  early  as  possible.  In  fact,
 we  are  perhaps  more  keen  than  the
 Japanese  Government  about  this.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 whether  any  time  scheduled  has  been
 drawn  up  for  the  various  phases  of
 work  ‘like  the  completion  of  final
 location  survey  and  the  construction
 of  the  lne?

 Shri  Shahnawasz  Khan:  We  are  doing
 it  as  speedily  as  possible,  keeping  in
 view  the  fact  that  the  sooner  the  line
 is  completed  the  better  for  everybody.

 Mr.  Speaker:  He  wants  to  know
 whether  a  survey  has  been  made  and
 the  particular  dates  fixed.

 Shri  Shahnawaz  Khan:  The  final
 location  survey  has  recently  been
 sanctioned  and  we  are  taking  up  the
 work  in  all  earnestness.  ‘
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 were  बिहार  में  चाथल  की  चलें

 २२४४५.  श्व  विभूति  सिथ  :  क्या
 wre  तथा  क्च  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  क्या  यह  सच  हूँ  कि  उत्तर  बिहार
 में  जावल  की  मिलो  को  धान  अथवा  चावल
 ऋ्मदा:  € रुपये  तथा  १६  रुपये  प्रति मन  के
 मूल्य,  पर  जो  कि  सरकार  ढ्ारा  निर्धारित
 किये  गये  है,  नहीं मिल  रहा;

 (ल)  यदि  हा,  तो  क्‍या  सरकार  घान
 और  चावल  के  मूल्यों  को  बढ़ाने  का  विचार
 कर  रही  है  ;

 (ग)  कया  यह  सच  है  कि  उत्तर  बिहार
 के  सब  मिल  मालिको  ने  ३१  जनवरी,
 १६५६  से  अपनी  मिलें  बंद  कर  दी है,
 झौर

 (घ)  क्या  बह  भीसच  हूँ  कि  उत्तर

 बिहार  में  जनवरी,  १६९५६  में  धान  भौर
 चावल  के  मूल्य  क्रमशः:  ११  रुपये  से  १२
 रुपये  प्रति मन  झौर  २०  रुपये  से  २२  रुपये
 प्रति  मन  तक  थे?

 खाद्य  और  कृषि  उपमंत्री  (भी  Wo  स०

 थासमस)  (क)  से  (ग).  चावल की  मिलें
 खावल  नही  अपितु  बान  खरीदती  हैं,  जिसका

 भाव  बिहार  में  नियंत्रित  नही  किया  गया  है  t

 सूचना  मिली  है  कि  उत्तर  बिहार  मे  चावल  की

 कुछ  मिलो  ने  धान  कूटना  इस  कारण  से
 स्थगित  कर  दिया  है  कि  उन  को  धान  उस
 भाव  पर  नही  मिलता  जिससे  कि  वह  चावल
 को  नियन्तित  मूल्य पर  दे  सके  ।  यह  कठिताई
 कैसे  दूर  हो  सकती  है  यह  विचाराधीन  है  ।

 (घ)  जनबरी  १९५६  में  उत्तर  बिहार
 में  धान  के  भाव  € रुपये  से  १२  रुपये
 प्रति मन  भौर  चावल  के  १६.५०  से  रेन

 रुपये  प्रति  मन  तक  रहे  t

 An  Hon.  Member:  In  English  also.
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 Mr.  Speaker:  Yes.

 Shri  A.  M.  Thomas:  (a)  to
 (c).  The  rice  mills  do  not  pur-
 chase  rice  but  purchase  paddy  for
 which  statutory  controlled  price  has
 not  been  fixed  in  Bihar.  Some  of  the
 rice  mills  in  North  Bihar  are  reported
 to  have  suspended  milling  operations
 due  to  the  difficulty  of  obtaining  pad-.
 dy  at  a  price  which  would  enable

 (d)  During  January  1959,  the  prices
 of  paddy  in  North  Bihar  ranged  from
 Rs.  9°00  to  Rs.  2°00  per  maund  and
 those  of  rice  from  Rs.  16  to
 Rs.  20°00  per  maund.

 oft  fara  fer  :  क्‍या  यह  सहो  है
 कि  जब  मिल  वाले  घान  या  चावन  सरकार
 द्वारा  निर्धारित  कोमत  पर  नहो  खरोद  सके
 तो  सरकार  ने  कहा  कि  मिल  वाले  ज्यादा
 कीमत  पर  खरीदें  भ्रौर  जो  खरीदे  उसमें  से
 २५ परसेट  हम  को  दिया  करें  ?

 खाद्य तथा  कृषि  मंत्रो  (ओ  Wo  wo  लेत):
 ऐसी  बात  नहीं  है  कि  हमने  यह  कहा  कि
 मिल  वाले  ज्यादा  कीमत  पर  खरोदें  और
 उसमें  से  २५  परसेंट  हम  को  दें  ।  हम  ने  तो

 यह  कहा  हैँ  कि ठीक  कीमत  पर  खरीदे  'और

 फिर  उसमें  से  २५  पर  सेट  हम  को  दें  t

 eft  विभूति  मिश्र :  क्‍या  यह  सही  हूँ  कि
 मिल  वाले  अधिक  कीमत  पर  धान  शौर
 चावल  खरीद  रहे  है।  वह  सरकार  को
 उसका  कोटा  देंगे  और  बकाया  को  अपना

 घाटा  पूरा  करने  के  लिए  ब्लैक  में  बेचेंगे?

 भरी  wo  प्र०  लोग :  गह  तो  यहां  पर
 प्रश्न  के  उत्तर  में  बताया  गया  कि  बहुत  सारी
 मिलें  तो  बन्द  है  t

 sh  प्रतिद्  सिंह  :  झमी  माननीम
 मंत्रीजी  नेश्री  विभूति  मिश्र  के  प्रश्न  के
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 उत्तर  में  बताया कि  ऐसी  हिंदायतें  नहीं दी
 गयी  है।  लेकिन  जहां  तक  मुझे  मालूम  है

 बिहार  सरकार  ने  ऐसा  कहा  है।  क्‍या  भापने

 झपना  उत्तर  बिहार  सरकार  से  एसरटेन

 करने  के  बाद  दिया  है।  मेरी  सूचना  यह  है

 कि  बिहार  सरकार  ने  मिल  वालों  को  कहा

 है  कि  तुम  हमको  २५  परमेंट  चावल  दे  दो

 और  वाकी  जैसे  चाहो  बाजार  में  बेचो।

 आप  इस  बारे  में  बिहार  सरकार  से  दरिया-

 फ्त  कर  सकते  है  |

 शी झण  we  जन  :  नहीं  तो।  कानून के
 हिसाब  से  वह  ऐसा  कैसे  कह  सकते  हैं।  मैं

 पिछली  बार  पटना  गया  था  और  मेरी  बात  भी

 हुई  थी।  पर  मुझ  से  किसी  ने  ऐसी  शिकायत

 नही  की  कि  बिहार  गवर्नमेट  ने  ऐसा  कहा

 है।

 श्री  विभूति  सिश्व  :  मै  जानना  चाहता  हू
 कि  ध्गर  ऐसी  बात  नहीं  तो  क्‍या  सरकार

 वहा  मिल  वालो  के  पास  जोचावल  है
 उस  चावल  को  बाजार  में  कट्रोल  रेट  पर

 बिकवाने  की  चेष्टा  करेगी।

 श्री Wo  wo  जन  :  हमने  तो  राज्य  सरकार
 से  यही  कहा  है  कि  उसको  कट्रोल  प्राइस  पर

 बचने  की  चेष्टा  करे

 शमी  सिहासन  सिह  :  क्‍या यह  सही  है  कि

 गवर्नेमेंट  ने  इसेशियल  कमोडिटीज  ऐक्ट
 का  प्रयोग  चावल  के  बारे  में  किया  है,  अगर

 नहीं  किया  तो  क्यो  नहीं?

 शी झ qo  wo  जन  :  हमने  उसका  प्रयोग

 किया  है  भोर  उसी  के  मुताबिक  तो  नोठि-

 फिकेशन  निकाले  हैं।

 थी  सलिहापन  सिह :  उसके  तुताबिक
 चावल  लिया  गया  था

 थी  wo  प्र०  जेन  :  लिया  गया  ।

 ह ।  त्यागी  :  भभी  मिनिस्टर  साहब
 ने  बताया  कि  पैडी  ठोक  कोमत  पर  काइत-

 कारों  से  खरीदा  गया  |  में  जानना  चाहता

 ह्  कि  ठीक  कीमत  क्‍या  तजत्रीन  को  गई  है?

 श्री  Wo  So  जन  :  नो  रुपया  |

 श्री  त्यागी  :  कोई  काइतकार  €  रुपमे

 में  घान  बे  उने  को  तैयार  नही  है

 श्री  Wo  प्र०  जन  :  बेच  रहे  है  1

 Shri  Tyagi:  No  tenant  will  be  pre-
 pared  to  sell  at  Rs.  9.

 Shri  Ranga:  He  is  being  ruined.

 Mr.  Speaker:  Hon  Members  can-
 not  decide  that  matter  in  the  ques-
 tion  hour;  they  can  gnly  elicit  infor-
 mation  They  know  how  to  bring
 it,  if  necessary,  before  the  House  for
 discussion

 Shri  Ranga:  How  many  times,  Sir!
 It  will  be  the  same  answer

 Mr.  Speaker:  What  can  I  do?

 Shri  Shree  Narayan  Das:  Is  it  a
 fact  that  the  Government  of  Nepal
 has  put  a  ban  on  the  export  of  paddy
 from  that  terntory  to  India  and  it  is
 due  mostly  to  that  fact  that  a  large
 number  of  rice  mills  have  been
 closed;  if  so,  may  I  know  whether
 any  effort  has  been  made  to  persuade
 the  Nepal  Government  to  allow  some
 part  of  the  paddy  to  be  imported  {nto
 India?

 Shri  A.  ह  Jain:  So  far  as  my  in-
 formation  goes,  the  flow  of  paddy
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 from  Nepal  into  Bihar  has  =  gone
 down,  but  according  to  my  informa-
 tion  there  38  no  legal  ban

 शनी  ब्रलराज सिह सिह  :  क्‍या  मैं  जान  सकता

 हैं  कि  नौ  रुपये  प्रति  सन  के  हिसाब  से  जो  धान
 की  खरीद  का  भाव  तै  किया  गया  है,  इसके
 पीछे  क्‍या  प्राधार  है,  किन  कारणो  से  ऐसा
 भाव  ते  किया  गया  है,  क्या  उसमें  काइतकार
 के  खर्चे  का  कोई  हिसाब  लगाया  गया  है
 या  नही  ?

 शी  प्र०  जन  सब  बातो  का  ध्यान
 रख  कर  किया  गया  है।  पीछे  क्‍या  कीमतें

 रही  हैं,  पार  साल  क्या  कीमत  थी,  इन  तमाम
 चीजो  को  सामने  रख  कर  यह  दाम  लगाये
 गये  हैं  t

 Traffic  Survey  of  Buckingham  Canal

 Shri  T.  B.  Vittal  Rao:  Will  the
 Minister  of  Transport  and  Cemmu-
 nications  be  pleased  to  the  reply  given
 to  Starred  Question  No  425  on  the
 i9th  February,  959  and  state:

 (a)  whether  the  traffic  officer  ap-
 pointed  to  conduct  the  traffic  survey
 of  the  Buckingham  Canal  has_  since
 submitted  his  report,  and

 (b)  7  so,  when  the  examination  of
 the  same  ३8  hkely  to  conclude?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  The  Traffic
 Survey  of  the  Buckingham  Canal  has
 been  arranged  by  the  Inland  Water
 Transport  Enquiry  Committee,  the
 Traffic  Officer  has  since  submitted  the
 report  to  the  Committee

 (b)  The  examination  of  the  Sur-
 vey  report  is  likely  to  be  completed  by
 June  1959,  when  the  LWT  Com-
 mittee  33  expected  to  finalise  its  Re-
 port.

 Shri  T  8,  Vittal  Rao:  After  the
 conclusion  of  the  examination  of  the
 traffic  survey  report  by  the  Inland
 Water  Transport  Enqury  Committee,
 will  a  demmon  be  taken  by  the
 Government?
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 Shri  Raj  Bebadur:  The  Inland
 Water  Transport  Enquiry  Committee
 will  examine  the  report  of  this  traffic
 survey.  After  that  they  will  submit
 their  own  final  report  by  June
 3959  When  it  comes  to  Government,
 Government  will  take  a  decision  after
 due  examination

 Shri  T.  B.  Vittal  Rac:  Durmg  the
 course  of  the  examination  of  this
 traffic  survey  report,  may  I  know
 whether  the  representatives  of  the
 State  Governments  of  Andhra  and.
 Madras  will  also  be  associated?

 hri  Raj  Bahadur:  In  respect  of  alt
 such  inter-State  projectg  ४  is  usual
 to  consult  the  State  Governments  con-
 cerned

 Shri  T.  B.  Vittal  Rao:  May  I  know
 if  the  Railway  Ministry  will  also  be
 consulted”

 Shri  Raj  Bahadur:  As  I  said,  it  35  a
 matter  of  transport  which  will  also
 impinge  upon  the  traffic  earnings  of
 railways  and  roads  That  १8  why  the
 Planning  Commission  advised  us  that
 before  we  accept  this  project,  its
 economics  should  be  worked  out  pro-
 perly  and  the  advantages  that  might
 flow  from  it  should  be  properly  as-~-
 certained

 Shri  T  B.  Vittal  Rao:  May  I  know
 if  there  35  any  prospect  of  this  project
 being  completed  in  the  Second  Five
 Year  Plan  because  it  was  included  in
 the  Second  Five  Year  Plan’

 Shri  Raj  Bahadur:  It  is  premafure
 for  me  to  hazard  any  opinion  about
 that,  because,  after  all,  it  depends
 upon  the  nature  of  the  recommenda-
 tions  that  may  be  made  by  the  Inland
 Water  Transport  Enquiry  Committee

 Shri  Tangamani:  Already  the  Mad-
 ras  Government  have  submitted  their
 plans  for  the  deepening  of  the  canal.
 After  this  matter  33  submitted  to  the
 Planning  Commission,  may  I  imow
 whether  the  proposals  of  the  Madras
 Government  will  be  taken  घरे

 Shri  Raj  Bahadur:  It  was  on  the
 Proposals  of  the  Andhra  and  the
 Madras  Governments  that  the  Gokhale
 Committee  advised  that  there  should
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 be  a  traffic  survey  undertaken  for
 obvious  reasons,  and  it  was  on  that
 that  the  traffic  survey  was  conducted
 and  the  report  submitted  to  the  com-
 mittee.

 Shri  Ranga:  Is  it  not  a  fact  that
 it  was  not  because  there  is  so  much
 teaffic  at  present  that  the  scheme  was
 conceived  of  and  also  sanctioned  by
 the  Planning  Commission  and  the
 Ministry  three  years  ago,  but  it  was
 because  they  thought  it  would  be
 usefu]  as  a  subsidiary  or  an  auxiliary
 source  of  avenue  for  transport  that  it
 was  sanctioned  by  the  Government,
 and  it  was  three  years  ago?  Why
 do  Government  take  such  a  long  time
 to  complete  even  their  examination  of
 the  scheme.

 Shri  Raj  Bahadur:  It  is  obvious
 that  this  particular  project  about  the
 Buckingham  Canal  was  included  in
 the  Second  Plan  projects.  When  they
 came  for  examination,  for  detailed
 examination  and  _  sanction—I  would
 not  say  it  was  sanctioned  as  such
 as  the  hon  Members  seemed
 to  suggest—but  when  they  came  foF
 detailed  examination  and  sanction,  the
 Planning  Commiégsion  itself  said..  -

 Shri  Ranga:  They  provided  Rs.  1,40
 lakhs,

 Shri  Raj  Bahadur:  May  I  have  my
 say?  the  Planning  Commission
 itself  said  that  they  should  be  pro-
 perly  examined  for  the  economics  in-
 volved  in  the  whole  proposition.  It
 was  on  that  this  was  done;  and  with-
 out  it  is  not  possible  to  say  that  it  was
 sanctioned.

 Shri  Nanjappa:  May  I  know  whee
 ther  the  survey  includes  deepening
 and  widening  wherever  it  is  found
 necessary?

 Shri  Raj  Bahadur:  The  Gokhale
 Committee  by  itself  has  also  advised
 that  there  should  be  some  experiment. al  dredging,  apart  from  survey.  About
 widening  and  deepening,  it  will  depend
 een

 the  final  recommendations  of
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 Air  Services  in  Assam  Sector

 Shri  ह.  C.  Borooah:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  it  35  a  fact  that  the
 Indian  Aurlines  Corporation  is  run-
 ning  at  a  loss  in  Assam  sector;  and

 (9)  ११  so,  the  reasons  for  not  hand-
 ing  over  the  area  to  independent
 operators  who  are  prepared  to  work  as
 associates  of  the  Indian  Aurlines  Cor-
 poration  and  offer  about  50  per  cent.
 reduction  in  passenger  fares  now
 charged  by  the  Indian  Airlines  Cor-
 poration”

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin):  (a)  and  (b).
 It  is  a  fact  that  a  number  of  routes
 operated  by  the  Indian  Airlines  Cor-
 poration  m  the  Assam  area  and  in  the
 rest  of  India  show  a  deficit,  but  this
 cannot  be  deemed  to  be  a  justification
 for  appointing  independent  operators.
 as  associates  of  the  Corporation  to  run
 such  routes

 Shri  P.  C.  Borooah:  In  view  of  the
 fact  that  Assam  has  got  to  depend
 very  heavily  on  air  transport,  will
 Government  consider  taking  the  help
 of  private  operators,  in  the  same
 manner  as  the  A.II  have  entered
 into  a  contract  with  the  Sea  Board
 and  the  Western  Company  of  America
 in  that  line?

 Shri  Mohiuddin:  It  is  a  fact  that  in
 Assam  air  services  are  required  as  an
 easy  means  of  transport.  The  LAC.
 are  running  a_  large  number  of  ser-
 vices,  both  passenger  and  freight  in
 the  Assam  area  The  losses  incurred
 on  the  Assam  area  are  one  of  the
 heaviest,  that  38  to  say,  about  Rs.  28
 lakhs  a  year,  only  in  passenger  ser-
 vices.  Under  the  circumstances,  the
 proposal  that  an  associate  should  be
 appointed  00683  not  seem  to  be  called
 for.

 Shri  Liladhar  Kotoki:  May  I  know
 whether  the  loss  in  the  Assam  sector
 is  not  due  to  the  running  of  Dakota
 planes  and  if  so,  whether  the  Gov-
 ernment  has  examined  the  possibility
 of  running  a  Viscount  service  between
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 Calcutta  and  Gauhat:  as  a  trunk
 service  and  thereby  reduce  the  cost
 of  operation?

 Shri  Mohiuddin:  I  am  not  sure
 -whether  if  the  plane  is  changed  from
 Dakota  to  Viscount,  the  losses  will  go
 down  But,  still,  the  runway  at  Gauhati
 is  being  extended  and  it  is  proposed
 that  when  the  runway  is  extended  to
 the  proper  length,  Skymasters  may
 be  put  on  that  service  from  Calcutta
 to  Gauhati

 Shrimati  Renn  Chakravartty:  Is  7
 a  fact  that  much  of  the  freight  which
 has  to  be  carried  by  the  IAC  is  now
 being  carned  by  private  operators  and
 that  the  IAC  has  not  been  able  to
 really  take  up  a  big  imcrease  in
 freight  serve?  In  view  of  this  fact,
 ‘tay  I  know  whether  the  Government
 propose  to  go  into  this  entire  question
 of  increasing  the  freight  especially
 that  of  the  tea  gardens  which  are  now
 going  in  for  these  private  operators?

 Shri  Mohbiuddin:  It  38  a  fact  that
 private  operators  carry  about  30  to  40
 ‘per  cent  of  the  total  freight  carried
 by  ar  and  there  is  competition
 between  the  private  operators  and  the
 IAC  But,  88  far  as  I  know,  recently,
 m  1958-59,  the  proportion  of  the
 ‘freight  carned  by  the  IAC  has
 mereased  and  it  73  expected  that  with
 vigorous  propaganda  and  other  action,
 their  proportion  will  further  increase

 Shrimati  Renu  Chakravartty:  In
 ~view  of  the  fact  that  some  of  these
 non-scheduled  operators  m  the  Assam
 sector  have  not  been  keeping  to  the
 rules  as  was  seen  in  the  Tezpur
 meident,  may  I  know  whether  the
 ‘Government  38  very  clear  in  its  mind
 that  in  a  stratemc  sector  hke  the
 North  East  border  as  Assam,  Gov-
 ernment  is  not  going  to  allow  new
 non-scheduled  operators  to  operate?

 Shri  Mohiuddin:  Whenever  there  38
 a  breach  of  the  rules,  strict  action  and
 disciplinary  action  ig  taken  against
 the  private  operators  or  any  other
 operators  The  hon  Member  perhaps
 remembers  that  in  ‘1968,  a  licence  was
 cancelled  of  a  private  operator  who
 committed  some  breach  of  the  rules

 MAY  ९,  3959

 Tezpur  As  far  as  the  strategic  area
 is  concerned,  the  N.EF.A.  area  has
 been  declared  a  protected  area  and
 no  one  can  fly  there  except  with  the
 permission  of  the  Governor

 Shri  P.  ©.  Beroeah:  -May  I  know
 whether  the  Government  propose  te
 develop  any  Janata  service  in  the
 Assam  sector?

 Shri  Mohinddin:  One  service  was
 introduced  from  Calautta  to  Agartala
 at  a  concession  rate  I  have  already
 received  complaints  that  this  Janata
 service  causes  much  more  inconveni-
 ence  Anyhow,  that  service  has  been
 introduced  We  are  experimenting
 with  it  We  will  see  what  are  the
 results

 Shrimati  Renu  Chakravartty:  May
 we  know  whether  the  Government
 propose  to  increase  the  number  of
 Janata  services  right  up  to  Dibrugarh
 and  other  areas  which  have  got  air
 services?

 Shri  Mohinddin:  I  have  just  men-
 tioned  that  this  service  at  a  conces-
 sion  rate  is  an  experiment  The
 experiment  will  be  watched  very  care-
 fully,  both  regarding  density  of  traffic
 as  well  as  the  reaction  of  the  travel-
 ling  public  and  the  question  of  extend-
 ing  it  to  other  places  will  be  con
 sidered?

 Mr.  Speaker:  Next  question
 Shri  Bangeshi  Thakur:  May  I  ask  one

 question,  Sir?

 Mr,  Speaker:  Why  was  the  hon
 Member  sitting  quiet  all  along?  Hon.
 Member,  3  know,  comes  from  that
 area  I  would  have  called  him.  Next
 question

 2289,  <  Shri  Paralekar:
 Shri  T.  B.  Vittal  Rae:

 Will  the  Minister  of  Feed  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  the  engineering  ser-
 vices  and  equipment  for  the  pilot  plant
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 for  the  manufacture  of  different  types
 of  papers  and  boards  from  indigenous
 raw  material  have  since  been  supplied
 by  the  firm  with  whom  a  new  contract
 was  entered  into  in  June,

 (b)  if  sa,  at  what  cost;  and

 (ec)  whethet  any  adequate  safe-
 guards  to  enforce  the  agreement  were
 provided  for  in  the  said  contract?

 The  Minister  of  Agriculture  (Dr.
 है  हैं,  Neshmukh):  (a)  The  engineering
 services,  which  are  in  the  shape  of
 drawings  and  specifications,  have  been
 fully  supplied.  Most  of  the  equip-
 ment  has  also  been  supplied.  A  few
 items  which  are  still  outstanding  are
 expected  to  be  received  shortly.

 (b)  The  allocation  made  by  7.  C.  M.
 on  this  account  is  Rs.  19,57,573.  The
 actual  amount  paid  to  the  firm  so  far
 is  not  known  to  Government.

 (c)  The  contract  was  entered  into
 by  the  International  Co-operation
 Administration  of  the  U.S.A.  with  the
 firm  direct.  The  Government  of  India
 had  no  hand  in  it.

 Shri  Nagi  Reddy:  May  I  know
 whether  the  Government  has  noted
 the  comments  of  the  Audit  report  in
 which  they  have  commented  that
 because  of  the  failure  to  add  a
 penalty  clause  from  १950  down  to
 1959,  the  firm  which  had  to  supply  us
 with  drawings  and  plants  has  not  been
 keeping  to  the  schedule?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  Those  com-
 ments  have  been  noted.  I  very  much
 regret  the  delay.  The  delay  has  been
 beyond  our  control  because  the  con-
 tract  was  not  entered  into  by  us.  It
 is  because  of  the  faulty  contract  and
 because  of  the  intransigence  on  the
 part  of  the  suppliers  that  this  delay
 has  occurred,  which  is  most  unfor-

 Shri  Nagi  Reddy:  May  I  know
 whether  it  is  a  fact  that
 2958  was  the  last  date  by
 had  to  supply  both  the
 08(Al)  LapD.g
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 drawings  and  they  have  not  been
 fulfilled  so  far?

 Shri  A.  P.  Jain:  Most  of  the  sup-
 plies  have  been  made.  Only  a  part
 of  the  supply  remains.  We  are  hoping
 that  they  would  be  completed  in  a
 few  months  time.

 Shri  Nagi  Reddy:  From  the  reply
 that  the  Minister  hag  given  just  now,
 it  is  clear  that  even  after  September
 1958,  the  plants  and  some  of  the  things
 have  not  been  received.  May  I  know
 the  extra  expenditure  that  the  Gov-
 ernment  has  been  incurring  from  95l
 to  959  due  to  the  non-supply  of  the
 drawings  and  non-supply  of  the  plants
 in  time?

 Shri  A.  P.  Jain:  The  Government  of
 India  has  not  incurred  any  extra
 expenditure  because  this  amount  has
 been  paid  by  the  T.CM,  The  T.CM.
 entered  mto  a  direct  contract  for  the
 supply  of  machines.  Of  course,  we
 constructed  certain  buildings.  The
 investment  on  these  buildings  hes
 been  lying  idle.

 Shri  ्,  B.  Vittal  Rao:  Will  this
 pilot  plant  be  fully  utilised  or  the
 spare  capacity  will  be  utllised  for  same
 other  purpose?

 Shri  A.  P.  Jain:  It  will  be  used  for
 two  purposes:  one,  for  experimenting
 and  teaching  and  then  it  will  also
 manufacture  certain  specialised  kinds
 of  paper.

 Shri  Nagi  Reddy:  May  I  know
 whether  this  pilot  plant  would  go  into
 production  at  least  in  19597

 Shri  A.  P.  Jain:  I  am  hoping  so.  I
 have  already  said  that  I  very  much
 regret  the  delay.  Unfortunately,  it
 was  beyond  our  control.

 New  Barrage  in  D.V.C.  Project

 "2350,  Shri  Aurebinde  Gheeal:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  any  new  barrage  has
 been  to  be  taken  up  in  the
 Damodar  Valley  Corporation  project;
 and
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 (b)  if  so,  where  and  what  is
 estimated  cost  of  the  same?

 the

 The  Minister  of  Irrigation  and  Bower
 (Hafiz  Mohammad  Ibrahim):  (9)  No,
 Sir.

 (b)  Does  not  arise.

 Shri  Aurobindo  Ghosal:  May  I
 know  if  the  Government  is  thinking
 of  setting  up  a  new  barrage  for  supply
 of  water  to  the  lower  areas?

 Mr.  Speaker:  I  think  he
 answered;  no  new  barrage.

 has

 Hafiz  Mohammad  Ibrahim:  No  other
 barrage  is  under’  consideration  07
 under  contemplation.

 Shri  Tridib  Kumar  Chaudhuri:  May
 I  know  what  decision  the  D.V.C.  or
 the  Government  has  taken  with  regard
 to  the  Aiyar  dam?

 Hafiz  Mohammad  Ibrahim:  The  Aiyar
 dam  is  under  discussion  and  is  being
 examined  for  the  purpose  of  being
 taken  up.

 Shri  Tridib  Kumar  Chaudhuri:
 Have  the  views  of  the  West  Bengal
 Government  been  ascertained  with
 regard  to  the  Aiyar  dam?

 Hafiz  Mohammad  Ibrahim:  Most
 certainly.

 Shri  Tridib  Kumar  Chaudhuri:  May
 I  know  what  views  have  been  expres-
 sed  by  the  West  Bengal  Government?

 Hafiz  Mohammad  Ibrahim:  No,  no;
 that  stage  has  not  yet  arrived.

 Shri  Tridib  Kumar  Chaudhuri:  In
 view  of......

 Mr.  Speaker:  No,  no.  The_  hon.
 Minister  and  the  hon.  Member  were
 too  quick  to  each  other  and  the
 House..  The  hon.  Minister  has  said
 certainly,  the  views  of  the  West
 Bengal  Government  will  be  ascer-
 tained.  Shri  Tridib  Kumar  Chaudhuri
 asked  the  question  whether  their
 views  have  been  ascertained.  The
 answer  implies  that  they  have  not
 been  ascertained.  Shri  Tridib  Kumar
 Chaudhuri’  did  not  evidently  follow
 the  answer,  and,  therefore,  he  asked
 the  other  question.
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 Shri  Nagi  Reddy:  In  view  of  the
 fact  that  the  expenditure  incurred  by
 the  D.V.C.  has  not  yet  been  divided
 as  between  irrigation,  power  and
 other  things,  may  I  know  whether
 Government  are  not  going  to  take  up
 any  other  project  under  the  D.V.C.
 before  this  is  done?

 Hafiz  Mohammad  Ibrahim:  Both
 the  things  will  be  done,  that  too  and
 this  one  also.

 Shri  Nagi  Reddy:  In  view  of  the
 fact  that  a  long  time  has  been  taken
 already  for  the  division  of  these  assets,
 may  I  know  whether  Government  will
 make  up  their  mind  at  least

 7

 the
 coming  three  months?  /

 Hafiz  Mohammad  Ibrahim:
 already  being  expedited.

 Yes,  it

 Shri  Nagi  Reddy:  Expedited  for  ten
 years.

 सफदरजंग  शस्पताल  में  मृत्यु  की घटना

 +२२५०-क.  श्री  भक्त  दर्शन  :  क्‍या

 स्वास्थ्य  मंत्री  यह  चताने  की  कृपा  करेंगे

 किः

 (क)  क्‍या  यह  सच  हैँ  कि  २६  मार्च,
 १६५९  को  जब  संतोख  राम  नामक  एक
 व्यक्ति  नई  दिल्‍ली  के  सफदरजंग  हस्पताल  में

 दवाई  लेने  के  लिये  गया  तो  उसे  दवाई  के

 स्थान  पर  कारबालिक  एसिड  दें  दिया  गया

 जिसके  परिणामस्वरूप  उसकी  मृत्यु  हो
 गई;

 (ख)  यदि  हां,  तो  यह  घटना  किन

 परिस्थितियों  में  हुई;  और

 (ग)  इसके  लि  उत्तरदायी  कम्म-

 चारियों  के  ठिरुद्ध  क्या  कार्यवाही  की  गई  है?

 स्वास्थ्य  मंत्री  (श्री  करमरकर  )  :  (क)
 और  (ख).  नई  दिल्‍ली  के  सफदरजंग

 अस्पताल  में  २४ साचे,  १९५६९  को

 सन्‍्तोखर्सिह  नामक  एक  व्यक्ति  की  मृत्यु
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 ge:  पुलिस  भभिकारी  मामले  को  जांच  कर

 रहे है।

 (7)  ६... $  प्रश्न  नहीं  सूठता ।
 An  Hon.  Member:  In  English  algo.

 Mr,  Speaker:  Yes.

 Shri  Karmarkar:  (a)  and  (b).  A
 person  named  Shri  Santokh  Singh
 died  in  the  Safdarjang  Hospital,  New
 Delhi,  on  the  25th  March,  1959.  The
 matter  is  under  investigation  by  the
 Police  authorities.

 (९)  Does  not  arise.

 tt  भक्त  दहशत  :  श्रीमनु  |  माननीय
 मंत्री  महोदय  के  उत्तर  से  यह  स्पष्ट  नहीं  है
 कि  उस  व्यक्ति  की  मृत्यु  किस  कारण  से
 हुई  है।  कौन  उसके  लिए  जिम्मेदार  था,

 ग्रह  प्रध्न  तो  बाद  में  उठता  है,  लेकिन  किस
 कारग  से  मृत्यु  हुई,  क्या  इसका  भी  पता
 नही  लगाया  गया  है?

 श्री  करमरकर  :  चूकि  मामला  पुलिस
 के  हाथो  में  है  इस  बास्ते  जब  तक  जाच  खत्म
 नही हो  जाती  तब  तक  मैं  कुछ  कहना  नहीं
 चाहता  था  ।  एनिग्रेशन  यह  है

 Since  this  48  a  rather  imporiant
 question,  I  should  like  to  tell  the
 House  the  actual  position.  Since  the
 matter  was  under  police  investiga-
 tion,  I  thought  it  proper  not  to  give
 further  details  in  order  not  to  pre-
 Judice  that  inquiry.

 pat  ue
 allega- tion  is  this,  Zarlier,  patient

 came  at  about  0  p.m.  for  back-ache
 treatment,  and  he  was  brought  by one  Rishilal,  Nursing  Orderly  in  the
 Safdarjang  Hospital.  Dr.  8S.  छू,
 Kundu,  casual  medical  officer,  who
 was  on  duty,  examined  Shri  Santokh
 Smgh  and  prescribed  aspirin  powder
 and  soda  salicylate  mixture.  Imme-
 diately  after  this,  the  medical  officer had  to  attend  to  another  emergency case.  It  is  alleged  that  Shri  Rishilal,
 Nursing  Orderly,  took  a  bottle  which
 contained  pure  carbolic  acid,  lying on  the  surgical  dressing  table,  and
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 poured  its  contents  down  the  throat
 of  the  patient  Shri  Santokh  Singh:
 the  patient  took  seriously  il.  That
 is  the  allegation,  and  that  is  now
 under  inquiry.

 aft  wee  waar:  आमान,  मह  भ्रकसर

 देखा  गया  है  कि  पुलिस  की  जो  इन्क्वायरी
 होती है,  उसमें  महीनों  लग  जाते हैं।  त:
 में  जानना  चाहता हूं  कि  ऐसी  हालत  में
 क्या  माननीय  मत्री  महोदय  ने  इस  सम्बन्ध
 में  कोई  विभागीय  कारवाई  उनके  बिरद

 की  है,  या  करने  का  विचार  कर  रहे है?

 थी  करमरकर  :  पुलिस  की  कारवाई

 को  जल्दी  करवाने  की  मैं  कोशिश  करूंगा  |

 Several  Hon.  Members  rose-—
 Mr,  Speaker:  It  is  under  police

 investigation.  What  do  the  hon.
 Members  want?

 Shri  T.  B.  Vittal  Rao:  The  com-
 pounder  gives  medicine  generally,
 but  here  was  an  orderly  giving
 medicine.

 Shrimati  Renu  Chakravartty:  The
 orderly  was  giving  the  medicine.
 That  is  the  point.

 Mr,  Speaker:  The  orderly  brought
 the  man,  he  took  the  man  to  the
 doctor,  the  doctor  gave  a  prescription,
 but  the  orderly  went  out  of  the  way
 and  poured  carbolic  acid  down  the
 throat  of  that  man.  (Interruptions.)
 T  am  not  saying  one  way  or  the
 other;  it  is  none  of  my  business.  All
 that  I  am  anxious  to  see  in  this  House
 is  this.  As  soon  as  an  answer  to  a
 question  is  given,  and  there  is  noth-
 ing  more  reasonable  to  be  asked  for,
 I  proceed  to  the  next  question.  That
 is  my  business.  The  hon,  Minister
 has  said  once  and  has  said  twice
 that  the  matter  is  under  investiga-
 tion.  I  have  already  allowed  three
 questions  to  be  asked  by  Shri  Bhakt
 Darshan.

 It  is  clear  from  the  statement  of
 the  hon.  Minister  that  this  was  what
 that  orderly  did.  The  hon.  Minister
 is  not  justifying  the  action  of  the
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 orderly.  The  orderly  must  have  taken
 the  man  to  the  compounder  and  then
 got  the  medicine.  The  compounder  was
 not  available;  in  that  case,  the  doctor
 himself  must  have  been  asked  to  dis-
 pense  the  medicine.  But  that  man
 who  brought  the  patient  killed  him.
 Evidently,  that  is  what  the  allegation
 is,  This  is  a  matter  which  is  under
 investigation.  Therefore,  let  nothing
 be  done  here  to  prejudice  that  investi-
 gation.

 Shri  Braj  Raj  Singh:  At  least,
 departmental  action  should  be  taken
 against  that  orderly.

 Mr.  Speaker:  Even  if  departmental
 investigation  is  made,  that  cannot
 overrule  the  police  investigation,  when
 murder  is  involved;  it  is  murder  or
 something  of  that  kind,  or  it  may  be
 an  accident  or  it  may  be  anything.
 Even  if  they  should  conduct  a  depart-
 mental  inquiry,  it  ought  not  to  be  an
 open  one.  Hon.  Members  know  what
 the  law  is.  Therefore,  let  nothing  be
 done  here  to  prejudice  the  investiga-
 tion.

 Shri  Karmarkar:  A  specific  question
 has  been  asked.  So,  with  your  per-
 mission,  I  should  like  to  add  that
 immediately  after  this  happened,  the
 medical  superintendent  informed  the
 police;  he  has  also  ordered  a  depart-
 mental  inquiry  into  the  death  of
 Shri  Santokh  Singh.  So,  all  possible
 steps  have  been  taken.

 Several  Hon.  Members  rose—

 Mr,  Speaker:  Hon.  Members  may  be
 very  much  interested  in  this.  There
 is  no  doubt  about  it.  But  the  hon.
 Minister  cannot  say  What  the  depart-
 mental  inquiry  is.  If  he  says  that
 according  to  the  departmental  inquiry,
 that  man  is  absolved,  that  will  pre-
 judice  the  police  inquiry.  Hon.  Mem-
 bers  do  not  seem  to  appreciate  the
 delicacy  of  the  situation.  They  must
 leave  it  at  that  stage.

 Shri  T.  B.  Vittal  Rao:  Was  not  post
 mortem  conducted  and  the  cause  of
 the  death  known?
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 Shri  Karmarkar:  Sir,  you  were
 entirely  right  in  the  matter.  In  fact,
 you  have  anticipated  what  the  fact  is.
 The  inquiry  committee  has  not  yet
 finalised  its  report,  pending  the  report
 of  the  police  authorities.  So,  what
 you  say  is  entirely  correct.

 Several  Hon.  Members  rose—
 Mr.  Speaker:  All  the  hon.  Members

 should  not  rise  like  this.  Shall  I  ask
 Shri  T.  8.  Vittal  Rao  to  put  his  ques-
 tion  or  should  I  ask  Shri  Nagi  Reddy
 to  put  his  question  or  allow  all  the
 questions  to  be  put  together?

 Hon.  Members  want  to  know  whe-
 ther  a  post  mortem  examination  has
 been  held.

 Shri  Karmarkar:  I  should  like  to
 have  notice  about  that.  It  is  not  in
 my  brief.  I  shall  make  inquiries
 immediately  and  let  the  House  know
 at  the  earliest  moment.

 Shri  Ferose  Gandhi:  Sir,  you  were
 just  now  mentioning,  and  the  hon.
 Minister  also  was  mentioning,  the
 rules  regarding  departmental  inquiry.
 The  rules  that  govern  a  departmental
 inquiry  are  the  Civil  Services  (Con-
 duct,  Classification  and  Appeals)
 Rules,  which  definitely  state:

 “The  charged  Government  ser-
 vant’s  written  statement  of  defence
 shauld  ordinarily  be  required  to
 be  submitted  within  a  period  of  a
 fortnight  and  in  no  case  should  a
 period  of  more  than  a  month  be
 allowed  for  the  purpose.”.

 May  I  know  whether  these  rules
 are  obseryed  by  Government  when
 they  carry  out  the  departmental
 inquiry?

 Shri  Karmarkar:  Yes,  we  definitely
 observe  the  rules.

 Shri  Tyagi:  In  all  the  Ministries?

 Indo-Pak  Canal  Waters  Dispute

 *2252,  Shri  Harish  Chandsa  Mathur:
 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  the  ad  hoc  agreement
 on  canal  waters  has  been  accepted  by
 the  Government  of  Pakistan;
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 (b)  ag  so,  when  will  this  be  given
 effect  to,

 (6)  what  programme  hag  _  been
 drawn  up  for  the  final  agreement;  and

 (d)  whether  the  programme  of  work
 on  Rajasthan  canal  will  be  affected
 as  a  result  of  the  ad  hoc  agreement?

 The  Minister  of  Irrigation  and
 Power  (Hafiz  Mohammad  Ibrahim):
 (a)  and  (b)  The  agreement  between
 the  Governments  of  India  and  Pakistan
 for  ad  hoc  transitional  arrangements
 for  the  period  from  April  1  959  to
 March  3l,  1960,  was  concluded  at
 Washington  on  the  i7th  April,  959
 and  has  come  into  force  from  that
 date

 (c)  The  talks  at  Washington  have
 just  concluded  The  President  of  the
 World  Bank  will  be  visiting  India  and
 Pakistan  in  the  next  few  days  to  dis-
 cuss  with  the  two  Governments,  his
 proposals  for  a  settlement  of  the  Indus
 Basin  Waters  question

 (d)  No,  Sir

 Shri  Harish  Chandra  Mathur:  May  I
 know  at  what  stages  and  in  what  quan-
 tutes  water  will  be  made  available
 to  the  Rajasthan  Canal,  and  whether
 Government  stand  by  their  declared
 decision  that  no  water  supply  will
 be  made  to  Pakistan  after  1962?

 Hafiz  Mohammad  Ibrahim:  The
 quantity  of  water  will  be  related  to
 the  supplies  available  to  Pakistan
 from  the  link  canals  So,  every  year,
 that  quantity  will  be  differmg,  and
 It  is  not  possible  to  say  today  what
 the  defimte  quantity  for  a  particular
 year  would  be

 Shri  Harish  Chandra  Mathur:  May
 l  know  m  what  respect  this  ad  hoc
 agreement  has  narrowed  down  our
 differences,  and  whether  it  is  at  India’s

 ont
 by  increasing  the  cost  of  the  pro-

 Hafz  Mohammad  Ibrahim:  The
 difference  which  has  been  made  by
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 this  arrangement  38  this.  Take  the
 case  of  956  70  million  acre-feet
 water  less  about  48  million  acre  feet
 which  Pakistan  could  replace,  was
 given  to  them.  But  now,  it  will  be
 less  by  3°5  mullion  acre-feet.

 Shri  Raghonath  Singh:  According  to
 the  new  agreement,  may  I  know  how
 many  acre-feet  of  water  India  38  go-
 ing  to  supply  to  Pakistan?

 Hafiz  Mohammad  Ibrahim:  |  have
 said  that  the  difference  is  about  B35
 muillion  acre-feet

 Sardar  Iqbal  Singh:  May  I  know
 the  total  quantity  of  water  that  will
 be  supphed  to  the  Indian  Canals,  that
 1s,  the  Gang  Canal,  the  Sarhind  canal
 feeder  and  the  Bikaner  canal  in
 Rajasthan,  and  also  the  total  supply
 of  water  for  this  year,  and  whether
 that  supply  728  ‘on  the  increase  or
 would  be  maintasnable  at  the  last
 year’s  standard?

 Hafiz  Mohammad  Ibrahim:  As  far
 as  the  supplies  are  concerned,  I  have
 said  that  they  differ  every  year,  they
 may  be  different  next  year  also  At
 present,  the  difference  5  what  I  have
 already  stated.  The  exact  amount  35
 not  at  my  disposal  at  present

 Shri  ह  G  Deb:  May  I  know  the
 total  amount  spent  so  far  at  washing-
 ton  on  the  negothations  regarding  this
 canal  water  dispute?

 Hafiz  Mohammad  Ibrahim
 is  required  for  that.

 Notice

 Sardar  Ighal  Singh:  Statement  after
 statement  is  made  in  this  House  that
 the  supply  of  water  to  Pakistan  will
 be  decreased  May  I  know  what
 actual  decrease  has  taken  place  so  far
 m  the  last  ten  years  in  the  supply  of
 water  to  Pakistan?

 Hafis  Mohammad  Ibrahim:  Pre-
 viously  it  was  only  one  mullion,  now
 it  is  3°5  million.
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 WRITTEN  ANSWERS  TO
 QUESTIONS

 Thermal  Stations  under  D  V.C

 #2248  Shri  Keshava:  Will  the  Min-
 ister  of  Irrigation  and  Power  be
 pleased  to  state:  .

 (a)  whether  the  Damodar  Valley
 Corporation  proposes  to  set  up  two
 more  therma)  statzons;

 (b)  if  so,  when  will  they  be  set  up,

 (c)  what  38  the  power  they  are  ex-
 pected  to  produce?

 The  Minister  of  Irrigation  and
 Power  (Hafiz  Mohammad  Ibrahim):
 le)  30  lo  7७  Damodar  Valley
 Corporation  have  suggested  augmen-
 tation  of  their  generating  capacity  by
 adding  two  units  of  25  MW  each,  one
 at  Durgapur  and  the  other  at  Chandra-
 pura  The  proposal  is  being  examin-
 ed  in  consultation  with  the  Planning
 Commission

 Market  Intelligence  Scheme  for
 Manipur

 ©2251,  Shri  L,  Achaw  Singh:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state

 (a)  whether  any  echeme  for  the  :m-
 provement  in  market  intelligence  has
 been  implemented  an  Manipur,  and

 (b)  af  not,  the  reasons  therefor?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  P.  Jain):  (a)  Not  yet

 (b)  The  Administration  had  to  ex-
 amine  the  feasibility  of  implementing
 the  scheme  before  formulating  pro-
 posals  in  this  regard

 Rail-Road  Competition  in  Madras

 °2253.  Shri  N  BR  Munisamy:  Wil)
 the  Minster  of  Railways  be  pleased
 to  state:

 (a)  whether  Government  have  for-
 mulated  any  programme  to  meet  the
 severe  competition  from  the  bus  trans-
 port  owners  m  passenger  traffic  es-
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 Pecially  within  a  distance  of  00  mules
 trom  the  city  of  Madras;

 (b)  whether  Government  have  made
 any  survey  of  the  situation  recently;

 (c)  sf  so,  with  what  results,  and

 (a)  what  28  the  loss  incurred  dur-
 My  1958-59  by  the  Southern  Railway
 from  such  keen  competition  by  the
 transport  owners  mm  short  distance
 Passenger  traffic  within  100  miles
 Tadius  of  Madras  City?

 The  Deputy  Minister  of  Railways
 (Shri  §.  V  Ramaswamy):  (a)  No

 (b)  No

 (2)  Does  not  arise

 (d)  This  information  35  not  available
 835  no  survey  has  been  made  as  stated
 m  answer  to  part  (9)  of  the  Question

 Prices  of  Tobacco

 "2254,  Shri  E.  Madhusudan  Rao:
 Wu  the  Minister  of  Food  and  Agri-
 CUlture  be  pleased  to  state

 (a)  whether  the  Government  of
 Andhra  Pradesh  have  made  any  re
 Quest  to  the  Union  Government  to  fx
 the  tobacco  prices  in  Andhra  Pradesh
 in  accordance  with  the  International
 Market  Prices,  and

 (b)  7  so,  what  action  has  been  taken
 in  the  matter?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P  Jain):  (a)  No

 (b)  Does  not  arise

 Threatened  Strike  by  Madras  Port
 Trust  Employees

 JS  Shri  Raghunath  Singh,
 |  Shri  L  Achaw  Singh:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state
 Whether  it  is  a  fact  that  the  Madras
 २०७  Trust  Employees  Union  has  deci4-
 ed  to  go  on  token  strike  as  assurances
 ven  by  Government  at  the  time  of
 All  India  Strike  of  Port  Workers  have
 not  been  honoured?
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 The  Minister  of  State  in  the  Minis-
 try  ef  Transport  and  Communications
 (Shri  Raj  Bahadur):  The  Madras
 Port  Trust  have  received  a  letter  from
 the  Madras  Port  Trust  Employees
 Union  stating  that,  in  the  event  of
 grievances  listed  therein  not  being
 remedied  expeditiously,  the  Union
 will  organise  a  token  strike  towards
 the  end  of  May.  The  list  of  grievances
 covers  various  matters,  two  of  which
 relate  to  alleged  non-mplementation
 in  certain  respects  of  the  assurances
 given  by  Government  when  the  Strike
 of  Port  Workers  in  June  958  was
 called  off.

 Maulana  Azad  Medical  College

 *2256,  Shri  Daljit  Singh:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  the  amount  spent  upto  the  Ist
 April,  959  for  the  construction  ०
 Maulana  Azad  Medical  College,  New
 Delhi;

 (b)  the  progress  so  far  made  in  the
 construction  of  the  college;

 (९)  whether  any  order  has  been
 placed  for  equipment;  and

 (d)  if  so,  the  value  thereof?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  to  (d).  <A  statement
 containing  the  requisite  information  is
 given  below:—

 STATEMENT

 A  sum  of  Rs.  58,783  was  spent  on
 the  conversion  of  the  20  bedded  block
 of  the  Irwin  Hospital  for  use  as
 Physiology  and  Anatomy  Departments
 and  as  office  for  the  College.  A  sum
 of  Rs.  45,465  was  also  spent  on  addit-
 ions  and  alterations  to  the  Jail  build-
 ings  so  that  they  may  be  used  as
 hotels  for  boys  and  girls  and  as  staff
 quarters.

 Administrative  approval  for  con-
 struction  of  the  college  building  was
 accorded  in  January,  959  and  =  ex-
 Penditure  sanction  was  accorded  on
 the  370  April,  1959.  Detailed  plans
 and  estimates  have  been  drawn  up  and
 tenders  are  being  invited  by  the

 C.P.W.D.  The  work  is  expected  to  be
 taken  up  sometime  in  Jume  or  July,
 1959.  ,

 Equipment  worth  Rs.  1,834,589  has
 been  purchased  for  the  Departments
 of  Anatomy  and  Physiology  and  for
 the  library.  In  addition  equipment
 worth  about  Rs.  one  lakh  has  been
 transferred  by  the  Lady  Hardinge
 Medical  College  to  the  Maulana  Azad
 Medical  College  and  orders  for  ad-
 ditional  equipment  worth  about
 Rs,  30,000  have  been  placed.

 Over-Payment  to  Railway
 Contractors

 Shri  Khadilkar:
 hri  T  B.  Vittal  Rao:  .

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 ¥ 2257,

 (a)  whether  it  is  a  fact  that  some
 cases  of  over-payment  made  to  _—‘  the
 contractors  engaged  in  the  construct-
 ton  of  Rajkharswan-Barajamda  doubl-
 ing  of  South  Eastern  Railway  on  the
 basis  of  inflated  clagsification  in  earth
 work  and  measurements,  load  and  lift
 have  been  brought  to  the  notice  of  the
 Railway  Board;

 (b)  if  so,  whether  these  have  been
 investigated;  and

 (c)  with  what  result?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawax  Khan):  (a)  Yes.

 (b)  and  (c).  The  matter  is  under  in-
 vestigation.

 Acquisition  of  Land  for  Government
 Servants  House  Building

 Society  La.

 (Ch.  Ranbir  Singh:
 Vv  Shri  Bahadur  Singh:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 *2257-A.

 (a)  whether  it  is  a  fact  that  a  piece
 of  agricultural  land  in  urban  area
 of  Masjid  Moth,  New  De’hi,  which
 was  purchased  in  an  open  auction  by
 the  displaced  persons  for  building
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 purposes  from  the  Ministry  of  Rehab-
 ilitation  in  the  year  1958-59  is  being
 acquired  for  Government  Servants
 House  Building  Society  Ltd.

 (b)  if  60,  the  reasons  therefor;  and

 (c)  the  action  Government  propose
 to  take  in  the  matter?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  The  Delhi  Administrat-
 ion  have  issued  a  notification  under
 Section  4  of  the  Land  Acquisition  Act,
 894  notifying  their  intention  to  ac-
 quire  40  bighas  and  3  biswas  of  land
 in  villages  Masjid  Moth,  Kharera,
 Shahpur,  Raipur  Khurd  and  Yusuf
 Sarai  Jat  for  the  Government  _  Ser-
 vants  Co-operative  House  Building
 Society  Ltd.  of  which  about  584
 bighas  of  land  is  in  village  Masjid
 Moth..  This  may  include  some  agri-
 cultural  land  which  was  purchased  in
 open  auction  by  the  displaced  persons
 for  building  purposes  from  the  Min-
 istry  of  Rehabilitation.

 (b)  and  (९),  The  object  of  the
 present  notification  is  to  invite  pub'ic
 objections.  The  displaced  persons,
 like  other  persons  interested  in  the
 land  proposed  to  be  acquired,  have
 the  legal  right  to  be  heard  by  the
 Land  Acquisition  Collector,  proceed-
 ings  before  whom  are  of  quasi-judicial
 nature.  The  Delhi  Administration  will
 give  due  consideration  to  the  report
 of  the  Land  Acquisition  Collector.

 Gastro-Enteritis  Cases  in  Dethi
 hri  Hem  Barua:

 Shri  D.  C,  Sharma:
 Shri  L.  Achaw  Singh:
 Shri  Vajpayee:

 Will  the  Minister  of  Health  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  recently
 there  has  been  great  increase  in  the
 incidence  of  gastro-enteritis  cases  in
 Delhi;

 (b)  whether  the  causes  of  this  sud-
 den  increase  have  been  evaluated;

 (c)  the  measures  so  far  adopted  or
 being  adopted  to  prevent  the  spread
 of  this  disease;  and
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 (d)  whether  there  is  a  likelihood
 of  the  disease  spreading  in  an  epide-
 mic  form?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  No.

 (b)  Does  not  arise.
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 (c)  The  following  preventive  meas-
 ures  have  been  taken:

 (i)  Chlorination  of  Municipal
 water  supply  and  of  drinking
 water  wells  in  urban  and
 rural  areas;

 (ii)  Intensification  of  Cholera
 inoculation.

 (iii)  Removal  of  cases  of  Gastro-
 enteritis  brought  to  the  notice
 of  the  Health  Department  of
 the  Corporation  to  the  Infect-
 ious  Diseases  Hospital,  Delhi.

 (iv)  Promulgation  of  regulations
 under  the  Epidemic  Discuses
 Act,  897  within  the  limits  of
 the  Union  Territory  of  Delhi
 for  a  period  of  8  months  with
 effect  from  13-3-1959.

 (२)  Proper  supervision  as  re-
 gards  removal  of  refuse  and
 filth  and  the  use  of  D.D.T.
 and  gammexine  as  insecticides
 for  strict  fly  control.

 (vi)  Intensification  of  Health  Edu-
 cation  measures  requesting
 the  Public  to  take  all  possible
 preventive  measures  against
 cholera.

 (vii)  The  Delhi  Municipal  Cor-
 poration  has  organised  4
 Mobile  Food  Hygiene  Eniorce-
 ment  Squads  assisted  by
 Police  to  minimise  the  sale  of
 unwholesome  und  exposed
 food  stuffs.

 (ad)  No.  as  far  as  it  can  be  foreseen.

 Dues  from  China  for  Overseas  Com-
 munications  Services

 #2259,  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
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 No.  898  on  the  2th  December,  3958
 and  state’

 (a)  the  nature  of  action  since  taken
 fo?  recovery  of  the  sum  due  from  the
 Chinese  Government  relating  to  over-
 seas  communications  services.  and

 (b)  the  result  thereof?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  8  K  Patil)  (a)
 and  (9)  The  Ind:an  Ehbassy  in  Peking
 has  been  reminding  the  Chinese  Gov-
 ernment  from  time  to  time,  but  no
 decision  in  the  matter  has  vet  been
 taken  by  that  Government

 Flood  Control  Capacity  of  Hirakud
 Dam  Project

 *2260.  Shri  Panigrahi:  Will  the  Min
 ister  of  Irrigation  and  Power  be  pleas-
 ed  to  state

 (a)  whether  the  flood  controlling
 capacity  of  the  Hirakud  Dam  has  been
 finally  known  and  studied  by  the
 Central  Water  and  Power  Commis-
 sion,

 (b)  whether  the  Orissa  Govern
 ment  have  requested  the  Govern-
 ment  of  India  for  deputing  a  team
 from  the  flood  wing  of  the  Central
 Water  and  Power  Cornmission  tor
 studying  the  flood  problem  in  the
 Mahanad:  Delta  area,  and

 (c)  whether  the  Government  of
 India  have  sent  this  team  to  Orissa
 for  undertaking  this  study’

 The  Minister  of  Irrigation  and
 Power  (Hafiz  Mohammad  Ibrahim)-
 (a)  to  (c)  A  statement  explaining  the
 positidn  is  given  below

 Statement

 In  October,  1958,  the  Minister  of
 Works,  Onssa,  wrote  to  the  Union
 Minister  of  Irrigation  and  Power  to
 the  following  effect

 As  a  result  of  the  execution  of  the
 Mahanad:  Delta  Irrigation  Scheme
 the  Government  of  Orissa  are  putting
 double  embankments  in  many  of  the
 rivers  in  the  deltaic  area  Some

 doubts  have  peen  expressed  whether
 this  will  not  give  rise  to  high  floods
 in  future  Further,  no  clear  picture
 of  the  flood  controlling  capabil-
 ties  of  the  Hirakud  Dam,  under
 different  conditions,  75  yet  available
 The  experience  of  958  floods  shows
 that,  whereas  before  the  Hirakud  Dam
 came  into  existence,  the  floods  were
 of  a  very  short  duration  with  the  re
 gulated  release  of  water  from  the
 Hirakud  Reservoir,  the  accummulat-
 ion  of  water  in  the  deltaic  area  3
 More  persistent  and  this  has  resulted
 in  considerable  damage  to  the  crops

 2  In  view  of  the  doubts  about  the
 effects  of  the  Hirakud  Dam  and  double
 embanking  of  the  Mahanadi  river  in
 the  deltaic  area,  the  Minister  of  Works
 Onissa,  requested  that  a  detailed  study
 of  the  flood  problem  in  this  area  be
 made  by  the  Flood  Wing  of  the
 Central  Water  and  Power  Commission
 For  this  purpose,  the  Commission  have
 requested  the  State  Chief  Engineer
 to  furnish  certain  data  about  the
 various  channels  of  the  Mahanad:  in
 deltaic  reach  to  enable  them  to  studv
 the  problem  in  details  and  make  fur-
 ther  suggestions  The  requisite  data
 are  still  awaited  by  the  Commission
 On  receipt  thereof,  the  Commussion
 will  study  the  problem  and,  if  neces-
 sary,  send  an  expert  or  experts  to
 make  an  on-the-spot  study  of  the  pro-
 blem

 Standardisation  of  Indigenous
 Medicines

 (  Shri  Subodh  Hansda:

 2261
 4

 Shri  S  C  Samanta:
 Shri  Kodiyan:

 [  Shri  Warior:

 Will  the  Minister  of  Health  be
 pleased  to  state

 (a)  whether  Government  contem-
 plates  to  standardise  the  methods  of
 preparation  of  Ayurevedic  medicines
 and  other  mdigenous  drugs  in  the
 country,  and

 (b)  if  so,  the  steps  taken  in  this
 direction?
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 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  and  (b).  ‘The  Com-
 mittee  recently  appointed  by  the
 Government  of  India  to  assess  the
 nature,  volume  and  standard  of
 Ayurvedic  pharmaceutical  products
 have  made  certain  recommendations
 wm  this  regard  and  these  recommend-
 etions  are  under  the  consideration  of
 Government

 Keduction  in  Railway  Soard  Sta¥

 °226l-A.  Shri  Harish  Chandra
 Mathur:  Will  the  Minister  of  Rail-
 ways  be  pleased  to  state

 (a)  what  was  the  number  of  a)
 officers  and  (an)  ministerial  staff  in
 the  Railway  Board  on  the  ist  March,
 1959,

 (b)  what  reduction  in  the  staff  of
 the  Railway  Board  is  _  contemplatcd
 and  how  it  73  proposed  to  be  carried
 out;  and

 (c)  which  of  the  officers  have  over-
 stayed  the  tenure  period?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  a)  245

 (uy  022

 (b)  The  matter  is  under  considera-
 tion

 (c)  None

 Hassan-Mangalore  Rail  Link

 2262  J  Shri  T.  B.
 Vital  Rao:

 ‘|  Shri  Achar:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  t
 Starred  Question  No  l49  on  the  l2th
 March,  34959  and  state:

 (a)  whether  a  decision  has  since
 been  arrived  at  with  regard  to  the
 Hassan-Mangalore  rail  link,

 (b)  7  so,  the  nature  of  the  decision
 arrived  at,  and
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 te)  if  the  reply  to  part  (a)  be  in
 the  negative  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  8  V  Ramaswamy):  (a)  Not
 yet

 (b)  Does  not  arise

 (a)  The  matter  is  still  under  consi-
 deration

 कृषि  उत्पादनों  का  मूल्य

 २२६३.  श्री  विभूति  मिथ  :  क्या  खास
 लथा  कृषि  मत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  क्‍या  सरकार  कृषि  उत्पादों  शौर
 प्रौद्योगिक  उत्पादों  के  मल्यों  भें  समन्वय
 पैदा  करने  के  लिए  कोई  योजना  तैयार  कर  रही

 है  ’

 (ख)  यदि  हा,  तो  योजना  की  हूपरेखा
 क्या  है,  और

 (ग)  उसे  कब  कार्यान्वित  किया
 जाग्रेगा?

 खाद्य  तथा  कृषि  मंत्री  (श्री Wo  प्र०  जैन):
 (क)  से  (ग)  अनेक  औद्योगिक  तथा  कृषि
 उत्पादों  की  कीमतो  पर  बहुत  सी  मुबतलिफ
 श्रौर  पेचीदा  बातो  का  प्रभाव  पड़ता  है,  जिनमें
 से  कुछ  खास  वस्तुओं  से  विशेष  सम्बन्ध
 रखते  है।  इसी  कारण  कोई  भ्राम  या  खास
 योजना  का  बनाना  मुमकिन  नही  हुआ  लेकिन
 कीमते  मुकरर  करने  में  सामान्य  भाधिक

 झुकाव  तथा  मुबतलिफ  चीजों  की  कीमतों
 में  कुछ  समता  रखने  की  झावश्यकता  को
 ध्यान  में  रखा  जाता  है।

 Pilot  Service  for  Calcutta  Port

 "2264,  Shri  Raghunath  Singh:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  the  Tonnage  handlea
 at  Calcutta  Port  has  considerably
 increased  durmg  the  last  five  years,
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 (b)  whether  an  increase  has  also
 been  made  in  the  strength  of  Pilots  to
 handle  the  increased  tonnage;

 (c)  if  not,  the  reasons  therefor;

 (a)  whether  any  representation  has
 been  made  in  this  regard  by  the  pilot
 Service  Association  of  Calcutta  Port,
 and

 (e)  if  so,  the  action  taken  by  the
 Government  in  the  matter?

 The  Minister  of  State  in  the  Minis.
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes,  Sn.

 (b)  There  has  not  been  any  increase
 in  the  sanctioned  strength  of  pilots,
 but  the  number  of  Pilots  actually
 employed  m  piloting  the  vessels  has
 increased  from  3l  in  954  to  39  in  958
 and  40  at  present

 (c)  The  reason  is  that  the  strength
 of  the  Pilotage  Service  is  not  related
 to  the  tonnage  handled  but  to  the
 number  of  ships  to  be  piloted  By
 this  standard,  the  existing  sanctioned
 strength  of  pilots  is  considered
 adequate.

 (da)  and  (e)  Yes,  Sir  An  advance
 copy  of  a  memorandum  dated  the  2\st
 April,  959  submitted  by  the  As-o71a-
 tlon  through  the  Calcutta  Port  Com-
 missioners  has  been  received  by  Gov-
 ernment  and  the  views  of  the  Port
 Commissioners  thereon  are  awaited

 Suspension  of  Railway  Officers

 Shri  Khadllkar:
 Shri  T  B.  Vittal  Rao:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  ३35  a  fact  that  the
 Deputy  Chief  Engineer  (Construction)
 and  a  District  Engineer  of  the  South-
 Eastern  Railway  were  suspended  last
 week;

 *2265.

 (b)  what  are  the  grounds  for  the
 suspension;  and

 (c)  whether  further  investigations
 have  been  entrusted  to  Special  Police
 Establishment?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes

 (b)  The  standarg  of  construction
 work,  executed  under  their  supervi-
 sion,  has  been  found  to  be  below  the
 specifications  laid  down  for  such  work

 (c)  Departmental  action  has  been
 instituted.  The  Special  Police  Estab-
 lishment  have  also  been  authorised  to
 make  investigations.

 Surplus  Machinery  in  Various  Projects
 *2266.  Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 g.ven  to  Unstarred  Question  No.  922
 on  the  27th  February,  959  and  state:

 (a)  whether  the  Report  of  the
 officer  appointed  to  evolve  a  syste-
 matic  procedure  for  the  transfer  of
 surplus  machinery  from  one  project
 to  another  to  ensure  full  use  of  all
 important  equipment  has  since  been
 submitted;  and

 (b)  if  so,  the  nature  of  the  pro-
 cedure  evolved?

 The  Minister  of  Irrigation  and  Power
 (Hafiz  Mohammad  Ibrahim):  (a)  No,
 Sir

 (b)  Does  not  arise

 Rail  Priority  for  Foreign  Export
 *2267,  Shri  Panigrahi:  W:l)  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  wheher  the  items  for  export
 receive  any  priomty  in  railway
 movement;

 (b)  77  not,  the  reasons  therefor;
 (c)  whether  the  railway  allocatior.

 for  metalliferous  mining  industry  for
 export  falls  short  of  actual  production,

 (d)  3f  so,  by  how  much;  and
 (९)  how  Government  propose  to

 meet  this  shortage?
 The  Deputy  Minister  of  Railways

 (Shri  8.  झ  Ramaswamy):  (a)  ४९३
 General  goods  traffic  to  ports  for
 export  moves  under  higher  priority
 item  ‘D’  of  the  Preferential  Traffic
 Schedule.  Ore  for  export  moves
 according  to  programmes  drawn  xp
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 periodically  in  consultation  with  the
 Mimstrv  of  Commerce  and  Industry
 and  State  Trading  Corporation

 (b)  In  view  of  reply  vide  (a)  above
 question  does  not  arise

 (ec)  to  (e)  The  Railway  capacity
 for  movement  of  metallferous  ores
 (ancluding  chromite,  Iron  Ore,
 Manganese  Ores  and  Wolfram)  5
 programmed  in  consultation  with  the
 Ministry  of  Commerce  and  Industry
 and  the  State  Trading  Corporation
 In  the  Second  Five  Year  Plan,  there
 I»  @  target  fixed  for  movement  of
 iron  ore  to  the  extent  of  two  million
 tons  annually  Information  available
 snows  that  the  State  Trading  coipo
 ration  have  already  developed  export
 cf  ore  to  24  milhon  tons  There  nav.
 been  occasional  shortfall  on  the
 Barajamda  Sector  of  the  South  Eastern
 Railway  in  the  movement  of  ore  for
 export  This  was  on  account  of  heavy
 concentration  of  ore  movement  on
 this  sector  for  the  Indian  Iron  and
 Stee]  Co  Ltd,  Burnpur,  Tata  Iron  and
 Steel  Co  Ltd,  Jamshedpur  and  _  the
 Rourkela  Steel  Plant  The  South
 Eastern  Railway  78  making  every
 effort  to  move  the  maximum  possible
 quantity  of  ore  from  thts  area  for
 export,  consistent  with  their  other
 commitments  on  this  section

 Damage  to  Railway  track  and  property
 due  to  Floods

 4022  Shr:  Ram  Krishan  Gupta:  W2)]
 the  Munister  of  Railways  be  pleased  to
 state

 (a)  the  extent  of  damage  done  to
 the  Railway  track  and  property  of
 Ferozepur  and  Delhi  Junctions  ot
 Northern  Railway  by  the  recent  floods
 in  October,  1958,  and

 |
 (9)  the  action  taken  to  repair  the

 same?

 The  Deputy  Minister  of  Railways
 (Shri  8  ्,  Ramaswamy):  (a)  Nil

 (b)  Does  not  arise,
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 elf-Safficiency  in  Food

 4023.  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Foog  and  Agri-
 culture  be  pleased  to  state

 (a)  whether  a  Committee  has  been
 set  up  to  plan  for  food  self-sufficiency
 in  food  deficit  areas,  and

 (9)  ४  so,  the  composition  of  the
 Commuttee?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  P.  Jain):  (a)  Yes,  a
 Committee  called  the  ‘Inaccessible
 Area  Committee’  has  been  set  up  to
 examine  the  question  of  developing
 inaccessible  areas  in  the  country  to
 become  self-sufficient  in  foodgrams
 within  the  next  two  years

 (b)  A  statement  showing  the
 composition  of  the  Committee  AS,  laid
 on  the  Table  of  the  Sabha  [See
 Appendix  VIII  annexure  No  22]

 P.  &  T.  Employees
 4024  Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state

 (a)  the  number  of  class  II  and
 IV  employees  on  regular  establish-
 ment  of  Posts  and  Telegraphs  Depart-
 ment  on  Sist  December,  1958,  and

 (b)  the  number  of
 amongst  them  who  are
 (class-wise)?

 employees
 permanent

 The  Minister  of  Transport  and
 Commanications  (Shri  8.  K.  Patil):
 (a)  and  (b)  A  statement  giving  the
 required  information  38  given  below

 Statement

 Class  ‘Total.  Number  of  Per-
 Staff  manent  staff

 amongst  Col(2)

 I  2  3

 Ilr  161,704  हैं  ‘1093:749

 IV  57544  34,083
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 Foreign  Tourists

 4025.
 bri  Ram  Krishan  Gupta:

 Shri  D.  C  Sharma:

 Will  the  Mimster  of  Transport  and
 Communications  be  plea.ed  to  state
 the  number  of  foreign  tourists  who
 vised  Bhakhra  Dam  during  1955-56
 and  958-59°

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communica-
 tions  (Shri  Raj  Bahadur):  The
 figures  of  foreign  tourists  who  visit-
 ed  Bhakhra  Dam  during  the  years
 1955-56  and  ‘1958-59.  as  furnished  by
 the  State  Government  are  as  follows

 No  of
 of

 Year  tourists

 1955-56  .  .  675
 7958

 59 (up  to  8th  Feb  1959)  I,I30

 Ticket  Checking  Staff  in  Bikaner
 Division  (N  Rly  )

 Shri  Ram  Krishan  Gupta:  Wil:
 the  Mimuster  of  Railways  be  pleased
 to  state

 (a)  whether  it  is  a  fact  that  ticket
 checking  staff  mm  Bikaner  Division  of
 Northern  Railway  s  inadequate  for
 detecting  ticketless  travelling,  and

 (b)  2f  so,  the  action  to  be  taken  in
 this  matter?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and
 (b)  No  Difficulty  has,  however,
 been  experienced  in  filling  up  some  of
 the  posts,  this  38  likely  to  be  only
 temporary  as  steps  have  already  been
 taken  to  recruit  the  necessary  staff

 Sleeping  Accommodation  on  Dclhi-
 Bikaner  Train

 4027.  Shri  Ram  Krishan  Gupta:  ०]
 the  Minister  of  Railways  be  pleased
 to  state

 (a)  whether  it  7  a  fact  that  there
 is  no  Srd  class  sleeping  accommoda-

 tion  on  Bikaner  mail  train  running
 between  Delhi  and  Bikaner  and  ४४८९
 versa,  and

 (b)  af  so,  the  action  to  be  taken  in
 this  respect?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes,
 Sir

 (b)  TTI  class  sleeping  coaches  had
 been  provided  on  the  Bikaner  Mail
 between  Delhi  and  Bikancr  from
 ‘10-6-57  to  6  2-58  when  they  were
 withdrawn  on  account  of  poor  patron-
 age

 There  is  no  proposal  at  present  to
 reintroduce  sleeping  accommodation
 on  these  trains

 Amenities  at  Stations  on  Northern
 Railway

 4028  Shri  Ram  Krishan  Gupta:  Wi]!
 the  Minister  of  Railways  be  pleased
 to  state  the  nature  of  amenities  to  be
 provided  during  1959-60  at  Sursa,
 Kosh,  Kanina  Khas  and  Mahendar-
 garh  Stations  on  Northern  Railway?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  There  is  no
 rioposal  to  provide  any  pas-enger
 amenities  at  these  stations  during
 1959-60

 Rural  Electrification  in  Punjab
 Shri  Ram  Krishan  Gupta:

 4089.  Shri  D.  €.  Sharma:
 |  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state

 (a)  the  total  amount  asked  by
 Punjab  Government  for  Rural  Electri-
 fication  programme  during  the  year
 ‘1958,

 (b)  the  total  amount  sanctioned  by
 Central  Government  during  the  same
 period,

 (c)  the  total  amount  actually  utils
 ed  during  the  same  period,  and

 (d)  the  nature  of  the  work  done®

 The  Minister  of  Irrigation  and
 Power  (Hafiz  Mohammad  Ibrahim).
 (a)  and  (b)  No  request  was  rereivec
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 from  the  Governinent  of  Punjab  for
 financial  assistance  m  the  year  958
 for  the  ryral  electrification  programme
 in  that  State,  nor  was  any  amount
 sanctioned  by  the  Central  Govern-
 ment

 (c)  and  (d)  Do  not  arise

 Corruption  cases  on  Central  Railway

 4080  Shri  Ram  Krishan  Gupta:  Wi)]
 the  Minister  of  Railways  be  pleased
 to  state  the  number  of  corruption
 cases  pending  on  the  Central  Railway
 as  on  the  30th  April,  9597

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  70  In
 addition,  there  are  56  reports  which

 re  also  under  scrutiny

 Letter  Boxes  in  Bombay  Villages
 403i,  Shri  Pangarkar-  Will  the

 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state

 (a)  the  number  of  villages  in
 Parbham  district  in  Bombay  State
 which  are  not  provided  with  letter
 boxes,  and

 (b)  the  time  by  which  letter  boxes
 will  be  provided?

 The  Minister  of  Transport  §  and
 Communications  (Shri  8  K  Patil)
 (a)  The  Posts  and  Telegraphs  Depart-
 ment  does  not  provide  letter  boxes  in
 every  village  The  policy  of  the
 Department  38  to  provide  letter  boxes
 in  rural  areas  in  localities  which  post
 two  letters  or  more  per  day  and  are
 situated  at  a  distance  of  one  mile  or
 more  from  the  nearest  post  office  or
 letter  boxes  There  are  67  villages  n
 Parbhan:  district  where  letter  boxes
 are  justified  Out  of  these,  letter  boxes
 have  already  been  provided  in  63
 villages  and  remain  to  be  provided  in
 4  villages

 (b)  The  letter  boxes  will  be  provid-
 od  m  these  villages  very  shortly
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 Telegraph  and  Telephone  Facilities  in
 Bombay  Villages

 4032  Shri  Pangarkar:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state

 (a)  the  number  of  villages  having  a
 population  of  5,000  and  more  which
 are  not  provided  with  telegraph  and
 telepone  facilities  in  Parbham  District
 of  Bombay  State,  and

 ib)  the  tame  by  which  such  facilities
 will  be  provided?

 The  Minister  of  Transport  and
 Communications  (Shri  8  K  Patil):
 (a)  Out  of  eight  stations  with  a
 population  of  more  than  5,000  77  this
 District  telegraph  facilities  exist  in
 seven  places  and  telephone  facilities
 in  five  places  Provision  of  telephone
 facility  m  one  more  place  has  been
 sanctioned  and  is  likely  to  be  made
 available  this  year

 (b)  The  question  of  providing  tele-
 graph  facility  in  the  remaining  one
 place  and  telephone  facilities  in  the
 two  places  is  under  consideration

 National  Highways

 4038,  Shri  Pangarkar  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  some
 or  the  National  Highways  in  India  are
 to  be  broadened  during  the  Second
 Five  Year  Plan  period  and

 (b)  if  so  what  are  those  National
 Highways?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur).  (a)  Yes,  Sir

 (b)  It  Is,  presumed  that  the  question
 relates  to  widening  the  carriageway
 A  statement  giving  the  required  infor-
 mation  3  laid  on  the  Table  of  the
 Sabha  [See  Appendix  IIE,  annexure
 No  23]
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 Couches  on  Metre  Gauge  Section  of
 Central  Railway

 4034.  Sbri  Pangarkar:  Will  the
 Minister  of  Railways  be  pleased  to
 state  the  number  of  first  class  coach-
 es  on  the  metre  gauge  section  of  the
 Central  Railway?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  On  3ist
 March,  959

 First  Class  full—4
 Composites  containing  I  class  ac-

 commodation—38
 Partial  Alr-conditioned  coaches

 having  ist  class  accommoda-
 tion  —3

 Selection  Posts  on  Central  Railway
 4035.  Shri  Pangarkar:  Will  the

 Minister  of  Railways  be  pleased  to
 state

 (a)  whether  numerous  selection
 posts  are  vacant  on  metre  gauge  and
 broad  gauge  sections  of  the  Central
 Railway  at  present,  and

 (b)  if  so,  how  many  and  for  how
 many  years?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan);  (a)  and  (b)
 No  posts  are  lying  vacant  on  the  Cen-
 tral  Railway  The  position,  however,
 is  that  some  posts  have  been  filled  as
 an  ad  hoc  measure  pending  regular
 selections  which  are  being  gradually
 finahsed  A  statement  showing  the
 number  of  such  posts  and  the  period
 for  which  they  have  been  so  filled  ५
 attached

 Statement

 Central  No  ofselec-  Period  for
 Ralway  tion  posts  which  remain-

 against  c  ch
 ing  unfi

 unselected  per-  rl

 promoted  pend-
 sek selections

 ५)  Broad  309  From  r  month
 Gauge  to  4  years

 (2)  Metre  4  From  $  months
 Gauge  to  3b  years,

 Overbridge  at  Parbhani  Station

 4036  Shri  Pangarkar:  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  whether  the  scheme  to  construct
 an  overbridge  at  Parbhan  ralwas
 station  on  Kacheguda-Manmad  section
 of  the  Central  Railway  has  been  consi-
 dered  by  the  Railway  Board,  and

 (b)  if  so,  at  what  stage  the  scheme
 stands?

 The  Deputy  Minister  of  Railways
 (Sbri  Shahnawaz  Khan):  (a)  No,  Sir
 There  38  no  proposal  to  construct  a
 tot  overbridge  at  this  station

 (b)  Does  not  arise

 Railway  Protection  Force

 Shri  Pangarkar:
 sont.  {  Shri  Daljit  Singh:
 Will  the  Minister  of  Railways  be

 pleased  to  state

 (a)  the  strength  of  the  Railway
 Protection  Force  of  Central  Railway
 as  on  the  3lst  March,  1959,

 (b)  the  total  expenditure  involved
 in  maintaining  the  Force  during  the
 year  ‘1958-59,

 (c)  the  number  of  Chief  Security
 Officers,  Inspectors  and  other  jumor
 officers,  and

 (6)  the  number  in  each  category
 belonging  to  Scheduled  Castes  and
 Scheduled  Tribes?

 The  Deputy  Minister  of  Railways
 (Shri  Shabnawaz  Khan):  (a)  6977

 (b)  Rs  74,37,000  approximately
 (०)  Chief  Security  Officer  I

 peace  A  Officer  t
 Asstt  Security  Officers  370

 inspectors
 42

 dub-Inspectors  B
 Subedars  tT
 Havildars  584
 Natks  375
 Sansks  5574
 Others  280

 TOTAL  6977



 1§223  Written  Answers

 (a)  The  number  of  Scheduled
 Castes  and  Scheduled  Tribes  as  on
 3ist  January,  959  is  given  below:

 Scheduled  Scheduled
 Castes  Tribes

 Class  I  &  II  Officers  Nil  Nil
 Inspectors  I
 Sub-Inspectors  .  8  I
 Subedars  8
 Havildars  69
 Naiks  §r  2
 Sainike  +  773  43
 Others  ७६

 ToTAL  :  927  46

 Railway  Protection  Force  on
 Northern  Railway

 4088.  Shri  Daljit  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  strength  of  the  Rarlway
 Protection  force  on  the  Northern
 Railway  as  on  the  3lst  March,  1959,

 (b)  the  number
 junior  officers;  and

 of  senior  and

 (c)  the  number  among.  them  be-
 longing  to  scheduled  castes  and  sche-
 duled  tribes?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  7837

 (०)  Chief  Security  Officer  I
 Security  Officer  .
 Commandant  I
 Asstt.  Commandant  t
 Asstt.  Security  Officers  8
 Principal  Training  School  x

 Class  III  &  IV  7824

 Tota.  7837

 (©)  Class  I  &  II  Officers  Nil
 Class  III  &  IV  S.C.  —«475

 Staff  i:  T.  —Nil
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 Sugar  Mills  in  Punjab
 4039,  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  the  quantity  of  sugarcane
 crushed  in  the  Sugar  Mills  of  Punjab
 State  during  1988-59  crushing  season;

 (b)  the  rate  of  recovery  per  day  in
 each  mill  during  ‘1958-59  in  Punjab;
 and

 (c)  the  price  of  sugarcane  paid  to
 farmers  in  each  of  the  mills  during
 the  same  period?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A,  P.  Jain):  (a)  About  228
 lakh  maunds.

 (9)  A  statement  35  laid  on  the  Table
 of  the  Sabha.  [See  Appendix  VIII,
 annexure  No.  24.]  The  daily  figures  f
 recovery  are  not  available  and  hence
 the  weekly  recovery  figures  of  sugar
 obtained  by  each  mill  are  given

 (c)  The  price  of  sugarcane  paid  to
 farmers  for  cane  delivered  at  the  gate
 of  the  factories  is  Rs  °44  per  maund
 and  that  for  cane  delivered  at  rail
 centres  Rs  32  per  maund

 Primary  Health  Centres  in  Andhra
 Pradesh

 4040.  Shri  E  Madhusudan  Rao:  Will
 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  the  Union  Government
 have  received  any  request  from  the
 Government  of  Andhra  Pradesh  soli-
 eiting  its  help  for  the  construction  of
 houses  for  the  doctors  of  Primary
 Health  Centres  in  Andhra  Pradesh,
 and

 (9)  ४  so.  what  action  the  Union
 Government  have  taken  on  that  re-
 guest?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  The  Government  of
 India  have  not  received  any  request
 from  the  Government  of  Andhra  Pra-
 desh  for  assistance  for  the  construc-
 tion  of  houses  for  doctors  in  Primary
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 Health  Centres  in  addition  to  that
 provided  in  the  scheme  formulated  by
 the  Government  of  India  for  the  open-
 ing  of  such  centres  in  the  States  with
 Central  assistance  In  accordance  with
 this  scheme,  the  Central  Government
 will  pay  to  the  State  Government  a
 subsidy  towards  non-recurring  expen-
 diture  upto  a  ceiling  of  Rs  60,000  or
 75  per  cent  of  the  actual  expenditure
 whichever  is  less  on  buildings  both
 for  the  Centre  and  residential  quarters
 for  the  staff  including  suitable  accom-
 modation  for  a  Family  Planning
 Clinic

 (b)  Does  not  arise

 Milk  Powder  Factory  at  Vijayawada

 404l.  Shri  E.  Madhusudan  Rao:  Will
 the  Minister  of  Food  and  Agriculture
 ‘be  pleased  to  state

 (a)  whethe:  the  Union  Government
 have  proposed  to  establish  a  Milk
 Powder  Factory  at  Vijayawada,  and

 (b)  if  so,  when  the  scheme  is  going
 to  be  implemented?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ह  Jain):  (a)  and  (b)
 The  scheme  35  included  in  the  2nd
 Five  Year  Plan  of  Andhra  Pradesh,
 who  have  made  a  provision  of  Rs  two
 lakhs  for  it  in  their  budget  for  1959-
 €0  The  State  Government  have  also
 applled  for  UNICEF  assistance  to
 secure  the  imported  equipment  re-
 quired  for  the  proposed  factory  ‘The
 date  of  starting  the  factory  38  contin-
 gent  on  obtaining  this  equipment

 Medical  Stores  in  Andhra  Pradesh

 4042.  Shri  E  Madhusudhan  Rao:  Will
 the  Minister  of  Health  be  pleased  to
 state

 (a)  the  number  of  Medical  Stores
 the  Central  Government  is  havmg  in
 the  country,

 (b)  the  number  of  such  Medical
 Stores  located  in  Andhra  Pradesh,  and

 (c)  the  names  of  places  where  they
 are  lecated?

 08  (Ai)  LSD—3

 The  Minister  of  Health  (Shri
 Karmarkar);  (a)  Four

 (०)  Nil
 (c)  Bombay,  Madras,  Calcutta  and

 Karnal

 New  Railway  Lines  in  Rajasthan
 4048,  Shri  R.  C  Vyas:  Will  the

 Minister  of  Railways  be  pleased  to
 state  what  railway  lines  are  proposed
 to  be  taken  up  for  construction  m
 Rajasthan  in  the  course  of  the  next
 three  years?

 The  Deputy  Minister  of  Railways
 (Shri  s.  द  Ramaswamy):  The  follow-
 ing  new  lines  have  been  approved  by
 the  Planning  Commussion  for  taking
 advance  action  such  as  Final  Location
 Surveys,  formation  works  etc,  during
 the  Second  Plan  Period

 (:)  Udaipur-Himmatnagar  (183,  25
 miles  MG)

 Q2)  Hindumalkot-Sriganganagar
 ar  82  miles  BG)

 T  B.  Clinics  in  Punjab

 4044.  Shri  Daljit  Singh:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  the  number  of  tuberculosis
 clinics  established  with  Central  aid  in
 Punjab  State  during  1958-59;  and

 (b)  the  number  of  clinics  proposed
 to  be  established  with  Central  aid
 during  1959-60?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Nil  The  Government  of
 Punjab  proposed  the  establishment  of
 7  TB  Chnics  during  1958-59  The
 question  of  supplying  X-Ray  and
 Laboratory  equipment  to  the  clinics
 will  be  considered  as  and  when  they
 are  ready  with  buildings  and  staff.

 (9)  The  establishment  of  5  clinics
 during  1959-60  has  been  proposed,

 Research  Centre  for  Spices  in  North
 Kanara

 4045.  Shri  Joachim  Alva:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:  i

 (a)  whether  Government  are  aware
 that  North  Kanara  District  in  Mysore
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 State  grows  large  quantities  of  Carda-
 mom,  Arecanut  and  Pepper  and  is  ex-
 porting  these  products  worth  crores  of
 rupees  to  foreign  countries,

 (b)  whether  there  are  any  Research
 Centres  set  up  by  the  Central  Gov-
 ernment  in  North  Kanara  District  to
 aid  the  growers  of  the  District;

 (c)  whether  any  such  Centre  has
 been  set  up  in  South  Kanara,

 (d)  xf  so,  whether  there  28  any  pro-
 posal  to  set  up  a  simular  Centre  in
 North  Kanara  also,  and

 (e)  what  measures  the  Government
 propose  to  introduce  for  the  :mprove-
 ment  of  these  valuable  foreign  ex-

 change  earners  m  the  near  future’

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ह  Jain):  (a)  Yes  North
 Kanara  District  is  an  important  tract
 for  the  cultivation  of  Cardamom

 ,Arecanut  and  Pepper  No  separate
 statistics  of  exports  from  this  District
 are,  however,  available  It  may  also
 be  mentioned  that  India  is  deficient  in
 Arecanut  and  is  importing  it  from
 other  countries

 (b)  Yes  There  is  one  Research
 Station  for  Arecanut  at  Thirthall  in
 North  Kanara  In  sddition,  there  are
 also  nursery  Centres  for  pepper  and
 arecanut  at  Sirsi  in  the  same  District

 (c)  A  Central  Arecanut  Research
 Station  has  been  set  up  at  Vittal  छा
 South  Kanara  District

 (d)  The  question  of  loca  ing  the
 pepper  research  station  at  Sirs:  in
 North  Kanara  District  is  being  exa-
 mined  by  the  Mysore  Government
 There  is  also  as  nursery  for  pepper  at
 Karkal

 (e)  For  the  improvement  of  pepper,
 arecanut  and  cardamom,  8  Research
 Schemes  and  2]  Development  Schemes
 have  been  sanctioned  by  the  Central
 Government  and  the  Indian  Central
 Arecanut  Committee  in  different  parts
 of  the  country
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 Ceconut  in  N.  Kanara

 4946.  Joachim  Alva:  Will  the  Minia-
 ter  of  Food  and  Agriouitare  be  pleas-
 ed  to  state

 (a)  whether  Government  have
 @8fessed  the  potentialities  of  growing
 cOMonut  trees  m  the  District  of  North
 Kanara,  Mysore  State,  as  a  part  of  the
 Grow  More  Food  Campaign,

 (b)  the  reasons  as  to  why  there  is
 nO  Coconut  Research  or  Assistance
 Centre  in  North  Kanara  District,  and

 (७)  whether  Government  propose  to
 set  up  any  Coconut  Research  or  Assist-
 4Nge  Centre  in  the  North  Kanara  Dis-
 tring  or  render  any  special  assistance
 t©  the  Coconut  growers  of  that  Dis-

 triage?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A  P  Jain):  (a)  Under  the
 Grow  More  Food  Rules,  Coconut  Crop
 dogs  not  fall  within  the  purview  of
 food  crops  No  assessment  of  poten-
 tualities  of  growing  Coconut  Trees  in
 the  District  of  North  Kanara,  Mysore
 State,  has,  therefore,  been  made  by  the
 Government  of  India  as  a  part  of  the
 Grow  More  Food  Campaign

 (b)  and  (c)  A  centre  for  raising  and
 distributing  quality  Coconut  Seedlings
 to  Coconut  Growers  at  a  concessional
 rate  of  50  nP  per  seedling  ex-nursery
 has  been  functioning  at  Kumta  im
 Notth  Kanara  District  since  March,
 1948,  with  the  financial  assistance  fromr
 the  Indian  Central  Coconut  Commit-
 tee  There  is,  however,  no  Coconut
 Research  Station  in  that  District  nor
 ४  there  any  proposal  to  set  up  one  as
 neCessity  for  this  has  not  been  felt

 रेलबे  मजिस्ट्रेट

 ४०४७  भी  भ०  दी०  मिथ  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  इस  समय  विभिन्न  रेलो  में
 कितने  रेलवे  मजिस्ट्रेट  नियुक्त  है  H  भौर

 (ख)  क्या  वे  भस्‍्थायी हें  प्रथवा  स्थायी
 ओर  उनके  वेतन  झादि  क्या  हैं?
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 dere  उपभंत्री  (भौ  शाहनबाज  ह  :

 (क)  ५२।

 (ख)  सब  रेलबे  मजिस्ट्रेट  राज्य

 सरकारों  के  कर्मचारी  होते  है  और  संबंधित

 रेलप्रशासनों  के  पास  इस  बात  का  पूरा
 ब्यौरा  नहीं  रहता  कि  उनको  परिलब्धिया

 (
 Smoluments  )  क्या  है  भौर  वे  भस्थायी

 हैं  या  स्थायी  1

 Sugar  Production

 ns,  Shri  S.  L.  Saksena:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  what  was  the  total  production
 ef  sugar  in  India  during  the  years
 1947-48  to  ‘1958-59,  year-wise—

 ((i)  direct  from  cane,

 (ii)  from  Khandsari  production,

 (iii)  refined  from  Gur;  and

 (b)  what  was  the  total  area  under
 eane  during  sugar  years  from  1947-48
 to  1958-59,  year-wise?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  and  (b).
 A  statement  giving  the  required  in-
 formation  is  laid  on  the  Table  of  the
 Sabha.  [See  Appendix  VIII,  annexure
 No.  25].

 Sugar  Factories  .

 4050.  Shri  8.  L.  Saksena:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the-number  of  new
 sugar  factories  installed  all  over
 India,  State-wise,  since  947  in  each
 year?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  P.  Jain):  <A  statement
 g  ving  the  required  information  is  laid
 on  the  Table  of  the  Sabha.  [See  Ap-
 pendix  VIII,  annexure  No.  26).

 Crushing  Capacity  of  Sugar  Factories

 405l.  Shri  S.  L.  Saksena:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  total  crushing
 capacity  which  has  been  added  by
 expansion  of  existing  sugar  factories
 in  Western  UP,  Eastern  U.P.,  Bihar
 and  other  States  of  the  country  in
 each  of  the  years  since  1947?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  The  Govern-
 ment  of  India  started  licensing  of
 additional  capacity  in  the  sugar  in-
 dustry  from  May,  1952,  when  the  In-
 dustries  (Development  &  Regula-
 tion)  Act,  ‘1951,  came  into  force.
 Since  then,  the  undernoted  additional
 crushing  capacity  has  been  added  by
 expansion  of  existing  sugar  fac-
 tories.

 Crushing  capacity  added  by  expansions  (Tons  cane
 per  day) Region

 ‘1955-56  1956-57  1957-58  1958-59  Total

 Western  U.P.  e  ‘1,158  2562  500  2405  6,625
 Eastern  U.P.  §9  sor
 Biher  है  है  .  es  g00  500
 Other  States  (23125  1,780  200  1,100  §,205

 Tora,  3,283  4342  ‘1,791  39505  72992
 ee  he.

 Block  Capital  of  Sugar  Factories

 4052.  Shri  S.  L,  Saksena:  Will  the

 (a)  the  value  of  block  capital  of
 each  sugar  factory  which  worked  in
 the  season  ‘1958-59;

 Minister  of  Food  and  Agriculture  be  (b)  the  total  number  of  workers
 Pleased  to  state:  employed  by  the  various  sugar  fae-
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 tories  in  the  crushing  season  in  ‘1987-
 68,  both  seasonal  and  permanent;  and

 (c)  their  annual  wage  bill,  in  each
 factory  m  1957-58?

 The  Minister  of  Food  and  Agricul-
 gure  (Shri  A  ॥  Jain):  (a)  to  (c).
 The  required  information  is  not  avail-
 able

 Medical  Colleges

 f  Shri  Subodh  Hansda:
 4053  <  Shri  8.  0.  Samanta:

 |  Shri  Rg.  C.  Majhi.

 Will  the  Minister  of  Health  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No  979  on  the
 5th  September,  4958  and  state

 (a)  which  of  the  State  Govern-
 ments  have  sent  their  proposals  fr
 assistance  in  the  establishment  of
 whole-time  teaching  units  both  in
 medicinal,  clinica)  and  non-climcal
 departments  of  the  Medical  College
 under  their  control,  and

 (b)  the  action  taken  in  the  matter’

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  Governments  of
 Omssa,  Madhya  Pradesh,  Uttar  Pra-
 desh,  Bombay,  Andhra  Pradesh  and
 Kerala  have  sent  their  proposals

 (b)  The  State-Governments  were
 informed  that  Central  assistance
 would  be  paid  from  1959-60

 Subway  at  Subedar  Chatram  Road,
 Bangalore  City

 4054  Shri  Keshva:  WH)  the  Minis-
 ter  of  Railways  be  pleased  to  state"

 (a)  the  stage  at  which  the  matter
 of  construction  of  a  Subway  (under-
 bridge)  at  Subedar  Chatram  Road  in
 Bangalore  city  stands,  and

 (b)  what  are  the  other  proposals
 with  the  Government  for  the  removal
 of  congestion  of  traffic  there?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V  Ramaswamy):  (a)  The
 question  of  construction  of  an  over-
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 bridge  or  underbridge  in  replacement
 of  the  existing  level]  crossing  is  under
 correspondence  with  the  Government
 of  Mysore  whose  decision  is  awaited.

 (b)  Nil.

 Ticket  Checking  Staff

 Shri  Ram  Krishan  Gupta:
 Sardar  Iqbal  Singh:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  460  on  the
 27th  November,  958  and  state:

 (a)  whether  orders  for  upgrading
 of  ticket-checking  staff  of  the  Delhi-
 Rewari-Fazalka  Section  have  been
 finalised  and  implemented;  and

 4055.

 (9)  77  not,  the  reasons  for  delay?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 Yes,  im  respect  of  staff  in  grade
 Rs,  60—I50  to  the  grade  Rs  80—i60
 and  also  in  grade  00—l85  The  pro-
 motions  to  grade  Rs.  200—300  and
 above  are  expected  to  be  finalised
 shortly.  The  reason  for  the  delay  is
 that  selections  fo-  the  grade  Rs.  200—~
 300  have  yet  to  be  held  and  there-
 after  persons  will  be  promoted  te
 that  and  the  still  higher  grades

 Development  of  Port  Facilities  at
 Paradip

 ्  हगना  Frishan  Gupta:
 4056.  4  Shri  0.  C  Sharma:

 [  Shri  Panigrahi:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No  082  on  the  7४  December,
 958  and  state:

 (a)  whether  Government  have
 since  received  the  report  from  the
 Poona  Research  Institute  regarding
 development  of  port-facilities  at
 Paradip;  and

 (b)  ४  so,  the  details  thereof?
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 The  Minister  ef  State  in  the  Minis-
 try  of  Transpert  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes.

 (b)  The  construction  in  three  stages
 ef  an  open  Sea-port  protected  by  two
 break-waters  has  been  recommended
 at  Paradip.  In  the  first  stage  ‘an  en-
 closed  basin  protected  by  southern
 and  northern  breakwaters  with  ap-
 proach  channel  upto  30  feet  and  suit-
 able  turning  basin  has  been  suggested.
 Port  facilities  have  been  recommend-
 ed  to  be  provided  for  ships  drawing
 25  to  handle  about  4  million  tons  of
 iron-ore  with  2  berths  equipped  with
 four  cranes.

 In  the  second  stage  an  approach
 ehannel  of  450  feet  wide  to  36  feet
 depth  below  IWOST  for  admitting
 ships  drawing  upto  34  feet  may  be
 provided.  Two  fully  mechanised
 additional  berths  may  also  be  added
 in  the  enclosed  basin.

 Provision  of  a  wet  dock  has  been
 suggested  in  the  third  stage  of  deve-
 lopment.

 The  report  is  under  examination.

 Development  of  Medicinal  Piants

 4057,  Shri  Jinachandran:  Will  the
 Minister  of  Health  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No.  767  on  the  4th  December,  957  and
 state:

 (a)  what  is  the  total  amount  of
 eapital  and  recurring  grants  expand-
 ed  so  far  during  the  Second  Five  Year

 .Plan  period  for  development  of
 medicinal  plants;

 (b)  how  many  Herbariums  are  there
 im  India  and  where  are  they  located;
 and

 (c)  what  is  the  total  cost  of
 medicinal  plants  exported  and  those
 weed  in  India  for  manufacture  of
 @rugs  during  the  Second  Five  Year
 Plan  period  so  far?

 The  Minister  of  Health  (Shri  Kar-
 marker):  (a)  <A  total  sum  of
 Ra.  $2,000.  Rs,  10,000  from  Health
 Minister's  Discretionary  Grant  and

 Rs.  22,008  under  the  scheme  for  the
 development  of  Indigenous  and
 Homoeopathic  Systems  of  Medicine—
 has  been  sanctioned  to  the  (i)  O.H.
 Nazar  Ayurvedic  College,  Surat  (ii)
 Rishikul  Ayurvedic  College,  Hardwar,
 and  (iii)  Government  Ayurvedic  Col-
 lege,  Hyderabad  respectively  for  the
 development  of  Herbaria  during  the
 Second  Five  Year  Plan  so  far.

 (b)  Information  is  not  available  re-
 garding  the  total  number  of  herbaria
 in  the  country.

 (c)  Government  have  no  informa-
 tion.

 Gate  at  Level  Crossings  on  Ex-Bika-
 ner  Section  (N,  Railway)

 4058.  Shri  Ram  Krishan  Gupta:  चा
 the  Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  there
 is  no  gate  on  level  crossing  on  the
 Ex-Bikaner  section  of  the  Bikaner
 Division  on  Northern  Railway  and  due
 to  which  accidents  of  serious  nature
 take  place;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  provide  gates  on  level  cross-
 ings  on  this  section?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  (a)  and  (b).
 Level  crossings  classified  as  unmanned
 ‘C’  Class  are  not  provided  with  Gates
 or  Gate-keepers.  The  classification
 of  level  crossings  is  determined  in
 consultation  with  the  Local  Govern-
 ments  concerned  and  is  dependent  on
 the  density  and  nature  of  road  as  well
 as  rail  traffic.”  There  are  several  un-
 manned  ‘C’  class  level  crossings  on
 the  Indian  Raflway  where  gates  and
 gate-keepers  are  not  provided.  The
 provision  of  gates  and  gate-keepers  at
 such  crossings  is  considered  on  the
 merit  of  each  case.

 Marketing  Societies

 4059,  Shri  Ram  Krishan  Gupta:  Will
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 Question  No.  48  on  the  2th  Decem-
 ber,  958  and  state:

 (a)  whether  the  scheme  for  setting
 up  5]  marketing  societies  during
 the  remaining  period  of  Second  Five
 Year  Plan  has  been  finalised;

 (9)  if  so,  the  details  thereof;  and

 (c)  the  number  of  societies  to  be
 opened  (State-wise)?

 B.  Murthy):  (a)  and  (b).  The
 Second  Five  Year  Plan  provided  for
 organisation  of  I800  marketing
 societies.  Out  of  these,  749  societies
 were  organised  during  1958-57  and
 1957-58,  The  Plan  for  1958-59  pro-
 tiidad  Lar  anganiactinr  af  BF  sootatior
 and  the  plan  for  1939-60  for  organisa-
 tion  of  44  societies  The  balance  of
 42i  societies  78  to  be  organised  in  1960-
 6l.  We  are  addressing  the  State  Gov-
 ernments  for  accelerating  and  ex-
 panding  the  programme  and  to  put  up
 a  supplementary  plan  for  1959-60.

 (c)  A  statement  showing  the  State-
 wise  break  up  of  the  730  marketing
 societies  provided  for  in  the  Plans
 for  1958-59  and  1959-60  is  laid  on  the
 Table  of  the  Sabha  [See  Appendix
 “TI,  annexure  No  27).

 राडकी-हरिदवार  सड़क

 ४०६०.  शो  भक्त  दर्शन  क्या  परिवहन
 तथा  संचार  मत्री  १७  दिसम्बर  १६५४८  के
 अताराकित  ब्रदन  सख्या  १९७७  के  उत्तर
 के  सम्बन्ध  में  यह  बताने  की  कृपा  करेगे
 कि:

 (क)  हुडकी  से  हरिद्वार  तक  की  सडक
 के  पीपलकोटी-गुलाबकोटी  भौर  गुलाबकोटी
 जोशी  मठ  के  बोच  के  अदा  का  निर्माण  कार्य

 पूरा  करने  के  बारे  में  इस  बीच  क्या  प्रगति

 हुई  है,  शरीर

 (क)  इस  सड़क  के  हरिद्वार  बद्रीनाथ
 खण्ड  के  सकरे  शौर  खतरनाक  मोडो  में  सुधार

 MAY  6,  290०७  Written  Answers  १६236

 करने  के  लिये  भ्राठ  लाख  रुपये  का  भरतिरिक्त

 अभुदान  देने  के  प्रस्ताव  के  बारे  में  क्या  मि्णष
 किया  गया  है  ?

 ,  परियहन  तथा  सथार  मंत्रालय  में  राज्य-
 मंदी  (प्री  राज  बहादुर)  :  (क)

 १०--पीपलकोदी-गुलाबकोटी  og

 इस  पर  काम  पूरा  हो  चुका  है  जिसमें
 तीन  छोटे  और  तीन  बड़े  पुल  शामिल  हैं
 बैसाकुची  के  पास  बाकी  एक  बड़ा  पुल  बनाने
 को  काम  प्रगति  पर  है  और  श्राशा  है  यह
 मई,  १६५६  तक  बनकर  तयार  हो  जावेगा  4
 इसके  बन  जाने  से  इस  सारे  खण्ड  का  निर्माण
 कोर्य  पूरा  हो  जायेगा  |

 २--गुलाबकोटी-जोशीमठ  खण्ड

 काम  पूरा  हो  चुका  है  ।  .

 (ख)  इस  काम  के  लिये  प्रदेश  सरकार
 को  ८  लाख  रुपये  का  एक  पूरक  ग्रनुदान  दिये
 जाने  के  विषय  में  फरवरी,  १६९५९  में  कह
 दिया  गया  है  ।

 उत्तर  प्रदेश  में  मग  उपवन

 ४०६१.  थी  भक्त  दर्शन  :  क्‍या  खास
 तथा  कृषि  मत्री  यह  बताने  की  कृपा  करेबे
 कि

 (क)  क्‍या  उत्तर  प्रदेश  सरकार
 कोटद्वार  (गढ़वाल)  के  समीप  मालन  नदी
 के  दोनो  तटो  पर  एक  मृग  उपवन  की  स्थापना
 करने  का  विचार  कर  रही  है  ,

 (ख)  यदि  हा,  तो  कया  राज्य  सरकार
 ने  इस  प्रयोजन  के  लिये  कोई  वित्तीय  सहायता
 मांगी  है,  भौर

 (ग)  यदि  हा,  तो  इस  के  लिये  कितनी
 राशि  मजूर  की  गई  है  ?

 खाद्य  तथा  कृषि  मंत्री  (भी स० eo  प्र०  बेन):
 (कफ)  इस  प्रकार  का  मृग  उपबत
 राज्य  सरकार  द्वारा  पहले  से  ही  स्थापिश्न
 हो  चुका  है  t
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 (@)  और  (गम).  राज्य  सरकार  ने

 विसीय  सहायता  के  लिये  प्रार्थना  की  थी  जो

 अमावर्तक  लागत  का  ५०  प्रतिशत  तक  दी  जा

 सकतो  है  भौर  इस  की  मजूरी  १६५६-५७
 से  दी  जा  चुकी  है।  ऐसी  सभी  प्रकृति  संरक्षण

 योजनाओं  (nature  conservancy

 hemes)  के  लिये  मजूर  की  हुई  एक

 इक्ट्ठी  राशि  थी,  मालान  (malan)
 मृग  उपवन  के  सम्बन्ध  में  वास्तविक  राशि

 मालूम  नही  है  ।

 Central  Tractor  Organisation

 Shri  Sadhan  Gupta: =
 {  Shri  B,  Das  Gupta:

 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state:

 (a)  whether  any  units  of  the  Cen-
 tral  Tractor  Organisation  are  proposed
 to  be  disbanded;

 (b)  if  so,  the  number  of  units  to  be
 disbanded  and  their  location;

 (c)  the  number  of  persons  who  will
 be  retrenched  as  a  result  thereof;  and

 (d)  how  many  of  such  persons  have
 been  guaranteed  alternative  employ-
 ment?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A,  P.  Jain):  (a)  Yes,  one
 unit  has  already  been  disbanded  in
 April  959  and  3  more  units  are  likely
 to  be  disbanded  on  the  close  of  the
 operational  season  in  June,  1959.

 (b)  Three  of  these  units  are  in
 Bihar  (Jasidih,  Deoghar,  and  Giridih)
 and  one  in  Madhya  Pradesh  (Ambika-
 pur).

 (c)  It  is  not  possible  to  say,  as  the
 question  of  acquiring  more  tractors  for
 the  organisation  is  under  considera-
 tion.

 (d)  Efforts  are  made  to  find  alterna-
 tive  employment  for  employees  when-
 ever  retrenchment  is  resorted  to.

 a

 दिल्‍ली  में  भूमि  को  जकबम्दी
 ४०६३.  शी  सबल  प्रभाकर  :  क्या

 ere  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  दिल्‍ली के  कितने  गांवों  में  भूमि
 सुधार  के  सिलसिले  में  भूमि  की  चकबन्दी  कर
 दी  गई  है  भ्रथवा  करने  का  विचार  है;  भौर

 (ख)  क्‍या  इस  काम  के  लिये  कोई
 उप-समिति  है  ?

 लाद्य तथा  कृषि  मंत्री  (भरी ero  प्र०  जन  )
 (क)  र८र  गाव  की  कुल  संख्या  में

 से,  जहा  चक  बन्दी  का  कार्य  किया  जाना

 है,  २१०  गाव  में  चकबन्दी  का  काय॑  पूरा
 हो  चुका  है  7  बाकी  ७२  गाव  में  दिल्ली
 लैन्ड  रिफार्मस  एक्ट  जैसा  कि  हाल  ही  में

 संसद्‌  द्वारा  संशोधित  हुआ  है,  के  कार्यान्वित

 होते  के  पद्चात्‌  कार्य  किया  जायेगा  ।

 (ख)  इस  काम  के  लिये  कोई  उप-
 समिति  नहीं  है  ।

 Sugar  Mills
 4064.  Shri  7,  C.  Sharma:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  number  of  sugar  mills  in
 India  which  had  formally  served
 notices  of  closure  to  be  effective  from
 the  Ist  April,  959  but  actually  did
 not  close  down;

 (b)  the  places  where  they  are  locat-

 (c)  the  number  of  sugar  mills  which
 have  not  started  again  after  the
 expiry  of  their  closure  notices;

 (d)  the  places  where  they  are  locat-
 ed;  and

 (e)  the  steps  Government  have
 taken  or  propose  to  take  to  restart
 the  closed  milis?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  None,  Sis.

 (b)  to  (०).  To  not  arise.
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 Recovery  of  डिप  ह... ह  Sugarcane  in
 Punjab

 4065,  Shri  D.  0,  Sharma:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  percentage  of  re-
 covery  of  sugar  from  sugarcane  in
 Punjab  during  the  1958-59.  season?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  F,  Jain):  85  per  cent
 (Estimated)

 Regional  Coconut  Research  Station  in
 Orissa

 4066.  Shri  Panigrahi:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleas-
 ed  to  refer  to  the  reply  given  to

 tarred  Question  No  489  on  the  25th
 February,  i958  and  state

 (a)  whether  the  Regional  Coconut
 Research  Station  at  Sakhigopal  in
 Orissa  State  which  w  running  since
 llth  January,  955  has  made  any  pro-
 gtess  since  then,

 (b)  xf  so,  the  nature  of  progress
 made  so  far  in  different  aspects  of
 coconut  research,  and

 (c)  whether  any  further  financial
 assistance  has  been  given  to  this  Re-
 search  Station  either  by  the  Indian
 Central  Coconut  Committee  or  the
 Central  Government  since  1956?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain);  (a)  Yes

 (b)  A  statement  73  laid  on  the  Table
 of  the  Sabha  {See  Appendix  VIII
 annexure  No  28)

 (c)  Yes;  Rs  38,165  have  been  paid
 by  the  Central  Government  through
 Indian  Central  Coconut  Committee

 Scarcity  in  Foodgrains

 4067,  Shri  Pangarkar:  Will  the
 Minster  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  names  of  the  States  where
 scarcity  conditions  still  prevail,  and

 (b)  the  quantity  of  foodgrains  sup-
 Plied  by  the  Centre  to  those  States
 during  the  first  quarter  of  the  year
 3959१
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 The  Minister  of  Food  and  Agrical-
 tare  (Shri  A,  1  Jain):  (a)  and  (b).
 No  serious  scarcity  conditions  are
 prevailing  in  any  of  the  States  at
 present  Distribution  of  foodgramns
 from  Government  stocks,  however,  u
 going  on  in  certain  deficit  areas  to
 augment  supplies  In  those  areas.

 The  total  quantity  of  foodgrains
 issued  from  Government  stocks  during
 the  first  quarter  of  959  amounted  to
 ३3]  4  lakh  tons

 Fruit  Orchards  in  Bombay  State
 4068.  Shri  Pangarkar:  Will  the

 Minster  of  Food  and  Agriculture  be
 Pleased  to  state’

 (a)  whether  the  Central  Govern-
 ment  have  given  any  assistance  for  the
 development  of  fruit  orchards  in  Bom-
 bay  State,  and

 (b)  whether  the  State  Governmens
 have  submitted  any  scheme  for  the
 purpose?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P,  Jain):  (a)  A  state-
 ment  showimg  the  amounts  of  loans
 and  grants  given  by  the  Central  Gov-
 ernment  for  the  development  of  fruit
 orchards  in  Bombay  State  33  laid  on
 the  Table  of  the  Sabha  [See
 Appendix  VIII  annexure  No  29]

 (b)  Yes  A  scheme  for  the  develop-
 ment  of  fruit  production  has  been
 sanctioned  79  Bombay  State

 Mulberry  Cultivation  in  Bombay  State

 4069,  Shri  Pangarkar:  Wilt  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  whether  any  aid  has
 been  sanctioned  by  the  Central  Gov-
 ernment  for  mulberry  plantation  in
 Bombay  State?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ्,  Jain):  No,  Sir

 Robberies  in  Trains
 4070.  Shri  D.  ए  Sharma:  Will  the

 Minister  of  Railways  be  pleased  to
 state

 a  fact  that  rob-
 Rail-



 959  so  far  as  compared  to  the  cor-
 responding  period  in  1958;  and

 |
 (0)  if  so,  what  measures  have  been

 adopted  to  protect  lives  and  properties
 in  the  trains?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes.

 here  has  been  some  increase  in  train
 bberies.

 (b)  The  problem  being  one  of  Law
 and  Order  with  which  the  State  Gov-
 emmments  are  primarily  concerned  we
 have  been  approaching  them  and  they
 have  been  taking  necessary  action.
 The  following  precautionary  measures
 are  being  taken  by  the  Railways  and
 the  State  Police.

 l.  Night  passenger  trains  are  escort-
 by  police  personnel  to  ensure

 ty  of  the  travelling  public;

 2.  Close  surveillance  is  also  being
 xercised  at  important  junction  sta-
 ions  by  police  officers  over  known

 Timinals  and  habitual  offenders;

 3.  Close  liaison  is  maintained  bet-
 een  the  Railway  officers,  R.P.F.  and
 lice  at  all  levels;

 {4  Plain  clothed  staff  of  the  RP,
 deputed  in  notorious  sections  to

 ep  surveillance  over  the  criminals.

 Discipline  among  the  Railway  Staff

 (4071.  Shri  Harish  Chandra  Mathur:
 iil  the  Minister  of  Railways  be  pleas-

 to  state  what  special  measures,  if
 any,  have  been  taken  in  958  to  en-

 ree  better  discipline  and  inculcate
 se  of  responsibility  among  the  Rail-

 vay  Staff?

 The  Deputy  Minister  of  Railways
 ‘bri  Shahnawaz  Khan):  A  Note
 ying  the  information  is  laid  on  the

 able  of  the  Sabha.  [See  Appendix
 Ii,  annexure  No.  30].

 गलगण्ड  का  उपचार

 .  ४०७२.  श्री  विभूति  मिश्र  :  क्‍या  स्वास्थ्य

 न्र  पह  बताने  की  कृपा  करेंगे  कि  :
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 (क)  क्‍या  सरकार  ने  गलगण्ड  रोग

 का  'उपंचार  करने  के  लिये  १६५६  में  किसी

 प्रभावी  श्रौषत्री  का  अविष्कार  किग्रा  है;
 ~  क

 (ख)  यदि  नी  तो  उस  औषधि  का

 नाम  क्‍या  है;  और

 (ग)  रोग  के  पूरे  उपचार  के  लिये

 इस  औषधि  को  कितने  दिन  सेवन  करना

 पड़ता  है  ?

 स्वास्थ्य  मंत्री  (श्री  करमरकर)  :

 (क)  से  (ग).  गलगण्ड  रोग  के  उपचार

 के  लिये  १६५६  में  किसी  औषधि  का  अविष्कार

 नहीं  किया  गया  है  |  गलगण्ड  के  प्रभावशाली:

 नियंत्रण  के  लिये  अब  तक/एकमात्र  यही  उपाय.

 मालूम  है  कि  पीड़ित  क्षेत्रों  के  निवासियों

 को  काफी  मात्रा  में  आयोडाइज्ड  नमक

 दिया  जाये  ।  पिछले  कुछ  वर्षो  में  आयोडीन

 को  सबसे  अधिक  प्रभावशाली  रोगरोथीः

 एजेण्ट  मान  लिया  गया  है  |  वयस्कों  के

 दैनिक  आहार  के  साथ  १००  माइक्रोग्राम
 आयोडीन  देना  गलगण्ड  की  वृद्धि  को  रोकने

 के  लिये  काफी  है  ।

 Selection  of  Assistant  Labour  Welfare-
 Inspectors

 4073.  Shri  Subiman  Ghose:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Divi-
 sional  Superintendent,  Asansol,  asked
 79  Railway  employees  to  appear  in
 written  test  for  promotion  of  panel  for
 the  posts  of  Assistant  Labour  Welfare
 Inspector,  Asansol  in  scale  of  Rs.  50—
 225  on  the  20th  August,  1958;

 (b)  if  so,  how  many  of  them  passed’
 the  test;

 (c)  whether  the  failed  candidates
 were  again  asked  to  appear  on  the
 4th,  5th  and  6th  December,  958  and
 if  so,  for  what  purpose;

 (d)  how  many  employees  have  been
 selected  for  the  posts;

 (e)  whether  it  is  a  fact  that  failed
 candidates  numbering  four  either  in.



 29243  Written  Answers

 written  or  oral  test  or  in  both  have
 teen  selected  for  the  posts;

 (f)  whether  it  78  qa  fact  that  some
 passed  candidates  have  been  exclud-
 ad;  and

 (g)  :f  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 “(Shri  Shahnawar  Khan):  (a)  In  all  i8
 ‘persons  were  called  to  appear  at  the
 written  test  held  on  23-8-1958,  छप  80
 actually  appeared.

 (b)  38

 (c)  The  selection  comprises  of  a
 written  test  and  an  interview.  There-
 fore,  all  the  80  employees  were  called
 to  appear  for  the  interview,

 (d)  7

 (e)  3  employees  who  obtained  the
 ‘minimum  qualifying  marks  of  60  per
 cent  in  professional  ability  were
 selected,  on  an  overall  assessment

 (f)  and  (g)  4  employees  who  passed
 in  the  written  test  but  did  not  obtain
 the  minimum  qualifying  marks  in
 professional  ability  were  not  selected,

 Punishment  for  Dereliction  of  Daty

 4074.  Shri  Subiman  Ghose:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  how  many  employees  of  Class  I,
 H  था  and  IV  (Class-wise)  in  Eastern
 Railways  have  been  punished  during
 1958-59  on  the  report  of  the  Safety
 Branch;  and

 (b)  how  many  cases  of  drowsiness
 were  reported  by  the  Safety  Branch
 during  the  same  period?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  (i)  Class
 I>  Nal;  (Qn)  Class  II:  Nil;  (ni)  Class  ITI:
 276,  (:v)  Class  IV:  08

 ६0०)  2i2
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 Corruption  Cases  in  Southern  Raliway

 4R15,  Shri  Elayaperumal:  Will  the

 wera
 of  Railways  be  pleased  to

 (a)  the  number  and  nature  of  cases
 of  corruption  committed  by  Raliway
 eMployees  during  957  and  958  on  the
 Southern  Railway;  and

 (b)  the  number  of  such  cases  pend-
 ing?

 The  Deputy  Minister  of  Railways

 oa
 Shahnawas  Khan):  (a)  Num-

 rT
 1357.  7i,
 3958  59

 Nature—Acceptance  of  iffegal  grati-
 fication,  ticketless  travel  and  re-sale
 of  tickets,  misuse  of  Railway  material
 and  Railway  labour,  underweighment
 of  parcels,  misappropriation  of  Rail-
 way  cash  and  cases  of  fraud,  non-
 callection  of  wharfage  and  demurrage
 charges  ete

 (4)  84

 रेलबे  गबेबणा  केन्द्र,  लखनऊ

 ४०७६.  श्री  म०  ना०  सिह  क्‍या  रेलवे
 मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  रेलवे  गवेषणा  केन्द्र,  लखनऊ
 ने  लवें  सम्बन्धी  विषयो  पर  भव  तक  कितनी
 पुस्तक  प्रकाशित  की  हैं

 (ख)  क्‍या  इन  पुस्तको  के  हिन्दी
 सस्करण  प्रकाशित  करने  के  लिये  कोई  योजना
 बनाई  गई  है,  और

 (ग)  यदि  नही,  तो  क्या  इन  सब  पुस्तकों
 को  हिन्दी  में  श्रनूदित  करने  के  लिये  कोई
 योजना  बनाने  का  विचार  है  ताकि  कुछ

 वर्षों
 में  ये  पुस्तक  हिन्दी  में  उपलब्ध  हो

 सक ?
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 रेलये  उपमंत्री  (भी  शाहनवाज  लों)  :

 (क)  श्रैमासिक  तकनीकी  बुलेटिन  के

 झलाबा,  समय-समय  पर  बहुत  से  तकनोकी
 लेख  किताब  की  दाक्ल  में  अकाशित  किये

 जाते  है।  एक  और  पुस्तक  “सायल  मिकेनिक्स
 फार  रेलवे  इंजिनीयसे”  छप  रही  है  ।

 (ख)  भौर  (ग).  से  प्रकाशन  बहुत
 ही  तकनीकी  किस्म  के  हैं।  इनका  हिन्दी  में

 अनुवाद  करने  की  कोई  योजना  अभी  नहीं
 बनायी  गयी  है  ।

 Irrigation  Works  in  Punjab

 4077.  Shri  Daljit  Singh:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state  the  amount  allotted
 for  irrigation  works  for  the  Punjab
 State  for  1959-60?

 The  Minister  of  Irrigation  and
 Power  (Hafiz  Mohammad  Ibrahim):
 The  outlay,  agreed  to  by  the  Planning
 Commission,  for  the  Punjab  State  for
 Irrigation  Works  in  the  Major  and
 Medium  Irrigation  Sector  during
 1959-60  is  given  below:—

 Rs.
 Irrigation  Schemes:  272°94  lakhs
 Bhakra  Nangal  (includ-

 ing  power)  085°00  lakhs

 Rural  Electrification

 Shri  Kodiyan:
 ™  {  Shri  Wariot:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  the  progress  so  far  achieved  in
 the  electrification  of  villages  during
 the  Second  Five  Year  Plan  period;

 (b)  whether  Government  have  any
 specific  proposal  for  the  stimulation  of
 rural  electrification  during  the  re-
 maining  period  of  the  Second  Five
 Year  Plan;  and

 (e)  if  so,  the  main  features  of  the
 proposal?  ~  *

 The  Minister  of  Irrigation  and  Power
 (Hafis  Mohammad  Ibrahim):  (a)  770

 villages  have  been  electrified  from  the
 beginning  of  the  Second  Five  Year
 Plan  up  to  the  end  of  December,  1958.

 (b)  and  (c).  It  has  been  decided  to
 extend  loan  assistance  to  the  State
 Governments  from  1959-60  for  rural
 electrification  schemes  indluded  in  the
 Plans  of  the  States  on  the  same  terms
 as  were  sanctioned  for  the  program-
 me  for  the  expansion  of  power  faci-
 lities  for  increasing  employment  op-
 portunities,  i.e.,  for  the  first  five  years
 only  interest  would  be  paid  and  there-
 after  the  loan  and  the  interest  to-
 gether  would  be  recovered  in  equal
 instalments  spread  over  25  years.  For
 a  scheme  to  qualify  for  this  assistance,
 it  should  fall  into  one  or  the  other  of
 the  following  categories:—

 (a)  rural  distribution  extended
 from  grid  system;

 (b)  in  the  case  of  urban
 schemes,  extensions  from  urban
 area  to  the  adjoining  rural  area;
 and

 (c)  smali  generating  stations
 with  their  associated  feeder  and
 distribution  lines  where  these  are
 intended  to  serve  one  village  or  a
 group  of  villages.

 पूर्वोउत्तर  रेलवे  में  यात्रियों  को  सुविधायें

 ४०७६.  श्री  बिभूति  मिशन  क्‍या  रेलवे
 मत्री  यह  बताने  की  कृपा  करेंगे  कि  t

 (क)  क्‍या  सरकार  ने  पूर्वोत्तर  रेलवे
 में  श्रोर  विशेषत  मुजफ्फरपुर  नरकटिया
 गंज  सेक्शन  पर  यात्रियों  के  लिये  प्रकाश,
 जल  तथा  स्वच्छता  झादि  की  सुविधायें
 देने  के  लिये  चालू  वर्ष  में  कोई  योजना  बनाई

 है,  श्रौर

 (ख)  यदि  हां,  तो  यह  योजना  क्‍या

 है?

 रेलवे  उपमंत्री  ी  शाहनबाज  सलो)
 (क)  जी  हा  ।
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 (क्ष)  १६५६-६०  के  सुविधा-कार्यक्रम
 (amenities  programme)  में
 पूर्वोत्तर  रेलवे  के  जिन  स्टेशनों  पर  रोशनी,
 पानी  शौर  सफाई  की  व्यवस्था  के  काम

 शामिल  हैँ  उनकी  तादाद  नीचे  दी  गयी

 है  —

 MAY  6,  989

 किस  तरह  की  सुविधा  दी  स्टेशनों  की

 जायेगी  तादाद

 (१)  बिजली  की  रोशनी
 प्खे  आदि  की  व्यवस्था  २२

 (२)  पानी  की  व्यवस्था  ४७

 (३)  सफाई  २७
 ‘cecil

 नतरकाटियागज  सेक्शन  के
 स्टेशनों  पर  यात्री-सुविधा  के  काम  का

 ब्यौरा  —

 कऋ्रमनस्टेशन  का  नाम  काम

 संख्या

 (क)  भालगोदाम  में १  मुजफ्फरपुर
 पानी  के  नल,

 (ल)  पानी  के  ठेले

 (ग)  मालगोदाम  में
 और  फाटक  पर
 मर्करी  लाइट

 घ)  प्लेटफार्म  न्‌०
 २  और  ४  पर

 छत  के  पखे ।

 पानी  के  नल  या  हैंड
 पम्प  |

 सेफटी  टाइप  की  ्द्टी
 झौर  पेदाबधर  ।

 ९  सगौली

 ३  भमशझौलिया

 ८०  ‘Answers  15248

 Trafic  Accounts  Office,  Secunderabad

 4080.  Shri  T.  B  Vittal  Rao:  Will  the
 Minister  of  Raflways  be  pleased  to
 state

 (a)  whether  the  work  in  connection
 with  the  construction  of  buildings  to
 house  the  Traffic  Accounts  Office,
 Secunderabad,  has  sincé  commenced;
 and

 (b)  af  not,  the  reasons  for  the  delay?

 The  Deputy  Minister  of  Raliways
 (Shri  8.  द  Ramaswamy):  (a)  The
 contract  for  the  construction  of  the
 building  has  been  awarded  and  the
 preliminary  arrangements  to  com-
 mence  the  work  have  been  made.
 The  actus!  work  will  be  taken  m
 hand  shortly

 (b)  Does  not  arise

 Traffic  Survey  of  Inland  Water
 Transport  System  in  Orissa

 408l  Shri  Sanganna:  Will  the
 Minister  of  Transport  and  Commun!i-
 cations  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No  304  on  the  ‘A%th  March,  3959  in
 respect  of  traffic  survey  of  inland
 water  transport  system  in  Orissa  and
 state

 (a)  whether  the  survey  report  has
 since  been  received;

 (b)  if  so,  what  are  the  recommen-
 dations,  and

 (९)  how  many  of  them  have  been
 accepted  by  Government?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes,  Sur.
 The  report  has  been  received  by  the
 State  Government

 (b)  and  (c)  Details  are  awaited
 from  the  State  Government.
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 Acquisition  of  Land  for  Railways
 Shri  Yadav:
 Shri  Arjun  Singh
 Bhadauria:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  whether  the  land  near  village
 Jiwanpur  mn  Moghul-Sarai  (Northern
 Railway)  ७  being  acquired  by  the
 Railways  from  peasants,

 (9)  if  so,  the  reasons  therefor,

 (c)  the  names  of  the  villages  from
 where  the  land  75  to  be  acquired,

 (d)  the  number  of  the  peasants
 from  whom  the  land  5  to  be  acquired,

 (e)  the  size  of  land  proposed  to  be
 acquired,  and

 40

 (f)  the  rate  of  compensation  to  be
 paid  to  the  peasants?

 The  Deputy  Minister  of  Railways
 (Shri  8,  V  Ramaswamy):  (a)  Yes,

 Sir

 (b)  The  land  ४७  being  acquired  for
 construction  of  a  fly-over  at  the  east
 end  of  Moghalsara  Station

 (c)  Tarapur
 2  Dhuskhas
 3  Jiwanpur
 4  Hundarha
 5  Jalalpur

 (d)  to  (f)  Not  known  at  present
 The  land  is  bemg  acquired  through
 the  Land  Acquisition  Officer  cf  the
 State  Government

 Hirakud  Power  for  Bhilai  Steel  Plant

 4083.  Shri  Sanganna  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state

 (a)  whether  it  is  a  ract  that  the
 Government  of  Madhya  Pradesh  has
 approached  Government  of  India  with
 &  request  to  supply  power  from
 Hirakud  Project  to  the  Bhilai  Steel
 Project,  and

 (b)  if  80,  with  what  results”

 The  Minister  of  Irrigation  and
 Power  (Hafiz  Mohammad  [Ibrahim):
 (a)  The  reply  is  in  the  negative

 (b)  Does  not  arise

 Survey  of  Kollangod-Trichur  Railway
 Line

 4084  Shri  V  Eacharan  Will  the
 Mimster  of  Railways  be  pleased  to
 state

 (a)  whether  the  survey  of
 Kollangod-Trichur  line  in  Southern
 Railway  has  been  completed

 ‘  (b)  if  so,  what  is  the  estimated  cost
 of  construction,  and

 (c)  whether  the  proposal  relates  to
 metre  gauge  or  broad  gauge?

 The  Deputy  Minister  of  Railways
 (Shri  द  Ramaswamy):  (a)  and
 (c)  Preliminary  Engineering  and
 Traffic  surveys  were  carried  out  m
 ‘1945-46  for  both  BG  and  MG

 (b)  The  then  estimated  costs  of
 construction  were  Rs  290  and
 Rs  247  crores  for  BG  and  MG  respec-
 tively  Present  day  cost  will  be
 higher

 Naator  Lands  in  Himachal  Pradesh

 4085.  Shri  Nek  Ram  Negi:  Will  the
 Minster  of  Food  and  Agriculture  be
 Pleased  to  state

 (a)  whether  it  is  a  fact  that  majority
 of  the  applications  for  Nautor  lands
 are  rejected  in  Mahasu  Distnct  of
 Himachal  Pradesh,

 (b)  what  ७  the  numbe:  of  rejected
 and  accepted  applications  for  Nautor
 land  grants  in  Mahasu  for  the  years
 ‘1957-58  and  1958-59

 (c)  what  is  the  number  of  apphi-
 cants  relating  to  Scheduled  Castes
 and  Tribes,  separately,  under  each
 head,

 (d)  what  is  the  number  of  those
 whp  applied  for  horticulture  and
 subsistence  purposes?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P  Jain):  (a)  Applica-
 tions  are  gisposed  of  on  merits  in
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 accordance  with  the  rules  governing
 the  grant  of  Nautore  in  Himachal
 Pradesh,

 (b)  37]  and  499  applications  were
 accepted  and  350  and  874  applications
 were  rejected  during  the  years  1987-
 58  and  1958-59  respectively.

 (c)  Year  Aplications  by  members  of
 ह्कन्म्घ्र  Scheduled —

 Castes  Trides.

 Sanc-  Re-  Sanc-  Re-
 tioned  jected  tioned  jected

 294
 eh

 27  303  50  7
 1958-59  7206  375  33  22

 to  No  separate  record  is  kept  of
 the  applications  for  grant  of  Nautors
 for  horticultural  purposes.  All  appli-
 cations  are  for  subsistence  purposes.

 हिन्दी  में  रेलबे  “न्यूज  लेटर”

 ४०८६.  भी  Ho  Ato  सिह  :  क्‍या  रेलले
 मत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  उत्तर  रेलवे,  पूर्वोत्तर  रेलवे,
 पूर्वोत्तर  सीमात  रेलवे,  पूर्व  रेलवे  और
 मध्य  रेलवे  द्वारा  निकाले  जाने  वाले  “न्यूज
 लेटर”  नामक  पत्र  का  हिन्दी  संस्करण  भी
 प्रकाशित  किया  जाता  है;  और

 (ख)  मदि  नही,  तो  क्‍या  सरकार
 इसका  हिन्दी  संस्करण  हिन्दी  भाषी  क्षेत्रों  के
 लोगों  के  लिये  निकालने  का  विचार  कर  रही

 ?

 रेलवे  उपसंत्री  (भी  स  Wo  रामस्वामी  )  :

 (=)  झौर  (ख).  “न्यूज  लेटर”  का  हिन्दी
 सस्करण  पूर्वोत्तर  और  मध्य  रेलों  में
 प्रकाशत  किया  जाता  है  t

 पूर्वोत्तर  सीमा  रेलवी  इसका  हिन्दी
 सस्करण  निकालने  के  सबाल  पर  विचार  कर

 रही  है,  छेकिन  उत्तर  और  पूर्व  रेलों  में  झभी
 a  तरह  का  गई  विचार  नहों  है  1
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 कानपुर  रेलवे  स्टेशन  का  पूथ-ताथ
 कार्यालय

 Vous.  ft  'जगदोदा  झवस्थों  :  क्‍या

 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कानपुर  रेलवे  स्टेशन  का  पूछ-
 ताछ  कार्यालय  गत  तीन  वर्षों  में  कितनी
 बार  नये  सिरे  से  बना  है  ;

 (ख)  इसको  नये  सिरे  से  बनाने  पर

 हर  बारे  कितना  खर्च  हुआ  है;  भौर

 (ग)  क्‍या  हसको  फिर  से  नये  सिरे  से
 बनाने  का  विचार  है  ?

 रेलवे  उपमंत्री  पश्री  शाहनवाश  सां)  :

 (क)  दो  बार  ।

 (शव)  पहली  बार  ३२००  रुपये  शौर
 दूसरी  बार  ४८००  रुपये  ।

 (ग)  जी  नहीं

 Quarters  for  Railway  Staff

 Shri  8.  M,  Banerjee:
 4088.  Shri  Tangamani:
 Will  the  Minister  of  Railways  be

 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 staff  on  Railways  working  in  shift
 duty  are  declared  cent  per  cent
 essential  for  allotment  of  quarters;
 and

 (b)  af  80,  why  the  Telegraph  Staff
 are  being  deprived  of  this  privilege
 while  they  also  perform  equally  the
 same  nature  of  duty?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No,
 Sir.  Shift  duty  does  not  make  &
 person  essential  for  allotment  of
 quarters,

 (b)  However,  Telegraph  staff  are
 also  provided  with  quarters  to  the
 extent  feasible.
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 Movement  of  Oll-Cake  and  Potatoes

 4089.  Shri  Aurobinde  Ghosal:  Will
 the  Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  a  large  number  of  the
 staff  of  Eastern  Railway  were  pena-
 lised  in  connection  with  a  case  in
 regard  to  movement  of  oil-cake  and
 potatoes  from  Bihar  to  West  Bengal
 in  ‘1952;

 (b)  whether  the  same  staff  filed  a
 suit  in  the  Calcutta  High  Court  against
 the  said  order;  and

 (c)  if  so,  what  was  the  decision  of
 the  Calcutta  High  Court?

 The  Deputy  Minister  of  Railways
 (Sih?  Sthahnewiar  Shan’:  (io.  2°  em:
 ployees  were  punished  in  connection
 with  this  case

 (b)  12,  out  of  the  8  employees
 removed  from  service,  filed  suits
 against  the  orders  of  their  removal
 from  service.

 (c)  The  Court  set  aside  the  punish-
 ment  inflicted  on  these  employees,
 for  a  procedural  defect  but  was
 pleased  to  grant  liberty  to  the  Rail-
 way  to  proceed  afresh  in  the  matter
 from  the  Show  Cause  Notice  stage

 दिल्ली  के  गांव  में  पथ  चक्की

 Voto.  श्री  भत  दर्शन  :  क्या

 सामुदाधिक  विकास  तथा  सहकार  मंत्री

 मह  बताने  की  कृपा  करेगे  कि  :

 (क)  कया  यह  सच  है  कि  दिल्‍ली  के
 पास  नजफगढ  विकास  खण्ड  के  रोशनपुरा
 नामक  आम  में  जो  पवन  चक्की  लगाई  गई  थी,
 वह  लगाने  के  चार  दिन  के  बाद  ही  ठप्प  हो
 गई  थी  और  ग्रामीणों  द्वारा  बार-बार  प्रार्थता

 हा
 पर  भी  अभी  तक  ठीक  नहीं  की  गई

 ख)  यदि  हा  तो  क्‍या  उस  पवन
 चक्की  की  लागत,  विज्वेषताभों  भौर  ठप्प

 होने  के  कारणों  पर  प्रकाश  डालने  बाला

 द
 विवरण  समा-पटल  पर  रखा  जायेगा;

 x

 (7)  उस  पवन  बकी  को  फिर  से

 चानू  क्षरने  व  भविष्य  में  व्यवस्थित  दशा

 हे  रखने
 के  लिये  क्‍या  कार्यवाही  की  जा  रही

 सामुदाधिक  विकास  तथा  सहकार
 उपमंत्री  (६  wo  स०  मति):  (क)  स्थानीय

 विकोस  कार्यों  के  भ्रन्तगंत  रोशनपुरा  ग्राम
 सभा  ते  एक  पवन  चक्‍की  लगाई  थी
 यह  जगाने  के  लगभग  १५  दिन  बाद  खराब
 हो  गई  ।  गाव  वालो  ने  पवन  चक्की  को  लगाने

 नताली  मों  करे  ने  ठीक  करने  नो (लिये  कह
 लेकिन  शब  तक  उसने ठीक  नहीं  की  t

 (ख)  पवन  चक्‍की  पर  बिक्री  कर  मिला
 कर  ४४६२  रुपये  ८  जाने  की  लागत  भ्राई  ।
 गाव  बालो  ने  १२००  रुपये  दिये  श्रौर  बाकी
 ३२६२  रु०  ८  आ०  की  रकम  नही  दी  ।  पवन

 चक्की  हवा  के  जोर  पर  चलती  है  शौर  एक
 कुए  मे  पानी  निकालती  है

 ,  (गे)  काम  को  पूरा  करने  के  लिये
 फर्म  को

 मनाने
 का  काम  दिल्ली  शासन

 ढारा  किया  जा  रहा  है  t

 Price  of  Rice  in  Manipur

 409)  Shri  L.  Achaw  Singh:  Will  the-
 Minister  of  Food  and  Agriculture  be
 pleassg  to  state:

 (a)  whether  the  attention  of  Gov-
 ernMtnt  has  been  drawn  to  Table
 No.  a2)

 of  the  Bulletin  on  Food
 Statistics  issued  in  January,  959
 whersi,  no  procurement  prices  of  rice
 hAVe  been  indicated  for  Manipur;  and

 (०)  whether  no  procurement  was
 done  guring  those  years  mentioned  in.
 the  Tapier

 The  minister  of  Food  and  Agricul- tare  (ghri  A.  ९,  Jain):  (a)  Yes,  Sir.
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 “The  omission  3  being  made  good  by
 the  issue  of  an  addendum.

 (9)  There  was  procurement  of  rice
 and  paddy  m  Mampur  during  the
 years  1951-52,  1952-53,  and  1953-54

 Director  of  Health  Services,  Manipur

 4092.  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Health  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the  post
 of  a  Director  of  Health  Services  has
 ‘been  created  for  Manipur  and  the
 Chief  Medical  Officer,  Civil  Hospital,
 Imphal,  has  been  appointed  to  the
 post,

 (b)  whether  Government  are  aware
 ‘that  the  Director  is  only  incharge  of
 the  Civil  Hospital  at  Imphal  while  all
 the  other  dispensames  and  hospitals
 in  Manipur  are  transferred  to  the
 Territorial  Council,  and

 (९)  if  so,  the  justification  for  creat-
 ing  the  post?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  A  post  of  Director
 of  Medical  and  Health  Services
 Manipur,  has  been  created  and  thc
 incumbent  of  the  post  of  Chief
 Medical  Officer,  Mampur  has  ):een
 temporarily  appointed  to  this  post
 pending  the  selection  of  a  suitable
 officer  by  Government

 (b)  The  Director  is  incharge  of  all
 Centrally  sponsored  Schemes  lke
 Leprosy,  BCG,  Malaria  Control  etc
 throughout  the  Terntory  besides  being
 responsible  for  the  maintenance  of  4
 hospitals  and  dispensaries,  including
 the  Civil  Hospital,  Imphal,  which  have
 not  been  transferred  to  the  Territorial
 Counc)

 The  Mampur  Administration  are
 also  concerned  with  the  maintenance
 and  management  of  asylums  situated
 in  Imphal,  the  Police  and  Jail  dispen-
 saries  and  the  schemes  undertaken  in
 connection  with  the  current  Five  Year
 Plan,  and  this  work  has  also  to  be
 supervised  by  the  Director

 (c)  The  post  of  Director  of  Medical
 and  Health  Services,  Manipur,  is
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 considered  essential  for  proper  super-
 vision  and  implementation  of  the
 various  Development  Schemes  and
 other  duties  mentioned  above  ‘The
 Thrector  also  acts  as  a_  technical
 adviser  to  the  Territorial  Council

 faccavi  Loans  to  Delhi  Peasants
 Multipurpose  Co-operative  Society
 4093  Shri  Sarju  Pandey:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  Delm
 Feasants  Multi-purpose  Co-operative
 Society  was  given  Taccav:  loans
 during  the  year  ‘1958-59  for  construct-
 ing  wells,

 (0)  xf  so,  the  amount  mven,  and

 (९)  the  number  of  wells  constructed?®

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A  P  Jain):  (a)  No

 (b)  and  (c)

 Stenographers

 Do  not  arise

 4094  S  Shri  A.  K.  Gopalan
 “Shri  Kunhan

 Will  the  Minister  of  Railways  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  some
 posts  of  Stenographers  have  been
 filled  up  by  unqualified  and  qualified
 Gtenographers  in  the  office  of  Research
 Yesign  and  Standardization  Organisa-
 tion,  Baioda  House  Annexe,  New
 Pelhi,  an  attached  office  of  the  Ra  a
 way  Board,  after  the  results  of  the
 Ynion  Public  Service  Cor  mission
 G@tenographers’  Examination  १97
 were  declared  ze.  since  the  409
 february,  1958,

 (b)  the  number  of  posts  of  steno-
 graphers  still  lying  vacant  in  the  two
 branches  of  the  Research  Design  and
 Standardization  Organisation,  New
 Pelh:  and  Chittaranjan,  and

 (९)  when  and  in  what  manner  they
 will  be  filled  up?

 The  Deputy  Minister  of  Raliliways
 {Shri  Shahnawaz  Khan):  (a)  Yes.
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 tb)  One.

 (c)  Rules  are  being  framed  to
 regulate  future  recruitment  and  till
 this  is  done  the  post  wil]  remain  un-
 filled.

 Delhi  Peasants  Multipurpose
 Co-operative  Society

 4095.  Shri  T.  B  Vittal  Rao:  Will
 the  Minister  of  Community  Develop-
 ment  and  Co-operation  be  pleased  to
 state:

 (a)  whether  Government  have
 received  any  complaint  about  the
 functioning  of  Delhi  Peasants  Multi-
 purpose  Co-operative  Society  Limit-
 ed,  Ballimaran  (Delhi);

 (b)  it  is  proposed  to  provide
 brought  to  the  notice  of  the  Govern-
 ment;  and

 (c)  the  action  taken  thereon?

 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Shri
 8,  8.  Marthy):  (a)  Yes,  Sir.

 (b)  That  the  society  charged  un-
 reasonably  high  rents  from  its  mem-
 bers,  that  it  did  not  pass  on  to  its
 member-cultivators  the  compensation
 received  by  it  from  the  Delhi  Im-
 provement  Trust  for  crops  damaged
 by  floods  and  that  the  names  of  the
 cultivators  were  not  entered  in
 Revenue  records.

 (c)  These  complaints  were  enquired
 into  by  the  Delhi  Co-operative
 Department  and  found  to  be  baseless.
 It  has  been  decided  to  explain  the
 position  at  a  meeting  of  the  general
 body  of  the  society  to  clear  the  mis-
 understanding.

 Lakwa  Station

 Shri  P.  ७.  Deb:
 Shri  Liladhar  Kotoki:

 |  Shri  P.  C.  Boroosh:

 Will  the  Minister  of  Rallwayz  be
 Pleased  to  state:

 (a)  whether  the  Railway  Board
 have  received  complaints  about  the
 308  (Ai)  LSD—4

 non-availability  of  basic  necessities
 and  amenities  at  Lakwa  station  in
 Sibsagar  (Assam);  and

 (b)  if  so,  the  action  taken  thereon?
 The  Deputy  Minister  of  Railvways

 (Shri  Shahnawazs  Khan):  (a)  Yes.
 Complaints  about  non-availability  of
 benches  in  the  waiting  hall  at  Lakwa
 Station  have  been  received.

 proposed  to  provide
 benches  during  the  current  financial

 4097.  Shri  Bangshi  Thakur:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  con-
 struction  of  a  roaq  from  Kailasahar
 to  Durgapur,  Tripura,  has  been  com-
 pleted  but  for  want  of  a  culvert  the
 passers-by  are  experiencing  great
 difficulty;  and

 (b)  if  so,  why  a  wood  bridge  or
 culvert  is  not  being  constructed?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).
 The  existing  foot  track  between
 Kailasahar  and  Durgapur  was
 repaired  under  the  Test  Relief  Scheme
 but  the  culvert  was  not  constructed  as
 the  scheme  provided  for  earthwork
 only.  The  construction  of  a  road  from
 Kailasahar  to  Fatikroy  via  Durgapur,
 including  bridges,  is  proposed  to  be
 taken  up  by  the  Tripura  Territorial
 Council  in  the  current  financial  year,
 subject  to  availability  of  funds.

 Repair  of  Roads  in  Tripura
 4098.  Shri  Bangshi  Thakur:  Wil]  the

 Minister  of  Transport  and  Communi-
 eations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 9  mile  road  from  Dharmanagay  to
 Kurti  has  not  been  repaired  since
 jong;  and

 (b)  if  so,  when  the  repair  work  will
 toegin?



 ‘19259  Written  Answers

 The  Minister  of  State  in  the  Minis-
 dry  of  Transport  and  Communicativcs
 (Shri  Raj  Bahadur):  (a)  and  (b/;.
 The  road  is  under  the  Tripura  Terri
 tonal  Council,  which  earried  out
 necessary  repairs  in  the  year  1958-59"
 at  a  cost  of  Rs  413  Necessary
 repairs  during  the  current  year  will
 also  be  carried  out

 Drinking  Water  Supply  in  Tripura

 4099  Shri  Bangshi  Thakur:  Wl
 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  38  aq  fact  that  the
 inhabitants  of  Jubaraynagar  of  Kailas-
 ahar,  Tripura  have  been  suffering
 much  for  want  of  drinking  water;  and

 (b)  7९  so,  the  action  taken  in  the
 matter?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  No

 (b)  Does  not  arise

 Hospitals  in  Andhra  Pradesh

 4100.  Shri  E.  Madhusudan  Rao:  Will
 the  Munster  of  Health  be  pleased  to
 state  whether  the  Union  Government
 have  ussued  any  directives  to
 the  Government  of  Andhra  Pradesh
 to  purchase  Medical  provisions  re-
 quired  for  the  Government  Hospitals
 from  the  Medical  Stores  belonging  te
 the  Central  Government?

 The  Minister  of  Health  (Shri  Kar-
 markar):  No,  Sir.

 Doubling  of  Railway  Line

 4i0]  Shri  Assar:  Will  the  Minister
 of  Railways  be  pleased  to  state:

 (a)  whether  it  33  a  fact  that  con-
 struction  of  work  doubling  the  rail-
 way  line  from  Raipur  to  Nagpur  has
 been  undertaken  on  the  Central
 Railway;

 (b)  78  so,  whether  any  change  in
 the  existing  route  is  proposed  to  be
 affected;  and

 (९)  the  nature  of  the  change?
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 The  Depaty  Minister  of  Railways
 (Shri  S.  V  Ramaswamy):  (a)  Yes
 Sir  69  miles  of  patch  doubling  9७०
 tween  DRUG  and  KAMPTEE  on  the
 South  Eastern  and  not  Central  Rail-
 way  is  being  done.

 (b)  No  Sur.

 (c)  Does  not  arise.

 Committees  on  Railways
 ae.  Shri  Subiman  Ghose:  Will  the

 Minister  of  Railways  be  pleased  to
 state.

 (a)  Rules  and  procedure  for  for-
 mation  of  the  National  Railway
 Users’  Consultative  Council,  New
 Delhi  and  its  zonal  Committees  and
 the  Divisional  and  suburban  Com-
 mattees  and  who  are  in  charge  of  such
 fdérmation,  and

 (b)  Rules  and  procedure  for  forma-
 tion  of  @  Time  Table  Committee
 (a)  Passenger  Amenities  Committee
 (nu)  Catering  Supervisory  Committee
 and  (iv)  Book  Stall  Committee,
 Eastern  Railway  and  whe  are  m
 charge  of  such  formation?

 The  Deputy  Minister  of  Raliways
 (Shri  S.  द  Ramaswamy):  (a)  and
 (b)  Rules  and  procedure  for  the  for-
 mation  of  the  National  Railway
 Users’  Consultative  Council,  New
 Delhi,  and  the  other  Railway  Users’
 Consultative  and  alhed  committees
 mentioned  in  the  Question,  are  de-
 tailed  in  the  Statement  laid  on  the
 Table  of  the  Sabha  [See  Appendix
 VIII,  annexure  No  3]]

 The  National  Railway  Users’  Con-
 sultative  Counc]  at  the  centre  and
 Zonal  Railway  Users’  Consultative
 Committees  on  the  Railways  are  form-
 ed  by  the  Ministry  of  Railways.

 The  Dhuvisional/Regional  Railway
 Users’  Consultative  Commauttees,  Sub-
 urban  Railway  Users’  Consultative
 Committees,  Time-Table  Commuttees,
 Passenger  Amenities  Committees,
 Catering  Supervisory  and  Book  Stall
 Committees  are  formed  by  the  Gene-
 ral  Managers  of  fhe  Railway  Ad-
 ministrations  concerned.
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 Pejate  Growers  in  Himachal  Pradeth
 Shri  Nek  Ram  Negi:

 ae.  Shri  Bhakt  Darshan:
 Shri  Subodh  Hansda

 Will  the  Minister  of  Food  and  Agri-
 be  pleased  to  state  the  steps

 be  taken  by  the  Government  to
 ह.  further  exploitation  of  Hima-

 chal  potato  growers  from  the  hands  of
 middlemen  and  outside  agencies  and
 to  get  them  reasonable  ang  economic
 prices  for  their  produce  in  the  com-
 ing  potato  season?

 i

 The  Minister  of  Food  ‘and  Agricul-
 ture  (Shri  A.  P.  Jain):  The  matter  is
 under  active  consideration  of  Gov-
 ernment.

 झमरोकी  चावल

 Vow,  श्री  झतसर  :  क्‍या  ाद  तथा
 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (के)  यी  यह  सच  है  कि  नागपर
 में  सस्ते  अनाज  कः  दुकानों  पर  लोहे  के  कण
 मिश्रित  श्रमरीकन  चावल  बचा  गया  था  ;

 (ख)  यदि  हा,  तो  क्‍या  सरकार  ने  यह
 जानने  के  लिमें  कि  चावल  भें  लोहे  क ेकण  कब
 झौर  कहां  मिलाये  गये,  कोई  जाच  की  है,

 (म)  यदि  हा,  तो  जाच  का  क्‍या
 परिणाम  निकला,

 (भ)  क्या  अन्य  राज्यों मे  भी  ऐसी
 ही  शिकायतें  की  गई  थी,

 (३)  यदि  हा,  तो  किन  किय  राज्यों
 में,  और  में  शिकायतें  किस  प्रकार  की  थी,

 (जल)  क्‍या  सरकार  से  प्रमरीकन  सरकार
 से  चावल  खरीदते  समय  इससे  साफ  करवाने
 को  सावधानी  बरती  थी;  भर

 (छू)  यदि  हा,  तो  चावल  में  लोहे
 के  कण  मिश्रित  करने  के  कारण  हुई  हामि  के
 लिये  कौन  उतरदाप्री  है  शौर  सरकार
 इस  सम्बन्ध  में  क्या  कार्यवाही  करना  चाहती
 है?

 शास  तथा  कृषि  मंत्रे  (ओ  Wo  wo

 जैन):  (क)  जी  हां,  एक  दिकायत  नागपुर
 में  एक  दुकान  से  भ्रनाज  दिये  जाने  के  विषय
 में  प्राप्त  हुई  थी  t

 (ख)  जी  हां  ।

 (ग)  शिकायत  प्राप्त  होने  से  पूर्व
 ही  सब  भण्डार  बिक  चुका  था।  उप-

 आयुक्त,  नागपुर,  से  प्राप्त  हुए  एक  नमूने  में

 लोहे  की  छोटी  २  भोलियो  के  भ्रतिरिक्‍त
 जोकि  सुगमता  से  भलग  की  जा  सकती  थीं,

 दूसरी  किस्मों  के  टूटे  चावल  भी  मिले  हुए
 थे।  चावल  की  दूसरी  किस्मों  के  साथ  इस
 प्रकार  के  मिश्रण  से  तथा  इस  बात  से  कि
 अन्य  परेषणियों  शौर  उपभोकक्‍ताझों  की  शोर
 से  ऐसी  कोई  शिकायत  उपलब्ध  नही  हुई
 है,  यह  मालूम  देता  है  कि  यह  मिश्रण
 केन्द्रीय  कोठार  से  अमरीकी  चावल  देने  के

 पश्चात्‌  हुआ  है  ।  बम्बई  सरकार  ने  भी  इस
 की  जाच  की,  परन्तु  वह  भी  यह  निश्चय  करने
 में  कि  लोहे  की  गोली  किस  प्रकार  चावल  के
 साथ  मिश्चित  हुई,  असमर्थ  रही  ।

 (घ)  जी  नहीं  ।

 ($)  यह  प्रश्न  उठता  ही  नही  ।

 (च)  जी  हां  ।

 (थ)  अमरीकी  चावल  जैसा  कि  खरीदा
 गया  था  और  जो  कि  केन्द्रीय  कोठार  से  दिया
 गया  था  उसमें  लोहे  के कण  मिश्रित  नही  थे  ।
 सरकारी  गोदामो  में  भ्रनाज  का  समय
 समय  पर  प्रावधिक  कर्मचारियों  द्वारा
 परीक्षण  होता  रहता  है,  भर  फेवल  वह  अन्न
 जो  उचित  मध्यम  का  होता  है,  भौर  जो

 मनुष्यों  के  खाने  योग्य  होता  है,  दिया  जाता

 है ।
 Telephone  Connections

 4105.  Shri  Subiman  Ghose:  Will
 the  Minister  of  Transport  and  Oom-
 munications  be  pleased  to  state:

 (a)  how  many  application,  are
 pending  for  telephone  connections  at
 Chandanrapore,  West  Bengal;
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 (b)  the  earlfes€  date  of  such  appli-
 cations;

 (e)  whether  some  of  the  subscriders
 got  telephone  connections,  three  or
 four  years  after  applicatioriy ana

 (d)  if  so,  the  कचडठपिढ  therefor?
 =

 The  Minister  of  Transport  and
 Communications  (Shri  8.  K.  Patil):
 There  is  no  place  to  our  knowledge
 as  Chandanrapore.  It  is  presumed
 the  question  refers  to  Chandranagore.
 If  so,  the  answers  to  the  various  parts
 of  the  query  are  as  follows:

 (a)  ol.

 (b)  16-2-1954.

 (c)  Yes.

 ९6)  There  is  an  accumulated  de-
 tmand  for  telephone  connections  all
 over  the  country  and  the  rate  of  ad-
 ditional  demand  also  exceeds  the
 present  rate  of  increase  in  capacity
 of  exchanges.  A  considerable  delay
 in  meeting  telephone  demands  is,
 therefore,  inevitable  all  over  the
 country.  While  some  of  the  older  ap-
 plicants  at  Chandranagore  will  be
 given  connections  when  local  difficul-
 ties  are  overcome,  it  will  not  be  pos-
 sible  to  meet  all  the  demands  in  the
 near  future.

 Aerodrome  at  Chernvannur

 alos.  Shri  Vajpayee:  Will  the  Minis-
 ter  of  Transport  and  Communications
 be  pleased  to  state:

 (a)  whether  there  fs  a  proposal  to
 open  an  aerodrome  at  Cheruvannur,
 four  miles  from  Kozhikode;

 (b)  if  so,  the  number  of  houses  to
 be  demolished  in  order  to  enable  the
 establishment  of  the  aerodrome;

 (c)  whether  Government  have
 received  a  memorandum  from  the
 Cheruvannur  Aerodrome  Area  Citi-
 zens  Committee;

 (d)  if  so  the  main  points  contained
 therein;  and

 (c)  the  Governments  reaction
 thereto?
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 The  Deputy  Minister  of  Civil
 Avistion  (Shri  Mekinuddin):  (a)  Yes,
 Sir.

 (b)  Full  details  are  not  available
 at  present.

 (c)  Yes,  Sir,  and  Government  have
 also  received  a  counter-representa-
 tion  from  some  other  residents  of  the
 ares.

 (d)  The  Citizens  Committee  have
 stated  that  the  establishment  of  an
 aerodrome  at  Cheruvannur  4  miles
 from  Calicut  will  cause  considerable
 inconvenience  to  the  industry  and
 population  of  that  area,  as  more  than
 250  dwelling  houses  and  rich  paddy
 fields  exist  in  this  area  and  these
 might  have  to  be  demolished.  They
 have  represented  thet  the  Government
 might  shift  the  venue  of  the  aero-
 drome  to  some  other  place  such  as
 Chelari  at  a  distance  of  about  I3  miles
 from  Calicut.

 It  has  been  stated  in  the  counter-
 representation  that  the  site  already
 selected  is  most  suitable  for  the  pur-
 pose.

 (e)  Government  have  decided  to
 have  the  sites  at  Cheruvannur  and
 Chelari  re-inspected,  with  a  view  to
 obtaining  fresh  reports  on  them.

 Rural  Electrification  in  Himachal
 Pradesh

 4ie7
 Shri  Nek  Ram  Negi: |  Shri  A.  M.  Tariq:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 was  a  plan  that  the  Karsog  Elaqa
 of  District  Mandi,  Himachal  Pradesh
 was  to  be  electrified  within  the  First
 Five  Year  Plan  period;

 (b)  if  so,  why  the  area  has  not  been
 electrified  so  far;  and

 (c)  the  stepe  Government  have
 taken  or  propose  to  take  to  electrify
 this  area  at  the  earliest?
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 The  Minister  of  Irrigation  andi
 Pewer  (Hafiz  Mohammad  Ibrahim):
 (a)  The  reply  is  in  the  negative.

 (b)  Does  not  arise.

 (ec)  Electrification  of  this  area  &
 envisaged  under  the  scheme  entitled
 “Blectrification  of  Suni,  Karsog  and
 surrounding  areas”  includedq  in  the
 Second  Five  Year  Plan.  Administre-
 tive  approval  and  expenditure  sanc-
 tion  to  an  estimate  of  Rs.  0  lakns
 were  accorded  in  May,  1958,  Preli-
 minary  work  has  already  been  com-
 pleted  and  the  construction  of  over-
 head  lines  is  in  progress.

 Tungabhadra  High  Level  Canal
 Scheme

 4108.  Shri  Rami  Reddy:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  refer  to  the  statement  made
 by  the  Deputy  Minister  of  Irrigation
 and  Power  made  in  Lok  Sabha  on
 the  23rd  March,  959  regarding
 Tungabhadra  High  Level  Canal
 Scheme  and  state:

 (a)  the  financial  allocation  provided
 for  the  Scheme;

 (b)  whether  the  States  of  Mysore
 and  Andhra  Pradesh  have  been  sanc-
 tioned  any  loan  for  the  execution  of
 the  scheme;

 (c)  if  so,  what  is  the  amount;

 (a)  whether  any  phased  pro
 gramme  hag  been  drawn  up  and  ap-
 proved  for  the  execution  of  the  first
 stage  of  the  scheme;  and

 (e)  if  so,  the  details  thereof?

 The  Minister  of  Irrigation  and
 Power  (Hafiz  Mohammad  Ibrahim):
 (a)  The  Second  Plan  provision  for  the
 Scheme  is  as  follows:

 Rs.
 Andhra  Pradesh.  300  lakhs
 Myvese  .  9  िक

 TOTAL  395  Sakbs fakks

 (b)  Not  so  far.

 (c)  Does  net  arise.

 (d)  and  (e).  The  Government  of
 Andhra  Pradesh  have  indicated  the
 following  phased  programme:

 Year  Amount  to  be
 spent

 Rs.
 1958-59  42.26  lakhs
 1959-60  +  §0.00  lakhs
 1960-61  .  मर  4०  lakhs
 1963-62  t0  1964-63  280.  67  lakhs

 per  year.
 It  is  expected  that  the  Government
 of  Mysore  will  be  in  a  position  to
 provide  the  necessary  matching  funds
 for  their  share  of  the  above  phased
 programme.

 Bhakra  Dam  Project
 4109,  Shri  Daljit  Singh:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  the  amount  of  foreign  exchange
 sought  by  the  Punjab  Government
 since  April,  957  up  till  now  for  the

 aan
 of  Bhakra  Dam  Project;

 (b)  the  action  taken  to  make  the
 amount  available?

 (a)  About  Rs.  430  lakhs,

 (b)  An  amount  of  about  Rs.  4I6
 lakhs  hag  already  been  released.  Ap~
 Plications  for  the  balance  amount  are
 at  various  stages  of  consideration.

 more  advanced
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 (b)  the  institutes  where  they  stu-~
 died  the  methods;  and

 (c)  the  duration  of  their  stay  ab-
 road?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  None.

 (b)  and  (c)  Do  not  anise

 Slum  Clearance  in  Dethi
 7  Shri  0.  ©.  Sharma:  Will  the

 Minster  of  Health  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No  3876  on  the  Wh  December,
 958  and  state:
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 (a)  the  number  of  layout  schemes
 since

 alums  in  Delhi  during  4989  so  far;
 (b)  the  names  of  those  slum  areas;

 and

 (e)  the  estimated  expenditure  to  be
 incurred  on  them?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Five.

 (b)  and  (c).  The  particulars  of  the
 schemes  and  the  estimated  expendi-
 ture  on  their  implementation  are  os
 follows:

 एए फेप्नघ कट इकब्छ एए कए्कणफ्ठ ए of  the  Scheme  __  ‘timated:  7
 Expendirure

 Rs.
 De  plan  of

 ee
 village  for  relocating  ca  ters,  etc,  $3  lakhs

 है,  Proposed  Bicycle-cun-Office  orice  Bicycle
 5  83

 shopa  from  Jama  Mas;  60  to  70  lakhs
 फ्  Netwghbourhood  shopping  centre  in  the  Supplementary  Industrial  Area

 (Nasafgarh  )  (estumate  under

 poecuat) (iv)  Extension  of  Khampur  development  ares  +  25
 (v)  Redevelopment  Plan  of  Koda  Mubarakpur  78  lakhs

 (Capital
 Outlay).

 Railway  Protection  Force

 ‘alls.  Shri  0,  C.  Sharma:  Will  the
 Minister  of  Raliways  be  pleased  to
 state:

 (a)  the  strength  of  the  Railway
 Protection  Force  on  Indian  Railways,
 Railway-wise  ag  on  the  Sist  March,
 1959;

 (b)  the  number  of  Chef  Security
 Officers,  Inspectors  and  other  Junior
 Officers,  separately,  Railway-wise;  and

 (c)  the  total  expenditure  incurred
 in  mamtainng  the  force  during  the
 year  956-i959?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  and  (b)
 The  required  information  is  given  in
 the  statement  Iaid  on  the  Table  of  the
 Sabha  [See  Appendix  VIII,  annexure
 No.  82].

 (९)  Rs  6,87,14,000/-
 Decrees  Against  Northern  Railway
 ais.  Shri  D.  ©.  Sharma:  Will  the

 Minster  of  Railways  be  pleased  to
 tate:

 (a)  how  many  decrees  passed  by
 the  elvil  courts  during  the  period  from

 the  ist  December,  958  to  the  80th
 April,  959  were  put  into  execution
 agasnst  Northern  Railway  and  with
 what  results,  month-wise;

 by  what  was  the  total  amount  of
 costs  of  adjournment  suits  allowed  by
 the  civil  courts  against  Northern  Rail-
 way  during  the  same  period;  and

 (c)  whether  if  was  not  possible  to
 avoid  such  costs?

 The  Depaty  Minister  of  Eeail-
 ways  (Shri  Shahnawas  Shan):

 (8)  December  ‘58  Nil
 January  ’59  Na
 February  ‘59  Nd
 March  's9  Ni

 April  ’59  2

 In  both  the  cases  relating  to  April
 69  payment  had  been  arranged  before
 the  receipt  of  the  execution  notice
 from  the  courts  but  it  appears,  the
 courts  could  not  connect  payments
 with  the  relevant  suits,  Action  has  al-
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 ready  been  taken  te  help  courts  to
 connect  payment.

 Re.

 ९)  December’s8.  2  वि  488
 January  i  867
 February  "39.  736
 March  "sg.  .  डे  967
 April  ’s59  2  «४  2,096

 ६९)  No.  Sir.

 Holy  Family  Hespital,  New  Delhi

 alld.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Health  be  pleased  to
 state:

 (a)  whether  the  Government  of
 India  gave  any  grants  to  the  Holy
 Family  Hospital,  Okhla  Road,  New
 Delhi  during  the  years  1956-57,
 987~58,  1958-59  and  1959-60  हठ  far;
 and

 (b)  if  so,  amounts  thereof?
 The  Minister  of  Health  (Shri  Kar-

 markar):  (a)  and  (b).  The  following
 grants  were  given  by  the  Ministry
 of  Health  to  the  Holy  Family  Hos-
 pital,  Okhla  Road,  New  Delhi,  dur-
 ing  the  years  1956-57,  to  959-60—

 Rs,
 1956-57  दे  °  30,000
 mw9s8-s9.  00.  lw  39,500

 Sunday  Duty  Allowance  for  ९.  &  T.
 Employees

 39 |  Shri  Subiman  Ghose:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  refer  to  the
 ceply  given  to  Unstarred  Question
 No.  3078  on  the  7570  April,  959  re-
 garding  Sunday  duty  allowance  to
 P&T  Employees  and  state:

 (a)  whether  any  monetary  compen-
 sation  in  lieu  of  weeklv  off  from  the
 7th  May,  950  upto  I4th  April,  952
 will  be  paid  to  any  employee  called
 en  Sunday  duty;  and

 (b)  if  80,  when?
 The  Minister  of  Transport  aud

 ‘Semmunications  (Shri  i  K.  Patil):

 (a)  and  (b).  Since  orders  of  Govern-
 muent  sanctioning  monetary  compen-
 sution  were  to  have  effect  only  from
 5-2-I952,  the  question  of  payment
 of  monetary  compensation  prior  to
 that  date  does  not  arise.

 Janata  and  G.T.  Expresses

 ae  Shri  Tangamani:
 V  Shri  Jagdish  Awasthi:

 Will  the  Minister  of  Railways  be
 pleased  ‘to  state:

 (a)  whether  passengers  were  denied
 at  Nagpur  tickets  by  the  Grand  Trunk
 Express  and  Janata  Express  bound  for
 Delhi  on  the  75  April,  959  except
 for  long  distances;

 (b)  if  so,  the  reasons  therefor;  and

 (९)  whether  complaints  nave  veen
 received  about  hardship  thus  caused?

 The  Deputy  Mizlster  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No  pas-
 sengers  were  denied  tickets  at  Nagpur
 for  the  Janata  Express.  So  far  as
 the  Grand  Trunk  Express  is  concern-
 ed,  third  class  passengers  are  not
 booked  for  distances  less  than  300
 mules.

 (b)  The  distance  restriction  by  the
 Grand  Trunk  Express  has  been  im~«
 posed  to  avoid  inconvenience  to  long
 distance  passengers.

 (ce)  No.

 Janata  and  G.T.  Expresses

 Shri  Tangamani:
 an  <  et  Jagdish  Awasthi:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  police  escorted  the
 Delhi  bound  Janata  and  Grand  Trunk
 Expresses  on  the  i5th  April,  959
 from  Nagpur;  and

 <b)  if  #0,  reasong  therefor;  and

 १९)  whether  persons
 platform  tickets  were  arrested  at
 Nagpur  Station  platform?
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 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  Yes
 from  Nagpur  to  Katol.

 (b)  As  a  precautionery  measure  to
 guard  against  obstruction  to  move-
 ment  of  the  train  by  the  Textile  Mill
 workers  on  agitation  on  the  closure
 ef  Model  Mills,  Nagpur.

 (९)  Yes.  Sixteen  such  persons  were
 arrested  for  charges  under  sections
 347  IPC  and  20  Indian  Railways  Act.

 Family  Planning
 als.  Shri  Liladhar  Kotoki:  Will

 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  the  Family  Planning
 Advisory  Boerd,  West  Bengal  have
 sent  any  request  to  amend  the  Indian
 Penal  Code  in  order  to  make  sterili-
 gation  operation  permissible;  and

 (b)  the  reaction  of  the  Government
 thereto?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  No  such  request  has
 been  received  from  the  West  Bengal
 Government.

 (b)  Does  not  arise.

 Agricultural  Research  Schemes  in
 Jammu  and  Kashmir  State

 4119,  Shri  Inder  J.  Malhotra:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  the  number  of
 mames  of  the  Agricultural  Research
 Schemes  financed  by  the  Central  Gov-
 ernment  which  are  in  operation  at
 present  in  Jammu  and  Kashmir  State?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain}:  A  statement
 giving  the  required  information  is
 given  below:

 Sratemant
 SL  Name  of  the  Scheme
 No.

 l.  Rice  Improvement  Scheme.
 2.  Co-ordinated  Maize  Breeding

 Scheme.

 &  Fruit  Research  Sobeame,
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 Si.
 No.  Name  of  the  Scheme

 4.  Scheme  for  the  improvement
 of  vegetables.

 5.  Medicinal  Plants  Scheme,  Re-
 gional  Research  J.aboratory,
 Jammit

 6.  Investigations  into  the  methods
 and  practices  of  farming.

 7.  Co-ordinated  scheme  for  re-
 search  for  the  improvement
 of  Wool  on  regional  basis.

 8.  Rinderpest  Eradication  Scheme.

 Central  Assistance  to  Medical
 Colleges  in  Punjab

 4i26.  Shri  Daljit  Singh:  Will  the
 Minister  of  Health  be  pleased  to
 ele  the  emt  A  Contre).  awa-
 ance  to  be  given  to  the  medical  col-
 leges  in  Punjab  State  for  the  year
 4959-607

 The  Minister  of  Health  (Shri  Kar-
 ynarkar):  A  sum  of  Rs.  2  lakhs  has
 peen  provisionally  allocated  to  the
 Government  of  Punjab  as  Central
 gssistance  during  the  year  1959-60  for
 yhe  expansion  of  the  Medical  Col-
 jege,  Amritsar.

 Levy  on  Foodgrains
 4121.  Shri  Jhulan  Sinha:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  compulsory  levy  on
 foodgrains  from  the  wholesale  dealers
 py  the  State  Governments  has  been
 ja  force  in  the  whole  of  the  country;

 (9)  if  so,  the  percentage  being  col-
 jected  by  the  said  levy;  and

 (c)  whether  there  has  been  exem-
 Ption  in  specified  areas  from  this  levy
 jn  U.P.  and  Bihar  on  the  ground  of
 these  being  deficit  areas  depending
 On  supply  from  Orissa?

 The  Minister  of  Food  and  Agricul-
 sure  (Shrt  A.  P.  Jain):  (a)  Procure-
 ment  of  foodgrains  under  a  system  of
 compulsory  levy  on  wholesale  dealers
 48  at  present  in  force  only  in  the  States
 of  Bihar,  West  Bengal,  U.P.,  Panjab,
 Madras  and  Mysore  in  respect  of
 Roe  and/or  paddy.  हि



 (b)  A  statement  showing  the  per-
 centage  of  levy  in  the  above  mention-
 ed  States  is  laid  on  the  Table  of  the
 Sabha  [See  Appendix  VIII,  annexure
 ure  No  33]

 (०)  In  Bihar,  no  area  has  been  ex-
 cluded  from  the  operation  of  the  levy
 order.  About  U.P,  information  is  not
 available

 Death  of  a  Labeurer  due  to  Gas
 Explosion

 4i22,  Shri  Subiman  Ghose:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  on  the
 8th  April,  ‘1959,  one  day-labourer  was
 killed  and  another  seriously  injured
 by  bursting  of  the  cylinder  full  of
 ammonia  in  the  cold  storage  attached
 to  South  Sealdah  Railway  Station,
 Bastern  Railway;

 (b)  if  so,  the  details  thereof;

 (c)  whether  any  compensation  has
 been  paid  to  the  family  members  of
 the  deceased  and  to  the  injured  vic-
 ams;  and

 (d)  ४  so,  the  amount  of  compensa-
 tion  paid?

 The  Deputy  Minister-of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes.

 (b)  This  was  an  accident  inside  the
 Cold  Storage  run  by  M/s.  Sanyal  &
 Co.  lease-holder  of  the  railway  land.
 No  report  of  the  accident  was  re-
 ceived  by  the  Railway  Administration.
 Local  enquiries  revealed  that  one
 daily  casual  labourer  employed  by
 the  firm  died  and  one  was  injured,  but
 not  seriously;

 (०)  and  (da).  The  Railway  has
 no  information  whether  any  compen-
 sation  has  been  paid  by  M/s,  Sanyal  &
 Co.  to  their  workmen  involved  in  the
 accident,  The  railway  has  no  obli-
 gation  in  the  matter  of  payment  of
 Corapengation

 Building  for  Jaynapore  Majilpere  Pest
 Office

 4123,  Shri  Snbiman  Ghose:  Wl)
 the  Minister  of  Transport  and  Com-~-
 municationg  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 building  of  Jaynapore  Majilpore  Post
 Office  (sub-office)  near  Calcutta  is
 dilapidated  and  congested;

 (b)  whether  it  is  also  a  fact  that
 work-load  of  this  office  has  immensely
 increased  during  recent  years;

 (०)  whether  tender  was  called  for
 and  received  to  shift  the  office  and
 aleo  advance  money  was  received  by
 Government  according  to  rules;

 (d)  whether  the  proposal  to  shift
 the  office  has  been  recently  abandoned
 and  the  advance  money  has  been  re-
 turned;  and

 (९)  if  so,  the  reasons  therefor?
 The  Minister  of  Transport  and  Com-

 munications  (Shri  8,  K.  Patil):  (a)
 Yes,

 (b)  No.

 (९)  to  (e).  Tenders  were  called  for
 in  October,  958  and  the  only  tender
 received  was  rejected  by  the  Post-
 master-General,  Calcutta  owing  to  a
 procedural  flaw.  Fresh  tenders  for  a
 new  building  have  been  called  for  and
 a  deciston  will  be  taken  on  them  in
 due  course.

 झास्यायी  रेलवे  इंजोनियर

 ४१२४.  शनी  लिहासन  सिह  क्‍या  रेलवे
 मत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  इस  समय  रेलवे  में  कुल  कितने
 इंजीनियर  भ्स्थायी  रूप  से  काम  कर  रहे  हैं;

 (@)  क्‍या  यह  सच  है  कि  इन  अस्थायी
 इंजोनियरों  में  से  बहुत से  १०  से  १५  बचे.
 तक  नौकरी कर  दुके  है,  ौर

 (८)  क्या  ग्रस्थायी  कर्मचारिमों  को
 स्थायी  बनाने  के  लिये  सरकार  द्वारा  बनाये
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 wa  नियम  इन  इंजीनियरों  पर  लागू  होते

 हैं?

 रेलवे  उपमंत्री  (भी  शाहनवाज  कां) :

 (क)  २२०  ।

 (ख)  जी  नहीं,  केवल  तीन  ने  १०
 बचे  से  भ्रधिक  नौकरी  की  है

 (ग)  इन  भ्रस्थायी  इंजिनोयरों  के  लिये

 कुछ  स्थायी  जगहें  रखी  गयी  हैं,  जिद  पर

 इन्हें  नियुक्त  करने  के  बारे  में  विचार  किया
 जा  सकता  है  ।

 Railway  Land

 4125,  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  how  long  the  land  acquired
 some  years  back  for  raflway  brick
 kiln  at  village  Sarsar  near  the  Railway
 Station  Amlori  Sarsar  on  the  Savan-
 Gorakhpur  Loop  line  (NER)  has  been
 lying  without  any  use  to  the  Rail-
 ways;

 (b)  whether  it  is  a  fact  that  it  is
 good  agricultura]  land  and  has_  been
 lying  fallow  ever  since  the  kiln  work
 was  over  and  the  demand  of  the  local
 farmers  from  whom  it  was  aequired
 as  well  as  from  landless  labourers  of
 the  village  for  settlement  thereof
 with  them  has  been  persistent  for  the
 last  few  years;

 (c)  whether  it  is  a  fact  that  while
 the  land  was  under  acquisition  pro-
 cess  the  owners  thereof  were  assured
 that  after  the  railway  work  has  over
 it  would  be  resettled  with  them  to
 the  preference  of  other  claimants;
 and

 (a)  whether  any  decision  has  been
 taken  as  to  the  manner  in  which  the
 said  land  is  to  be  settled  with  those
 desiring  it?

 The  Deputy  Minister  of  Ealilways
 (Shri  8.  दै  Ramaswamy):  (a)  3°77
 acres  of  land  acquired  in  945  at
 village  Sarsar  within  Amlori  Sarsar
 station  limits  for  brick  fleld  is  lying

 «  out  of  use  since  1988,
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 (b)  The  land  does  not  appear  to  be
 fit  for  cultivation  as  a  greater  part  is
 full  of  deep  pits  caused  by  removal
 of  earth  for  brick  making  and  the
 remaining  portion  Is  occupied  by  the
 old  brick  kiln.  The  Railway  has  no
 knowledge  of  a  demand  by  the  local
 farmers  and  landless  labourers  for
 settlement  of  this  land.

 (c)  The  Railway  has  no  infofmation
 regarding  any  assurance  given  to  the
 original  owners  of  the  land.

 (d)  There  is  no  Proposal  at  present
 to  relinquish  the  land.  The  question
 of  settlement  with  parties  desiring  it
 does  not  arise,  as  land  is  always  leased
 out  through  State  Government.

 Zoo  in  Dethi

 4126,  Shri  Tangamani:  Will  the  Min-
 ister  of  Food  and  Agriculture  be
 Pleased  to  refer  to  the  reply  given  to
 Starred  Question  No,  908  on  the  20th
 April,  959  and  state:

 (a)  whether  the  admission  fee  of
 20  nP.  from  ist  April,  959  for  entr-
 ance  to  Delhi  Zoo  has  attracted  more
 visitors  than  before;

 (b)  if  so,  the  number  of  persons
 who  visited  during  the  month  of
 April,  959  and  the  amount  collected
 and

 (c)  whether  the  concession  will  be
 extended  to  groups  of  students  or
 groups  of  visitors  from  other  parts  of
 the  country?

 The  Minister  of  Food  and  Agricu)-
 ture  (Shri  A.  P.  Jain):  (a)  No  com-
 parison  is  possible  as  no  statistics  of
 visitors  were  kept  before  (1-4-1959.

 (b)  (i)  34598  adults,  83i2  children
 (from  whom  gate  money  was  charg-
 ed)  and  46  member  of  organised  edu-
 cational  groups.  Statietics  have  not
 been  maintained  of  children  below
 5  years  of  age  admitted  free.

 (ii)  Rs.  7795-90.

 fe
 (c)  Yes,  from  any  part  of  the  coun-
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 Industrial  Estate  at  Badli

 427  Sf  Shri  Ram  Krishan  Gupta: *
 a  Shri  Ajit  Singh  Bhatinda:

 Will  the  Minister  of  Community
 Development  and  Co-operation  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  work  in
 getting  up  an  Industrial  Estate  at
 Badli  (Delhi  territory)  has  been  post-
 poned;  and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Shri
 B.  S.  Murthy):  (a)  No.  Establish-
 ment  of  an  Industrial  Estate  near
 Badli  Railway  Station  in  Alipur  Block
 of  Delhi  Territory  is  in  progress.  The
 Ministry  of  Commerce  and  _  Industry
 have  already  released  an  amount  of
 Rs.  14,495.75  nP.  to  Delhi  Adminis-
 tration  for  payment  of  compensation
 for  acquisition  of  land.  The  site  plan
 has  already  been  approved  and  esti-
 mates  are  under  preparation.

 (b)  Does  not  arise.

 पुना  के  निकट  मालगाड़ी  का  पटरी

 से  उतर  जाना

 ४१२८.  श्री  श्रासर  :  क्या  रेलवे  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  १५  अप्रैल,
 १६५९  की  रात  को  दक्षिण  रेलवे  की  एक

 मालगाड़ी  पूना  के  निकट  चोरची  अलंदी  में

 पटरी  से  उत्तर  गई  थी;

 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 थे  और  इसके  परिणामस्वरूप  रेलवे  को  कितनी

 हानि  हुई  तथा  माल  का  कितना  नुक्सान

 हुआ;

 (ग)  क्‍या  यह  सच  है  कि  इस  दुर्घटना
 के  बाद  काफी  देर  तक  यातायात  रुका  रहा;

 (घ)  क्‍या  यह  सच  है  कि  यातायात

 को  चालू  करने  के  लिये  राज्य  परिवहन  की

 बसों  से  सहायता  ली  गई  थी;  और

 (ड)  यदि  हां,  तो  इसका  क्या  कारण

 है,  कितनी  बसें  प्रयोग  में  लाई  गई  और  उन

 पर  कितना  व्यय  हुआ  ।

 रेलवे  उपमंत्री  (श्री  सें०  बें०  रामस्वामी  )  :

 (क)  जी  हां,  १५-४-५६  को  रात

 में  लगभग  Yo  बजकर  ३८  मिनट  पर  जब

 घोरपुरी  से  कोरेगाँव  जाने  वाली  नं०

 २७८२  डाउन  मालगाड़ी  दक्षिण  रेलवे  के

 पूना-कोरेगांव  सेक्शन  में  ग्रलःदी  और  गोरोजी

 स्टेशनों  के  बीच  जा  रही  थी,  ती  मील  २५६
 पर  इंजन  से  २३वें  से  लेकर  र८्वें  तक  ६
 डिब्बे  पटरी  से  उतर  गये  ।

 (ख)  जाहिरा  तौर  पर  दुघेटना  की

 वजह  यह  मालूम  होती  है  कि  एक  डिब्बे

 की  लदाई  में  संतुलन  का  ध्यान  नहीं  रखा

 गया  था;  लेकिन  इस  मामले  की  जांच  की  जा

 रही  है

 लगभग  ४८००  रुपये  की  रेल  सम्पत्ति

 का  नुक्सान  हुआ  ।  गाड़ी  से  जो  माल  जा  रहा
 था,  उसको  कोई  चुक्सान  नहीं  पहुंचा  ।

 (ग)  से  (3).  लगभग  २०  घंटे  तक

 गाड़ियों  का  आना-जाना  रुका  रहा  ।  यह

 दुर्घटना  एक  विकॉलग  में  हुई  थी,  इसलिये
 सोचा  गया  कि  बाद  में  आने  वाली  गाड़ियों
 के  मुसाफिरों  को  यदि  बसों  से  दुर्घटना
 के  आस-पास के  स्टेशनों  तक  पहुंचा  दिया  जाये,
 तो  वे  जल्दी  पहुंच  जायेंगे  ।  इसलिये  राज्य

 परिवहन  भ्रधिकारी  (State  Transport
 Authority  )  से  १०  बसें  मांगी  गयी  |

 लेकिन  बसें  देर  से  पहुंचीं,  इसलिये  उनका

 उपयोग  नहीं  किया  गया  ।  राज्य  परिवहन
 अधिकारियों  से  अभी  कोई  बिल  नहीं  मिला

 है।
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 सामान  @  पासलों  का  ठेका

 रेट.  भी  जगदीश  झवस्थी  :  गया
 रेलवे  मंत्री यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उत्तर  रेलवे
 के  कुछ  स्टेशनों  पर  सामान  झौर  पार्सलों
 का  ठेका  रेलवे  पोर्ट्स  कोझ्मापरेटिव  सोसाइटी
 लिमिटेड,  लखनऊ  को  दिया  गया  है;

 (रख)  यदि  हां,  तो  इस  ठेके  की  मुख्य
 कते  क्या  है  ?

 (ग)  क्‍या  सामान  झौर  पार्सल  कर्म-
 बारियों  ने  उक्त  कोझापरेटिव  सोसाइटी
 की  कार्य-पद़ति  के  बारे  में  रेलवे  प्रशासन  के
 पास  कोई  भ्रभ्यावेदन  भेजा  है;  भौर

 (ध)  यदि  हां,  तो  उस  पर  क्या-
 क्या  कार्यवाह,  की  गई  है  ?

 रेलवे  उपमंत्री  (भी  हाहनबाल  खां):
 (क)  जी  हां  ।

 (ख)  प्रयोग  के  रूप  में  इस  समिति  को
 १-३-४५€  से  ३  महीने  का  ठेका  दिया  गया

 है।  यह  ठेका  उसी  दर  पर  दिया  गया  जिस
 घर  पिछले  ठेकेदार  को  दिया  जाता  था  |

 ठेके  की  दूसरी  शर्तें  वही  है  जो  भामतौर
 पर  सामान  चढ़ानें-उतारने  के  ठेके  की  होती
 है।

 (ग)  जीहां।  उन  भारिको ंकी  शोर

 से  एक  झर्जी  मिली  है  जो  पिछले  ठेकेदार  के

 यहां  काम  करते  थे  ।  उनका  कहना है  कि
 उक्त  समिति में  वास्तव  में  काम  करने  वाले
 आरिक  नहीं हैं  पौर  समिति  ने  बहुत से

 चुराने  भारिकों  को  अपने  यहां  नियुक्त  नहीं
 किया  है

 (w)  जनवरी,  १६९५७  से
 o

 पहले

 मुसाफ़िरों  का  सामान  गाड़ी  तक  लाये-ले  जाने
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 ah  पासंल  बढ़ाने-उतारने  के  लिये  ठेकेदार

 मजहरों  का  प्रबन्ध  करता  था  ।  मुसाफिरों
 का  सामान  गाड़ी  तक  लाने-छे  जाने  के  लिये
 जब  सीधे.भारिकों  को  लाइसेंस  देने  की  व्यवस्था
 शुरू  की  गयी,  तो  पाल  चढ़ाने-उतारने
 का  छेका  एक  प्राइवेट  ठेकेदार  को  दे  दिया  गया
 था।  ठेकेदार  ने  इस  काम  के  लिये  नये  मजदूर
 ती  किये  थे  ।  पार्सल  चढ़ाने-उतारने  का
 ठेका  ब  सहकारी  समिति  को  दे  दिया
 गया  है,  जिसमें  सभी  भारिक  लाइसेंसदार
 हैं  भोर  स्टेशन  पर  काम  कर  रहे  हैं।  समिति
 को  ठेका  देने  से  वास्तव  में  जनवरी,  १९५७
 से  पहले  की  वह  व्यवस्था  ही  फिर  से  चालू
 हुई  है,  जिसमें  विचौलिया  भर्थात्‌  ठेकेदार
 नहीं  होता  था।  पहले  जितने  भादमी  ठेकेदार
 के  यहां  काम  करते  थे  उन  सबको  सहकारी
 समिति  में  नहीं  लिया  जा  सका  है  क्योंकि
 समिति  को  जितने  झ्रादमियों  की  जरूरत
 थी,  उससे  उनकी  संख्या  कही  अधिक  थी

 रेलवे  पुलिस  के  सिपाहियों  हरा  बिना
 टिकट  यात्रा

 ४१३०.  शी  डामर  :  क्या  रेलले  मत्री
 यह  बताने  की  कृपा  करेगे  कि

 (क)  १  मार्च,  १६५६  से  २०  अप्रैल,
 १६४६  तक  की  अवधि  में  पश्चिम  रेलवे  के
 रतलाम,  नागदा  भौर  शामगढ़  स्टेशनों  के
 बीच  रेलबे  पुलिस  के  कितने  सिपाही  देहरादुन
 एक्सप्रेस  से  प्रथम  श्रेणी  के  डिब्बे  में  बिना
 टिकट  यात्रा  करते  हुए  पकड़े  गये  भौर  उन्होंने.
 कितनी  बार  इस  प्रकार  से  यात्रा  की;  भौर

 (ख)  इस  विषय  में  क्‍या  कार्यवाही  की
 गई  है  ?

 रेलथे  उपमंत्री  (भी  हुमबाथ  ां)  =

 (क)  कोई  नहीं  ।

 (ल)  सवाल  नहीं  उठता।
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 Wheat  Prices

 Shri  Ram  Krishan  Gupta:
 aut.  {  Shri  Ajit  Singh  Bhatinda:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state:

 (a)  the  names  of  the  States  which
 have  fixed  wheat  prices  so  far;  and
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 (b)  the  nature  of  the  prices  fixed
 (State-wise)?

 The  Minister  of  Food  and  Agricul.
 tare  (Shri  A.  P.  Jain):  (a)  and  (b)
 Government  have  fixed  the  follow-
 ing  prices  for  purchase  ०  different
 varieties  of  wheat  of  fair  average
 quality  in  the  under-mentioned  States:

 Prive  per  md.
 State  Variety  naked  graina.

 Rs.

 Madhya  Pradesh  -  @  Common  red  whest  :  3
 Gi)  ‘Pissi  (White)  .  .  %
 Gii)  Sharbati&  Chandausi  5
 Gy)

 Pa  bt
 Bansi,  Jalalia,  Safed  Hansia

 & x

 Punjab  .  :  -  @  Common  White  Wheat  .  .  4
 Gi)  Superior  Farm  Wheat  °  ७  4.4

 Rajasthan  .  @  Common  red  wheat  .  :  १  $  |
 (ii)  Common  white  wheat  .  न  4
 Gil)  Superior  Farm  Wheat.  ts

 ‘Urter  Pradesh  »  @  Common  red  wheat  .  ३३
 (ii)  Common  white  wheat  4
 Gii)  Superior  Farm  Wheat.  lt  75

 Chandabali  Port

 4132,  Shri  Sanganna:  Will  the  Min-
 ister  of  Transport  and  Commuai-
 eations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  Port
 Officer  of  the  Government  of  India
 has  been  sent  to  Chandabali,  a  minor
 port  in  Orissa  to  find  out  the  feasibility
 for  the  export  of  rice  from  there;  and

 (b)  if  so,  with  what  results?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).  At
 the  7th  meeting  of  the  National  Har-
 bour  Board  held  at  Madras  on  80-i0-

 1958,  the  representative  of  the  Gov-
 ernment  of  Orissa  requested  that  Off-
 cer  on  Special  Duty  (Minor  Ports),
 attached  to  the  Department  of  Trans-
 port  be  deputed  to  visit  Chandabali  to
 check  up  the  survey  work  of  Baitarni
 and  Dhamra  rivers  which  the  State
 Government  had  arranged.  Shri  I.  G.
 Chacko,  Officer  on  Special  Duty
 (Minor  Ports)  visited  Chandabali  in
 April,  1959,  and  has  submitted  a  re-
 port,  copy  of  which  has  been  sent  to
 the  State  Government.

 During  the  discussions  at  Bhuba-
 neshwar,  the  State  Government  raised
 the  question  of  export  of  rice  through
 Chandabali.  This  matter  is  under
 examination  in  consultation  with  the
 Ministry  of  Food  and  Agriculture,
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 Seuth  Asia  Regional  Conference  on
 Tourism

 Shri  P  G.  Deb:

 Will  the  Minister  of  Transport  and
 Oommeanications  be  pleased  to  state:

 (a)  whether  a  South  Asia  Regional
 Conference  on  Tourism  was  held  in
 New  Delh:  recently;  and

 (b)  if  so,  the  decisions  taken  by  the
 Conference  to  promote  tourism?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes  A  meet-
 ing  of  the  South  Asian  Travel  Com-
 mussion,  which  is  one  of  the  Regional
 Commissions  ०१  the  International
 Union  of  Official  Travel  Organisations
 (TUOTO),  was  held  m  New  Delhi  on
 the  20th  and  2ist  April,  1959.

 (b)  A  statement  giving  the  requir-
 ed  information  35  laid  on  the  Table
 of  the  Sabha  [See  Appendix  VIII,
 annexure  No  34]

 Passengers  from  Tatanagar

 4I34.  Shri  M.  K.  Ghosh:  Will  the
 Minister  of  Railways  be  pleased  to
 state  the  average  daily  number  of
 passengers  traveling  from  Tatanagar
 Station  towards  Orissa,  Andhra  Pra-
 desh  and  Madras?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaszs  Khan):  The  average
 daily  number  of  passengers  from  Tata-
 nagar  station  towards  Orissa,  Andhra
 Pradesh  and  Madras  during  the  year
 1958-59  was  310,  0  and  9  respectively.

 Train  Accident

 aise,  Shri  Raghunath  Singh:  Will
 the  Minister  of  Railways  be  pleased
 to  state’

 (a)  whether  it  5s  a  fact  that  the
 engine  of  Flying  Mail  bound  for
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 Amritsar  derailed  on  the  night  of  the
 28rd  April,  959  between  Jandiala  and
 Mananwala  Stations  seven  mules  from
 Amritsar  on  account  of  which  several
 passengers  received  injuries;  and

 (b)  2f  so,  what  was  the  cause  of  the
 aceident?

 The  Deputy  Minister  of  allways
 (Shri  §  V  Ramaswamy):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Second  Shipyard

 4i87.  Shri  8  C.  Samanta:
 Shri  Subodh  Hansda:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No  47  on  the  2th  March,  959  and
 state

 (a)  whether  a  note  of  the  Govern-
 ment  of  West  Bengal  on  the  Report
 of  the  United  Kingdom  Shipyard
 Mission  for  the  location  of  the  second
 ship  building  yard  in  India  has  since
 been  received  by  the  Government  of
 India,  and

 (b)  7  so,  what  are  the  Govern-
 ment’s  reactions  thereto?

 The  Minister  of  State  in  the  Minis
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).
 Yes,  a  letter  was  received  in  January
 959  from  the  Government  of  West
 Bengal  containing  their  views  on  the
 recommendations  made  by  the  UK.
 Shipyard  Mission  and  as  desired  by
 that  Government  the  same  has  been
 placed  before  the  Inter-Departmental
 Commuttee,  appointed  to  consider  and
 process  the  UK  Miusston’s  Report.

 Loans  for  Bhakra  Project
 4i37-A,  Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Irrigation  and
 Pawer  be  pleased  to  state’

 (a)  whether  it  is  a  fact  that  Punjab
 Government  have  submitted  a  memer-
 andum  to  the  Central  Goverment
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 seeking  reduction  in  the  rate  of  in-
 tatest  on  the  Central  loans  for  Bhakra
 Project;

 (b)  if  so,  the  details  of  the  sugges-
 tions  put  up  by  Punjab  Government  in
 this  regard;  and

 (ce)  the  nature  of  the  action  taken
 by  Government  in  this  regard?

 Tue  Minister  of  Irrigation  and
 Power  (Hafiz  Mohammad  Ibrahim):
 (a)  No.

 (b)  and  (c).  Do  not  arise

 Export  of  Nux  Vomica  Seeds

 4i37-B.  Shri  RB  Narayanasamy:
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  how  Nux  Vomica  seeds  are  be-
 ing  collected,  and

 (b)  how  much  of  it  is  exported  to
 the  foreign  countries  (country-wise)?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  क्,  Jain):  (a)  Nux
 Vomica  Seeds  are  obtained  from
 Strychnos  nux-Vomuica,  a  common  and
 important  tree  in  parts  of  Madras,
 Kerala,  Andhra  Pradesh,  Mysore,
 Bombay  and  Orissa,  extending  north-
 wards  to  some  extent.  The  mature
 fruits  are  broken  open  and  the  seeds
 washed  in  water  to  free  them  from
 the  pulp,  and  dried  when  they  get  the
 silky  sheen  Seeds  collected  from  the
 forest  floor  from  the  naturally  rotting
 fruits  do  not  have  the  sheen  and  fetch
 alow  price  The  collection  is  mainly
 from  wild  trees  only  for  there  are  no
 plantations.

 (b)  Information  for  the  last  2
 years  78  given  below:—

 Quantity  in  Cwrs./Value  in  Ra,

 7957  7958
 Name  of  Country  Quantity  Value  Quannty  Value

 UK.  <  3306  47०49  8934  77070
 US  SR.  360  (2551
 Germany  West  7680  22355  १083  23807
 France  460  7054  260  4683
 Tealy  90  7462  60  १3537
 Hong  Kong  .  330  4454

 fe  moe
 2

 2
 ai  न  «  द

 China  geo  33220  2243  37989
 U.S.A  200  2025  7244  23530
 Egypt  97  3294
 Libya  *20  442

 20  ‘55

 Toran  7529  99721  13967  266770

 Ex-Employees  of  Ratloning  Depart-
 mont

 Shri  8,  M.  Banerjee:
 Shri  Fanigrahi:

 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state:

 437-C.

 (a)  whether  the  pay  of  all  the  for-
 mer  employees  of  the  Rationing  De-
 partment  now  transferred  to  other

 Government  Offices  in  Delhi  and  New
 Delhi  has  since  been  fixed;

 (9)  ४  so,  the  number  of  such  per-
 sons:

 (c)  if  not,  the  reasons  for  the  delay,
 and

 (d)  whether  some  of  them  have
 filed  suits  in  the  courts?
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 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  to  (4).  The
 information  is  being  collected  from
 the  Delhi  Administration  and  when
 available  it  will  be  placed  on  the
 table  of  the  House.

 i2  hrs.

 BUSINESS  OF  THE  HOU:

 Shri  Mohammed  Imam  (Chitaldrug)
 We  are  glad  that  the  discussion  on

 ‘Tibet  has  been  included,  and  it  is
 -coming  up  on  Friday,  but  the  time
 allotted  is  very  smal]  taking  into
 consideration  the  importance  of  the
 subject.  The  time  allotted  is  only
 23  hours.  We  have  all  sent  up  our
 resolutions  and  I  suggest  that  one  full
 day  may  be  allotted,  and  the  whole  of
 Saturday  may  be  devoted  for  this  dis-
 cussion.  This  2)  hours  is  very  inade-
 quate.  Perhaps,  the  Prime  Minister
 will  himself  need  one  hour.  So,  we
 will  be  left  with  only  Wh  hours,  and
 I  do  not  think  we  will  be  able  to  do
 justice  to  this  important  subject.

 Shri  Braj  Raj  Singh  (Firozabad):
 Since  we  are  sitting  on  Saturday  also,
 it  is  better  we  devote  the  full  day  to
 this  debate.

 Mr.  Speaker:  This  is  a  private
 motion.  Hon.  Members  are  aware  that
 under  our  rules  not  more  than  2}
 hours  can  be  allowed.  I  originally
 allowed  two  hours,  thereafter  increas-
 ed  it  to  2¢  hours.  It  is  not  a  motion
 by  the  Government.

 Hon.  Members  must  also  know  that
 the  hon.  Prime  Minister  made  a  long
 statement  here,  and  thereafter  it  was
 discussed  in  the  Rajya  Sabha.  What-
 ever  little  remains  may  be  disposed
 of  here.  Again  and  again  the  hon.
 Prime  Minister  has  been  stating  that
 it  is  a  delicate  situation.  We  will  have
 to  be  a  little  careful  in  dealing  with
 this  matter.  Let  the  views  of  the
 House  be  expressed  without,  of  course,
 offending  the  relationship  between  the

 -two  States.

 Having  regard  to  all  this,  I  request
 hon.  Members  to  confine  their  remarks
 to  5  minutes  each.  Whatever  infor-
 mation  they  want  to  pass  on,  they
 may  brief  other  hon.  Members  who
 will  have  an  opportunity.  Every  hon.
 Member  will  not  have  an  opportunity.
 Let  us  bear  it  in  mind.  We  will
 watch,  and  next  session,  God  willing,
 if  there  is  any  further  necessity,  we
 will  discuss  it,

 १2.08  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Normication  UNDER  ESSENTIAL
 Commopirms  ACT

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):  I
 beg  to  lay  on  the  Table,  under  sub-
 section  (6)  of  section  3  of  the  Essen-
 tial  Commodities  Act,  ‘1955,  a  copy
 of  Notification  No.  G.8.R.  502,  dated
 the  25th  April,  1959.  [Placed  in
 Library.  See  No,  LT-43|59}.

 REPLIES  TO  MEMORANDA  ON  DEMANDS
 For  GRANTS  (RAILWAYS)

 The  Deputy  Minister  of  Railways
 (Shri  V.  Ramaswamy):  I  beg  to
 lay  on  the  Table  a  copy  of  the  state-
 ment  containing  replies  to  certain
 memoranda  received  from  Members  in
 connection  with  Demands  for  Grants
 (Railways)  1959-60.  [Placed  in
 Library.  See  No.  LT-42/59]:

 Bupcer  Estrmatss  oF  INDIAN  AIRLINGS
 Corporation  anp  Arr-INDIA  INTERNA-

 TIONAL  CORPORATION

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Ahmed  Mohinuddin):  I  beg
 to  lay  on  the  Table,  under  sub-rule
 (5)  of  Rule  8  of  the  Air  Corporations
 Rules,  954  a  copy  of  each  of  the
 following  papers:

 q)  Summary  of  Budget  Estimates
 of  Revenue  and  Expenditure
 of  the  Indian  Airlines  Corpo-
 ration  for  the  year  1989-60,
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 Agreement  between
 India  and  Pakistan
 over  the  use  of
 the  Indus  Bassin

 Waters  for  1959-60
 (2)  Summary  of  Actual  Ex-

 penditure  for  the  year  1957-
 58,  Budget  Estimates  and
 Revised  Estimates  for  1958-59
 and  Budget  Estimates  for
 1959-60  of  Indian  Ail{rlines
 Corporation  [Placed  in  Lib-
 rary  See  No  LT-43/59)

 (3)  Summary  of  Budget  Estimates
 of  Revenue  and  Expenditure
 of  the  Aur  India  International
 Corporation  for  the  year
 1959-60

 (4)  Summary  of  Actual  for  the
 year  1957-58  and  Budget
 Estimates  and  Revised  Esti-
 mates  1958-59  and  Budget
 Estimates  for  the  year  1959-
 60  under  Capital  of  the  Air-
 India  International  Corpora-
 tion  [Placed  tn  Library  See
 No  LT-44/59]

 32  04  hrs.
 ESTIMATES  COMMITTEE

 Fut.  -SrixtH  REPORT
 Shri  Dasappa  (Bangalore)  I  beg  to

 present  the  Fifty  sixth  Report  of  the
 Estimates  Committee  1958-59  on  the
 action  taken  by  Government  on  the
 Recommendations  contained  In  the
 Sxty-eighth  Report  of  the  Estimates
 Committee  (First  Lok  Sabha)  on  the
 Ministry  of  Defence—Ordnance  Fac-
 tories  (Stores,  Plant  &  Machinery  and
 Production)

 2  044  hrs.

 STATEMENT  RE  AGREEMENT
 BETWEEN  INDIA  AND  PAKISTAN
 OVER  THE  USE  OF  THE  INDUS
 BASIN  WATERS  FOR  1959-60

 The  Minister  of  Irrigation  and  Power
 (Hafiz  Mohammad  Ibrahim)  On  the
 6th  April,  1959,  the  House  was  inform-
 ed  that  the  Government  of  India  and
 the  Government  of  Pakistan  had  under
 consideration  draft  of  an  inter-govern-
 Mental  agreement  for  ad  hoc  transi-
 tional  arrangements  for  the  period

 08  (Ai)  LSD—5
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 from  Ist  April  959  to  3lst  March  960
 regarding  the  use  of  the  waters  of  the
 Indus  basin  This  agreement  has  since
 been  approved  by  both  Governments
 and  was  signed  at  Washington  on  the
 l7th  April,  1959,  by  the  representatives
 of  the  Governments  of  India  and
 Pakistan  A  copy  of  the  Agreement
 is  placed  on  the  Table  of  the  House
 as  promised  m  the  statement  made  on
 8th  April

 22.06  hrs
 STATEMENT  RE  NEW  COAL  SEAM

 IN  SINGRAULI  COALFIELD
 The  Minister  of  Mines  and  Oil  (Shri

 K.  D  Malaviya):  Sir,  I  wish  to  take
 this  opportunity  of  informing  the
 House  that  our  geologists  in  the  Geolo-
 gical  Survey  of  India,  m  the  course
 of  drilling  from  the  top  of  the  plateau
 in  the  Simgraul  coalfield  of  Madhya
 Pradesh,  struck  a  54  foot  coal  seam  at
 a  depth  of  440  feet  some  time  back
 While  driliing  for  provmg  its  exten-
 sion  further  north,  I  am  glad  to  inform
 the  House  that  our  geologists  have
 now  discovered  a  new  seam  which  has
 a  total  thickness  of  90  feet  with  a
 5-foot  parting  in  the  middle  This
 is  entirely  a  new  find  the  existence
 of  which  was  not  known  earlier

 The  discovery  of  these  new  seams
 opens  up  the  possibility  of  quarrying
 along  a  width  of  one  mile  The
 strike  length  of  one  mile  of  two  seams
 mentioned  above,  which  may  extend
 further,  may  give  us  quarnable  reser-
 ves  exceeding  50  million  tons  Further
 drilling,  however,  s  likely  to  reveal
 considerably  larger  reserves  We  are,
 however  unable  to  increase  the  tempo
 of  our  drilling  programme  on  account
 of  shortage  of  coal  drilling  equipments
 This  quantitative  assessment  which
 may  have  been  studied  howsoever
 earefully  has  to  be  taken  with  a  note
 of  caution  because  the  figures  of  these
 reserves  at  the  present  stage  are  has-
 ed  only  on  a  general  assessment  of
 the  available  data  The  precise  data
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 relating  to  these  reserves  will  be
 known  only  after  the  drilling  pro-
 gramme  has  been  completed.

 This  important  find  is  likely  to  help
 in  considerably  stepping  up  the  out-
 put  of  coal  particularly  from  a  region
 which  is  so  centrally  situated.

 I  should  also  like  to  pay  a  tribute
 to  our  geologists  for  the  good  work
 done  by  them  which  is  not  a  mere
 stroke  of  luck  or  fortune  favouring  us
 but  is  the  result  of  laborious  and  ac-
 curately  scientific  work  put  in.
 2.09  brs.

 APPROPRIATION  (RAILWAYS) ’  NO.  3  BILL",  959

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  authorise
 payment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for  the
 service  of  the  financial  year  1989-60
 for  the  purposes  of  Railways,

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  authorise  payment
 and  appropriation  of  certain  fur-
 ther  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for  the
 service  of  the  financial  year  1959-
 60  for  the  purpose  of  Railways”.

 The  motion  was  adopted.
 Shri  Jagjivan  Ram:  I  introducet

 the  Bill.

 2.6  है... ह

 APPROPRIATION  (NO.  3)  BILL,  959

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  I  beg  to  mowet:

 “That  the  Bill  to  provide  for  the
 authorisation  of  appropriation  of

 MAY  6,  959  (No,  8)  Bilt  75299

 moneys  out  of  the  Consolidated
 Fund  of  India  to  meet  the  amounts
 spent  on  certain  services  during
 the  financial  year  ended  on  the
 3lst  day  of  March,  1956,  in  excess
 of  the  amounts  granted  for  those
 services  and  for  that  year  be  taken
 into  consideration.”

 Mr.  Speaker:  The  question  is:

 “That  the  Bill  to  provide  for  the
 authorisation  of  appropriation  of
 moneys  out  of  the  Consolidated
 Fund  of  India  to  meet  the  amounts
 spent  on  certain  services  during
 the  financial  year  ended  on  the
 3lst  day  of  March,  1956,  in  excess
 of  the  amounts  granted  for  those
 services  and  for  that  year  be  taken
 into  consideration.”  -

 The  motion  was  adopted.

 Mr.  Speaker:  There  are  no  amend-
 ments.

 The  question  is:

 “That  Clauses  ,  2,  3,  the  Sch-
 edule,  the  Enacting  Formula  and
 the  Long  Title  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clauses  i,  2,  3,  the  Schedule,  the
 Enacting  Formula  and  the  Long  Title
 were  added  to  the  Bill.

 Shri  Morarji  Desai:  I  beg  to  move:

 “That  the  Bill  be  passed.”

 Mr.  Speaker:  The  question  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 *  Published  in  the  Gazette  of  India  Extraordinary,  Part  U-—Section  2,
 dated  6.5.1959.

 tIntroducedimoved  with  the  recommendation  of  the  President.
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 1212  है. ह  5  73  hrs.
 SUSPENSION  OF  FIRST  PROVISO

 APPROPRIATION  (RAILWAYS)  NO.  TO  RULE  74
 3  BILL,  959

 The  Minister  ef  Railways  (Shri
 Jagjivan  Ram)  l  beg  to  move®:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for  the
 “Service OF  Whe  Tiishcial  year  1959-

 60  for  the  purposes  of  Railways,
 be  taken  into  consideration.”

 Mr.  Speaker:  The  question  is:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for  the
 service  ot  the  financial  year  1989-
 60  for  the  purposes  of  Railways,
 be  taken  into  consideration.”

 The  motion  was  adopted

 Mr.  Speaker:  There  are  no  amend-
 ments  to  clauses.

 The  question  is:

 “That  clauses  2,  3,  the  Schedule,
 clause  1  the  Enacting  Formula
 and  the  Long  Title  stand  part  of
 the  Bill”.

 The  motion  was  adopted.

 Clauses  2,  3,  the  Schedule,  Clause  ,
 the  Enacting  Formula  and  the  Long
 Title  were  added  to  the  ‘BUD’.

 Shri  Jagjivan  Ram:  I  beg  to  move:

 “That  the  Bill  be  passe@”

 Mr.  Speaker:  The  question  is:

 “That  the  Bill  be  passed”.

 The  motion  was  adopted.

 The  Minister  of  Commerce  (Shri
 Kanungo):  With  your  permission,  I
 beg  to  move:

 “That  the  first  proviso  to  Rule
 74  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sabha
 in  its  application  to  the  motion
 for  reference  of  the  Companies
 (Amendment)  Bill,  ‘1959,  to  a  Joint
 Committee  be  suspended”.

 T  have  given  notice  of  a  motion  for
 reference  of  the  Companies  (Amend-
 ment)  Bull,  ‘1959,  to  a  Joint  Committee.
 The  reference  to  a  Joint  Committee
 cannot  ordinarily  be  made,  af  it  nvolv-
 es  matters  falling  within  the  purview

 of  sub-clauses(a)  to  (f)  of  clause  q@
 of  article  0  of  the  Constitution.  Out
 of  the  22  clauses  contamed  m_  the
 Companies  (Amendment)  Bill,  only
 one  clause,  namely  clause  27,  may
 attract  sub-clause  (a)  of  clause  MW
 of  article  110  of  the  Constitution,  as
 it  contains  a  provision  empowering
 the  Central  Government  to  prescribe
 a  fee,  not  exceeding  Rs.  50  for  an
 appeal  against  the  refusal  or  failure
 of  a  publie  company  or  a  subsidiary
 of  a  public  company  to  register  the
 transfer  or  transmission  of  shares  or
 debentures  or  to  send  notice  of  its
 refusal  to  register  the  same  within
 two  months  It  is,  therefore,  neces-
 sary  to  suspend  the  operation  of  the
 first  proviso  to  Rule  74  of  the  Rules
 of  Procedure  and  Conduct  of  Business
 in  the  Lok  Sabha  before  the  motion  to
 refer  the  Bill  to  a  Joint  Committee
 can  be  moved  Considering  the  nature
 of  some  of  the  provisions  contained  in
 the  Bill  and  diverse  interests  con-
 cemed  with  the  proposed  amendments.
 T  am  sure  the  House  will  agree  that
 it  is  most  desirable  that  the  भा  should
 be  referred  to  a  Joint  Committee.  As
 the  House  is  aware,  the  Companies
 Bill  of  955  was  also  referred  to  a
 Joint  Committee.

 *Moved  with  the  recommendation  of  the  President,
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 Mr,  Speaker:  Do  not  fees  come
 under  clause  (2)  of  article  110?  It
 refers  to  ‘payment  of  fees  for  leences
 or  fees  for  services  rendered’  (Inter-
 ruptions)  If  there  is  a  doubt,  it  is
 better  to  have  it  cleared.

 Shri  Kanungo:  This  is  done  by  way
 of  ample  precaution

 Mr.  Speaker:  If  :t  is  done  by  way
 of  abundant  caution,  there  is  no  harm

 The  question  is.

 “That  the  first  proviso  to  Rule
 74  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sabha
 in  its  application  to  the  motion
 for  reference  of  the  Companies
 (Amendment)  Bill,  ‘1959,  to  a  Joint
 Committee  be  suspended”

 The  motion  was  adopted.

 42.7  hrs.
 COMPANIES  (AMENDMENT)  BILL

 The  Minister  of  Commerce  (Shri
 Kanungo):  On  behalf  of  Shn  Lai
 Bahadur  Shastri,  I  beg  to  move

 “That  the  Bull  further  to  amend
 the  Companies  Act,  ‘1956,  be  re-
 ferred  to  a  Jomt  Committee  of  the
 Houses  consisting  of  45  members,
 30  from  this  House,  namely
 Sardar  Hukam  Singh,  Shri  H  C
 Heda,  Shn  Satyendra  Narayan
 Smha  Pandit  Dwarka  Nath
 Tiwary,  Shri  Shivram  Rango  Rane,
 Shri  Radhelal  Vyas,  Shri  N  R  M
 Swamy,  Shri  P  T  Thanu  Pillai,
 Shn  M  Shankaraiya,  Shr  Jaga-
 natha  Rao,  Shri  Ajit  Singh  Sar-
 hadi,  Shri  Radheshyam  Ramkumar
 Morarka,  Shri  G  D  Soman:,  Shri
 Peroze  Gandhi,  Shri  C  D  Pande,
 Shr:  Mulchand  Dube,  Shri  Rohan-
 lal  Chaturvedi,  Shr:  Arun  Chandra
 Guha,  Shrimati  Sucheta  Kripalani,
 Shn  Narendrabha:  Nathwani,  Shri
 K  T  K  Tangaman,  Shr  8  Eas-
 wara  Iyer,  Shri  M  R  Masani,  Shr
 Yadav  Narayan  Jadhav,  Shri
 Tridib  Kumar  Chaudhuri,  Shri
 Surendra  Mahanty,  Shri  G  K.
 Manay,  Shri  Naushir  Bharucha,
 Shri  Lai  Bahadur  Shastri  and
 the  Mover,

 MAY  6,  3959  (Amendment)  Bill  ३5396
 and  5  members  from  Rajya

 Sabha;

 that  in  order  to  constitute  a
 sitting  of  the  Jomt  Committee  the
 quorum  shall  be  one-thira  af  the
 total  number  of  members  of  the
 Joint  Committee;

 that  the  Committee  shall  maxe
 a  report  to  this  House  by  the  last
 day  of  the  first  week  of  the  next
 ses8i0N;

 that  in  other  respects  the  Rules
 of  Procedure  of  this  House  relat-
 ing  to  Parliamentary  Committees
 will  apply  with  such  vanations  and
 moaifications  as  the  Speaker  may
 make,  and  ह उ

 that  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha
 do  join  the  said  Jomt  Committee
 and  communicate  to  this  House
 the  names  of  members  to  be  ap-
 pointed  by  Rajya  Sabha  to  the
 Jomt  Committee”

 Hon  Members  are  aware  that  the
 principal  act,  namely,  the  Companies
 Act,  1956,  which  the  present  Bill  seeks
 to  amend  was  debated  on  the  floor
 of  this  House  at  some  length  and  mn
 great  detail  and  passed  in  November
 955  It  was  brought  into  force  from
 the  Ist  of  April  956  As  mentioned
 in  the  Statement  of  Objects  and  Rea-
 sons  appended  to  the  present  Bill,  the
 Act  had  barelv  been  in  force  for  8
 months  when  Government  decided  to
 appoint  a  Committee  under  the  chair-
 manship  of  Shri  A  ए  Viswanatha
 Sastri  a  former  Judge  of  the  Madras
 High  Court,  to  examme  the  structure
 of  the  Act  as  well  as  its  contents  with
 a  view  not  only  to  removing  its  draft-
 ing  defects  and  deficiencies,  including
 practical  difficulties  in  its  working
 but  also  ensuring  better  fulfilment  ot
 the  purposes  underlving  the  Act  The
 Committee  submitted  its  report  in
 November  957  The  Report  was
 published  and  copies  of  it  were  made
 available  to  Members  of  both  Houses
 of  Parliament

 In  its  Report,  the  Committee  refer-
 wed  to  the  usual  criticisms  regarding
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 the  lay-out  and  draftsmanship  of  the
 Act  but  came  to  the  conciuuon  that
 tae  common  impression  that  the  Act
 was  of  inordinate  jength  was  not  quite
 correct  since  its  size  did  not  apprecia-
 bly  exceed  that  of  the  corresponding
 Bngltsh  Act,  2948,  on  which  it  baa
 been  largely  based.  They  also  obser-
 ved  that  although  it  would  perhaps  be
 possible  to  have  a  different  lay-out  of
 the  Acct  on  the  basis  of  a  subject-wise
 arrangement  and  a  regrouping  and
 recasting  of  its  different  provisions,
 this  would  have  necessitated  a  re-
 writing  of  large  portions  of  the  Aci
 and  a  complete  re-arrangement  of  its
 sections.  Well  mformed  opinion  ex-
 pressed  before  the  Committee  was.
 however,  almost  unanimously  against
 such  a  drastic  or  wholesale  change
 After  exammuing  representations  on
 this  matter  by  various  interests,  the
 Committee  expressed  it  as  its  cons:-
 dered  view  that  it  was  too  early  to
 change  radically  either  the  structure
 of  the  Act  or  the  basic  policies  behind
 it,  particularly  as  it  would  cause
 considerable  hardship  to  the  business
 community  and  accountants  and  audi-
 tors  who  had  with  considerable  effort
 just  familarised  themselves  with  the
 scheme  and  the  various  provisions  of
 the  Act.  In  keeping  with  the  above
 views,  the  Committee  refrained  from
 recommending  changes  on  matters  of
 major  policy  because,  as  they  obser-
 ved,  “the  decisions  embodied  in  the
 Act  on  such  matters  were  taken  after
 great  deliberation  and  very  recently
 and  it  would  be  premature  to  alter
 such  decisions  at  this  stage”

 As  stated  in  the  Statement  of  Ob-
 jects  and  Reasons,’  the  detailed  recom-
 mendations  of  the  Committee  may  be
 broadly  classified  in  accordance  with
 its  terms  of  reference  under  the  fol-
 lowing  heads:  (i)  amendments  which
 seek  to  overcome  practical  difficulties
 by  reducing  the  elements  of  rigidity
 in  the  statute  or  to  ease  the  applica-
 tion  of  some  of  its  restrictive  provi-
 sions;  (ii)  amendments  of  a  clarifica-
 tory  nature  designed  to  remove  draft-
 ing  defects  and  obsourities  which  had
 Caused  difficulties  in  interpretation;
 and  (iii)  amendments  considered
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 necessary  for  plugging  loopholes  and
 removing  lacunae  in  the  provisions  of
 the  Act  so  as  to  ensure  better  fuifil-
 ment  of  the  purposes  underlying  the
 Act.

 The  present  Bill  is  largely  based  on
 the  recommendations  of  the  Committee
 which  have  been  very  carefully  con-
 sidered  by  Government,  and  in  some
 particulars  modified  m  the  light  of  the
 experience  of  the  working  of  the  Act
 gained  in  the  past  three  years  and
 partly  also  considering  the  views  ex-
 pressed  by  chambers  of  commerce  and
 other  interested  persons.

 The  Bill  consists  of  272  clauses  of
 which  208  clauses  seek  to  make  some
 amendments  in  the  substantive  part
 of  the  Act  and  the  remaining  4  deal
 with  the  amendments  to  Schedules  I,
 VI  and  VII  to  the  Act  and  the  inser-
 tion  of  a  new  Schedule  IA  The  Notes
 on  clauses  appended  to  the  Bill  very
 well  explains  the  reasons  for  the  pro-
 posed  amendments.

 I  may  now  briefly  refer  to  some  of
 the  more  important  amendments
 sought  to  be  made  by  the  Bill  under
 the  particular  classifications  I  have
 just  referred  to.  As  regards  the
 amendments  which  are  designed  ४०
 ovcicome  practical  difficulties  and  to
 remove  avoidable  rigidity  of  some  of
 the  provisions  of  the  Act,  it  will  be
 noticed  that  the  objective  is  sought  to
 be  achieved  partly  by  exempting  or
 vesting  in  the  Central  Government
 the  power  to  exempt  Chambers  of
 Commerce,  Clubs,  Charitable  Institu-
 tions  and  Nidhis  and  Benefit  Societies
 from  the  strict  requirements  of  the
 Act,  in  regard  to  the  holding  of
 annua!  general  meetings,  elections  of
 directors,  the  age  of  directors  and
 other  matters  of  a  like  nature,  vide
 clauses  9,  92  and  195,  and  partly  by
 relaxing  the  requirements  of  law
 where  compliance  with  its  provisions
 may  either,  be  needlessly  difficult  or
 involve  labour  and  expense  dispro-
 portionate  to  the  results  likely  to  be
 achieved.

 There  are  a  large  number  of  amend-
 ments  of  this  latter  type  included  in
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 the  Bill,  among  which  mav  be
 mentioned  those  dealt  with  in  clauses
 4,  30-35,  61,  07-i,  119,  55  and  96

 Clause  4  of  the  Bill  attempts  to
 limit  the  scope  of  the  present  defini-
 tion  of  the  term  ‘relative’  in  section  6
 of  the  Act  This  term  has  been  used
 an  several  other  sections  of  the  Act
 80  as  to  impose  certain  restrictions  on
 directors,  managing  agents  and  secre-
 taries  and  treasurers  with  the  object
 of  preventing  them  from  conferring
 any  undue  advantage  on  their  rela-
 tives  or  taking  undue  advantage  of
 their  position  in  securing  benefits  from
 transactions  entered  into  in  the  name
 of  their  relatives  It  is  appreciated
 that  in  many  cases  it  may  be  incon-
 venient  or  even  impracticable  for  a
 director  of  a  company  to  ascertain
 whether  one  of  the  enumerated  rela-
 tives  is  a  partner  or  managing  agent
 or  director  m  any  contracting  firm  or
 company  with  which  a  genuine  trans-
 action  may  take  place  m  good  faith
 he  Committee,  therefore,  recom-
 mended  a  simpler  and  narrower
 definition  of  the  term  ‘relative’  Clause
 4  of  the  Bull  accordingly  provides  a
 revised  definition  of  the  term  For  the
 sake  of  convenience  it  38  also  proposed
 to  specify  all  the  relationships  in
 respect  of  which  the  restrictions  of
 the  Act  should  be  applicable  Clause
 20  of  the  Bill  accordingly  seeks  to
 insert  a  Schedule  of  such  relation-
 ships,  Schedule  IA

 Clauses  30  to  $4  of  the  Bull  carry
 out  some  amendments  to  sections  38
 to  42  of  the  Act  relating  to  the  regis-
 tration  of  charges  on  the  properties
 of  a  company  and  of  memoranda  af
 payment  or  satisfaction  of  such
 charges  The  object  underlying  these
 amendments  33  to  dispense  with  the
 statutory  requirement  which  section
 38  at  present  imposes,  that  part
 satisfaction  of  charges  should  be
 reported  by  the  company  to  the
 Registrar  within  a  time  limit  of
 twenty-one  days,  a  requirement  which
 had  caused  some  practical  difficulties
 The  powers  of  the  Court  provided
 under  section  4]  are  also  proporzed  to
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 be  enlarged  so  that,  where  through
 inadvertence  or  other  sufficient  reason,

 the  satisfaction  of  a  charge  or  the
 issue  of  debentures  of  a  series  under
 section  28  has  not  been  filed  with  the
 Registrar,  the  Court  may  extend  the
 statutory  time  limit

 Section  ३387  of  the  present  Act
 empowers  a  corporation  to  appoint  a
 representative  authorising  him  to
 exercise  the  same  rights  and  powers
 on  behalf  of  the  corporation  including
 the  right  to  vote  by  proxy  as  the  cor-
 poration  could  exercise  as  a  member,
 debenture-holder  or  creditor  The
 proposed  amendment  in  clause  53
 seeks  to  extend  the  same  rights  to  a
 representative  appointed  by  the
 President  of  India  or  a  Governor  of
 a  State  in  whose  name  shares  are  now
 held  in  many  companies  This  would
 remove  some  practical  difficulties
 which  are  at  present  experienced
 when  the  President  or  a  Governor  35
 a  member  of  a  company

 The  amendments  proposed  in
 clauses  707  to  seek  to  clarify  and
 liberalise  the  provisions  of  section  297
 to  304  relating  to  contracts  and
 arrangments  entered  into  by  a  com-
 pany  with  its  directors  or  their  rela-
 taves  or  firms  and  bodies  corporate  in
 which  they  are  interested,  and  the
 maintenance  of  a  register  in  which
 relevant  particulars  of  such  contracts
 ete  are  to  be  entered  and  seek  to
 semove  practical  difficult:es  experi-
 enced  by  companies  in  complying  with
 the  provisions  of  these  sections
 Amendments  to  section  3]4  are
 similarly  made  by  clause  9  with  the
 like  object  and  the  changes  make  the
 section  more  effective

 Section  44  of  the  present  Act
 requires  the  Centra]  Government  to
 consult  the  Advisory  Commussion  on
 applications  made  to  xt  under  sections
 408  and  409  alleging  oppression  or
 mismanagement  or  share  transfers
 having  prejudicial  effect  on  the
 management  of  a  company  The  view
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 nas  been  taken  that  the  section  as  it
 is  implied  at  present  requires  every
 such  application,  however  frivolous  it
 may  be,  to  be  referred  to  the  Com-
 mission.  This  was  not  the  intention
 of  the  Legislature  when  this  provision
 was  inserted  in  the  Act  and,  in  any
 case,  it  would  not  be  appropriate  to
 refer  all  applications  under  these
 sections  to  the  Advisory  Commission
 without  exercising  any  preliminary
 scrutiny  to  decide  whether  they  are
 of  a  sufficiently  serious  character  to
 require  reference  to  the  Commission.
 The  Companies  Act  Amendment  Com-
 mittee  preferred  to  maintain  the
 status  quo  on  the  ground  that  until
 sufficient  experience  was  gained  of
 the  actual  working  of  the  provisions
 of  these  sections,  it  was  premature  to
 amend  them.  However,  in  the  light
 of  the  experience  of  the  cases  which
 have  been  already  dealt  with  by  the
 Department  under  these  provisions  in
 the  past  3  years,  it  is  proposed  to
 omit  sections  408  and  409  from  the
 purview  of  clause  (9)  of  section  4ii.
 Clause  55  of  the  Bill  seeks  to  do
 this.  It  may,  however,  be  mentioned
 that  all  appropriate  cases  under  sec-
 tions  408  and  409  would  still  continue
 to  be  referred  to  the  Advisory  Com-
 mission  before  final  action  under
 clause  (९)  of  section  4I.

 Special  mention  may  be  made  of
 the  amendments  which  clause  479
 seeks  to  carry  out  in  section  530
 regarding  preferential  payments  in
 connection  with  the  winding  up  of  a
 company.  The  amendment  purports
 to  include  compensation  payable  to
 workmen  under  Chapter  V(A)  of  the
 Industrial  Disputes  Act,  ‘1947,  within
 the  scope  of  the  term  ‘wages’  occur-
 ring  in  clause  (b)  of  sub-section  qa)
 of  section  530.  The  effect  would  be
 that  when  a  company  is  in  the  process
 of  being  wound  up,  lay-off  and
 retrenchment  compensation  would
 rank  equally  with  wages  or  salary
 earned  by  the  employees  of  the  com-
 pany  in  respect  of  services  rendered
 by  them  to  the  company  to  the  extent
 specified  in  that  section.

 One  other  amendment  of  which
 specific  mention  may  be  made  in  this

 context  is  that  proposed  to  be  made  to
 section  62l.by  clause  96  of  the  Bill
 Notwithstanding  the  provisions  of
 section  247  of  the  Criminal  Procedure
 Code,  Magistrates  in  several  States
 have  been  refusing  to  exercise  their
 discretion  in  favour  of  the  Registrars
 of  Companies  to  exempt  their  per-
 sonal  attendance  before  the  Court.  As
 Registrars  do  not  always  have  full
 knowledge  of  the  facts  in  a  prosecu-
 tion  under  the  Companies  Act  but
 have  to  rely  on  records  maintained  in
 their  offices  and  it  is  not  possible  for
 them  to  be  pregent  personally  in
 every  court  within  their  extensive
 jurisdiction,  this  amendment  seeks  to
 provide  that  the  persona]  attendance
 of  the  Registrar  before  the  Court
 trying  an  offence  would  not  be  neces-
 sary  unless  the  Court,  for  reasons  to
 be  recorded  in  writing,  requires  his
 Personal  attendance  at  the  trial.  This
 will  facilitate  the  conduct  of  prosecu-
 tions  in  company  cases.

 The  second  category  of  amendments
 to  which  I  have  referred  earlier,
 namely,  those  of  a  procedura]  or
 clariticatory  nature  designed  to
 remove  drafting  defects  and  obscuri-
 ties,  represent  by  far  the  largest
 number  of  amendments  included  in
 the  present  Bill.  These  do  not  deal
 with  matters  of  any  high  importance
 and  3  do  not  propose  to  take  the  time
 of  the  House  in  discussing  this  class
 of  amendments.  {  may,  however,
 State  that  it  is  proposed  to  accept
 most  of  the  recommendations  of  the
 Committee  in  regard  to  such  amend-
 ments.  The  notes  on  clauses  appended
 to  the  Bill  will  explain  their  nature.

 The  third  category  of  amendments
 to  which  I  have  _  referred,  comprises
 those  considered  necessary  for  pilug-
 ging  the  loopholes  and  removing
 lacunae  in  the  the  provisions  of  the
 Act  so  as  to  secure  better  fulfilment
 of  the  underlying  purposes.  I  shall
 now  deal  with  the  more  important  of
 such  amendments.

 Clause  3  of  the  Bill  seeks  to  make
 certain  amendments  to  section  4  of
 the  Act  and  is  based  on  the  recom-
 mendations  of  the  Companies  Act
 Amendments  Committee  in  para  24  of
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 ats  report.  To  avoid  discrimination  a
 private  company  registered  in  India
 which  38  a  subsidiary  of  a  foreign  pub-
 lic  company  is  now  placed  on  a  par
 with  an  Indian  private  company
 which  75  a  subsidiary  of  a  public
 company  registered  in  India.  To  avoid
 any  unnecessary  hardship  to  a  com-
 pany  in  which  there  is  no  Indian
 shareholding  interests,  only  a  private
 company  registered  in  India  which  is
 a  wholly  owned  subsidiary  of  a  pub-
 lie  company  incorporated  outside
 India  is  sought  to  be  exempted.

 Since  under  the  pattern  of  the
 Indian  Companies  Act,  unlike  the
 provisions  in  the  United  Kingdom
 Companies  Act,  even  companies  in
 which  the  bulk  of  the  shareholding  is
 by  other  corporate  bodies  and  not  by
 bona  fide  private  dividuals,  are
 treated  as  private  companies,  it  was
 felt  that  all  private  companies  were
 not  really  private  in  the  true’  sense
 of  this  word.  A  corollary  of  this  view
 38  that  there  should  be  some  reason-
 able  control]  over  the  conversion  of
 public  companies  into  private  com-
 panies,  so  called  under  our  Indian
 law.  By  an  amendment  of  section  3]
 of  the  Act  clause  ll of  the  Bull
 attempts  to  lay  down  that  in  future
 any  conversion  of  a  public  company
 into  a  private  company  would  require
 the  prior  approval  of  Government.  Jt
 35  considered  desirable  to  subject  any
 proposal  for  such  conversion  to  Gov-
 ernment’s  scrutiny  so  as  to  ensure
 that  the  conversion  is  not  resorted  to
 merely  with  the  object  of  evading  the
 restrictions  placed  on  the  management
 of  public  companies.

 Similarly,  another  important  recom-
 mendation  of  the  Committee  contained
 in  paragraph  23  of  its  report  is
 intended  to  restrict  the  privileges  and
 immunities  of  private  companies
 which  are  private  only  m  form  but
 are  really  owned  by  the  public  Clause
 5  implements  this  recommendation
 with  slight  modification.  It  provides
 that  where  not  less  than  25  per  cent
 of  the  paid  up  share  capita]  of  a
 private  company  is  held  by  one  or
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 more  bodies  corporate  such  private
 company  shall  in  future  be  treated  as
 8  public  company  for  purposes  of  the
 Act

 It  also  indicates  the  steps  that
 should  be  taken  by  such  a  company
 in  regard  to  the  changing  of  its
 name  and  altering  of  its
 articles.  It  is,  however,  proposed  to
 exempt  a  private  company  which  is
 either  a  wholly-owned  subsidiary  of
 another  Indian  private  company  or  is
 wholly  owned  by  one  or  mpre  foreign
 companies  from  the  operation  of  this
 new  provision.  The  first  exemption  is
 considered  necessary  in  order  to  avoid
 an  obvious  anomaly.  The  second
 exemption  is  considered  necessary  in
 order  to  avoid  any  possible  dis-
 couragement  to  foreign  participation
 in  industrial  undertakings  m  India.

 Clause  27  secks  to  make  some
 amendments  to  section  ll  of  the  Act
 dealing  with  appeals  to  the  Central
 Government  against  a  company’s
 refusal  to  register  a  transfer  or  trans-
 mission  of  shares  or  debentures  The
 proposed  amendment  is  designed  q@)
 to  empower  the  Government  to  pres-
 cribe  a  fee  for  an  appeal  made  under
 this  section,  (a)  to  require  the  com-
 pany  to  diselose  reasons  for  refusing
 to  transfer  or  transmit  shares  or
 debentures  even  though  its  articles
 authorises  it  not  to  disclose  such
 reasons,  and  (ii)  to  enforce  the
 orders  passed  by  the  Central  Govern-
 ment  in  such  appeals.  It  385  hoped
 that  these  amendments  will  make  the
 provisions  of  the  section  more  effec-
 tive

 Clause  62  of  the  Bill  implements  the
 recommendation  of  the  Committee
 contained  in  paragraph  86  of  its
 report.  It  imtends  to  give  statutory
 recognition  to  the  practice  or  prudent
 company  managements  to  provide  for
 depreciation  before  declaration  of
 dividends  Opportunity  has  also  been
 taken  to  lay  down  that  dividends
 shall  in  future  be  distributed  in  cash.
 This  is  intended  to  discourage  the
 practice  of  some  comoanies  which
 authorise  declaration  of  dividends  in
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 specie  or  pass  on  unmarketable  shares
 hed  by  them  in  other  companies  to
 their  shareholders  as  payments  in  lieu
 of  dividends.

 Clauses  62  to  75  of  the  Bill  are
 based  on  the  recommendations  of  the
 Committee  for  strengthening  the  pro-
 visions  in  the  Act  regarding  accounts
 and‘  audit.  They  provide  in  particular
 for  a  proper  period  for  preservation
 of  company  books,  fix  the  responsi-
 bility  for  their  due  custody,  enjoin
 that  the  Board’s  report  shall  be  fully
 informative  and  up-to-date,  require
 even  private  companies  to  file  profit
 and  loss  accounts  with  the  Registrar
 and  make  effective  provisions  for
 audit  of  branches.

 On  the’  subject  of  inspection  and
 investigation  of  the  affairs  of  com-
 panies  it  is  proposed  to  make  several
 amendments  in  the  relevant  sections
 of  the  Act  on  the  lines  suggested  by
 the  Committee  so  as  to  remove  the
 defects  and  deficiencies  of  the  present
 provisions  brought  to  light  in  the
 course  of  working  of  the  Act.

 Clause  76  proposes  certain  amend-
 ments  to  section  234  whith  inter  alia
 empowers  the  Registrar  in  the  case
 specified  to  call  for  and  inspect  such
 books  of  accounts  or  documents  as
 he  may  consider  necessary.

 Clause  77  lays  down  that  where  the
 Registrar  has  reason  to  believe  that
 documents,  books  and  papers  relating
 to  any  company  or  its  managing
 agents  or  secretaries  and  treasurers  or
 their  associates  may  be  destroyed  or
 tampered  with,  he  may  obtain  the
 necessary  authority  from  a  first  class
 magistrate  to  enter  the  premises  of
 the  company  and  seize  such  books  and
 papers.

 Clauses  78  and  79  propose  to  amend
 sections  239  and  240  of  the  Act  so  as
 to  enlarge  the  powers  of  inspectors  to
 enable  them  to  examine  the  employees
 of  the  companies  concerned  and
 compel  such  companies  to  produce
 books  and  papers  to  him  through  the
 processes  of  the  court.  Much  on  the
 same  as  in  the  case  of  the  Registrar,
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 clause  80  seeks  to  empower  the
 inspector,  with  permission  of  a  first
 class  magistrate,  to  enter  the  premises
 of  the  company  or  companies  under
 his  investigation  and  seize  the  books
 and  papers  whenever  it  becomes
 necessary  to  do  so.

 It  is  considered  desirable  that  the
 Central  Government  should  also  have
 power  to  effect  recovery  of  the  cost
 of  an  investigation  instituted  suo
 motu  or  of  the  reports  of  Registrars
 from  the  company  or  such  other  party
 as  it  thinks  fit.  Clause  82  seeks  to
 make  the  necessary  amendments  in
 section  245.

 On  the  vexed  question  of  the  corne-
 ring  of  shares  the  Committee  has
 made  certain  recommendations  in  para-
 graphs  99  and  i56  of  its  report  with
 the  object  of  making  it  more  difficu‘t
 for  unscrupulous  persons  to  reap  the
 benefit  of  cornering.  Clause  84  of  the
 Bill  is  largely  based  on  the  Commit-
 tee’s  recommendation.  It  is  provided
 in  this  clause  that  when  any  transfer
 of  shares  considered  to  be  undesirable
 in  the  public  interest  is  about  to  take
 place,  the  Central  Government  can
 prohibit  such  transfer  and  where  such
 transfer  has  already  taken  p'ace  it  can
 direct  that  the  voting  power  in  res-
 pect  of  the  shares  shall  not  be  exer-
 cised  for  a  period  not  exceeding  three
 years.

 In  this  context,  mention  may  be
 made  of  another  amendment  which,
 it  is  hoped,  will  go  some  way  towards
 preventing  undesirable  cornering  by
 one  company  of  shares  in  another
 company.  By  clause  138  of  the  Bill
 it  is  proposed  to  make  some  amend-
 ments  to  section  372  of  the  Act
 dealing  with  purchase  by  one  com-
 pany  of  shares  of  other  companies  in
 the  same  group,  not  only  to  make
 the  intention  behind  this  section
 clearer  and  its  provisions  more
 effective,  but  also  to  extend  the  prin-
 ciple  underlying  it  to  all  investments
 by  the  company  to  which  section  372
 now  applies  in  the  shares  of  another
 company,  though  the  two  companies
 may  not  be  in  the  same  _  group.  This
 will  help  to  counteract  the  growing
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 evil  of  the  misuse  of  company  funds
 for  inter-company  loans  and  invest-
 ments  which  subserve  no  useful  pur-
 pose  but  merely  facilitate  the  building
 up  of  a  bad  or  increased  concentra-
 tion  of  wealth  and/or  economic  power
 in  a  few  hands.

 In  regard  to  the  difficult  problem
 of  the  interlocking  of  company  funds
 as  suggested  by  the  Committee,  it  38
 proposed  to  amend  section  870  and
 close  certain  loopholes  detected  m  the
 course  of  the  working  of  the  Act
 Clause  36  carries  out  the  necessary
 amendments

 Clauses  02  and  08  seek  to  make
 certain  amendments  in  sections  292
 and  298  of  the  Act  dealing  with  the
 exercise  of  powers  by  the  Board  of
 Directors  and  restrictions  thereon
 Most  of  these  amendments  are  on  the
 lanes  suggesed  by  the  Commuttee  and
 are  designed  to  liberalise  the  restric-
 tions  contaimed  in  these  sections

 Hon  Members  may,  however,  like
 to  have  their  attention  drawn  to  the
 amendments  proposed  to  be  made  in
 sub-section  (l)  (b)  of  section  298  and
 the  new  sub-sections  (6)  and  (7)  pro-
 posed  to  be  mserted  in  the  section,
 which  deal  with  a  matter  which  has
 been  raised  in  this  House  on  more
 than  one  occasion  While  considering
 contributions  sanctioned  by  the  Board
 of  Directors  of  a  company  under  this
 provision,  the  Companies  Act  Amend-
 ment  Committee  recommended  that
 every  company  should  be  required  to
 disclose  all  donations  made  by  its
 directors  in  the  year  of  account  to
 any  political  party  giving  particulars
 of  the  amounts  donated  and  the  name
 of  the  person  or  association  or  party
 to  whom  or  to  which  such  donations
 are  made  The  relevant  part  of  clause
 08  of  the  Bill  smplements  the  Com-
 mittee’s  recommendation  with  the
 amplification  that  any  dorration  made
 for  any  political  purpose  to  any
 individual  or  body  should  also  be  dis-
 closed  and  that  these  provisions
 should  be  extended  to  all  companies.

 A  large  number  of  amendments,
 though  in  the  main  of  a  clarificatory
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 nature,  are  also  calculated  to  plug
 loopholes  in  the  Act  of  which  manag-
 ing  agents  had  taken  advantage.  Thus
 clause  59  puts  an  embargo  on  a  com-
 pany  employing  more  than  one  type
 of  managerial  personnel  As  the  result
 of  the  imposition  of  a  ceiling  on
 managing  agents’  remuneration  pro~
 vided  in  section  348  of  the  present  Act
 and  the  other  restrictions  imposed  by
 sections  356  to  359  on  their  function-
 ing  as  buying  or  selling  agents  of
 companies  under  their  management,
 soon  after  the  commencement  of  the
 new  Act,  some  persons  gave  up  their
 managing  agencies  and  got  them-
 selves  appointed  as  managing  direc-
 tors  in  order  to  enable  themselves  or
 their  erstwhile  associates  to  be
 appointed  as  sole  selling  agents  of  the
 same  companies  on  more  advyan-
 tageous  terms  of  remuneration  The
 amendments  proposed  in  clause  204
 are  designed  to  regulate  the  appoint-
 ment  of  former  managing  agents  or
 their  associates  as  sole  selling  agents
 for  the  same  companies  It  is  also
 proposed,  on  the  lines  of  the  Com-
 muttee’s  recommendation,  to  lay  down
 that  no  sole  selling  agent  should  be
 appointed  in  future  in  such  industries
 as  may  be  notified  by  Government
 except  with  Government's  approval

 Clause  24  seeks  to  insert  a  new
 section  providing  that  no  company
 shall  appoint  or  employ  as  _  its
 managing  agent  another  body  cor-
 porate  which  3s  itself  a  subsidiary  of
 another  body  corporate  This  provi-
 sion  has  been  considered  necessary,
 since  ordinarily  a  subsidiary  is  under
 the  contro]  of  its  holding  company
 and  possesses  no  initiative  and  free-
 dom  9  any  important  matter  of  policy
 such  as  3s  obviously  required  of  a
 company  which  sets  out  to  act  ag  the
 managing  agent  of  another  company
 So  far  asthe  existing  managing
 agents,  which  are  subsidiaries  of  other
 companies,  ate  concerned,  it  is  pre-
 posed  by  clause  27  amending  section
 346  to  take  power  to  regulate  also
 any  changes  mm  the  constitution  of  the
 body  corporate  which  is  the  holding
 company  of  the  managing  agency
 company.
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 Another  important  change  which  38
 proposed  to  be  made  in  regard  to  the
 managerial  personnel  of  a  company  iw
 that  dealt  with  in  clause  60  which
 winter  alia  seeks  to  provide  a  definition
 of  the  term  ‘remuneration’  in  relation
 to  the  various  sections  dealmg  with
 remuneration  payable  to  officers  in
 charge  of  management  (viz.  sections
 309,  810,  $ii,  348,  352,  38l  and  387)
 This  definition,  together  with  a  pro-
 vision  for  amending  Schedule  VI
 sought  to  be  made  by  clause  2  (b)
 (i),  requiring  the  full  disclosure  of
 managerial  remuneration  including
 commissions  or  other  benefits,  would
 fil)  a  gap  mm  the  scheme  of  the  Act
 The  new  sub-section  to  section  363
 included  in  clause  84  by  prohibiting
 waiver  by  the  company  of  amounts
 overdrawn  as  remuneration  by  mana-
 ging  agents  plugs  a  loophole  Two
 other  amendments,  viz,  those  coni-
 ained  in  clauses  25  and  126,  concern~
 ing  Managing  agents  are  designed  to
 clarify  that  resignation  of  office  by  a
 managing  agent  would  not  absolve
 him  from  the  liability  of  his  acts  of
 commission  or  omission  during  his
 managing  agency  and  to  prevent
 evasion  of  restrictions  on  transfer  of
 his  office  without  the  approval  of  the
 Central  Government,  for  instance  by
 giving  an  irrevocable  power  of
 attorney  to  third  parties  after  reser-
 ving  a  portion  of  the  profits

 I  would  also  invite  attention  to  a
 number  of  changes  in  the  provision  of
 the  Act  regarding  liquidation  Brief-
 ly  they  are  calculated  to  enlarge
 the  scope  of  courts  in  dealing  with
 hqudation  apphcations  (vtde  sections
 446,456  and  477),  to  give  locus  stands
 to  the  Registrars  to  approach  the  courts
 m  regard  to  removal  or  taking  action
 against  liquidators  in  all  clauses  of
 liquidation  so  as  to  make  the  control
 sought  to  be  assumed  by  Government
 under  section  463  more  effective;  to
 make  the  provisions  regardmg  rende-
 Ting  of  accounts  by  liquidators  even
 m  cases  of  voluntary  winding  up
 more  strict  (wide  clauses  78  and  184);
 and,  finally,  strengthening  the  provi-
 sions  for  avoiding  fraudulent  prefe-
 rences  generally  on  the  lines  of  insol-
 vency  law—clause  180.
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 Experience  has  shown  that  in
 Spite  of  repeated  warnings,  companies
 often  fail  to  submit  documents  in  time
 or  delay  their  submussion  inordinately
 Prosecution  for  this  defauit  does  not
 necessarily  secure  the  desired  result.
 On  the  lines  suggested  by  the  Com-
 mittee,  clause  89  seeks  to  authorise
 the  Registrars  to  accept  documents
 filed  outside  the  prescribed  time-limit
 on  payment  of  the  prescribed  fee  to-
 gether'with  a  penal  fee  If  the
 House  accepts  the  proposed  amend-
 ment,  it  38  intended  that  comprehen-
 sive  administrative  instructions  will
 be  issued  to  the  field  officers  on  this
 subject  laying  down  a  graduated  scale
 of  the  penal  fee.

 Clauses  498  and  200  of  the  Bull
 amplement  two  other  recommenda-
 tions  of  the  Amendment  Committee,
 which  would  go  a  long  way  towards
 ensuring  the  effective  |  admunistra-
 tion  of  the  Act  Several  sections  of
 the  Act  impose  specific  duties  on  com-
 pany  managements  without  laying
 down  any  sanctions.  To  ensure  due
 comphance  with  such  provisions  of
 the  Act  and  to  strengthen  the  mach-
 inery  for  its  enforcement,  it  is  propo-
 sed  to  lay  down  (vide  clause  98)  a
 general  provision  which  would
 render  contravention  of  or  deliberate
 default  in  complying  with  any  of  i\s
 Provisions,  for  which  no  separate
 penalty  has  been  prescribed,  punish-
 able  as  an  offence.  Instead  of  de-
 pending  on  the  State  Government
 Prosecutors  who  are  generally  very
 busy  officers,  it  38  considered  desir-
 able  that  the  Central  Government
 Should  be  able  to  appoint  its  own
 officers  for  the  conduct  of  prosecu-
 tions  arising  out  of  the  Act  and  also
 assume  powers  to  direct  or  authorise
 any  person  to  prefer  an  appeal  from
 an  order  of  acquittal  passed  by  a
 court  of  law  Clause  200  makes  a  pro-
 vision  on  these  lnes,

 Withm  the  limited  time  at  my  dis-
 posal,  it  has  not  been  possible  for
 Me  to  deal  with  the  provisions  of  the
 Bull  in  greater  detail,  though  some  of
 the  other  amendments  are  also  of
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 some  importance  and  I  would  have
 very  much  Iked  to  touch  on  them
 also  I  have  no  doubt,  however,  that
 the  Joint  Committee  would  consider
 each  of  the  proposed  amendments
 very  carefully  and,  suggest  such
 modbfications  to  them  as  may  appear
 to  be  necessary.

 Mr.  Speaker:  Motion  moved:

 “That  the  Bull  further  to  amend
 the  Companies  Act,  ‘1956,  be  refer-
 red  to  a  Joimt  Commutfee  of  the
 Houses  consisting  of  45  members,
 30  from  this  House,  namely  —Sar-
 dar  Hukam  Singh,  Shri  H  C  Heda,
 Sh.i  Satyendra  Narayan  Sinha,
 Pandt  Dwarka  Nath  Tiwary,  Shr
 Shivaram  Rango  Rane,  Shri  Radhe-
 lal  Vyas,  Shn  N  R  M  Swamy,
 Shri  P  T  Thanu  Pillai,  Shri  M
 Shankaraiya,  Shri  Jaganatha  Rao,
 Shri  Ajit  Singh  Sarhad:,  Shri
 Radheshyam  Ramkumar  Morarka,
 ShriG  D  Soman,  _  Shri  Feroze
 Gandh  ,  Shri  C  D  Pande,  Shri  Mul-
 chand  Dube,  Shri  Rohanlal  Chatur-
 vedi,  Shri  Arun  Chandra  Guha,
 Shrimat:  Sucheta  Kripalani,  Shri
 Narendrabha:  Nathwani,  Shri  K  T
 K  Tangamani  Shri  5  Easwara
 Iyer,  Shri  M  R  Masan.,  Shri
 Yadav  Narayan  Jadhav,  Shri  Tri-
 dib  Kumar  Chaudhuri,  Shri  Suren-
 dra  Mahanty,  Shri  G  K  Manay,
 Shri  Naushir  Bharucha,  Shri  Lal
 Bahadur  Shastri  and  Shri  Kanungo
 and  5  members  from  Rajya  Sabha,

 that  in  order  to  constitute  a  sit-
 ting  of  the  Jomt  Committee  the
 quorum  shall  be  one-third  of  the
 total  number  of  members.  of  the
 Jont  Commi‘tee,

 that  the  Committee  shall  make  a
 report  to  this  House  by  the  last  day
 of  the  first  week  of  the  next  ses-
 ‘sion;

 that  in  other  respects  the  Rules
 of  Procedure  of  this  House  rel-ting
 to  Parlhamentary  Committees  will
 apply  with  such  variations  and
 modifications  as  the  Speaker  may
 make,  and
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 that  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha  do
 yom  the  said  Jomnt  Committee  and
 communicate  to  this  House  the
 names  of  members  to  be  appoimted
 by  Rajya  Sabha  to  the  Joint  Com~-
 mittee”

 Shri  Tangamanit  (Madurai):  I  re-
 quest  that  copies  of  the  hon.  Mins-
 ter’s  speech  may  be  circulated  to  hon
 Members

 Mr,  Speaker:  For  what  purpose?
 Today  we  are  finishing  it

 Shri  Kanungo:  We  will  do  it.  Is  it
 your  desire  that  it  should  be  distri-
 buted  to  the  Members  of  the  Joint
 Committee  or  to  all  the  Members  of
 the  House?

 Mr.  Speaker:  It  will  be  circulated
 to  the  Members  of  the  Jomt  Com-
 mittee  If  any  other  hon  Member
 wants  a  copy,  he  can  have  at  from
 the  Notice  Office.

 Shri  H.  त्व  Mukerjee  (Calcutta—
 Central)  Mr  Speaker,  Sir,  this  Bul’
 is  gong  to  a  Jomt  Committee  and
 therefore.  it  38  necessary  for  me  at
 the  present  stage  to  refer  only  to  cer-
 tain  matters  of  general  interest  and
 to  express  the  hope  that  the  Joint
 Committee  will  go  into  the  provi-
 sions  of  this  measure  with  the  care
 which  is  naturally  expected  of  it
 We  had  m  1955-56  a  voluminous  Act,
 which  was  described  to  us  as  the
 biggest  ever  in  the  history  of  legis-
 lation  m  this  country,  with  658  sec-
 tions  and  2  Schedules  We  have  now
 got  the  present  Bill  which  has  as
 many  as  2i2  clauses

 I  remember  how  it  was  sought  to
 be  pointed  out  when  the  Act  of  956
 was  being  discussed  that  there  were
 many  gaping  lacunae  in  the  measure
 in  spite  of  the  clam  that  it  was
 massive  and  comprehensive  The  fact
 that  n  957  the  Shastri  Committee
 had  to  be  appointed  and  the  fact
 again  that  early  m  959  the  Minister
 has  to  come  before  the  House  with
 another  massive  measure  indicate
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 that  there  is  something  wrong  with
 our  “comprehensive”  approaches  80
 tar,

 I,  therefore,  welcome  this  Bill  in  so
 far  ag  it  is  an  effort  to  rectify  the
 defects.  But  I  feel  that  the  very  fact
 of  the  Minister  having  to  come  before
 Parliament  after  a  very  comprehen-
 sive  piece  of  legislation—I  know  he
 had  to  come  _  before  Parliament
 because  many  difficulties  cropped  up
 —but  that  very  fact  suggests  that
 there  are  basic  maladies  which  have
 to  be  treated  radically.  But  I  am
 afraid  that  in  this  measure  that  radi-
 cal  treatment  of  basic  maladies  is
 still  absent

 T  should  hike  first  of  all  to  refer  to
 the  fact  that  Chapter  3  of  the  956
 Act,  which  relates  to  the  manag  ng
 agencies  335  being  sought  to  be  amend-
 ed  not  in  essentials,  not  m  a  radical
 way  but  only  in  so  far  as  certain  in-
 essentials  are  concerned  I  remem-
 ber  very  distinctly  that  when  the
 Companies  Bill  was  before  Parlia-
 ment  last  time,  it  was  the  managing
 agency  system  which  was  described
 by  speakers  from  all  sides  of  the
 House  as  the  villain  of  the  piece.  4
 do  not  mean  to  suggest  that  all
 managing  agents  were  or  are  villains.
 Far  from  it.  But  the  whole  system
 was  rotten  and  that  was  the  idea
 which  was  expressed  by  all  kinds  of
 People,  I  remember  in  particular

 Mr.  Speaker:  The  hon.  Member
 will  please  speak  a  little  louder.  Hon
 Members,  who  are  sitting  towards
 the  end,  are  not  able  to  hear  him

 The  Minister  of  Commerce  arid  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 It  is  not  possible  for  me  also  to  hear
 him

 Mr.  Speaker:  He  can  come  to  the
 front.

 had  expressed  the  hope  that  even
 before......
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 Mr,  Speaker:  He  can  come  to  the
 front  bench.

 Shri  H.  N.  Mukerjee:  I  think  my
 voice  is  loud  enough.

 The  Miniter  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 Fortunately,  today  3६  is  subdued.

 Shri  प्रा,  ह. अ  Mukerjee:  I  will  speak
 as  loudly  as  possible

 Mr,  Speaker:  I  would  aske  for  in-
 creasing  the  volume  of  sound  ‘n  the
 House  also.

 Shri  H.  N.  Mukerjee:  I  remember
 distinctly  that  Shri  Gadgil  of  the
 Congress  Party  had  expressed  the
 hope  that  the  managing  agency  sys-
 tem  should  go  altogether  even  before
 1960,  which  was  the  target  date  more
 or  less  tentatively  suggested  in  the
 course  of  the  discussion  on  the  Bill.
 But  I  fear  that  far  from  gong  the
 managing  agency  system  has  been
 given  very  much  more  than  a  breath-
 ing  time  The  hon.  Minister  of  Com-
 merce  and  Industry,  Shri  Shastri,  had
 told  us  in  Parliament  at  the  conclu-
 sion  of  the  debate  on  the  Demands  of
 the  Commerce  and  Industry  Ministry
 that  the  renewal  of  managing  agency
 agreements  after  960  would  be  can-
 sidered  on  their  merits  and  while
 considering  the  question  of  renewal
 it  would  be  necessary  to  consider  a
 shorter  period  of  reappointment  :ns-
 tead  of  the  full  term  of  ten  years  in
 every  case.  He  also  told  us  that  the
 remuneration  of  managing  agents
 need  not  necessarily  be  the  maxi-
 mum  of  ten  per  cent  of  net  profits  in
 every  case.  We  welcomed  that  an-
 nouncement  when  he  made  t  in  this
 House,  but  in  the  meantime,  since
 August  15,  1958,  quite  a  number  of
 fresh  managing  agency  contracts
 have  been  proposed  to  share-holders
 or  concluded  for  the  full  term  of  ten
 years  and  at  fully  ten  per  cent  of  the
 net  profits.  Now  this  indicates  that
 Government  has  not  got  a  very  ciear
 idea  as  to  what  it  should  like  to  do.

 In  regard  to  the  desirability  of
 having  less  than  ten  per  cent  of  the
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 net  profits  as  the  apportionment  of
 the  managing  agents  I  fee]  that  there
 ought  to  have  been  some  provision
 in  this  amending  Bull  If  it  is  felt  by
 the  Government  that  this  maximum
 of  ten  per  cent  being  provided  5
 usually  taken  advantage  of  by  all
 managing  agencies.  all  and  sundry,  »f
 it  78  the  desire  of  the  Government  to
 see  to  it  that  the  maximum  is  given
 only  in  exceptional  cases,  then  sure-
 ly  some  kind  of  a  provision  perhaps
 should  have  been  made.  I  think  the
 Joint  Committee  might  give  some
 thought  to  this  matter.

 T  know  also  and  the  Ministry  knows
 it  very  well;  we  were  given  8  re-
 port  on  the  working  and  admunistra-
 tion  of  the  Companies  Act  where  8
 number  of  abuses,  which  had  been
 noticed  by  the  Admmustration,  were
 given  prominence.  So,  it  ought  to  be
 very  well  known  to  Government  that
 the  Company  Law  Administration
 that  the  956  Act  had  devised  was
 intended  mainly  to  curb  the  powers
 of  managing  agents,  but  it  had  only
 a  very  partial  success.  It  enforced
 greater  publicity  and  drove  the
 abuses  of  corporate  management
 underground  and  they  took  recourse
 to  subterfuges  of  different  descrip-
 tions.  Now  what  is  necessary  I  feel
 is  that  these  loopholes  should  be
 Plugged  properly  and  the  trouble
 is  that  in  the  meantime  a  fairly
 large  number  of  managing  agents
 have  resigned  and  have  become  sell-
 ing  agents,  which  in  many  cases  is
 highly  remunerative.  It  is  perhaps
 always  impossible  to  regulate.  I  know
 that  in  this  amending  Bull  there  is  a
 provision  that  there  should  be  no  sole
 selling  agents  without  Government
 approval.  Now,  this  is  in  clause  104.
 I  feel  that  this  is  not  good  enough.  In
 the  first  place  Government  approval
 might  be  wangled  by  people  who  are
 influential  with  Government.  In  the
 second  place  no  sole  selling  agents
 can  be  appointed,  that  is  to  say,  more

 ,  than  one  sole  selling  agents  might  be
 appointed.  This  is  an  occasion  for
 loopholes  to  creep  in.  I  do  hope  that
 something  is  done  in  order  to  plug
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 this  particular  loophole  about  selling
 agents  because  this  328  a  provision  of
 which,  I  am  sure,  the  managing
 agents—the  leading  elements  among
 the  managing  agente—are  going  to
 take  advantage.

 I  know  also  that  the  hon.  Minister
 is  very  well  aware  of  these  deficien-
 cies,  but  I  fear  that  Government  has
 not  any  very  clear  idea  of  the  system
 which  should  replace  the  managing
 agency  system.  That  is  why  they  are
 not  ready  to  abolish  the  managing
 agency  system  altogether.  Now  it
 may  be  that  there  are  risks  attend-
 ant  upon  the  adoption  of  other
 systems  but  I  wish  the  hon  Minster
 as  well  as  the  Joint  Committee  try  to
 examine  the  question  of  such  develop:
 ments  as  inter-company  investments
 and  indirect  interlocking  which,  I
 am  told,  is  going  on  exceedingly  well,
 as  far  as  big  money  interests  =  are
 concerned.  So,  as  far  as  that  goes,  }
 do  wish  that  the  hon  Minister  and
 the  Joint  Committee  apply  their  mind
 very  carefully  to  these  matters

 We  notice  that  since  the  I956  Act
 nearly  all  the  leading  houses  have
 multiplied  the  number  of  their
 managing  agency  concerns  to  avoid
 the  legal  limitation  of  ten  companies
 under  the  same  managing  agents.
 Now  this  is  a  matter  which  has  also
 got  to  be  tackled  Under  different
 names,  under  subterfuges  of  different
 descriptions—and  :f  the  new  com-
 panies  which  are  managed  ostensibly
 by  directors  come  into  the  picture
 and  sometimes  you  cannot  identify
 as  to  who  these  people  are—the
 boards  may  be  packed  as  they  occa-
 sionally  are  with  courtesy  directors
 or  nominees  who  are  really  puppets,
 who  are  satellites,  who  are  _indivi-
 duals  who  might  have  a  certain  posi-
 tio!  in  society.  But  that  is  sought
 to  be  exploited  by  the  holders  of  big
 money  because  it  is  through  these
 people,  who  wear  a  mask  on  behalf
 of  the  real  controlling  interests  and
 who  might  be  put  on  the  boards  of
 directors  that  such  things  are  done.
 This  is  a  way  of  evading  the  law,
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 essentially  speaking,  which  also  has
 got  to  be  plugged.  Ido  hope  the
 hon  Minister  and  the  Joint  Com-
 mittee  will  apply  thexr  mind  to  this
 particular  aspect  of  the  matter  also

 In  regard  to  the  Company  Law
 Admunistration,  I  feel  also  that  very
 serious  defaults  have  taken  place
 On  this  point,  serious  observations
 have  been  made  in  their  comments
 by  our  newspapers  I  am  quoting
 now  from  the  comments,  which  were
 made,  though  some  time  ago,  that  is,
 on  December  23,  ‘1957,  by  the  Com-
 mercial  Editor  of  the  Hindusthan
 Standard  At  that  time  it  will  de
 recalled  that  the  exploits  of  the
 Mundhra  group  of  companies  were
 very  much  in  the  picture  At  that
 time  the  Commercial  Editor  wrote

 “The  Mundhra  group  of  com-
 panies  turned  these  provisions

 Provisions,  specially  of  section  66
 and  section  20  of  the  Compamies  Act

 “The  Mundhra  group  of  com-
 panies  turned  these  provisions  of
 the  Act  mto  a  mockery  Many  a
 fifteen  months  has  elapsed  since
 the  last  balance  sheet  of  some  of
 the  Mundhra  companies  was  issued
 Not  only  that,  in  the  case  of  Rich-
 ardson  and  Cruddas_  the  dividend
 declared  has  not  yet  been  paid  to
 the  shareholders  although  section
 206  of  the  Act  clearly  lays  down
 that  dividends  declared  by  the
 company  must  be  paid  =  within
 three  months  Penalty  for  viola-
 tion—seven  days  simple  imprison-
 ment  and  fine”

 Now,  the  point  of  this  was  that  the
 Regional  Directorate  of  the  Company
 Law  Admunistration  did  not  move
 quickly  enough  This  matter  has
 formed  the  subject  matter  of  investi-
 gation  later  on,  but  the  Mundhras
 were  not  the  only  exception  The
 number  of  such  recalcitrant  com-
 Panies  was  legion  The  Commercial
 Editor  of  the  Hindusthan  Standard
 made  this  further  comment

 “In  another  instance  a  particular
 company  has  not  issued  any  balance
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 sheet  since  952  and  meanwhile  its
 funds  are  being  mismanaged  anu
 misused  for  the  purchase  of
 directors’  residence  and  so  on  and
 so  forth”

 The  complaint  5  made  on  sevcral
 occasions  by  the  Commercial  Editor
 of  this  newspaper  that  letters  written
 to  the  Regional  Directorate  of  the
 Company  Law  Administration  are
 not  responded  to—not  even  an
 acknowledgment  is  sent

 43  है. भ

 I  know  things  improved  ee  706
 after  the  Mundhra  phenomena  came
 into  the  picture  and  it  was  elicited
 by  a  Question  in  Parliament  on  =  the
 24th  February  last  year—Starred
 Question  444—that  in  1956-57  the
 Company  Law  Admunistration  laun-
 ched  572  prosecutions,  while  during
 the  nine  months  from  the  Ist  of  April
 957  to  the  3lst  December  957  there
 were  760  prosecutions  So,  naturally
 I  must  concede  there  was  some  im-
 provement  But,  as  a  matter  of  fact,
 considering  the  gravity  of  the  prob-
 lem  and  the  number  of  instances  of
 mismanagement,  which  were  cropp-
 ing  up,  the  work  of  the  Company
 Law  Admunistration,  I  fear,  was  not
 good  enough  and  this  38  a  matter  to
 which,  I  feel,  the  Mmuster  in  _  parti-
 cular  should  give  special  attention

 These  big  groups  continue  to  func-
 tion  in  our  country  There  is  the
 Birla  Group,  for  example  It  was
 told  m  answer  to  an  Unstarred
 Question—No  4080  on  the  l0th  March
 958—that  the  three  Birla  Managing
 Agency  Companies  managed  and
 controlled  fifty  companies  of  which
 twenty  were  subsidiaries,  and  ac-
 cording  to  the  latest  annual  accounts
 their  annual  turn-over  came  to  more
 than  Rs  82  crores  These  companies
 do  tremendous  transactions  and  the
 way  they  do  these  transactions  and
 cheat  the  country’s  exchequer  of  in-
 come-tax  and  sales  tax  and  other
 things  are  sometimes  exposed

 Everybody  has  heard  of  the  three
 books  the  Mystery  of  Birla  House—
 two  volumes,  and  श  ह  K  and  Birla
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 House.  4  kmow  there  books  are  not
 even  permitted  to  be  sold  openly  in
 the  market  Newspapers  do  not  ac-
 cept  advertisements  of  these  books.  I
 have  told  the  Prime  Minister  about
 it;  I  have  written  to  him;  he  knows
 about  it.  He  told  me  he  could  not

 do  anything  about  the  sale  of  these
 books  if  there  are  certain  interests
 which  prevent  the  open  sale  of  this
 kind  of  book.  I  remember  once
 having  quoted  in  this  House  an
 observa‘ion  by  foreign  commentators
 that  if  this  kind  of  book  was  pub-
 lished  elsewhere,  either  the  firm
 whch  is  being  maligned  allegedly
 would  come  forward  and  sue  the
 writer  m  a  court  of  law  or  Govern-
 ment  would  step  in  and  do  something
 about  it.  But  nothing  of  the  co:t  is
 being  done  on  account  t  is  alleged
 of  polhtical  influences  possessed  by
 certain  houses,

 This  is  the  sort  of  thing  wh  ch  goes
 on.  I  cannot  vouch  for  the  accuracy
 of  all  that  is  said  here  or  anywhere
 else,  unless  I  have  personal  informa-
 tion  myself,  which  I  have  not  But
 I  ray  this  kind  of  thing,  this  kind  of
 information,  is  sought  to  he  with-
 held  from  the  publ'c  gaze  and  the
 Government  is  also  preven‘ed  from
 taking  steps  which  are  necessiry  {o
 see  that  the  country’s  exchcouc:  i°
 not  cheated  of  its  dues  by  the  activi-
 ties  of  certain  financial  _interets
 operating  in  this  way.

 T  have  noticed  in  this  amend:ng
 Bill  a  certain  attitude  of  softnes,
 towards  foreign  companies  which  I
 recall  are  doing  very  well  m  our
 country  The  flow  of  foreign  busi-
 ness  investment  in  this  countrv  has
 increased  very  s  gnificantly.  In  June
 7948  it  was  Rs.  288  crores;  in
 December  7958  i(  was  [ts  49  5
 crores;  in  4955  it  was  Rs  480  64
 crores  and  I  am  sure  since  then  the
 volume  of  foreign  business  invest-
 ment  has  grown  I  was  reading  in
 the  Reserve  Bank  of  India  Bulletm
 lately  that  the  return  of  investments
 on  foreign  companies  is  somewhat
 higher  than  the  corresponding  return
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 of  Indian  Joint  stock  companies.  And
 these  foreign  companies  are  sti}
 allowed  to  carry  on  their  activities
 with  impunity  in  so  far  as  the  in-
 terests  of  the  Indian  srhareholders,
 wherever  Indian  shareholders  are
 permitted  to  be  there,  are  concerned.

 TI  have  just  got  some  information
 which  again  has  got  to  be  investigat-
 ed  into  with  regard  to  the  Dunlop
 Rubber  Company,  which  I  am  told
 has  got  as  one  of  its  Ind  an  Directors,
 as  one  of  its  ‘mask’  directors,  a  dis-
 tinguished  gentleman.  who  was  at
 one  time  an  Ambassador  of  our  coun-
 try  and  he  is  paid  according  to  the
 information  I  have  got  a  fairly  large
 sum  of  money  and  35  given  a  car  in
 DeJhi  and  he  operates  only  n  Delhi,
 while  the  Dunlop  Rubber  Company
 has  its  headquarters  nearabout
 Calcutta  And  this  takes  placé
 becauce  they  get  this  kind  of  cover
 And  there  are  Indian  =  shareholders
 who  are  hardly  in  a  position  to  make
 their  voice  heard  or  presence  felt,
 because  they  bring  peop’e  from
 overseas  by  all  kinds  of  subicrfuges
 and  put  them  on  their  Board  of
 Directors.  I  am  ready  to  send  on
 this  information  I  have  got  to  thc
 Minister  and  wish  something  :  done
 in  regard  to  these  foreign  compunies
 who  appear  to  treat  our  country  85
 dumping  ground  for  their  own  cxecu-
 tives  and  who  appear  to  continue  to
 enjoy  more  facilities  than  they  had
 even  at  the  time  when  they  were
 masters  of  Indra

 My  hon  friend  Shri  Kanungo  has
 referred  in  his  speech  to  the  change
 suggested  in  this  dmending  Bull  in  re-
 gard  to  the  poimt  of  contribution  of
 the  companies  to  the  politica)  parties
 And  clause  03  is  now  layng  down
 that  donations  to  political  parties,
 subject  to  the  amplificatiqgn  that  any
 donation  made  for  political  purposes to  any  individual  or  body  snould  alse
 be  disclosed  and  the  provisicn  is
 extended  to  all  compan  es.

 Now,  Sir,  I  feel  that  this  is  not
 good  enough.  In  this  House  as  well
 as  in  the  other  House,  non-official
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 Bills  have  been  sought  to  be  intro-
 @uced——my

 sy  ho
 frienq  Shri  Bharu-

 pere—and  it  was  sought  to  ०९
 |  the  statute-book  that  com-

 panies  should  not  be  permitted  to
 make  their  contributions  to  political
 parties.  This  was  in  pursuance  of
 certain  judgments  pronounced  in  the
 Calcutta  High  Court  as  well  as  in  the
 Bombay  High  Court  and  at  least  in
 one  of  those  judgments  it  was  said
 very  clearly  that  from  the  political  or
 the  ethical  points  of  view,  it  is  com-
 pletely  undesirable  for  people  who
 are  in  control  of  large  sums  of  money,
 especially  of  public  money  in  the
 shape  of  shareholders’  money  to  con-
 tribute  to  the  funds  of  political  par-
 ties,  because  if  they  do  naturally
 being  human  they  expect  perhaps
 some  kind  of  quid  pro  quo

 I  remember  how  the  Tata  Iron  and
 Steel  Company  when  their  report
 was  published,  disclosed  that  in  1957,
 the  year  of  the  General  Elections,
 they  had  paid  Rs.  -20,30,000  to  the
 coffers  of  the  Congress  Party:
 Rs.  6,00,000  to  the  All  India  Congress
 Committee;  Rs.  3,30,000  to  the  Bihar
 Pradesh  Congress  Committee  and
 Rs.  1,00,000  to  the  Orissa  Pradesh
 Congress  Committee.  This  was  open-
 ly  disclosed.  Now  disclosure  is  not
 enough.  I  say  this  because  corvorate
 income  controlled  by  big  money,
 apart  from  what  they  choose  to  pay
 as  individuals,  should  not  be  avail-
 able  as  political  contributions  Those
 who  are  leaders  of  big  money  inter-
 ests  can  very  well  contribute  to
 whichever  political  party  they  wish
 to  as  individual  shareholders.  That

 is  a  different  matter.  But  these  cor-
 Porate  assets  which  are  in  the  con-
 trol  of  a  very  few  individuals,—what-
 ever  the  ramifications  of  the  Com-
 Panies  Act  it  cannot  control  every-
 thing  as  far  as  these  companies  are
 concerned,  should  not  be  at  the  ¢is-
 posal  of  people  who  might  like  to
 trade  in  them  for  purposes  of  politi-
 cal  advancement.

 This  328  a  point  which  I  need  not
 labour  because  so  many  things  have
 been  said  about  it  earlier  But  I  feel

 308  (Ai)  L.S.D—6
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 the  Joint  Committee  should  try  and
 give  more  attention  to  this  matter
 and  look  up  the  proceedings  in  this
 House  as  well  as  in  the  other  House
 regarding  the  non-officla!  demand  to
 abolish  the  very  idea  of  Companies’
 contribution  to  political  parties  and
 then  come  to  a  mature  judgment
 which  we  shall  be  later  in  a  position
 to  examine  in  this  House.

 I  feel,  therefore,  that  there  are
 many  lacunae  in  this  Act  and  they
 have  to  be  looked  into  and  a  lot  more
 carefully  than  has  been  done  so  far.

 I  only  want  to  refer  to  another
 point  and  with  that  I  shall  try  to
 conclude.  That  is  the  myth  which  is
 sedulously  circulated  that  there  is
 hardly  any  such  thing  as  big  busi-
 ness  in  our  country,  that  small
 shareholders  abound  everywhere  and
 therefore  we  should  not  talk  about
 this  big  money  interest  and  all  the
 rest  of  it.  I  remember  having  been
 told  at  some  time  that  nearly  half  the
 Tata  Iron  and  Steel  Company's  share-»
 holders  had  holdings  of  less  than  one
 thousand  rupees  each.  This  kind  of
 argument  is  flung  in  our  fact  to  show
 that  very  small  people  are  concerned
 in  these  companies  and  therefore  we
 should  treat  them  in  a  very  lenient
 fashion  Sir,  I  have  every  sympathy
 with  the  smal]  shareholder  whose  in-
 terests  generally  go  by  the  wall.  But
 even  so,  taking  the  overall  interests  of
 the  country  I  should  say  that  these
 shareholders  comprise  a  very  infinite-
 simal  proportion  of  our  population.
 Even  in  America,  I  was  looking  up
 some  literature  on  the  subject  and  I
 found  that  an  American  sociologist,
 Wright  Mills,  has  estimated  that  98°6
 per  cent  of  all  the  American  workers
 do  not  own  any  shares.  More  than  90
 per  cent  of  the  American  population
 own  on  shares  at  all.  And  I  tried  to
 make  some  very  rough  calculation,  and
 that  is  this.  We  have  about  forty
 crores  in  our  country.  I  do  not  think
 the  total  number  of  shareholders
 would  come  to  more  than  4,00,000
 which  is  about  ह द  per  cent—it  might  be
 a  little  more  or  &  little  less,  but  it  is
 not  very  much  more  or  less  than  १  per



 “5§3a3,  Companies

 {Shri  H.  N.  Mukerjee]
 aaent.  There  is  talk  about  the  interest

 of  the  small  shareholder.  I  have  every
 «aympathy  with  it,  but  too  much
 ghould  not  be  made  of  it.  Actually,
 these  small  shareholders  are  more  or
 fess  victimised  by  the  other  people,
 the  bigger  people  who  control  every-
 thing  as  far  as  the  set-up  of  the  com-
 any  is  concerned.  And  therefore  I
 feel  that  this  argument  regarding
 mnall  shareholders  being  in  a  majority
 in  our  country  should  not  be  brought
 forward  in  order  to  have  very  lenient
 treatment  as  far  as  the»  administra-
 tion  of  companies  is  concerned.  On
 the  contrary,  we  have  to  have  very
 strong,  strict  control  of  the  adminis-
 tration  and  in  regard  to  such  things  as
 the  managing  agency  system.

 I  would  say  again  that  the  desire
 of  the  country,  the  desire  of  the

 House  as  far  88  we  could  ascertain  it
 t  time  was  that  as  soon  as  ever  it
 Possible  we  should  do  away  with

 the  managing  agency  system  altoge-
 ther.  But  Government  does  not  seem
 to  have  given  a  thought  to  it,  because

 -Government  does  not  know  what
 alternative  apparatus  can  or  ought  to
 be  put  up  in  the  place  of  the  manag-
 fg  agency  system.  And  therefore

 t  is  trying  to  control  the
 selling  agency  business  and  so  on
 and  so  forth.  But  that  is  by  no  means
 sufficient,  and  therefore,  I  do  wish
 more  thought  is  gven  to  it.  Anyhow,
 it  is  a  very  imperfect  world,  and  the
 Government  lacks  courage  and  the  im-
 aginative  approach  which  alone  can
 bring  nearer  a  socialist  pattern  of
 Society.  And  therefore,  we  cannot
 @xpect  a  real  basic,  radical  measure.

 In  so  far  ag  this  measure  seeks  to
 rectify  certain

 it  had  gone  a  great  deal  farther  than
 -it  hag  done  so  far,  And  that  is  why
 Ley  that  the  Joint  Committee  should
 take  its  job  a  little  more  seriously

 and  produce  something  which  would
 ‘be  a  very  much  changed  edition  of  the
 amending  Bill  which  the  Minister  has

 सैफई  propounded.
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 Mr.  Speaker:  Shri  Damani.  I  will
 hri  Jhunjhunwala  t  and  then

 Shri  Damani  (Jalore):  Sir,  the
 Company  Law  Amendment  Bill,  959
 has  chiefly  been  based  on  the  recom-
 mé@hdations  made  by  the  Sastri  Com-
 mittee,  There  afe  many  important
 amendments  proposed  in  the  Bill.
 Some  are  for  clarifying  and  for  re-
 moving  the  defects  in  the  parent  Act;,
 some  are  for  removing  the  difficulties
 in  the  parent  Act;  and  some  are  १०८
 tightening  up  the  Company  Law.

 In  doing  so  it  would  be  observed
 that  the  Companies  Act  has  become
 More  difficult  with  respect  to  some Clauses.  Therefore  I  would  like  to
 Suggest  that  the  Joint  Committee
 should  consider  some  of  the  clauses.
 which  will  create  more  difficulties  in
 the  way  of  the  smooth  working  of
 companies.

 Ig  we  go  through  the  2l0  amend-
 ments  proposed  in  the  Bill,  we  can
 See  two  points  there:  one,  distrust
 of  the  management  and,  second,  more
 emphasis  has  been  paid  on  safeguard~
 ing  the  interests  of  shareholders,

 As  regards  safeguarding  the  in-
 terests  of  shareholders,  there  would
 be  no  two  opinions.  It  is  the  duty of  the  management  ag  well  as  the
 Government  to  do  the  utmost  to  safe-
 guard  the  interests  of  the  share-
 holders.  But  we  have,  while  doing this  duty,  to  keep  in  mind  that  we
 do  not  make  these  laws  so  difficult
 that  the  smooth  running  of  the  com-
 Panies  becomes  difficult.

 We  should  also  keep  in  ming  that
 the  growth  of  the  corporate  enterprise is  not  checked,  because  the  corporate Sector  has  done  much  to  develop  the
 industries  in  this  country,  and  we
 should  provide  for  sufficient  gmooth~
 Ness  in  the  law  that  it  can  develop.
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 I  feel  the  Joint  Committee  should
 consider  all  this,  particularly,  how  far
 it  will  affect  the  smooth  working  of
 companies,  how  far  it  will  affect  the
 development  of  business  in  corporate
 enterprise,  how  far  it  will  encourage
 formation  of  companies,  how  far  35९
 will  safeguard  and  protect  the  inter-
 ests  of  shareholders,  and  how  far  it
 will  contribute  to  the  country’s  all-
 round  development  programmes.
 These  are  factors  to  which  more  im-
 portance  should  be  given,  and  they
 are  vita]  matters,  so  that  the  progress
 of  the  corporate  sector  is  not  with-
 held  due  to  difficult  laws,

 Clause  25  proposes  to  insert  a  new
 section,  43A,  which  says  that  private
 companies  which  employ  public
 money  up  to  an  appreciable  extent,
 that  is,  in  which  shares  up  to  25  per
 cent  of  the  paid-up  capital  are  held
 by  public  or  private  companies,  will
 be  treated  as  public  companies.  If  25
 per  cent  of  the  shares  is  hcld  by  a
 private  company,  then  it  will  be  treat-
 ed  as  a  private  company.  But  if  in
 that  25  per  cent,  23  per  cent  is  held
 by  a  private  company  and  2  per  cent
 is  held  by  a  public  company  (making
 it  25  per  cent),  in  that  case  that
 private  company  turns  itself  into  a
 public  company.  That  will  create
 difficulties,  because  a  smal]  fraction
 will  turn  a  private  company  into  a
 Public  company.  I  therefore  want  to
 suggest  that  a  proper  percentage  of  the
 capital  held  by  a  public  company  in
 the  private  company  should  be  men-
 tioned,  so  that,  according  to  that  per-
 centage,  if  the  capital  is  being  held
 by  a  public  company,  in  that  case  it
 can  be  taken  as  a  public  company.  It
 should  not  be  that  the  combined
 capital  of  the  private  company  and
 the  public  company  makes  a  private
 company  into  a  public  company.

 In  regard  to  the  conversion  of  pub-
 He  companies  into  private  companies,
 it  is  proposed  that  the  sanction  of  the
 Central  Government  will  be  necessary
 for  the  conversion  of  a  public  com-
 Dany  into  a  private  company.  If  we
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 took  into  the  Second  Report  on  the
 working  and  administration  of  the
 Companies  Act,  1956,  for  3957-58,  we
 will  find  that  conversion  during  that
 year  was  54,  as  against  227  in  1956-57,
 Further,  the  fact  is  that  a  number  of
 companies  that  were  so  converted
 were  originally  private  companies, most  of  them,  or  were  de  facto  pri-
 vate  companies.  Subsequently  they
 changed,  due  to  the  strict  restrictions
 imposed  on  the  public  companies,  Now
 we  have  tightened  up  the  restrictions
 on  the  private

 corns
 also.  There-

 fore,  I  do  not  think  it  necessary  that
 Government  sanction  ‘should  be  re-
 quired  for  such  conversion  of  public
 company  into  a  private  company,  be-
 cause,  most  of  the  rules  are  similar, and  the  rules  that  are  applied  to  pri-
 vate  companies  are  those  which  are
 applied  to  public  companies  and  in
 the  past,  very  few  companies  had
 done  like  this.  I  think  the  Joint
 Committee  will  go  into  this  question.

 I  want  to  say  a  few  words  about
 the  powers  given  o  the  Registrar.
 Under  the  proposed  amendments,  the
 Registrar  has  been  given  wide  powers.
 Clause  64  empowers  the  Registrar  to
 inspect  books  of  companies  for  eight
 years  which  shall  have  to  be  preserv-
 ed.  I  do  not  think  such  wide  powers
 should  be  given  to  the  Registrar.  Be-
 cause,  when  the  account  books  of  the
 company  are  audited  by  the  auditors
 and  then,  the  Income-tax  department
 and  other  tax  authorities  examine
 them  and  make  assessments,  after  all
 these  inspections  and  assessments  to
 require  that  the  account  books  should
 be  maintained  for  a  long  period  of  8
 years,  I  think,  is  not  justifiable.  I
 think  some  suitable  adjustment  is
 necessary,  Otherwise,  it  will  create
 many  difficulties  and  harassment  to
 the  companies.

 फ्री
 The  Registrar  has  also  been  em-

 powered  to  call  for  any  books  of
 accounts  he  might  require  in  comnec-
 tion  with  a  complaint  lodged  before
 him  and  seize  the  documents,  books,
 papers  with  the  previous  permission
 of  a  magistrate,  This  power  and  au-
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 thority  is  capable  of  being  misused.
 I  think  the  Joint  Committee  will  also
 go  into  this  matter  and  see  that  some
 more  leniency  is  shown.

 In  the  case  of  investigation  by  a
 Registrar,  the  expenses  incurred  by
 the  Registrar  are  to  be  recovered  from
 the  company  whether  the  complaints
 against  the  company  are  proved  or
 not,  and  these  expenses  can  be  reco-
 vered  as  arrears  of  Jand  revenue.  I.
 think  that  such  drastic  measurés  will
 create  more  harassment  in  the  cor-
 porate  sector.  The  expenses  incurred
 by  the  Registrar  can  only  be  recover-
 ed  if  they  find  some  defects  in  the
 books,  papers  and  documents.  In  that
 case,  the  expenses  can  be  recovered.
 If  they  do  not  find  anything,  why
 should  the  companies  asked  to  pay
 the  expenses?  This  should  be  consi-
 dered;  I  hoped  the  Joint  Committee
 will  consider  this  aspect.

 Regarding  managing  agency,  many
 rules  and  regulations  have  been
 made  and  many  laws  have
 been  _  tightened.  Also  regard.
 ing  managing  agency  commis-
 sions,  some  alterations  and  suggestions
 have  been  made.  Beyond  that,  I
 think  the  Government  hag  not  taken
 into  consideration  the  most  important
 thing  and  if  they  had  taken  that  into
 consideration,  that  would  avoid  much
 of  the  difficulties.  I  want  to  suggest
 that  a  maximum  limit  of  investment
 of  the  managing  agency  in  the  con-
 cern  they  manage  should  be  fixed.  In
 &  concern  that  a  managing  agency
 manages,  what  should  be  their  capital
 investment  in  that  concern:  that
 should  be  clarified.  If  it  is  clarified,
 many  of  the  provisions  will  be  not
 required,  because,  hig  own  invest-
 ment  will  be  there  and  in
 that  case,  he  will  try  to  safeguard  his
 investment  to  the  best  of  his  ability
 and  that  would  help  in  many  ways.
 I  think  ‘the  Government  and  the  hon.
 Minister  will  consider  this  suggestion
 that  a  minimum  or  maximum  limit
 for  such  investment  should  be  pro-
 vided.

 MAY  6,  499  (Amendment)  Bil  75590

 An  Hon.  Member:  Maximum?

 Skri  Damani:  I  mean  minimum
 limit,

 “One  amendment  regarding  loans  to
 managing  agents  and  their  associates
 is  contained  in  clause  ‘135.  Here,  you
 find  the  word  ‘indirectly’.  In  this
 connection,  I  would  submit  that  this
 word  ‘indirectly’  should  be  clarified.
 Because,  it  is  capable  of  being  stret-
 ched  by  imagination.  From  this,  many
 kinds  of  difficulties  would  arise.
 Therefore,  I  suggest  that  an  explana-
 tion  should  be  added  as  to  how  far
 this  word  ‘indirectly‘  shall  be  stre-
 ched.

 13.26  hrs.

 (Ms,  Derury-Speaker  in  the  Chair]

 One  thing  we  have  to  keep  in  miritl,
 In  business,  money  circulation  is  the
 most  important  thing.  If,  for  the  sake
 of  the  benefit  of  the  concern,  some
 advances  are  made  to  assOciate  con-
 cerns,  for  developmnt  of  busiriess,
 such  strict  rules  and  regulations
 should  not  be  framed  because,  busi-
 ness  is  business  end  everything  can~
 not  be  done  by  law.  We  must  consi-
 der  the  genuineness  of  the  manage~-
 ment,  the  persons  who  are  handling
 the  concerns.

 One  thing  is  surprising  about  the
 appointment  of  a  manager,  One
 amendment  has  been  made  in  clause
 147  which  seeks  to  make  the  appoint-
 ment  of  the  manager  subject  to  the
 Government  approval.  This  is  a  most
 amazing  amendment.  Managers  are
 appointed.  According  to  this,
 the  managers  are  placed  on  an  equal
 basis  with  the  managing  director  or
 whale-time  director.  I  think  the
 managers  are  only  to  help  the  manag-
 ing  directors  or  managing  agents  or
 whole-time  directors.  If  the  work  of
 the  managers  is  not  liked  by  the
 managing  directors,  they  can  be  re-
 placed,  or  the  managers  can  quit  their
 office  and  join  other  concerns.  There
 is  no  Jew  for  that.  In  that  case,  te
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 ask  for  the  permission  of  Government
 or  approval  will  be  difficult.  I  do  not
 think  it  is  going  to  help.  It  will  create
 #o  many  difficulties.  Therefore,  I  re-
 quest  that  this  should  be  considered
 and  I  hope  the  Joint  Committee  wil
 consider  this  suggestion.  very  seriously,
 Otherwise,  it  is  going  to  affect  very
 hardly.

 Regarding  Board  meetings,  I  think
 this  provision  tightens  the  present
 section  285  and  further  sanction  for
 exemption  from  the  Central  Govern-
 ment  may  cause  delay.  In  view  of
 the  tightening  of  the  definition  of
 private  companies  and  considering
 that  true  private  companies  are  no-
 thing  but  glorified  partnerships  or
 fasnlly  concerns,  ©  ask  them  49  have
 compulsory  board  meetings  at  certain
 intervals  will  be  very  hard.  If  they
 have  not  got  any  business,  why  should
 they  be  asked  to  hold  a  board  meeting
 and  incur  unnecessary  expenditure?
 Therefore,  I  suggest  that  power  should
 be  given  to  the  Registrar  so  that  he
 can  waive  such  rules  and  instead  of
 asking  the  Government,  the  Registrar
 can  deal  with  such  matters  in  case  of
 public  companies.

 It  is  proposed  under  clause  84  of
 the  amending  Bill  to  render  cornering
 of  shares  by  umscrupulouc  persons
 more  difficult,  and  Government  are
 seeking  to  take  power  in  iheir  own
 hands  to  restrict  voting  rights  relat-
 ing  to  any  transfer  of  shares,  should
 they  consider  such  a  step  necessary
 in  the  public  interest.  It  is  provided
 that  Government  can  direct  that  vot-
 ing  rights  in  respect  of  such  shares
 shall  not  be  exercisable  by  the  trans-
 feree  of  those  shares  or  any  persons
 claiming  through  them  such  right,  for
 such  period  as  will  not  exceed  three
 years,

 In  this  connection,  I  want  to  point
 out  that  the  relationship  between  the
 shareholders  and  2  company  is  volun-
 tary.  During  the  last  two  years,  only
 two  or  three  applications  were  made
 under  sections  408  and  409.  So,  I
 would  say  that  sections  498  and  409
 are  quite  sufficient  to

 safeguard
 the

 interests  of  the  company  or  of  the
 managing’  agents.  The  proposed
 amendment  will  only  create  difficul-
 ties  and  will  not  be  helpful  either  to
 the  shareholders  or  to  the  manéagihg
 agent&  Therefore,  I  suggest  that  this
 matter  should  be  considered  carefully
 and  50me  improvement  should  be
 made:

 I  am  glad  that  opportunity  has
 been  taken  to  proposed  changes  aim-
 ed  at  overcoming  difficulties  exprei-

 -enced  by  companies,  and  simplifying
 other  provisions  so  that  they  are
 clearer  and  more  helpful.  The  simpli-
 fication  of  the  definition  of  ‘managing
 director’  will  remove  difficulties  ex-
 perienced  by  many  companies,  es-
 pecially  banks,

 In  section  303  also,  some  most  desir-
 able  changes  have  been  made.  Now,
 only  the  company  in  which  changes
 in  managerial  personne]  take  place
 need  notify  the  registrar,  and  not  the
 other  companies.  That  will  avuid
 unnecessary  botheration  and  also  dup-
 lication.

 Clause  439  removes  the  hardships
 under  section  ‘314,  experienced  by
 directors  who  lost  their  directorship
 if  their  relatives  were  appointed  to  an
 office  of  profit  for  any  petty  salary
 without  special  resolution.  Up  to  a
 alary  of  Rs.  500  p.m.  such  appoint-

 ments  will  not  requi:  any  special
 resolution.  This  will  cilitate  the
 working  of  the  companies,  and  no
 unnecessary  difficulties  will  crop  up
 in  the  future.

 By  another  provision  in  clause  428
 it  is  proposed  to  plug  important  loop-
 hole  by  means  of  which  managing
 agents  could  evade  the  restrictions  as
 to  the  limit  of  remuneration.  This
 is  al8o  desirable,  and  it  will  help  the
 shareholders  and  the  companies.

 Fyrther,  clause  62  makes  a  very
 important  amendment,  and  it  says
 that  it  shall  be  obligatory  for  the
 company  to  provide  for  depreciation
 betote  declaring  dividends  which  shall
 always  be  in  cash.  Normally  spea-
 king,  this  is  a  very  sound  one,  since
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 it  anvolves  only  normal  depreciation
 end  not  accumulated  depreciation  as
 provided  under  section  860  But  in
 special  cases  there  should  be  a  saving
 clause  whereby  under  certain  cir-
 cumstances  this  should  be  permitted

 Lastly,  I  must  add  that  this  us  a
 very  important  piece  of  legislation
 and  must  not  be  put  through  in  great
 haste  I  hope  the  Joint  Committee
 would  consider  all  the  points  thread-
 bare  and  suggest  suitable  improve-
 ments  that  may  be  necessary  for  the
 development  of  the  corporate  sector
 and  for  national  industrial  develop-
 ment

 Shri  Jhunjhunwala  (Bhagalpur)
 As  my  hon  fnend  Shr.  H  N  Mukerjee
 has  pomted  out,  only  three  years  be-
 fore,  we  had  an  Act  of  658  sections
 Now,  we  have  before  us  another  Bull,
 which  will,  of  course,  be  enacted  of
 about  22  clauses  It  a8  really  sur-
 prising  how  within  a  period  of  two
 years  Government  have  found  it
 necessary  to  bring  forward  such  a  big
 Bill  again  after  finding  so  many  loop-
 holes  in  the  working  of  the  parent
 Act

 T  have  gone  through  the  Bill,  and
 I  find  that  there  are  many  salutary
 provisions  There  is  a  provision  re-
 garding  the  selling  agency,  which
 says  that  one  cannot  get  the  sole
 selling  agency  But  have  Govern.
 ment  realised  in  what  way  this  provi-
 sion  can  be  circumvented,  and  have
 Government  been  able  to  check  any
 evasion  in  this  regard  in  the  past?

 Sir,  this  Bill  refiects  a  great  deal  on
 the  administration  If  the  admmustra-
 tion  had  been  all  right,  if  the  adminis_
 tration  had  been  properly  tightened  I
 do  not  think  there  would  have  been
 any  necessity  to  bring  forward  such
 a  big  Bill  and  in  such  a  short  time
 Now  that  this  Bill  has  been  brought
 forward,  it  means  that  the  adminis-
 tration  has  not  been  able  to  create
 any  impression  on  the  wrong-doers

 MAY  6,  959  (Amendment)  Bill  §332

 The  administration  has  totally  failed
 to  create  any  impression  on  them
 whereby  they  will  be  afraid  of  domng
 any  mischief  On  the  other  hang,  I
 find  that  the  way  in  which  the  Act  is
 administered  makes  the  wrong-doer
 further  emboldened  to  mdulge  in
 more  and  more  wrong  and  anti-socal
 activities  I  do  not  want  to  dilate  on
 this  aspect  I  am  just  giving  a  hunt,
 and  it  38  for  the  Joint  Committee  to
 ponder  over  it  and  find  out  why  it
 has  become  necessary  to  bring  forward
 8  big  Bull  of  this  nature  It  will  be
 more  useful  for  the  proper  adminis-
 tration  of  the  Act  and  for  bringing
 about  a  socialistic  pattern  of  society,
 to  tighten  the  administration  and  find”
 out  the  loopholes  in  the  admunistra-
 tion  rather  than  to  find  out  loopholes
 m  the  law  here  and  there  If  only
 the  admmiustration  can  create  an  m-
 Pression  on  the  wrong-doers  and  the
 anti-social  people  indulging  in  anti-
 socia]  activities  the  administration  can
 do  better

 This  Bill  has  two  aspects  One  35
 that  wealth  should  not  be  concentrat-
 <d  in  a  few  hands  Government  with
 the  aid  of  this  company  law  are  trying
 to  check  that  and  thereby  bring  20020
 a  socialistic  pattern  of  society  I
 would  say  that  Government  have
 totally  failed  in  this  I  find  that  the
 hon  Minister  is  taking  notes  since  1
 have  said  that  Government  have
 totally  failed,  of  course,  he  will  re-
 ply  later  on  and  say  that  Govern-
 ment  have  not  failed  that  they  have
 prosecuted  this  person,  that  person
 and  so  on  and  that  so  many  other
 things  have  been  done  But  the  crite-
 rion  or  the  test  is  what  effect  it  has
 Produced,  and  actually  into  whose
 pockets  the  money  has  accumulated

 There  were  several  provisions  re-
 garding  selling  agency  But  can
 Government  tell  me  whether  they
 have  been  successful  in  checking  any
 malpractices  in  this  regard  in  the
 past?

 Then,  again,  a  defimtion  of  ‘rela-
 tives’  has  been  given,  and  so  many
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 restrictions  have  been  put  on  the  ap-
 pointment  of  relatives,  the  terms  and
 conditions  of  service  of  the  relatives
 and  so  on.  But  Government  have
 +0  find  out  how  these  things  have  been
 circumvented

 There  was  one  point  which  was
 brought  out  very  strongly  last  time,
 and  that  was  that  there  should  be  at
 Jeast  a  representative  of  the  minority
 shareholders  in  the  board  of  directors
 Of  course,  the  voice  of  the  majority
 ‘will  prevail  and  should  prevail,  I  do
 not  say  that  it  should  not  prevail  At
 the  same  time,  [  also  believe  in  the
 Principle  that  there  should  not  be
 any  interference  in  the  management  of
 a  company  or  a  business  firm  The
 moment  there  is  undue  interference,
 unnecessary  interference,  the  business
 cannot  run  I  believe  in  this  prnci-
 ple  But,  in  view  of  the  way  in  which
 the  management  is  being  carmed  on
 to  the  prejudice  of  society  and  to  the
 prejudice  of  the  shareholders,  it  35
 ‘very  necessary  that  there  should  be  a
 representative  of  the  minority  share-
 ‘holders  on  the  Board  of  Directors,  ९०
 that  at  least  there  will  be  a  check
 and  they  will  be  able  to  bring  to  the
 notice  of  the  Government  the  things
 that  are  happening

 There  728  a  very  salutary  provision
 which  38  being  introduced  im  this  Bull,
 that  m  the  annual  _  report  only  the
 speech  of  the  Chairman  of  the  Board
 should  not  be  advertised,  but  the  other
 discussions  that  take  place  at  the  an-
 nual  general  meeting  should  also  find
 a  place

 I  said  just  now  that  Government
 should  find  out  a  way  so  that  there
 can  be  representation  for  the  mino
 rity  shareholders  They  should  not
 interfere  to  the  prejudice  of  the  work-
 ing  of  the  compay,  but  certainly  they
 should  put  their  point  of  view  before
 the  Board  of  Directors,  and  their  views
 should  be  properly  incorporated  in
 ‘the  proceedings,  so  that  when  the  time
 comes  Government  can  see  when  the
 company  has  done  wrong,  or  the  min-
 ority  shareholders

 VAISAKHA  16,  68i  (SAKA)  (Amendment)  Bul  15334-

 I  was  referring  to  companies  being
 admmistered  to  the  prejudice  of
 minority  shareholders  or  against  the
 interests  of  the  socialist  pattern  of
 society  Many  a  time  the  company
 law  admunistration  saya  that  the
 management  has  gone  to  the  court,  the
 books  are  not  shown  to  them,  they  are
 not  allowed  to  spect  the  books  of  the
 subsidiary  companies  where  there  are
 many  loopholes,  and  that  they  can  do
 nothing  I  do  not  want  to  quote
 mstances,  but  I  have  found  one
 gentleman  saying  “Whaf  can  I  du,
 when  the  people  sitting  in  my  depart-
 ment  in  Bombav  or  Calcutta  do  not
 even  care  to  reply  to  my  letters  and
 do  not  care  to  carry  out  my  instruc-
 tions?”  Similarly,  people  7  Bombay
 say  “What  can  we  do?  We  are  domg
 our  best  here  We  are  putting  in  all
 labour  possible  here  but  the  people
 sitting  in  Delh.  are  simply  bossing
 over  us  and  do  not  do  the  real  thing”
 That  s  the  state  of  the  admmustration

 As  I  have  said,  there  are  many
 salutary  provisions  brought  mto  this
 Bill,  for  instance  regarding  the  issue
 of  duplicate  certificates,  giving  divi-
 dends  within  a  prescribed  period,  im
 cash  providing  for  depreciation  before
 declaring  dividend  etc  All  these
 things  are  there,  but,  as  I  have  said,
 unless  the  administration  is  tightened
 up,  and  unless  the  companies  are
 made  to  feel  that  they  have  to  comply
 with  the  law  though  you  may  have
 an  Act  with  thousands  of  sections,  it
 will  not  help  the  situation

 I  do  not  want  to  go  into  details
 My  hon  friend,  Shr:  Damani,  was  say-
 ing  that  there  is  a  provision  for
 recovering  the  money  from  the  com-
 Panies,  but  I  say  there  should  be  a
 stricter  provision  ‘There  are  several
 sections  under  which  if  a  company
 does  not  supply  the  shareholders  the
 required  information  or  the  required
 documents,  does  not  give  them  inspec-
 tion  within  a  particular  time,  does  not  -
 even  send  them  the  dividend  war
 rants,  does  not  even  send  them  notice
 of  a  meeting,  there  are  penalties  of”
 Rs  50  per  day,  Rs  00  per  day  om
 Rs  1,000  in  a  lumpsum  as  the  case
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 may  be  All  these  things  are  there,
 but  what  is  to  be  done  for  realising
 them,  for  getting  the  companies  pena-
 ised  for  such  wrongs?

 A  shareholder  holding  Rs.  10,000
 worth  of  shares  has  to  run  to
 Bombay  or  Calcutta  wherever  the
 Company's  registered  office  ७  and  file
 a  petition  there,  3९  the  company  328  in
 Bombay,  saying  that  the  company  has
 not  supplied  him  the  required  infor-
 mation  or  document,  and  that  it  should
 be  punished  under  the  particular  sec-
 tion  I  would  ask  the  hon  Minister  |
 it  is  possible  for  the  shareholder  to  do
 that.  If  he  approaches  the  company
 law  administration,  it  does  help  him  in
 some  cases,  but  in  cases  particularly
 where  the  shareholder  383  poor,  they
 say  that  he  has  got  the  right,  and  he
 can  go  to  court  Is  it  possible  for  him
 to  go  to  court  and  get  the  company
 fined?  It  35  »mpossible  “I  would  sug-
 gest  for  the  consideration  of  the  Joint
 Commuttee  that  the  Registrar  or  the
 central  admunistratien  here  should  be
 empowered  to  impose  a  fine  and  rea-
 lise  7४६  from  the  company  If  the  com-
 pany  or  the  managing  agent  has  got
 any  grievance  against  the  decision  of
 the  Registrar,  they  can  go  to  court  and
 say  that  they  have  been  wrongly  fined
 If  the  court  upsets  the  order,  it  1s  all
 right  But  my  submussion  3  that  the
 shareholders  should  no  be  asked  to  go
 to  court  to  start  with  since  they  can-
 not  do  it

 There  is  a  very  beautiful  provision
 here  Whatever  wrong  the  managing
 agent  or  an  officer  of  the  company
 may  do,  the  company’s  funds  are  uti-
 lhsed  for  defending  him,  if  any  share-
 holder  or  the  Government  brings  any
 Case  against  him  The  interests  of  the
 company  in  many  cases  are  quite
 different  from  those  of  the  managing
 agent.  The  interest  of  the  company
 is  the  interest  of  the  shareholders
 But  there  for  defending  a  wrong-doer
 you  are  utilismg  the  money  of  the
 shareholders.  Why?  If  a  shareholder
 fights,  he  has  to  find  money  for  him-
 self  The  company  does  not  come  to
 his  help  But  here  the  other  party,
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 the  M,A  etc,  73  wasting  the  money  of
 the  company  and  goes  on  fighting  from
 court  to  court  up  to  the  Supreme
 Court.  I  would  hke  the  Joint  Com-
 mittee  to  give  its  thought  to  this  matter
 properly  and  see  that  a  company’s
 fund  38  not  utihsed  for  that  purpose
 Prévision  should  be  made  to  the  effect
 that  if  a  particular  person  or  manag-
 ing  agent  is  found  इफ] पि  and  if  it  is

 ‘found  that  it  was  done  not  in  the
 interest  of  the  company  but  for  the
 benefit  of  the  managing  agent,  he
 should  be  held  responsible  for  it  and
 the  company’s  fund  should  not  be  uti-
 hsed  for  that  purpose  These  twe
 points  are  very  important  and  I  can
 say  that  of  they  are  attended  to,  it
 will  help  a  great  deal  m  better  admin-
 istration  and  m  bringing  offenders  to
 book

 I  have  already  said  that  I  do  nét
 want  to  dilate  on  the  different  clauses
 at  this  juncture  I  shall  do  so  when
 the  Bill  comes  back  from  the  Joint
 Committee  But  I  have  made  some
 general  observations  and  I  would
 request  the  Jomt  Committee  to  find
 out  where  the  mistake  les,  what  is  it
 that  has  led  Government  to  come  with
 such  a  long  Bill  agai,  whether  the
 defect  lies  in  the  admunistration  or
 somewhere  else

 With  these  words,  I  support  the  Bill
 and  the  Motion  for  referring  it  to  the
 Joint  Committee  70  the  hope  that  they
 will  take  note  of  the  suggestions  I
 have  made

 Shri  Aurobindo  Ghosa]  (Uluberia):
 The  Companies  (Amendrhent)  Bill  is
 mainly  drafted  on  the  suggestzons  of
 the  Companies  Act  Amendment  Com-
 mittee  under  the  chairmanship  of  Shri
 Viswanatha  Sastri:  Out  of  20  clauses
 of  this  amending  Bull,  the  majority
 relate  to  procedural  changes  covering
 a  very  wide  range.  The  provisions
 generally  aim  at  the  prevention  of
 cornering  of  shares  and  inter-locking
 of  companies.  The  important  amend-
 ments  relate  to  ensuring  a  more  effec~-
 tive  regulation  of  the  managing  agency
 system  and  enforcing  effective  com-
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 pliance  with  the  provisions  of  the
 Companies  Act  by  public  and  private
 limited  companies.

 Previously  due  to  bad  drafting  and
 ambiguity  in  the  use  of  words,  inter-
 pretation  used  to  vary  from  court  to
 court  and  the  offenders  also  used  to  get
 cover  under  this  confusion.  Public
 companies  used  to  be  converted  into
 private  companies  in  order  to  avoid
 the  restrictions  and  limitations  impos-
 ed  on  public  companies.  Duplicate
 shares  used  to  be  issued  unscrupulous-
 ly.  This  has  come  out  very  promi-
 nently  in  the  Mundhra  case.

 Now,  I  am  glad  to  find  that  under
 the  provisions  of  the  Bill,  the  approval
 of  the  Central  Government  will  be
 necessary  before  this  conversion.  But
 I  would  have  been  more  glad  if  the
 amendment  suggested  by  the  Com-
 panies  Act  Amendment  Committee
 had  been  accepted  in  this  Bill.  I  would
 draw  the  attention  of  the  Joint  Com-
 mittee  to  the  recommendation  of  this
 Committee  on  page  20  of  their  Report.
 They  suggest  the  inclusion  of  a  pro-
 viso  to  section  3(I)  (iv)  as  under:

 “Provided,  however,  that  any
 private  company  in  which  shares
 to  the  extent  of  25  per  cent.  or
 more  of  the  paid  up  capital  are
 held  by  one  or  more  companies.
 public  or  private,  shall  be  deemed
 to  be  a  public  company.”

 It  is  provided  that  the  permission  of
 the  Central  Government  should  be
 obtained  before  converting  a  public
 company  into  a  private  company,  but
 the  specific  amiendment  suggested  by
 this  amending  Committee  has  not
 been  accepted.  I  would  like  to  draw
 the  attention  of  the  Joint  Committee
 to  this.  More  than  80  per  cent.  of  the
 capital  of  limited  companies  are  held
 by  middle  class  people.  Sometimes
 dividends  used  to  be  given  for
 Pampering  the  shareholders.  Profits
 used  to  be  liquidated  by  the  item  of
 depreciation,  at  the  cost  of  share-
 holders,  Now,  it  ig  well  that  an  obli-
 gation  has  been  imposed  on  the  com-
 Pany  managements  to  provide  १07

 depreciation  before  the  declaration  of
 dividends.  Further,  dividends  shall
 have  to  be  paid  in  cash  instead  of  in
 the  shape  of  shares  of  other  companies
 owned  by  the  management.  In  addi-
 tion,  the  date  for  payment  of  dividend  +
 has  also  been  fixed.  The  practice  of
 deferr:ng  the  annual  general  meeting
 was  generally  resorted  to  by  all  sorts
 of  companies,  big  and  small,  on  differ-
 ent  pleas.  On  this  ground,  several.
 hundred  cases  were  filed,  as  we  find
 from  the  Report  of  the  Department  of
 Company  Law  Administration.

 I  am  glad  that  in  this  Bill,  the  liabi-
 lity  of  holding  annual  general  meeting
 has  further  been  tightened.  Another
 prevalent  vice  relates  to  drawal  of
 remuneration  in  excess  of  the  limits
 prescribed  by  the  directors.  This  has
 been  stopped  by  inserting  provisions
 for  taking  action.

 As  regards  the  system  of  managing
 agency,  I  would  have  been  more  glad
 if  the  system  had  been  abolished.  But
 still,  under  this  Bill  the  system  has-
 been  tried  to  be  modified  or  tightened.
 The  Bill  debars  a  person  holding  the
 office  of  managing  director  or  a  pub-
 lic  or  private  company  from  holding  a-
 similar  office  in  another  company
 simultaneously.  Managing  agents
 have  been  stopped  from  charging  any
 commission  from  the  company  under
 their  management  on  sales  made  to
 it  by  other  companies  under  their
 managing  agency.  The  appointment  of
 firms  or  corporate  bodies  as  managers
 has  been  prohibited  even  in  the  case
 of  private  companies  which  are  not
 subsidiaries  of  public  companies.  The
 remuneration  of  a  manager,  whether
 in  the  form  of  salary  or  otherwise,
 shall  not  in  future  exceed  5  per  cent.
 of  the  net  profits.  The  Bill  further
 empowers  Government  to  recover
 from  the  companies  cost  of  investiga-
 tion  under  the  Public  Demand’:
 Recovery  Act  for  cases  instituted
 either  suo  motu  or  on  the  report  of  the
 Registrar,  as  arrears  of  land  revenue.

 Retrenchment  or  lay-off  compensa-
 tion  could  not  be  so  long  described  as-.
 part  of  wages  for  including  it  as  a~
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 preferential  charge,  under  section  530
 of  the  Act,  but  now  the  Bill  has  made
 a  very  welcome  provision  saying  that
 compensation  due  to  workmen  under
 the  Industrial  Disputes  Act  shall  be
 treated  as  wages  for  liquidation
 Purposes.

 But  I  have  not  been  able  to  agree
 *on  one  point,  that  is,  with  regard  to

 the  disclosure  of  donations  made  by
 companies  to  political  parties.  The
 grievance  was  not  in  regard  to  the
 secrecy  of  it,  but  in  respect  of  the  very
 principle  of  the  system.  High  Courts
 have  passed  strong  remarks  against
 the  system.  The  issue  has  been  the
 subject  of  discussion  in  this  House
 also.  Every  time  the  hon.  Minister
 gave  an  assurance  that  it  would  be
 looked  into  when  the  next  amending
 Bill  was  brought  forward.  But  here  I
 have  been  very  much  disappointed  not
 to  see  any  change  in  the  attitude  of
 Government  to  this  abnoxious  system
 The  Sastri  Committee  did  not  go  into
 the  propriety  of  the  system  because
 it  is  political.  They  have  said  on
 page  l3  of  the:r  Report:

 “Whether  lobbying  and  financ-
 ing  of  political  parties  or  candi~
 dates  for  elections  should  be  pro-
 hibited  in  the  interests  of  the
 public,  is  a  broad  question  of  pub-
 he  policy.  It  has  been  the  subject
 of  special  legislation  in  America.
 The  case  of  companies  could  not
 be  considered  m  isolation  and  con-~
 tributions  from  other  sources,  such
 as  bodies  corporate,  partnerships,
 societies,  trusts,  trade  unions  and
 even  from  individuals  might  have
 to  be  regulated  or  prohibited  by
 a  comprehensive  enactment.”

 Therefore,  they  did  not  go  into  this
 matter  on  that  ground.  I  would  like
 the  Joint  Committee  to  ponder  over
 this  and  consider  the  pros  and  cons
 of  the  system  and  see  whether  our
 public  life  would  not  be  vitiated  if
 the  system  is  retained  in  our  company
 Jaw  and  the  business  community  is
 allowed  to  make  gifts  to  political
 parties  for  their  own  interests.
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 i4  hrs.

 Now,  I.  would  like  to  say  a  few
 words  regarding  the  Company  Law
 Administration  t.  The  duty
 of  the  department  is  to  be  like  a
 watch-dog  and  see  whether  the  com-
 panies  are  following  or  implementing
 the  provisions  of  the  company  law.
 This  Department,  I  think,  should  be
 revitalised  and  remodelled.  We  know
 that  in  the  Mundhra  affair  no  action
 was  taken  against  this  gentleman  for
 violation  of  the  different  provisions  ef
 the  Companies  Act  and  all  action  was
 taken  only  after  his  main  offence  was
 detected  in  publie

 Regardmg  the  dumping  of  foreign
 executives  in  foreign  companies,
 which  has  been  mentioned  by  my
 learned  friend,  Shri  Mukerjee,  I  would
 also  say  it  is  true  because  I  know  some
 of  the  foreign  companies  where  the
 foreign  executives  are  given  service
 contracts  and  the  terms  of  service
 melude  passage  even  for  their  dogs  to
 England,  The  companies  are  compel-
 led  to  pay  them.  Not  only  it  is  so  in
 Dunlop  but  in  many  other  companies
 hke  Kilburn  Meneil  Berry,  R.S.N.,
 IGN  and  SG.  Co  ete.  If  the  con-
 tracts  and  affairs  of  these  companies
 arc  examined  many  more  things  may
 be  discovered

 Finally,  I  would  request  the  Joint
 Committee  to  weigh  the  amendments
 seriously  so  that  we  may  not  be  called
 upon  to  biing  in  amendments  off  and
 on.

 Lastly,  the  percentage  of  dividend
 which,  under  section  23A  of  the  Act,
 has  to  be  declared  has  been  changed  at
 least  half  a  dozen  times.  I  hope  we
 may  be  saved  from  the  accusation
 which  used  to  be  made  about  the  old
 Greeks  that  they  passed  their  laws

 yhen
 they  were  drunk  and  considered

 em  when  they  were  sober.

 bri  Barman  (Cooch-Bibar—
 Reserved—Sch.  Tribes):  Sir,  first  of
 all,  I  want  to  make  a  submission  that,
 in  a  big  Mill  like’  this,  introduced  only
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 a  few  days  before,  if  the  hon  Muniater
 thas  got  to  read  out  a  hote  explaining
 the  several  provisions  of  the  Bull,  it
 would  be  quite  useful  for  the  Members
 aw  that  note  is  circulated  at  ledst  a
 day  before  Today  the  hon  Minister
 has  read  out  a  long  note  explaiming
 certam  provisions  of  this  Bill  But  it
 was  not  possible  for  hon  Members
 like  me  to  be  benefited  by  whatever
 intelligence  he  tried  to  umpart  to  us
 I  would  only  request  through  you,  Sur,
 that  in  such  cases  the  Ministry  may  be
 asked  to  circulate  such  notes  at  least
 a  day  before

 This  as.  a  Bill  comprising  of  2I0
 clauses  along  with  Schedules  And,  it
 was  not  possible  for  us  in  the  midst
 of  other  duties  to  go  through  it  even
 clause  by  clause  I  shall  not,  there-
 fore,  try  to  say  anything  about  the
 various  provisions  of  this  Bill,  but,  I
 shall  confine  myself  to  one  particular
 object  to  which  |  want  to  draw  the
 attention  of  the  Joint  Committee  also

 In  the  second  annual  report  for  the
 year  ending  March  31,  +1958,  it  has
 been  reported  very  significantly  how  a
 few  capitalist  owners  of  companies
 behave  ain  such  a  way  and  manipulate
 min  such  a  way  that,  practically,  being
 in  commmand  of  a  substantial  number
 of  shares,  they  can  use  the  company’s
 fund  or  the  company’s  property  as
 they  lke  and,  ultimately,  defraud
 ordinary  small  shareholders  in  a  way
 which  ७  quite  patent  from  page  43  of
 this  report

 I  shall  simply  mention  the  sahent
 features  and  say  how  these  sorts  of
 things  goon  On  page  43,  in  the  para-
 graph  on  investigation  under  247,  it
 has  been  revealed  by  enquiry  that
 although  the  shares  of  a  company  were
 Tegistered  in  the  names  of  certain
 ndividuals,  most  of  them  were
 Jenamidars  and  the  true  beneficiaries
 vere  some  fat  companies  all  of  which
 velonged  to  a  particular  group  and  in
 which  a  single  individual  had  a  vital
 inancial  anterest.  The  said  individual
 vas  the  real  person  who  was  ultimate-
 y  financially  interested  in  the  success ir  failure  of  the  company  Then,  what
 id  be  do?

 VAISAKHA  16,  88]  (SAKA)  (Amendment)  Bill  7534
 As  regards  the  directorate,  one  argu-

 ment  is  that  the  Board  of  Directors
 can  check  any  kind  of  mismanagement
 or  any  kind  of  fraud  that  might  be
 Perpetrated  by  a  single  big  share-
 holder  Here  in  this  investigation,  it
 has  been  revealed  that  although  the
 affairs  of  th.  company  were  ostensibly
 managed  by  its  directors,  most,  if  not
 all,  of  them  owed  their  directorship  to
 the  said  individual  and  he  was,  accord-
 ingly,  in  a  position  materially  to
 influence  and  shape  the  policies  of  the
 company  Although  the  company
 earned  substantial  profits  during  the
 Period  beginning  from  95i  to  954  no
 dividend  was  declared  Naturally,
 when  the  ordinary  shareholders  ahd
 not  get  any  dividend  for  5  years,  they
 did  not  thmk  it  profitable  at  all  to
 keep  those  shares  and  the  value  of  the
 shares  sagged  so  much  that  that  said
 individual  and  his  agents  purchased,
 at  prices  which  were  m  some  cases
 much  below  their  face  value,  those
 shares  If  this  sort  of  things  had  been
 detected  in  one  mvestigation,  I  beg  to
 submit  that  there  are  several  such
 companies  in  which  such  thmgs  have
 occurred

 What  does  it  lead  to?  In  our  mixed
 economy,  when  we  are  unable  to  enter
 into  all  sorts  of  production  in  the  | public  sector,  we  have  to  rely  very
 much  on  the  private  sector  so  that
 Production  m  the  industrial  sector  may
 increase  to  meet  the  needs  of  our
 country  For  that  we  want  share
 capital  to  be  invested  not  only  by  big
 Persons  but  also  by  small  people  who
 can  invest  a  httle  in  compames  But, af.  Government  fails  in  protecting  the
 small  shareholders  against  the  big
 who  manipulate  matters  in  this  way
 as  has  been  evidenced  in  this  investi-
 gation,  it  will,  naturally,  be  no  incen-
 tive  to  any  person  to  invest  any  money m  our  private  mdustrial  enterprise
 So,  was  it  not  the  duty  of  the  Gov-
 ernment,  while  coming  forward  with
 such  a  big  bill  containing  20  clauses,
 to  make  provisions  so  that  such  things
 may  not  occur?  What  about  the  com-
 panies  in  which  these  things  have
 occurred  already?
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 In  the  course  of  a  statement  by  the
 hon  Munister,  I  heard  him  gay  that  in
 order  to  prevent  such  cornering  of
 shares  certain  provision  has  been
 made  by  clause  84  of  the  Bull
 When  I  went  through  the  provisions
 that  have  been  framed,  I  found  that
 it  ss  only  in  future  contingencies,
 that  this  clause,  2f  enacted,  can
 operate  Clause  8  of  the  Bill  says
 as  follows.

 “(a)  after  sub-section  (2),  the
 following  sub-section  shail
 be  inserted,  namely:—

 (2A)  Where  as  a  result  of
 transfer  of  shares  in  a
 company,  a  change—

 (a)  an  the  composition  of  the
 Board  of  directors,  or

 (b)  where  the  managing
 agent  is  an  individual,
 of  the  managing  agent,
 or’  ?  and  so  on,

 “of  the  company  may  take  place
 and  the  Central  Government  5s
 of  the  opinion  that  any  such
 change  would  be  prejudicial  ..”
 ete

 It  clearly  means  that  this  clause,
 when  enacted,  can  operate  only  in
 case  of  future  contingencies.  But  so
 far  as  the  mschief  that  has  already
 been  done  in  the  past,  this  clause
 does  not  offer  any  remedy  whatso-
 ever.

 Here  again,  I  beg  to  submit  that
 this  provision  may  not  be  a  salutary
 one  I  do  not  know  whether  it  is
 a  salutary  one  Now,  m  the  free
 Market,  when  a  person  who  has  got
 money  purchases  some  more  shares,
 it  will  be  very  difficult  to  say,  and
 it  would  be  difficult  for  the  adminis-
 tration  to  yudge,  whether  that  person

 MAY  6,  959  (Amendment)  Bill

 shareholders  will  not  purchase  the
 shares  in  companies  when  they  know
 that  Government  cannot  do  anything
 to  remedy  any  wrong  committed  upon
 them  by  the  big  shareholders  I  do
 not  know  how  this  can  be  set  right.
 It  is  of  course  for  the  experts  to
 devise  some  amendments.  But  my
 own  submission  is  that  as  in  the  case
 of  other  fields,  here  also  we  can  im-
 pose  certain  restrictions  The  present
 rule  3s,  one  share  one  vote.  I  know
 of  certain  compamies  which  emsted
 before,  where  there  was  a  certain
 gradation  of  voting  rights  After
 the  last  Bull  was  passed  in  1956,  those
 provisions  became  inoperative,  and  at
 present  each  share  carries  one  vote.
 So,  as  soon  as  any  big  shareholder
 finds  an  opportunity,  he  purchases  a
 substantial]  number  of  shares  in  his
 own  name  or  m  the  name  of  the
 benam:dars  and  2  he  gets  control  of
 25  per  cent  of  the  shares  in  the
 company  it  38  sufficient  for  him  to
 dommate  the  affairs  of  the  company.
 Some  of  the  shareholders  generally
 do  not  attend  meetings  knowing  fully
 well  that  it  would  not  be  possible  for
 them  to  have  any  predominent  veice
 over  one  or  a  few  big  shareholders.
 Naturally  they  do  not  come  and  our
 experience  shows  that  though  here  is
 a  general  meeting,  there  are  certain
 signatures  of  attendance
 the  business  is  transacted  only  by  2
 few  who  have  got  certain  interests
 in  7६  and  who  dominate  the

 ree  ¢ the  company  My  proposal  is
 there  be  a  gradation  of  voting  rights
 attached  to  shares,  such  ai  say,  up  to

 v8  cE
 हि
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 right  for  each  shareholder  whatever
 might  be  the  number  of  votes.  If
 such  a  limitation  could  be  introduced
 in  the  voting  rights  of  shareholders,
 I  do  not  think  that  will  detract  in
 anyway  the  incentive  of  private  peo-
 ple  coming  in  to  set  up  cempanies
 and  promote  them.

 I  have  just  given  an_  indication.
 ‘The  Government  may  decide,  by  their
 own  judgment,  what  should  be  the
 limitation  and  what  should  be  the
 gradation  for  the  voting  rights,  but
 until  and  unless  such  things  are  done,
 in  future  also  the  Government  would
 ‘be  helpless,  and  as  in  the  case  of
 clause  8B,  they  will  try  to  give  @&s-
 cretionary  power  to  the  administra-
 tion  from  time  to  time  which  the
 administration  may  sometimes  use
 properly  and  sometimes  also  misuse
 it.  But  if  such  limitations  are  imposed
 m  the  case  of  company  administra-
 tion  also,  I  think  that  will  give  some
 relief.  e

 My  friend  Shri  Jhunjhunwala  has
 spoken  about  the  socialist  pattern  of
 society.  I  do  not  think  this  Com-
 panies  Bill  can  be  very  helpful  in
 that  regard.  But,  at  the  same  time,
 I  think  ‘that  Government  have  some
 obligation  and  a  duty  to  protect  the
 small  shareholders  and  restrict  the
 avarice  of  the  big  capitalist.  I  have
 only  submitted  a  suggestion  of  mine
 to  you  and  to  the  House  and  for  the
 consideration  of  the  Joint  Committee
 as  to  whether  any  remedy  can  be
 found  in  this  regard.

 श्रो  राम  कृष्ण गुप्त  (  महेन्द्र  गढ़).  उपा-
 ध्यक्ष  महोदय,  कम्पनीस  एक्ट,  १६५६  को
 एड  करने  के  लिए  जो  बिल  पेश  किया  गया  है,
 उसका मै  स्वागत  करता  हू  ।  मै  समझता हूं  कि
 इस  तरह के  बिल की  बहुत  ज्यादा  जरूरत  थी।
 इस  के  लिए  एक  कमेटी  भी  मुकरंर  की  गई  है
 और  कम्पनी  एक्ट,  १६५६  के  तहत  भ्रव  तक

 जो  सालाना  रिपोर्टस पेश  की  गई  थीं,  उन  में
 भी  ईस  जरूरत  का  एहसास  किया  गया
 है  भौर  इस  बात  पर  जोर  दिया  मया है
 कि  इसे  एक्ट  को  जरूर  एमेंड  किया  जाय  |

 जहां  तक  मैं  समझता हूं  ,  इस  एक्ट को
 एमेंड  करने  का  मकसद यह  है  कि  कम्पनी  एक्ट
 के  तहत  जो  एडमिनिस्ट्रेटिव  मशीनरी  है,  बह
 ज्यादा  मजबूत  झौर  एफिशेंट  हो  भौर  कम्पनीज
 के  ऊपर  सैंट्रल  गवर्नमेंट  का  होल्ड  ज्यादा  हो
 झौर  साथ  ही  साथ  हस  एक्ट  को  सिम्पल  किया
 जाए जिस  से  कि  लोग  इसको  भासानी  से  समझ
 सकें  भौर  बेलेंस शीट  वगेरह  ठीक  तरह  से
 पेश  ही  ।  इसके  साथ  ही  साथ  यह  भी  जरूरी

 है. कि  भाडिटर्स  वगेरह  मूकरंर  करने  में  भो
 गवनेगेंट  का  हाथ  हो।  इस  तमाम  चीजों  को

 महसूत्त  करते  हुए  मैं  समझता  हूं  कि  यह  जो
 बिल  पेश  किया  गया  है,  यह  तमाम  जितनी
 चीज़ें  है,  उनको  पूरा  नहीं  करेगा  ।  इस  को

 ध्यान  में  रखते  हुए  में  में  बन्द  तजवीज  हाउस
 के  समिने  पेश  करना  चाहता  हूं  और  चाहता

 हूं  कि  ज्वायंट  कमेटी  उन  पर  विचार  करे  जिस
 से  कि  जो  डिफेक्ट्स  सालाना  रिपोर्ट्स  में

 बतायें  गये  है,  उन  डिफंक्ट्स  को  झासानी से से

 दूर  निया जा  सके।

 सब  से  पहला  सवाल  यह  है  कि  जब  कभी

 पब्लिक  कम्पनीस  को  प्राइवेट  कम्पनीस  में
 कनवर्ट  किया  जाता  है  तो  उस  सूरत  में  कोई
 ईफैगिटव  पाबन्दी  या  रेस्ट्रिकशन  इस  बिल  के

 द्वारा  नही  लगाई  गई  है।  इस  बात  का  जि
 क्री  मेरे  दोस्त  श्री  घोषाल  ने  भी  किया  था

 झौर  उस  से  ज्यादा  दु.ख  की  बात  यह  है  कि

 जो  कमेटी  मुकरंर  की  गई  थी  भौर  उस  कमेटी

 ने  जो  सिफारिशें  की  थी  इस  चीज के  बारे  में,
 उन  सिफारिशों  को  भी  नहीं  माना  गया  1

 कमेटी  ने  इस  बात  पर  जोर  दिया  था  —

 “We  therefore  recommend  that
 a  proviso  be  added  to  section
 3),  Part  IV,  in  these  terms:

 ‘Provided,  however,  that  any
 private  company  in  which  shares
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 to  the  extent  of  25  per  cent  or
 more  of  the  paid-up  capital  are
 held  by  one  or  more  companies,
 public  or  private,  shall  be  deemed
 to  be  a  public  company’.”

 यही  नही  ,  दूसरे  सैकशन  में  एमेंडमेट  करने  की
 जो  तज़बीज  कमेटी  ने  की  थी,  उसको  भी

 नहीं  माना  गया  बल्कि  उसको  चेंज  कर
 दिया  गया  है  जिस  का  जिक्र  पेज  ३०  पर  किया

 गया है
 “Provided  that  no  resolution

 which  has  the  effect  of  converting
 a  public  into  a  private  company
 shall  have  effect  unless  the  Cen-
 tral  Government  approve  of  the
 same.”

 और  जो  इस  बिल  में  सैकशन  है,  उसका  मत-
 लब  यह  है  कि  रेज़ोल्यूशन  को  पेश  किया  जा
 सकता  है  और  इस  रंज्ोल्यूशन  पर  फैसला
 भी  हो  सकता  है  लेकिन  बाद  में  उसको  गवरने-
 मेंट  को  रिफर  किया  जाएगा  और  गवर्नमेंट  की
 राय  सेने  के  बाद  उस  पर  अमल  हो  सकता  |
 लेकिन  कमेंटी  की  यह  राय  थी  कि  इस  किस्म
 का  रेज़ोल्यूडन  भी  मीटिंग  में  गवर्नमेंट  को
 इजाजत  के  बगेर  पेश  नहीं  हो  यकता  ।  मेरी
 समझ  में  नहीं  भ्राता  है  कि इस  तजबीज  को  क्यो

 नही  माना  गया  ।  मैं  समझता  हु  भौर  मैं
 इस  पर  ज़ोर  देना  चाहता  हू  कि  हमे  इस  बात
 की  तरफ  सब  से  ज्यादा  ध्यान  देना  चाहिये  ।

 यह  में  इसलियं  कहता  हू  कि  पिछले  दो  तीन
 सालो  में  बहुत  सी  पब्लिक  कम्पनीस  को
 प्राइबेट  कम्पनीस  में  कनवर्ट  किया  गया  है  जिस
 का  मकसद  यह  का  कि  पब्लिक  कम्पनीस  पर  इस
 एबट  के  तहत  जो  पाबंदिया  लगाई  गईं  थी,
 उन  से  बच्चा  जाए।  इस  तरह  से  जो  सालाना

 रिपोर्ट्स  पेश  की  गई  है,  उन  में  भी  इस  तरफ
 इक्षारा  किया  गया  है  भौर  कहा  गया  है  कि
 पब्लिक  कृम्पनीस  को  प्राइवेट  कम्पनीस  में  चेंज
 किया  जा  रहा  है  झोर  एसी  सूरत  में  मेरी  सब  से

 पहली  तजवीज  मह  है  कि  इन  दोनो  बातो  पर
 विचार  किया  जाए  भौर  ज्यायंट  कमेटी  ऐसी
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 कोई  क्लास  इस  में  बोदे,  ,  इस  बिल  को  इस  इंग
 से  एमेंड  करे  जिस  से  कि  पण्लिक  कम्पनी  को
 प्राइवेट  कम्पनी  में  कनवर्ट  न  किया  जा  सक्रे
 और  झगर  कनवर्ट  किया  जाए  तो  उस  पर  भी
 वही  पावन्दिया  लगें  जो  कि  पब्लिक  कम्पनी
 पर  लागू  होती  हैं।  यह  बात  मैं  इसलिए  भी

 कह  रहा हूं  कि  बहुत  सी  ऐसी  पब्लिक  कम्पनीज
 है  ,  जिन  मे  कि  करोडों  रुपये  का  सरमाया
 लगी  हुआ  है  झौर  उनको  प्राइवेट  कम्पनीस
 में  तबदील  कर  दिया  गया  है  जिस  का  कंपिटल-

 बहुत  थोड़ा  था।  पिछले  दिनों  ष्बन्द  सवा-
 लात  के  जबाब  म॑  इस  बात  का  जिक्र  किया
 गया  था  i  डालमिया  सिमेंट  फैक्ट्री  जिसकी

 बैल्यू  १  करोड  ५२  लाख  के  करीब  थी,  उसको

 एक  प्राइवेट  कम्पनी  में  कनवर्ट  कर  दिया  गया,
 जिस  का  नाम  स्वदेश  निर्माण  कम्पनी  था  और
 जिस  का  पेड  शप  कैपिटल  तकरीबन  ५०,०००
 था  |  इस  वास्ते  में  समझता  हूं  कि  इस
 तरफ  ध्यान  देने की  बहुत  ज्यादा  जरूरत  है  ।

 दूसरी  तजवीज  जो  मैं  पेश  करना  चाहता

 हू  यह  है  कि  इस  कमेटो  को  रिपोर्ट मे  जो  मौजूदा
 एक्ट के  तहत  जो  सेकशन  २७५  ,  का  यह  जिक्र.
 किया  गया  है

 “Section  275  restricts  the  num-
 ber  of  directorships  capable  of
 being  held  by  an  individual  to
 20.  Section  3I6  restmcts  manag-
 ing  directorships  to  two  companies
 and  section  332  limits  managing
 agencies  to  ten  companies.”

 मैं  चाहता  हु  कि इस  लिमिट  को  भो  कम  किया
 जाए।  इस  'रिपॉठ  मे  भी  इस  बात  का  जिक्र-
 किया  गया  है  कि  जब  एविड्स  पेश  किया  गया
 तो  यह  कहा  गया

 “There  are  on  the  other  hand
 complaints  that  the  limit  of  20
 directorships  and  30  managing
 agencies  is  too  high  and  that
 there  is  a  tendency  for  a  few
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 businessmen  and  the  members  of
 ‘their  families  to  concentrate  in
 their  hands  enormous  industrial
 power  by  virtue  of  their  position
 as  managing  agents  of  a_  large
 number  of  public  families.”

 मेरे  कहने  का  मतलब  यह  है  कि  इस  सैकशन

 भी  ऑ्रमेंड  करने  की  बहुत  ज्यादा  जरूरत
 @  |  ग्राज  हम  देखते  हैँ  कि  हिन्दुस्तान  की  जो

 ,  चन्द  बड़ी  बड़ी  बिग  फैमिलीस  छाई

 हुई  हैं  औऔरौर  इसका  ज़िक्र  अभी  इस  हाउस  में  भी
 किया  गया  है  और  यह  चीज़  तभी  दूर  हो  सकती

 है  जब  कि  इस  संकशन  को  भी  एमेंड  किया
 ।  इस  में  यह  भी  कहा  गया  है  कि  यू०  कें०

 ब्रौर  यू०  एस०  ए०  में  इनकी  तादाद  बहुत

 हैं  |

 “We  have  been  informed  that
 practice  the  average  number

 of  directorships  held  by  an  indi-
 dual  in  the  U.K.  or  U.S.A.  is

 less  than  the  number
 ermissible  under  our  Act.”

 मेरा  पूरा  विश्वास  है  कि  ज्वायंट  कमेटी
 दस  बात  पर  भी  विचार  करेगी  कि  जो  गराज

 पकी  इजाजत  है  कि  बीस  कम्पनियों  तक  का

 दार्दा  डायरेक्टर  मुकरर  हो  सकता  है,
 का  तादाद  को  भी  कम  किया  जा  सके  और
 ss  जरूरी  हँ।  मैं  समझता  हुं  कि  यह

 लिये  भी  जरूरी  हैं  कि  इन  कम्पनियों  का

 रुपया  है  जो  और  शेयर  होल्डर्स  का

 'टरस्ट  है  वह  जभी  महफूज़  हो  सकता  है  और
 थे  ही  साथ  कम्पनियों  के  इंतिज़ाम  में  और

 से
 शीट्स  में  गड़बड़ी  वगैरह  हो  जाती  है
 जभी  दूर  हो  सकती  है  जब  कि  इस  किस्म

 पाडन्दियां  लागू  की  जायें  ।

 एक  दो  और  बातें  हैं  जिन  की  तरफ  मैं

 का  ध्यान  दिलाना  चाहता  हूं  ।  बहुत  सी

 हि  ऐसी  हैं  जिन  के  लिए  ट्रस्ट  मुकरंर  कर

 जाते  हैं  और  कर  दिये  गये  हैं।  मेरी

 मे  नहीं  द्राता  कि  इस  एक्ट  की
 mm

 इन  ट्रस्ट्स  के  ऊपर  क्यों

 हीं  की  जाती  ।  आजकल  बहुत  सी
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 ऐसी  शिकायतें  सूनने  में  राती  हैं  कि.

 ट्रस्ट  ज्यादा  तर  जो  बनाये  जाते  हैं,  इसलिए
 बनाये  जाते  हैं  ताकि  इन  कम्पनीस  को  इनकम
 टैक्स  की  प्राविजंस  से  या  कम्पनी  एक्ट  की  जो

 प्राविजंस  हैं,  उन  से  बचाया  जा  सके  |  इस
 वास्ते  मैं  इस  चीज़  पर  भी  जोर  देना  चाहता
 हूं  कि  इस  बिल  में  एक  एसी  क्लाज़  भी  रखी

 जाए  ताकि  अ्रगर  किसी  कम्पनी  की

 आमदनी  के  लिये  ट्रस्ट  मुकरर  किया  जाय  तो

 जहां  तक  इस  कम्पनीज़  एक्ट  की  प्राविजंस  का

 ताल्‍्लुक  है,  वे  जरूरी  उस  ट्रस्ट  पर  भी  एप्लाई

 हों  ।  दूसरे  हम  देखते  हैं  कि  जितने  लेबर

 ऐक्ट्स  हैं  वह  तो  ट्रस्ट्स  पर  अप्लाई  होते  हैं:
 लेकिन  कम्पनी  ऐक्ट  उन  पर  अप्लाई  नहीं

 होते  |  उस  पर  अप्लाई  न  होने  से  बहुत  सी

 दिवकतें  रास्ते  में  आती  हैं  ।  जो  लेबर  ऐवट  के  7

 प्राविजन्स  हैं  उन  का  जो  मकसद  है  वह  इस  की

 “वजह  से  पूरे  तरीक  से  हल  नहीं  होता  |  इस
 लिये  में  इस  ब्रात  पर  भी  जोर  दुंगाकि
 इस  एक्ट  के  सिलसिले  में  ज्वायेंट  कमेटी  इस
 चीज  पर  विचार  करे  ताकि  कम्पनीज  ऐक्ट,

 १६५६  के  जो  प्राविजन्स  हैं  वह  जो  ट्रस्ट्स  वगरह
 बनाये  गये  हैं  उन  पर  भी  अप्लाई  हों  t

 चौथी  बात  इस  सिलसिले  में  में  यह  कहना

 चाहता  हूं  कि,  जैसा  कि  अभी  मेरे  दोस्त  श्री

 बर्मन  ने  भी  जिक्र  किया,  और  पिछले  साल  जो”

 रिपोर्ट  फेन  की  गई  थी  उस  के  अन्दर  सैक्शन

 २४७  के  तहत  जो  इन्वेस्टिगेशन  हुये  उन

 की  मिसाल  भी  दी  उस  में  साफ  तौर  पर  यह
 भी  कहा  गया  है  :

 “Prima  facie  there  were
 contraventions  of  the  provision
 of  section  49  of  the  Companies
 Act,  1956.”

 में  यह  मालूम  करना  चाहता  हुं  कि  इस  कम्पनी
 के  खिलाफ  क्या  ऐक्शन  लिया  गया  |  यह  ठीक

 है  कि  एक्शन  लिया  भी  नहीं  जा  सकता  था;

 क्योंकि  इस  एक्ट  में  कोई  ऐसा  क्‍्लाज  नहीं  है
 जिस  की  तहत  आप  ऐक्शन  ले  सकते  इस  लिये

 इस  बात  की  आज  सब  से  ज्यादा  जरूरत .
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 है  कि  ज्वायेंट  कमेटी  इस  बात
 पर  भी  विचार  करे  ७५  झगर  कोई
 एम्वबायरी  हो  भौर  उस  एन्क्यायरी  में  कम्पनी
 के  खिनाफ  जो  इल्जामात  हैं  वे  साबित  हो  जायें
 तब  भी  श्गर  कोई  ऐक्शन  उस  कम्पनी  के

 *  खिलाफ  न  लिया  जा  सके  तो  मेरी  समझ  में  नही
 आता  की  एसी  एन्क्यायरी  करवाने  का  सकसद
 क्या  है।  इसलिये  मैं  चाहूंगा कि  इस  किस्म  का
 क्लाज  भी  इस  एक्ट  में  रक्खा  जाय  जिस  से  कि

 ऐसी  कम्पनी  के  खिलाफ  ऐक्शन  लिया  जा  सके  ।
 माननीय  मंत्री  जी  ने  भी  हाउस  में  इस  बात  का
 जिक  किया  था  भर  मै  समझता  था  कि  जब  यह
 बिल  पेदा  किया  जायेगा  तो  उस  में  हस  किस्म

 का  कोई  क्लाज  जरूर  होगा।  मै  ने  इस  बिल
 को  बहुत  गौर  से  पढ़ा,  लेकिन  मुझे  यह  देख  कर
 बड़ा  दुःख  हुआ  कि  इस  में  इस  किस्म  का  कोई
 क्लाज़  नही  है  ।

 जो  दूसरी  एनुझल  रिपोर्ट  है  इस  में  यह
 दर्ज  है

 “In  course  of  a  recent  debate
 on  the  First  ‘Report  of  the  work-
 ing  of  the  Companies  Act,  1956,
 in  the  Lok  Sabha  the  need  for
 administrative  integration  of  the
 working  of  the  Companies  Act
 with  that  of  the  Industries  Deve-
 lopment  and  Regulation  Act  was
 pressed  by  many  Members  of
 Parliament?  The  Minister  of
 Commerce  and  Industry  assured
 the  Low  Sabha  that  the  problem
 was  already  under  his  considera-

 tion  and  he  hoped  to  take  appro-
 priate  action  at  an  early  date.”

 4  ने  यह  बात  इस  लिये  कही  कि  मैं  इस  का
 मतलब  यही  समझता  हूं  कि  माननीय  मंत्री  जी

 के  दिमाग में  कोई  ऐसी  तजभीज  थी  पौर  वह
 इस  ऐक्ट  को  इस  ढग  से  झमेड  करना  चाहते
 थे  जिस  से  कि  इडस्ट्रियल  ढेवेलपमेट  ऐंड  रेगु-
 सेशन  ऐक्ट  के  तहत  थे  किसी  कारखाने  का
 इतजाम  |  मवनमेंट  झपने  हाथ  में  ले  सके  ।

 इस  बिल  में  भी  कोई  ऐसा  बलाज  होना  चाहिये  1
 गेर  सेफ्दान  २४७  के  तहत  कोई  हन्वेस्टिगेशन
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 हो  भौर  वह  सही  साबित  हो  तो  उस  कम्पनी
 का  इन्तजाम  भी  गवर्नेमेंट अपने  हाथ  में  ले  सके,-
 यह  झधिकार होना  चाहिये  i  जब  तक  ऐसा  नही
 किया  जायेगा  तब  तक  कम्पनियों  की  हालत
 सुधर  नहीं  सकती  शौर  जिस  मकसद  के  लिये

 यह  बिल  पेश  किया  गया  है  वह  पूरा  नहीं  हो
 सकता  t

 इस  सिलसिले  में  मैं  यह  भी  कहना  दाहता
 हूँ  कि  इस  बिल  के  द्वारा  इस  ेक्ट  की  रिभ्रुप्रिग
 और  रिकास्टिय  करते  की  निहायत  जरूरत  है  |

 यह  जो  सालाना  रिपोर्ट  पेश  कौ  गई  उस  में

 भी  इस  बात  की  तरफ  इशारा  किया  गया  है  ।

 यह  एक्ट  बहुत  लम्बा  है,  इस  के  सेक्शन  बहुत
 ज्यादा  है।  बहुत  से  ऐसे  सेक्शन  हैं  जो  कि  एक
 ही  सब्जेक्ट  से  डील  होते  हैं  लेकिन  वह  झलग

 अलग  रखे  गये  हैं।  इस  से  काफी  दिक्कत  पैदा

 होती हूँ  7  में  इस  बात  पर  जोर  दूगा कि  इस  को
 दुबारा  रिश्रूप  किया  जाय  ।  इस  के  लिये  में  एक
 मिसाल  देना  चाहता  हू  ।  मेनेजीरियल  रेम्यून-
 रेशन  के  सिलसिले  में  बहुत  से  सेक्शन्स  है
 जो  कई  जगह  झलग  अलग  चंप्टसें  के  भ्रन्दर

 है।  उन  तमाम  को  एक  जगह  पर  रिग्रूप  करने
 की  बात  बहुत  ज्यादा  जरूरत  है  q  मुझे  पूरा
 विश्वास  हैं  कि  ज्वायेट  कमेटी  इस  पर  भी
 विचार  करेगी  शौर  इस  णिक्ट  को  दुबारा  इस
 ढंग  से  रिग्रुप  और  रिकास्ट  करेगी  जिस से
 तमाम  सेक्शन  जो  एक  ही  सब्जेक्ट  डीट  करे  वह
 इकट्ठा हो  जाये  ।  भौर  इस  तरह  से  इस  ऐक्ट
 को  सिम्पल  किया  जाय  |

 आखिर  में  मे  दो  तीन  बातें  इस  ऐक्ट  के  तहत
 जो  कम्पनी  ला  ऐडमिनिस्ट्रेशन  की  मशीनरी

 है  उस  के  सिलसिले  में  भी  कहना  चाहता  हू  ।

 यह  जो  सालाना  रिपोर्ट  पेश  की  गई  हैँ  उस  में

 उन्होंने  अपनी  दिक्कतों  का  जिक्र  किया  है  |

 मुझे  पूरा  विव्वास  हूँ  कि  इन  चीज़ों  का  भी  पूरा
 ध्यान  रक्खा  जायेगा  उन्होंने  रिपोर्ट  में  इस

 तरह  से  जिक्र  किया  है
 “The  ‘Registrars  of  Companies

 went  into  these  complaints  and
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 wherever  necessary  sought
 gwdance  from  the  Regonal
 Directors.  Serious  cases,  such  as
 complaints  about  mis-manage-
 ment,  musappropriahon  of  funds,
 fraudulent  dealings,  manipulation
 and  falsification  of  accounts,  re-
 fusal  to  register  the  transfer  of
 shares,  regular  constitution  of
 board  of  directors  and  unautho-
 rised  grant  of  loans  in  contran-
 vention  of  the  provisions  of  the
 Act  were  forwarded  by  the  Regis-
 wars  of  Companies”

 इन्होंने  भागे  चल  कर  कहा  कि  यह  भी  है  कि
 जब  इन  तमाम  वीजो  की  तहकीकात  करने  की
 कोछ्षिश  की  गई  झौर  बुक्स  शौर  बलेन्स  शीट्स
 रजिस्टर्स  वगैरह  हासिल  करने  की  कोशिश
 की  गई  तो  वह  हासिल  नहीं  हो  सके  क्योकि
 क्ायद  ऐक्ट  के  अन्दर  कोई  ऐसे  प्राविजन  नही
 थे  ।  ठीक  है,  इस  बिल  में  एक  इस  किस्म  का
 कलाज  भी  है  जिस  की  तहत  भ्गर  बुक्स  वगैरह
 डन  को  सप्लाई  नहीं  की  जायेगी  तो  बह  कोर्ट
 के  भ्रन्दर  दरख्दास्त  द ेकर  उन  कागजात  को

 हासिल  करने  की  कोशिश  कर  सकते  है  मैं
 समझता  हू  कि  जो  हालात  हो  रहे  है  उन  को  मद्दे
 नजर  रखने  हुए  यह  झ्रमेडमेट  काफी  नहीं
 होगा  क्योकि  इस  तरह  से  काफी  देर  लगेगी
 झौर  उन  बुक्स  वगरह  को  जाया  कर  दिया
 जायेगा  ।  इस  लिये  मेरी  यह  श्रपील  है  कि  इस
 बात  पर  भी  विचार  किया  जाय  और  उन
 को  पूरी  ताकत  दी  जाय  ताकि  वह  उन  कागजात
 को  डाइरेक्टली  बिना  किसी  कंस  को  कोर्ट  में
 रिफर  किये  रू  हुए  आसानी  से  हासिल  कर  सके
 ताकि  सीक्रेट  ऐड  काफिडेशल  डाकुमेट  डिस्ट्राय
 नही  किये  जा  सके  ।

 इन  चन्द  शब्दों  के  साथ  मैं  फिर  अपील  करता
 हू  कि  इन  तमाम  ब्रातो  पर  ज्वायट  कमेटी  विचार
 कर  क्योकि  झझब  इस  बात  की  सब  से  ज्यादा
 जरूरत  है  कि  जो  प्राइवेट  कम्पनिया  है  उन  का
 इन्तजाम  ठीक  हो  ।  मेरी  तजबीज  यह  भी  है
 कि  एक  ऐसा  परमनेन्ट  कमिशन  मुकरंर  किया

 भाय,  इस  एक्ट  में  तो  कोई  ऐसा  क्लाज  नही  है,
 लेकिन  जब  यह  बिल  अमेंड  किया  जा  रहा  है
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 तो  उस  के  द्वारा  यह  क्लाज  जरूर  रक्खा  जा
 सकता  है  जिस  से  कि  तमाम  जो  बडी-बडी
 कम्पनिया  हैं,  जिन  के  पास  काफी  सरमाया  है,
 उन  की  डीलिंग्स  श्रौर  उन  के  इन्सजाम  के  बारे  में
 गवनमेंट  तहकीकात  कर  सके  क्योकि  भाज
 जब  भी  किसी  कम्पनी  के  अन्दर  कोई  शिकायत
 दैदा  होतो  है  भौर  उस  की  इन्बबायरी  करने
 की  कोशिश  की  जाती  है  तो  उस  में  काफी  समय
 लगता  है  ।  पिछले  दिनो  डालमिया  कन्सन्से
 के  बारे  में  जो कमिशन  मुकरर  किया  गया,  एक
 और  कम्पनी  को  रेफर  करने  का  सवाल  था,
 उस  में  तकरीबन  ८  या  €  महीने  लग  गये  t
 झगर  काफी  वक़्त  दूसरी  पार्टी  को मिल  जाय
 तो  वह  इस  से  में  तमाम  कागजात  बगैरहू  को

 छिपा  देता  है  जिस  से  इन्क्वायरी  से  कोई  खास
 मतलब  हल  नही  होता  ।  इसलिये  मेरी  यह
 भ्रपील  हैं  कि  इस ऐक्ट  में  कुछ  ऐसा  सेक्दान
 जरूर  होना  चाहिए  जिस  से  कि  अगर  किसी
 कम्पनी  के  बारे  में  शिकायत  हो  तो  उस  के
 खिलाफ  फौरन  एन्बवायरी  शुरू  हो  सके  धौर
 अगर  उस  एन्कवायरी  से  कुसूर  साबित  हो
 जाय  तो  कूसूर  करने  वाले  है  उन  के  खिलाफ

 ऐक्शन  लिया  जा  सके  |  इस  सिलसिले  में  मुझे
 इतना  ही  कहना  है  और  मुझे  धा  है  कि
 ज्वायेट  कमेंटी  इन  तमाम  बातो  पर  जरूर
 विचार  करेगी  t

 Shri  C.  K.  Bhattacharyya  (West
 Dmajpur  )  Mr  Deputy-Speaker,  Sur,
 I  would  lke  to  draw  attention  of  the
 hon  Munster  to  the  mususe  that  25
 just  now  being  made  of  the  Com-
 panies  Act  in  the  newspaper  world.
 Parent  companies  are  being  frag-
 mented  with  the  result  that  the
 employees  are  being  deprived  of  ther
 legitimate  dues  and_  right  The
 Management,  who  have  under  ther
 control  several  newspapers  are  set-
 ting  up  separate  companies  with  ht-
 tle  or  no  capital  for  each  of  the
 constituent  newspapers  This.  pro-
 cess  has  commenced  since  the  Wage
 Board  under  the  Working  Journalists
 Act  announced  their  decision  This
 is  being  followed  with  a  view  to
 pass  on  the  contingent  habilines  of
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 the  old  company  to  the  mew  com-
 pany.  The  result,  as  I  have  stated,
 is  that  the  employees  at  a  future  date
 would  be  deprived  of  the  statutory
 benefits  conferred  on  them  by  the
 Industrial  Disputes  Act  and  the  ad-
 judicators’  awards  under  the  Indus-
 trial  Disputes  Act  and  under  the
 Working  Journalists  Act.  The  share-
 holders  of  the  new  companies,  if  a
 scrutiny  is  made,  will  be  found  to
 be  mostly  belonging  to  the  group  of
 shareholders  of  the  old  companies  and
 if  further  scrutiny  is  made  the  direc-
 tors  of  these  new  companies  would
 be  found  to  be  none  other  than  trus-
 ted  men  and  employees  of  the  old
 companies.  This  has  happened  at
 Allahabad,  at  Delhi,  at  Bombay  and
 at  Madras.  I  do  not  know  whether  it
 has  happened  elsewhere.

 The  setting  up  of  benami  companies
 becomes  possible  only  through
 loopholes  in  the  Company  Law.
 Therefore  in  amending  the  law  steps
 should  be  taken  to  prevent  the  for-
 mation  of  such  benami  companies  so
 that  the  employees  may  not  be  de-
 frauded  of  the  benefits  conferred  upon
 them  by  other  legislation.  The  Com-
 pany  Law  has  been  mainly  drafted
 with  an  eye  protecting  the  interests
 of  the  shareholders.)  Many  of  my
 hon.  friends  here  have  just  now
 spoken  about  the  protection  of  small
 shareholders.  I  am  putting  in  a  plea
 for  the  protection  of  the  interests  of
 the  workers  because  in  the  running
 of  the  company  the  contribution  that
 the  workers  make  is  no  less  impor-
 tant  and  their  interests  also  require
 equal  protection.

 Sir.  unfortunately,  neither  the
 original  law  nor  the  present  amend-
 ment  guarantée  any  effective  machi-
 nery  through  which  the  interests  of
 the  employees  may  be  protected.
 Certain  expenditures  are  charged  and
 shown  in  the  accounts  as  bona  fide
 expenditure,  although,  in  practice,
 these  payments  are  made  to  promo-
 ters  or  managers.  This  puts  the
 workers  in  difficulty  when  they  come
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 out  with  any  demand  for  benus  or
 for  any  improvement  of  their  working
 conditions.  In  spite  of  having  a  vast
 business,  it  is  found  possible  for  the
 companies  and  the  management  to
 show  a  loss.  In  an  industrial  dispute
 the  workers  find  themselves  pushed
 to  the  wall.  Therefore,  it  is  essential

 their  real  financial  condition.  That  is
 my  request  to  the  hon.  Minister.

 Then  again,  the  workers  find  them~
 selves  in  difficulty  when  a  company
 Z0es  into  liquidation.  Although  the
 workers’  salaries  have  a  preferential
 claim  on  their  assets,  in  fact,  the
 workers  do  get  nothing.  On  paper
 ther  liabilities  are  shown,  but  it
 transpires  that  the  machinery  dnd
 other  assets  of  the  companies  have
 already  been  mortgaged  or  a  floating
 charge  has  already  been  created.
 ‘What  happens  is  this.  The  mortgagee
 and  the  charge-holder  take  possession
 and  the  workers  are  left  completely
 stranded.  This  is  a  position  which
 requires  to  be  remedied.

 There  is  one  thing  more  in  this
 connection.  The  maximum  amount
 Tealisable  is  also  very  low,  being
 Rs,  2,000.  This  has  no  relation  to  the
 present  salary  structure  and  does  not
 do  justice  to  the  workers  or  to  the
 working  journalist  under  the  Working
 Journalists  Act.  The  then  Finance
 Winister,  Shri  Chintaman  Deshmukh
 in  4956  gave  an  assurance  that  he
 would  come  in  with  another  amend-
 ment  to  remedy  these  defects  in  the
 Company  law,  but  up  till  now  no-
 thing  has  been  done  and  even  in  the
 present  amendment  excepting  a  small
 provision  regarding  retrenchment
 compensation,  there  is  nothing  pro-
 posed  to  remove  these  defects.

 Sir,  I  have  referred  to  the  benami
 transfers  which  have  become  a  great
 danger  nowadays  for  the  worker.
 Under  the  Industrial  Disputes  Act
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 there  is  a  statutory  responsibibty  on
 the  employers  to  pay  notice  pay,
 retrenchment  compensation,  etc,  These
 Viabilites  accrue  from  time  to  time,
 although  they  might  be  only  contin-
 gent  lixhilities  to  be  paid  at  a  future
 date.  The  same  is  the  case  in  res-
 pect  of  gratuity  and  other  retirement
 benefits  for  some  classes  of  employees,
 as  mn  the  case  of  working  Journalists
 under  the  Working  Journalists  Act,
 or  by  Industrial  Tribunals  in  the
 ease  of  others.  In  order  to  avoid
 these  obligations,  private  enterprises,
 especially  those  who  run  private
 limited  compames,  enter  into  these
 questionable  deals  which  have  re-
 sulted  5७  the  employees  being  dep-
 rived  of  their  leg:timate  dues.

 The  Industrial  Disputes  Act  pro-
 vides  that  when  a  concern  changes
 hands,  employees  have  to  be  paid
 the  notice  pay,  compensation,  ete.,
 and  other  dues  But  the  proviso  to
 section  25(ff)  also  mentions  that
 where  a  new  owner  assures  the  same
 terms  and  conditions  of  service  and
 takes  over  all  the  habihhes  and
 assures  contmuity  of  service,  the
 services  of  the  employees  can  he
 transferred  to  the  new  owner  with-
 out  any  obligation  to  pay  immediately
 all  the  dues  Thus  the  new  owners
 take  over  in  such  cases  the  entire
 past  habihty  2n  respect  of  the  em-
 ployees  What  the  employers  do  35
 that  they  transfer  their  business  and
 lhabilitres  to  the  new  owners  under
 benam:t  ownership  without  correspon-
 ding  tangible  assets  transferred  to
 the  new  companies  which  may  meet
 the  requirements  of  the  workers  at
 any  time  that  they  may  be  due  to
 them  Under  the  new  Companies
 Act  while  they  take  over  the  legal
 llabilities,  they  have  in  fact  no  assets
 to  meet  these  liabilities  In  all  these
 cases  af  the  legal  veil  of  the  new
 compames  are  torn  as  under,  it  will
 ‘be  found  m  fact  that  the  owners  are
 ‘one  and  the  same  and  the  new
 Owners  are  the  benamidars  of  the
 old  owners  They  have  no  fixed
 assets  and  they  acquire  all  legal  obli-
 Gations  of  the  old  business.
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 These  companies  have  usually  capi-
 tal  much  below  Res.  §  lakhs  and  hence
 do  not  require  the  sanction  of  the
 Controller  of  Capita)  issues.  That  is
 one  of  the  loopholes  through  which
 these  companies  come  into  existence.
 Bemg  private  limited  compsnies,
 none  of  the  transfers  of  business
 comes  up  before  the  Company  Law
 Admunistration  either  at  any  time  for
 acrutinising  or  sanction  This  is  ano-
 ther  loophole  through  which  these
 benam:  companies  are  being  formed.
 These  are,  2n  fact,  though  not  m
 law,  a  violation  of  the  spimt  of  the
 company  law  Being  contingent  ha-
 bihties,  they  need  not  be  shown  in
 the  balance  sheet  either  and  hence
 the  question  of  solvency  of  the  com-
 pany  also  does  not  arise  on  paper.
 In  many  mstances  the  employees  may
 not  even  be  aware  of  the  terms  and
 conditions  of  these  transfers  All  that
 they  are  told  38  that  the  new  owners
 have  undertaken  to  employ  all  ‘the
 employees  under  section  25(ff)  and
 the  provisions  of  the  Industrial  Dis-
 putes  Act  would  be  complied  with.
 It  is  only  later  that  they  learn  to
 their  regret  that  the  new  owners
 have  no  funds  or  assets  to  discharge
 their  obligations

 Sir,  the  Government  of  Indu
 through  various  legislations  have
 conferred  rights  on  the  employees
 and  this  Parhament  3s  a  party  to
 these  legislatiotls  We  must  see  that
 these  are  not  circumvented  by  un-
 scrupulous  businessmen  resorting  to
 such  transactions  and  throwing  out
 employees  in  such  large  numbers.
 The  new  Company  Law  and  the
 amendment  that  is  being  proposed
 should  provide  that  transfer  of
 ownership  or  sale  of  a  part  of  busi-
 ness  should  be  notified  to  the  Regis-
 trar  of  Joint  Stock  Compamies  and
 that  Company  Law  Admunistration
 should  also  know  them  and  their
 sanction  would  be  required  for  such
 transfers  Before  giving  such  sanc-
 tion  the  Registrar  must  hear  the  em-
 ployees  and  xf  he  is  satisfied  that  a
 mala  fide  transaction  is  envisaged,  he
 should  refuse  the  transaction  He
 should  be  permitted  to  impose  condi-
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 tions  that  ensure  sufficient  assets  to
 be  transferred  to  the  new  companies
 to  meet  the  statutory  obligations  of
 the  old  company  to  the  workers.

 Sir,  in  cases  of  closure  and  wind-
 ing  up  not  only  the  salaries,  but  the
 gratuity,  notice  pay,  retrenchment
 compensation  and  all  other  benefits
 can  be  converted  into  cash  and  made
 the  first  charge  to  be  realised  from
 the  assets  of  the  company.  What  I
 suggest  is  this.  The  director  should
 be  made  personally  responsible  for
 these  payments,  even  if  the  company’s
 assets  are  not  sufficient  and  the  arbi-
 trary  limit  of  Rs.  2,000  which  as  I
 have  said  has  no  relationship  with
 the  present  salary  structure  should
 be  removed.  These  are  my  submis
 sions  to  the  hon.  Minister  and  the
 Joint  Committee  that  is  going  to  be
 formed  ‘should  kindly  go  irito  the
 defects  of  the  Company  Law  and  in
 the  interest  of  the  workers  and  em-
 ployees  should  remove  them.

 hri  Supakar  (Sambalpur):  Mr.
 Deputy-Speaker,  thie  Companies  Act
 of  i956  was  enacted  after  a  good
 deal  of  deliberation  for  a  period  of
 about  two  years,  on  the  basis  of  a
 report  submitted  by  a  committee
 under  the  chairmanship  of  Shri
 Bhabha.  And  the  Government  took
 steps  almost  immediately  after  the
 passing  of  the  7956  Act,  one  year
 after  that,  to  set  up  the  Sastri  Com-
 mittee  to  see  how  the  956  Act
 worked.  I  am  glad  to  note  that  that
 committee  has  submitted  a  com-
 prehensive  report  about  the  difficul-~
 ties  that  are  experienced  in  the
 working  of  the  Companies  Act.  But
 my  feeling  is  that  the  new  Bill  that
 is  placed  before  the  House  does  not
 take  into  consideration  most  of  the
 serious  difficulties  that  have  been
 pointed  out  by  the  Committee.  Not
 only  that.  The  difficulties  that  are
 pointed  out,  the  criticisms  that  are
 made  in  Parliament  and  outside,  are
 not  given  sufficient  weight  by  the
 Government  while  framing  the  Bill.
 T  hope  that  these  points  will  receive
 due  consideration  at  the  hands  of  the
 Joint  Committee.

 MAY  6,  059  (Amendment)  Bill  =  5360

 I  shall  make  a  very  brief.  reference’
 to  three  important  points  which,  I
 thinks,  the  Joint  Committee  may
 take  into  consideration.  My  first
 point  relates  to  the  public  sector  com-
 panies.  You  know,  Sir,  about  the
 development  of  the  public  sector:  we
 have  now  many  government  com-
 panies,  and  many  more  in  the  future
 are  likely  to  crop  up.  With  the  for~
 mation  of  these  public  sector  com-
 panies  there  is  bound  to  be  some  sort
 of  competition,  at  least  some  appre-
 hension  of  competition  with  the  com-
 panies,  in  the  private  sector.  And
 therefore  the  private  sector  has  been
 looking  on  government  companies
 with  a  little  apprehension.

 The  Sastri  Committee  makes  ae
 brief  reference  to  section  620  and
 says:

 “It  has  been  represented  by  a
 Chamber  of  Commerce  that
 Government  companies  should  be
 Placed  on  the  same  footing  as
 Other  companies.  Section  620  is.
 ot  a  wide  and  sweeping  character
 and  it  is  desirable  that  these
 companies  should,  as  far  as  possi-
 ble,  be  put  on  the  same
 footing  as  other  public  com-
 Panies.  It  appears,  however,  that
 Only  exemptions  of  a  minor
 character  have  so  far  been
 granted.”
 Whatever  be  the  actual  facts  re-

 garding  the  cqncessions  that  are  offe-
 red  to  the  public  sector  companies,
 the  law  as  it  stands  should  not  give
 an  appearance  of  discrimination  in
 favour  of  the  public  sector  company,.
 having  regard  to  our  Constitution.

 In  this  connection,  to  give  a  proper
 perspective  and  to  see  the  other  side
 of  the  picture,  namely,  how  the  pub-
 lic  sector  companies  suffer  in  com-
 petition  and  in  comparison  with  the
 private  sector  companies,  I  shall
 draw  your  attention  to.  some  points
 that  have  been  made  by  the  different.
 reports  of  the  Estimates  Committee,
 regarding  the  handicaps  of  the  pub-
 lic.  sector  companies  and  request  the
 Joint  Committee  ta  see  if  they  could
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 do  anything  to  remedy  these  defects
 I  draw  your  atterition  to  the  com-
 ments  contained  in  the  report  of  the
 Estimates  Committee  on  the  two
 Shipping  Corporations,  which  was  re-
 cently  presented  to  the  House  There,
 at  page  i2,  the  report  discusses  both
 the  pros  and  cons  of  the  public  sec-
 tor  companies,  the  benefits  that  they
 derive  and  the  handicaps  that  they
 suffer  from  It  is  stated  there

 “The  Committee  heard  diver-
 gent  views  with  rgeard  to  the
 relationship  subsisting  between
 the  Government  and  the  Corpo-
 rations  On  the  one  hand,  it
 ‘was  alleged  that  by  virtue  of  the
 appointment  of  the  senior  offi-
 cers  of  Government  to  manage
 the  Corporations,  the  latter  were
 treated  as  extensions  and  parts
 of  Government  departments  and
 were  given  preferential  treatment
 m  various  ways  They  were  not
 allowed  to  function  on  commer-
 mal  lines  and,  oimstead,  were
 given  full  Government  support,
 m  season  and  out  of  season,
 thereby  preventing  them  from
 growing  up,  on  ther  own,  into
 virile,  self-contamed,  efficient
 and  prosperous  business  units”

 The  other  side  of  the  picture  35
 that  these  public  sector  companies
 are  over-bureaucratised  with  officials
 who  have  to  devote  a  lot  of  time  to
 official  business,  that  as  to  the  busi-
 ness  of  their  departments,  and  that
 they  have  very  httle  spare  time  for
 the  management  of  these  companies,
 and  that  the  rules  of  red-tape  stand
 im  the  way  of  the  proper  functioning
 of  these  government  companies

 I  may  just  read  one  more  para-
 8raph,  paragraph  37,  from  the  same
 report  before  I  go  over  to  the  other
 point

 “The  Committee  feel  that  there
 are  many  mis-conceptions  with
 regard  to  the  nature  of  responsi-
 bihty  attaching  to  Government  in
 Telation  to  the  public  under-

 VAISAKHA  16,  88l  (SAKA)  (Amendment)  Bill  35362

 takings  and  the  nature  and  extent
 of  checks  and  controls  that  have
 to  and  can  be  exercised  over
 them  by  Government.  They
 therefore,  suggest  that  the  whole
 question  may  be  reviewed  com-
 prehensively  and  a  sound  and
 well  defined  relationship  estab-
 lished  between  the  companies  and
 the  Government”
 I  believe  that  the  Government  so

 far  as  the  legislation  on  the  point  35
 concerned  and  regarding  the  mana-
 gement  itself,  from  an  executive
 standpoint  may  look  to  these  mat-
 ters

 Now  I  come  to  another  point
 which  has  been  a_  subject  of  keen
 controversy  in  this  House’  I  refer
 you  to  the  discussion  on  the  amend-
 ment  of  the  Company  Law,  which
 was  moved  by  Shri  Naushir  Bharu-
 cha  last  year,  on  28th  April,  1988,
 And  the  subject  related  to  payment
 by  the  companies  to  political  funds
 and  parties  You  will  remember,  it
 was  then  contended  that  between
 contribution  to  political  parties  and
 bribery  there  ३35  not  much  different
 And  the  Sastr:  Committee  only
 avoided  giving  a  definite  opmion  on
 these  matters  on  the  plea  that  it  did
 not  Jike  to  enter  into  political  ques-
 tions  which  should  be  tackled  from
 the  political  standpoint,  and  that  it
 was  rather  beyond  the  scope  of  its
 enquiry  I  would  suggest,  |  you  want
 to  improve  the  political  hfe  of  the
 country  and  set  up  a  high  moral
 standard,  we  must  do  something  in
 the  matter,  and  having  regard  to
 public  opinion  we  must  make  a  de-
 finite  amendment  that  not  merely
 any  political  contmbutions  should  be
 publicised  in  newspapers  but  we  must
 put  a  definite  stop  to  political  contr-
 butions  and  put  a  complete  ban  on
 any  contmbuhonh  by  a  company  to
 any  political  party

 Now  I  come  to  my  third  point
 regarding  the  managing  agency  sys-
 tem  You  will  see  that  the  recom-
 mendation,  the  latest  amendment  of
 the  Government,  is  that  so  Yar  as  the
 government  companies  are  concerned,
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 in  future  they  will  have  no  managing
 agency  for  government  companies.
 Regarding  the  other  companies,  how-
 ever,  the  Government  38  not  able  to
 make  up  its  mind  and  lay  a  definite
 pohcy  on  this  subject.  In  this  con-
 nection,  may  I  quote  from  page  429
 of  the  Sastr:  Committee  report?  It
 is  stated:

 5  brs

 ‘The  Government  do  not
 appear  to  have  laid  down  any
 policy  regarding  the  future  of
 the  managing  agency  system  The
 Chairman  of  the  Advisory  Com-
 mission  informed  us  that  in  con-
 udering  applications  for  appoint-

 ment  or  reappointment  as  manag-
 ing  agent,  the  Commussion  prin-
 eipally  concerned  itself  with  the
 ‘question  of  remuneration.  Fur-
 ther,  renewals  have  been  granted
 on  a  liberal  scale  and  such  re-
 appointments  will  not  terminate
 on  I5th  August,  1960,  notwith-
 standing  the  provisions  of  section
 330  Its  true  that  these  appoint-
 ments  and  re-appointments  87९
 made  without  prejudice  to  any
 action  the  Government  may  take
 under  section  324  It  is  now
 desirable  that  the  Government
 should  formulate  a  definite  policy
 so  that  by  the  5th  August,  1960,
 action  can  be  taken  under  section
 $24  and  the  present  state  of
 suspense  removed”

 I  believe  it  was  originally  understood
 when  the  956  Act  came  into  being
 and  then  the  attitude  of  the  Govern-
 ment  was,  let  us  see  how  st  works,
 by  1980,  we  shall  be  in  a  pésition  to
 see  how  it  works  and  then  we  shall
 be  in  a  position  to  come  to  a  defimte
 conclusion  Since  the  956  Act  was
 passed,  we  have  covered  practically
 three  years  and  only  one  year  has  to
 go  Since  the  new  Bull  has  come  into
 being,  the  Government  should  have
 been  able  to  assess  the  working  of
 the  managing  agency  system  and
 should  have  been  able  to  come  to  a
 @efinite  conclusion.  I  see  that,  so  fer

 Companies  »  MAY  6  l930  (Amendment)  Bill  5364

 as  the  Government  companies  are
 concerned,  they  are  Of  the  definite
 opmion  that  the  managing  agency
 system  should  go.  There  38  no  reason
 why  they  should  not  be  and  the
 Joint  Committee  should  not  be  able
 to  come  to  a  definite  conclusion  that
 it  should  be  put  an  end  to  as  soon
 as  possible  even  for  other  companies

 Shri  Narayanankutty  Menon  (Muk-
 andapuram)  Sir,  during  the  last
 session,  when  the  annual  report  of  the
 Company  Law  Administration  was
 discussed  in  this  House,  when  a  series
 of  complaints  were  raised  both  regard-
 ing  the  loopholes  contained  in  the  Act
 and  also  regarding  the  application  of
 the  provisions  of  the  Act,  the  hon.
 Minister  of  Commerce  and  Industry
 gave  a  categoric  reply  that,  to  meet
 the  criticisms  levelled  on  the  floor  of
 the  House  in  that  discussion,  a  new
 amending  Bill  wag  being  brought  as
 soon  as  possible  The  prma  face
 understanding  at  that  time  was  that
 most  of  the  craticisms  made  on  the
 floor  of  the  House  on  that  day  were
 vahd  criticisms  with  which  the  hon.
 Minister  more  or  less  agreed,  and,  in
 order  to  eliminate  those  defects  in  the
 statute  on  which  those  criticisms  were
 based,  a  new  amending  Bill  would  be
 brought  But,  when  the  new  amend-
 ing  Bill  has  been  introduced,  it  is  @
 sad  disappointment  that  most  of  the
 loopholes  that  were  in  the  original
 Act,  and  most  of  the  sections  on  which
 the  criticisms  were  mamly  based  in
 that  discussion  are  retained  intact,
 even  though  a  voluminous  amending
 Bill  has  been  brought,  most  of  the
 amending  sections  relating  to  proce-
 dural  matters

 It  was  said  that  the  amendments  to
 the  Companies  Act  would  be  largely
 based  upon  the  recommendations  made
 by  the  Sastri  Committee,  because  3
 was  that  Committee  which  was  to
 review  the  working  of  the  Act  since
 it  was  passed  in  957  and  suggest
 amendments  if  called  for  When  we
 read  the  Sasfri  Committee’s  report  in
 the  hght  of  the  assurances  made  by
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 the  hon,  Finance  Minister  in  4957  dur-
 ing  the  69  hours  of  discussion  that
 took  place  on  the  original  Bill  on  the
 floor  of  the  House,  I  am  reminded  of
 an  old  Munsif  im  one  of  the  South
 Indian  princely  States,  about  400
 years  ago  <A  law  graduate  who  did
 not  practise  was  appointed  as  a  mun-
 877  by  the  then  Maharaja  He  sat  to
 hear  cases  There  was  a  suit  upon  a
 pronote  where  the  plaintiff  claimed
 that  Rs  700  was  borrowed  from  him
 and  the  defendant  did  not  pay  it  back.
 The  defendant’s  counsel  contended  that
 the  money  was  not  being  taken  from
 the  defendant  The  learned  Munsif
 was  so  puzzled  that  he  consulted  hus
 clerk  whether  the  money  was  to  be
 paid  out  of  the  Munsif’s  pocket

 So  much  evidence  has  been  let  m
 before  the  Sastr:  Committee  in  the
 light  of  the  criticisms  and  also  assur-
 ances  made  by  the  Finance  Munster  in
 3956

 Mr  Deputy-Speaker:  That  must
 have  been  a  very  happy  tyme

 Ari  Narayanankutty  Menon:  It  was
 happy  time  I  said,  it  was  00  years
 ago  when  the  times  were  more  happy
 than  today

 Shri  Sastri,  obviously  with  his  jur-
 idical  mind  and  his  peaceful  mental
 set  up,  decided  that  he  should  not
 traverse  much  into  controversial  pro-
 blems  and  he  should  give  certain  indi-
 cations  regarding  innocent  procedural
 matters  The  Sastri  Committee  left  all
 questions  of  serious  controversy,  which
 were  the  subject  matter  of  controver-
 sial  discussions  and  assurances  when
 the  original  Bill  wag  discussed  on  the
 floor  of  this  House  to  be  decided  again
 on  controversies  on  the  floor  of  the
 House  When  this  motion  for  sending
 ths  Bull  to  a  Jomt  Committee  28  being
 considered,  I  wish  to  point  out  only
 certain  very  important  aspects  which
 are  to  be  incorporated  in  the  new  Bill
 and  certain  defects  inherent  in  the
 original  Act  itself,  which  were  left  by
 the  then  Finance  Munister  to  be
 decided  by  passage  of  time  and  the
 behaviour  of  certain  incorporated
 agencies  in  the  country

 VAISAKHA  I6,  88l  (SAKA)  (Amendment)  Bill  75366

 We  could  not  understand  why  this
 Bull  itself  is  beng  referred  to  a  Jomt
 Committee  A  Bill,  if  it  involves  cer-
 tain  controversial  principles,  will  cer-
 tainly  have  to  be  sent  to  a  Sélect  Com-
 mittee  Especially,  m  this  Bull,  when
 only  technical  procedural  matters  are
 imvolved  and  only  incidentally  certain
 basic  sections  of  the  original  Act  are
 being  touched,  it  will  be  merely  an
 elaborate  process  to  protract  the  pas-
 sage  of  the  Bull  that  30  is  being  referred
 to  a  Joint  Committee  Anyway,  the
 Government  has  taken  the  decision
 that  the  Bull  should  go  to  a  Jot  Com-
 mittee  But,  when  the  Bull  goes  to
 a  Joint  Committee,  we  have  got  a  right
 to  demand  from  the  hon  Munster  of
 Commerce  and  Industry,  what  is  the
 position  of  the  Government  regarding
 the  most  important  controversial  issues
 upon  which  categorical  assurances
 from  the  Finance  Minister  were  there
 on  the  floor  of  the  House  in  957

 Later  on  during  the  Question  Hour
 and  during  the  discussions,  once  I
 remember,  the  hon  Home  Minister
 himself  intervened  to  say,  regarding
 accounts  of  foreign  companies,  that,  if
 required,  legislation  will  be  brought
 in  as  soon  as  possible  m  order  that
 the  Government  at  least  will  get  &
 correct  picture  of  the  accounts  of  the
 companies  In  spite  of  all  these  things,
 when  we  see  the  amendments  here,  all
 those  lacunae  have  been  left  as  they
 are  and  nothing  has  been  done  to
 remedy  the  situation

 The  first  important  point  that  I
 place  before  the  Commerce  and  Indus-
 try  Minister  is  the  question  of  manag-
 ing  agency  itself  A  lot  of  controversy
 was  there  in  the  House  and  from  all
 parts  of  the  House,  irrespective  of  poh-
 tical  opmuons,  wholesale  condemnation
 came  that  the  managing  agency  system
 m  the  country  has  become  out-dated
 an  the  present  context.  At  that  time,
 after  elaborate  speeches  made  in  sup-
 port  of  the  managing  agency  system,
 the  reply  given  by  the  then  Finance
 Minster  was  a  compromising  reply
 that  before  we  end  this  system,  let  us
 give  it  some  time  and  see  whether  it
 is  going  to  behave  properly  and  a  time
 limit  has  been  fixed  for  this  purpose
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 for  the  managing  agencies  to  survive.
 Is  it  not  the  duty  of  the  Commerce
 and  Industry  Minister,  when  he  comes
 before  this  House  to  amend  the  Com-
 panies  Act,  to  say  how  managing
 agency  has  behaved  during  the  last
 three  years,  since  the  3956  Act  has
 come  into  force?  Not  only  that.  He
 has  not  told  the  House  how  the  manag-
 ing  agencies  which  were  the  subject
 matter  of  so  much  criticism  from  all
 parts  of  the  House  in  956-have  be-
 haved  for  three  years.  Our  experi-
 ence  shows  that  not  in  a  single  case
 the  managing  agency  has  tried  at  least
 on  its  own  efforts  to  improve  matters.
 But,  we  are  seeing  deterioration  on
 every  side.

 The  Finance  Minister,  while  reply-
 ing  to  the  debate  on  the  original  Bill,
 touched  at  length  on  the  necessity  of
 continuing  the  managing  agency.  When
 we  are  now  speaking  again  on  this
 amending  Bill,  it  is  necessary  to  sub-
 mit  before  the  hon.  Minister  of  Com-
 merce  and  Industry  once  again  that
 the  managing  agency  system  in  India,
 which  is  not  existent  in  any  other
 country  today,  came  into  existence
 here  because  of  certain  historical  rea-
 sons.  They  themselves  said,  that  pri-
 marily  the  managing  agency  used  to
 help  in  getting  finances  for  the  limit-
 ed  companies  at  that  time;  and  in
 order  to  get  additional  finances  for
 their  business,  managing  agencies  were
 necessary.  Secondly,  it  was  stated
 that  because  a  single  managing  agency
 system  will  have  under  it  many  a  com-
 pany  of  a  similar  nature,  the  pooling
 of  the  managerial  experience  and  the
 pooling  of  the  technical  personnel
 would  be  possible,  and,  therefore,  this
 would  economise  in  the  working  of  the
 companies.

 Now,  when  we  see  the  picture  of
 the  public  and  private  limited  com-
 panies  today,  the  nature  of  the  busin-
 ness  they  are  doing  and  the  nature  of
 the  businesg  that  managing  agencies  are
 doing,  we  come  to  the  one  and  the  only
 conclusion  that  the  managing  agency
 system  cannot  fulfil  either  of  those
 conditions.  I  shall  quote  one  or  two

 MAY  6,  959  (Amendment)  Bil  75568
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 examples  for  the'  hon.  Minister  to  look
 into  carefully  and  to  ascertain  whe-
 ther  the  conditions  which  were  there
 for  the  existence  and  continuance  of
 the  managing  agency  system  were
 there  at  least  in  the  case  of  one  public
 limited  company.  I  know  the  instances
 of  two  or  three  companies  in  my  own
 constituency,  a  cross-section  of  which
 gives  a  glaring  example  of  how  the
 managing  agency  system  is  not  only
 not  functioning  for  the  advantage  of
 the  industry  concerned  but  is  func-
 tioning  for  the  utter  disadvantage  of
 the  industry.

 There  is  a  company  called  the  Ferti-
 lisers  and  Chemicals  Limited,  Travan-
 core.  That  company  has  a  capital  of
 about  Rs.  4°25  crores,  of  which  Rs.  3
 crores  belong  to  the  State  of  Kerala.
 The  Madras  Government  also  have  got
 a  share.  A  company  from  Madras  was
 given  the  managing  agency  of  that
 company  from  the  very  beginning,  and
 the  managing  agency  firm  has  a  sub-
 scribed  capital  of  Rs.  60,000.  The
 Industrial  Finance  Corporation  has
 given  a  loan  of  Rs.  2  crores  to  the
 Fertilisers  and  Chemicals  Limited,
 Travancore.  At  no  stage  in  the  com-
 pany’s  history,  ever  since  the  manag-
 ing  agents  have  come  into  power  in
 the  company,  will  you  find  that  even
 Rs.  2  lakhs  of  additional  working
 capital  have  been  supplied  by  this
 managing  agency  firm.  This  company
 with  a  capital  of  Rs.  60,000  acts  as  the
 managing  agency  for  the  primary  pur-
 pose  of  finding  out  capital  for  the  Fer-
 tilisers  and  Chemicals  Limited,  Tra-
 vancore,  with  a  commission  of  l0  per
 cent.  on  the  overall  net  profits  of  the
 Fertilisers  and  Chemicals  Limited,
 Travancore.

 As  regards  the  second.  condition
 namely  whether  the  technical  person-
 nel  and  the  experience  of  the  manag-
 ing  agency  firm  is  available  for  the
 better  advantage  of  the  Fertilisers  and
 Chemicals  Limited,  this  company  has
 under  its  management  no  other  ferti-
 lisers  company;  it  has  got  some  other
 little  companies  in  Madras,  but  no
 fertiliser  companies  at  all.  As  a  result,



 45369  Companies

 ahe  managing  agents  could  appoint
 only  raw  hands  to  the  Fertilisers  and
 Chemicals  Limited,  Travancore,  The
 raw  hands  have  to  be  trained  at  the
 expense  of  the  original  company.
 Because  of  the  non-availability  and
 non-existence  of  proferly  trained
 technical  personnel,  this  important
 ‘company,  almost  in  the  public
 sector,  which  is  so  vital  as  far  as  the
 Plan  is  concerned,  had  to  suffer  to  the
 extent  of  50  per  cent.  in  production,
 for  the  last  ten  years  did  not  also
 make  any  profit  till  the  year  1955.

 As  a  matter  of  fact,  till  ‘1955,  the
 balance-sheets  of  the  company  disclose
 that  the  company  was  absolutely  los-
 ing.  But  in  1956,  you  will  find  that
 it  made  a  profit  of  Rs.  8  lakhs,  because
 it  got  subsidy  for  the  fertilisers  pro-
 duced  for  the  Government  of  India.
 Actually,  the  Government  of  India
 paid  the  profits,  and  because  of  that,
 profit  was  shown.  In  ‘1957,  extraordi-
 narily,  on  the  eve  of  the  application
 to  be  made  for  the  renewal  of  the
 managing  agency  system,  you  find  a
 profit  of  Rs.  40  lakhs  being  made;  for
 the  first  time  in  the  course  of  Il  years,
 the  company  has  made  a  profit  of  Rs.
 40  a’akhs.  And  how  is  the  Company
 Law  Administration  or  the  Govern-
 ment  of  India  or  any  other  Govern-
 ment  competent  to  look  into  the  matter
 as  to  how  this  company  made  Rs.  40
 lakhs  profit?  It  is  by  manipulation  of
 accounts,  by  adopting  a  new  system
 by  which  reserves,  depreciation  and
 provision  for  rehabilitation  etc.,  were
 calculated,  just  on  the  eve  of  the
 application  being  made  to  the  Govern-
 ment  of  India  for  the  renewal  of  the
 managing  agency  system,  that  the
 company  comes  and  shows  a  profit  of
 Rs,  40  lakhs,  with  the  net  result  that
 as  per  the  agreement,  the  managing
 agency  company  with  an  invested  capi-
 tal  of  Rs.  60,000  gets  0  per  cent.  com-
 mission,  that  is,  it  gets  Rs.  4  lakhs  as
 profit  in  1957,  and  that  too,  by  mani-
 pulation  of  accounts  and  by  cutting
 down  the  depreciation  which  really
 Ought  to  go  into  the  accounts  of  the
 company.  There  are  so  many  other
 things  left  to  be-said  about  the  com-
 pany.  But  I  was  only  pointing  out
 how  a  managing  agency  company,
 which  had  no  relation  to  the
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 fertiliser  ‘industry,  which  could  not
 pool  any  technical  personnel  because
 it  had  no  technical  personnel,  and
 which  had  absolutely  no  advantage  in
 working  a  fertiliser  factory  for  twelve
 years,  and  which  was  a  managing  com-
 pany  with  a  capital  of  Rs.  60,000  was
 making  enormous  profits  at  the
 expense  of  the  original  company.  The
 Sindri  Fertilisers,  which  started  eight
 years  after  the  Fertilisers  and  Chemi-
 cals  Limited,  Travancore,  could  run
 with  LC.S.  officers  and  newly  trained
 technical  personnel  and  could  make  a
 profit  and  fulfil  the  quota  of  entire  pro-
 duction  within  a  few  years;  but  we
 find  that  this  company  even  after
 twelve  years  did  not  produce  even  50
 per  cent  of  it  capacity,  and  that  too
 at  the  cost  of  the  foreign  exchange  of
 the  country,  because  this  company
 which  can  manufacture  such  a  lot  of
 material  as  fertilisers  is  not  manufac-
 turing  it  deliberately,  because  the
 managing  agency  company  did  not
 want,  in  their  own  way,  to  fulfil  the
 production  target.  This  example  shows
 how  the  managing  agency  in  that  com-
 pany  has  certainly  failed;  it  has  work-
 ed  to  the  detriment  of  the  sharehold-
 ers  of  that  company.  Now,  after
 twelve  years,  this  managing  agency
 has  made  only  one  contribution,  the
 contribution  of  manipulated  accounts,
 and  at  the  cost  of  production  and  also
 loss  to  the  shareholders  for  all  these
 years.

 Then,  there  is  another  company,
 called  the  Travancore  Rayons.  The
 Travancore  Rayong  company  with  a
 capital  of  about  Rs.  3  crores  has  got  a
 managing  agency  called  the  M.C.T.
 company.  The  invested  capital  of  the
 M.C.T.  company  is  very  small.  The
 M.C.T.  company  has  got  no  experi-
 ence  in  the  rayon  industry.  28  a
 matter  of  fact,  rayon  was  a  new  indus-
 try  at  that  time.  The  M.C.T.  company’s
 directors,  acting  as  the  managing
 agents  of  the  Travancore  Rayon#  with
 a  small  and  little  investment  as  com-
 pared  with  that  of  the  Travancore
 Rayons,  have  sat  tight  for  the  last  ten
 years  as  the  managing  agents  of  the
 Travancore  Rayons.  And  what  is  the
 total  amount  of  profit  that  they  have
 made  for  a  negligible  investment  of
 Rs.  50,000?  The  Travancere  Rayons
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 purchase  the  entire  pulp  from  the
 foreign  countries,  at  the  expense  of  our
 foreign  exchange,  and  the  M.C.T.  com-
 pany  has  got  enormous  commission  for
 the  purchase  of  the  entire  pulp  in  the
 foreign  lands,  And  what  happens
 really  39  that  the  entire  commission
 that  has  been  paid  on  the  purchase  of
 the  pulp  is  remitted  in  the  foreign
 lands  in  the  banks,  in  the  name  of
 the  directors  of  the  managing  agency
 company,  namely  the  M.C.T.  company.
 And  the  directors  of  the  M.C.T.  com-
 pany  go  to  America  and  to  Western
 Germany  every  othe?  fortnight  with
 family,  and  spend  money  there  on
 business  trips  connected  with  other
 business,  and  spend  the  foreign  ex-
 change,  also  not  showing  actually  what
 is  the  actual  credit  of  Yoreign  exuinnrge
 that  they  have  got.

 The  same  M.C.T.  company,  under
 different  names  in  Bombay,  Madras
 and  Calcutta,  gets  the  sole  agency  for
 the  entire  rayons  produced  in  the
 Travancore  Rayons,  and  gets  an  over-
 all  commission  of  5  per  cent.  on  the
 same.  Therefore,  this  company  which
 has  not  got  any  experience  in  the
 rayon  industry,  with  a  very  little
 invested  capita]  has  got  the  entire
 monopoly  of  importing  rayon  pulp  for
 the  Travancore  Rayons,  gets  a  commis-
 sion  in  foreign  exchange,  remits  that
 commission,  not  in  the  records,  but  by
 secret  accounts  in  the  banks  of  Ame-
 rica  and  Western  Germany;  and  the
 directors  of  the  M.C.T.  company  are
 going  there  and  staying  just  like  any
 other  industrialist,  with  family,  for
 business  connected  with  the  managing
 agency  firm  but  completely  unconnect~
 ed  with  the  Travancore  Rayons,  Their
 application  also  is  coming  up  before
 the  Government  of  India,  and  they  are
 confident  that  the  application  will  be
 favourably  considered.

 These  are  the  two  classical  examples.
 If  you  go  into  the  details  of  other  com.
 panies,  you  will  find  the  very  same
 thing,  a  small  capital  investment,  sit-
 ting  tight  over  the  affairs  of  the  com~
 pany,  draining  out  the  entire  profits
 of  the  company,  Jack  of  technical  per-
 sonnel,  as  far  as  the  managing  agency
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 is  concerned,  and  so  on.  They  train.
 these  technical  personnel  at,the  cost  of
 the  company;  they  send  them  to
 America  or  to  Western  Germany  or  to
 England  every  other  fortnight,  to  the
 afvantage  of  the  managing  agency
 campany,  because  the  employees  who-
 87028  there  belong  to  the  managing
 agency  company.

 In  956  hon.  Members  from.  all  sides.
 of  the  House  maintained  that  the
 Managing  system  had  become  outdat-
 eQ  and  that  it  should  not  live  for  one
 Moment  more  40  the  cost  and  detri-
 ment  of  industrial  progress  in  India.  I
 therefore  hope  that  the  hon.  Minister
 Will  reconsider  the  position  and  bring
 in  a  provision  in  the  Joint  Committee
 hereby  managing  agency  iz  tae  pub-
 lie  and  private  companies  ceases  by
 I5th  August,  1960,

 The  second  important  point  is  re-
 S4rding  the  foreign  companies.  It  is
 &  pity  that  in  many  instances,  this  Min-
 istry  as  well  as  the  Ministry  of  Steel,
 Mines  and  Fuel  and  the  Ministry  of
 Finance,  have  come  to  a  very  difficult
 Position.  I  myself  do  not  understand
 What  the  real  position  is  as  far  as  the
 atcounts  of  the  foreign  companies  are
 ¢C6ncerned.  From  direct  experience  I
 C4n  say  that  the  foreign  companies  are
 Not  bound  by  any  law  to  give  a  correct
 accounting  to  the  Government  of  India
 itself.  The  hon.  Minister  of  Steel,
 Manes  and  Fuel  at  least  seven  times
 has  told  me  on  the  floor  of  this  House
 that  the  detailed  accounts  of  the  oil
 Companies  in  India  have  never  been
 Known  to  him,  and  one  day  when  he
 Said  that  some  sort  of  legislation  would
 be  required,  the  hon.  Home  Minister
 iftervened  and  said  that  if  necessary,
 législation  would  be  brought  forward.

 Today  the  position  is  this,  that  the
 Original  investment  of  the  oil  compan-
 iés  in  this  country  is  completely  un-
 known  to  anybody.  ‘The  figures  shown
 i  their  balance  sheets  which  are  filed,
 if  at  all  filed,  do  not  bear  any  relation~
 Ship  to  the  actual  capital  invested.
 These  companies  are  keeping  certain
 &ccounts  which  have  absolutely  no
 Teality  as  far  as  the  circumstances  ar®
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 concerned.  I  will  point  out  only  aie
 or  two  instances  where  the  company’s
 accounts  do  not  show  the  real  position
 of  the  invested  capital  to  the  detriment
 both  of  the  Exchequer,  and  also,  as
 pointed  out  by  my  hon.  friend  Shri
 C.  K.  Bhattacharyya,  of  the  workers
 who  are  said  to  he  real  partners  in  the
 industry  by  the  Government  of  India.

 The  Burmah  Oil  Co.,  had  an  invest-
 ed  capital  of  Rs.  6  crores  in  1948,  No-
 body  knows  whether  it  was  brought  by
 them.  In  956  the  invested  capital  of
 the  company  had  increased  to  Rs.  57
 crores  from  Rs.  6  crores,  It  is  an
 agreed  fact  that  not  one  pie  has  been
 brought  by  the  company  either  from
 Burma  or  Great  Britain  or  any  other
 place  where  its  associated  companies
 are  situated.  How  did  Rs.  36  crores
 multiply  to  Rs.  57  crores?—by  the
 simple  process  which  the  company
 adopted  last  year  when  the  new  refi-
 neries  were  going  to  be  taken  over,
 namely,  revaluation  of  the  entire  stock
 of  the  company.  When  these  people
 are  adopting  this  process  of  revalua-
 tion,  and  inflated  capital  is  shown  in
 their  balance  sheets,  I  ask  the  hon.
 Minister  whether  the  Government  has
 got  any  power  to  control  this  process
 by  which  they  get  more  and  more
 returns  in  the  matter  of  income-tax,
 bonus  and  many  other  advantages.
 What  is  the  power  with  the  Govern-
 ment  if  a  company  today  with  a  capi-
 tal  of  Rs.  l  crores,  revalues  its  entire
 assets,  which  is  not  subject  to  audit,
 and  say  that  their  capital  now  is  Rs.
 25  crores  with  consequent  return  on
 that  capital,  interest  for  that  and  all
 other  considerations?

 The  Kanan  Devan  Hills  Produce  Co.,
 a  mighty  plantation  company,  which
 had  been  in  the  news  some  six  months
 back,  is  controlled  by  the  Finlay  group
 of  industries,  and  is  a  glaring  example.
 In  958  the  capital  of  thig  company  as
 disclosed  by  the  Finlay  group  of  indus.
 tries  was  £l  lakhs.  This  is  not  the
 original  capital,  but  as  valued  by  the
 company.  In  i955  this  was  £37  lakhs.
 How  was  this  achieved?—~by:  the  sim-
 Ple  process  of  revaluation  of  the  land
 of  the  company.  By  this  process  the
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 company  has  increased  its  capital  with-
 out  actually  bringing  in  any  capital  at
 all.  We  find  there  are  certain  cases
 pending  in  which  the  workers  wanted
 the  accounts  of  the  company,  and  now
 the  High  Court  has  said  that  the  com-
 pany  is  not  bound  to  produce  any
 accounts,

 In  this  company  the_General  Mana-
 ger  gets  an  overall  cash  payment  of
 Rs.  17,000  a  month;  the  Deputy  Gene-
 ral  Manager,  with  his  responsibility
 allowance,  gets  Rs.  7,000;  28  other
 foreign  managers  get  Rs.  2,500  each
 with  enormous  paraphernalia;  1,500
 managerial  and  supervisory  staff  come
 within  the  pay  group  of  Rs.  500  to
 Rs.  1,000.  This  is  the  establishment.
 maintained  by  them.  The  General
 Manager  gets  sumptuary  allowance,
 car  allowance  and  so  many  other
 allowanceg  which  are  not  subject  to
 income-tax.  This  is  the  way  in  which
 they  behave.  What  is  the  power  in
 the  hands  of  the  hon.  Minister  or  the
 company  law  administration  to  prevent
 this  inflation  of  capital  and  expendi~
 ture  indulged  in  by  these  companies?

 This  morning  I  read  a  judgment  of
 the  Supreme  Court  which  is  certainly,
 as  far  as  we  are  concerned,  most  dis-
 turbing.  Shri  C.  K.  Bhattacharyya  has
 referred  to  it,  and  it  is  regarding  the
 guarantees  as  far  ag  the  private  and
 public  limited  companies  are  concern-
 ed  regarding  the  claims  of  the  workers.
 The  learned  Judges  have  said  that  as
 far  as  the  balance  sheets  are  concerned,
 in  the  case  of  public  or  private  limit-
 ed  companies  the  industrial  tribunals
 have  to  accept  the  figures  shown  in
 them,  and  unless  extraordinary  cir-
 cumstances  exist,  the  industrial  tribu-
 na]  has  no  business  to  look  into  the
 accounts  of  the  company.  That  is  a
 very  disturbing  state  of  affairs,  espe~
 cially  in  the  case  of  companies  which
 inflate  their  capital  and  expenditure,
 and  have  so  many  hidden  expendi-
 tures.  I  can  bring  many  such  cases
 to  the  notice  of  the  hon.  Minister.  Com-
 panies  make  lakhs  and  lakhs  of  rupees
 as  profit,  and  ultimately  the  workers
 ask  for  bonus,  and  the  balance  sheets
 are  to  be  accepted  as  prima  facie  evid-
 ence  of  the  correctness  of  the  state  ०१.७
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 affairs  and  the  trading  results  of  the
 company,  and  the  workers  have  to  go
 pack  from  the  court  without  getting  a
 single  pie  as  bonus  Therefore,  some-
 thing  will  have  to  be  done,  and  the
 company  law  administration  and  the
 statute  should  have  control  over  infla-
 tion  of  capital  and  also  the  éxpend:-
 ture  of  these  foreign  companies  Un-
 less  that  is  done,  the  workers  will  not
 get  their  share,  the  Government  of
 India  will  not  get  their  share,  and
 these  companies  will  go  on  making
 profit,  subdued  profit,  without  the
 knowledge  of  anybody  concerned

 I  make  an  earnest  appeal  to  the  hon
 Minister  that  considering  all  these
 points,  he  will  have  to  review  the
 amendment  that  he  has  brought  for-
 ward  Unless  the  amendments  878
 reviewed  in  the  lght  of  the  realities
 of  the  situation,  apart  from  the  re-
 port  of  Shri  Shastri,  the  purpose  of
 this  amendimg  legislation,  and  the  in-
 tention  with  which  it  25  brought  by
 the  Government,  will  be  defeated  I
 therefore  hope  that  in  the  Joint  Com
 mittee  the  Government  will  itself  take
 the  mtiative  to  plug  these  loopholes,
 so  that  the  mghts  of  the  workers  and
 the  Government  will  be  guaranteed
 and  the  thorough  mismanagement  of
 these  companes  will  be  prevented

 Pandit  Munishwar  Dutt  Upadhyay
 (Pratapgarh)  ‘The  company  law  was
 overhauled  only  two  or  three  years
 ago  The  old  Act  against  which  there
 were  a  number  of  complaints  was  re-
 pealed,  and  we  took  quite  a  long  time
 im  preparing  the  present  one  But
 even  then  it  was  considered  that  if
 any  defects  were  found  in  the  work-
 ing  of  this  law,  steps  would  be  taken
 to  amend  it  It  is  according  to  that
 stipulation  that  this  amendment  has
 come  before  us

 What  I  want  to  submit  especially
 in  this  connection  is  that  the  report
 of  958  has  given  us  almost  up  to  date
 all  the  drawbacks  in  the  working  of
 the  Act  that  have  been  found  either  by
 the  Committee  that  was  appomted  or
 by  the  administration  I  do  not  think
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 any  hon  Member  here  could  go  any
 further  in  pomting  out  these  defects,
 because  on  the  most  serious  defects
 that  could  be  expected  from  the  com-
 plaints  that  we  had  when  we  were
 considering  the  law  three  years  back,
 the  Report  ७  very  emphatic  I  would
 simply  read  out  a  few  instances  and
 you  will  find  that  nothing  has  been
 left  out  that  could  be  said  against  the
 working  of  the  Act.

 The  mam  point  to  be  considered
 was  whether  there  should  be  any  res~
 friction  on  the  income  of  the  manag-
 ing  agency  which  used  to  increase
 somehow  or  other,  by  hook  or  crook
 This  hag  been  accumulating  at  the  cost
 of  shareholders  ‘There  was  no  check
 Even  the  checks  that  we  provided
 could  not  work  successfully  Attempts
 were  made  in  the  Act  to  see  that
 these  checks  could  be  effective,  but  in
 spite  of  those  attempts  and  these  pro-
 visions,  we  find  that  even  now  breach-
 es  of  these  provisions  are  so  frequent

 They  have  said  that  even  now  com-
 mussions  are  being  charged  on  bank
 overdrafts  In  order  to  increase  their
 remuneration  indirectly,  some  manag~
 ing  agents  and  directors  of  companies
 have  started  to  receive  commission
 on  bank  overdrafts  and  other  loans
 guaranteed  by  them  Then  they  have
 emphasised  that  instances  have  also
 come  to  light  where  relatives  of  direc-
 tors  who,  by  and  large,  were  reported
 to  be  men  of  no  substantial  means
 have  acted  as  guarantors  and  received
 relatively  high  rates  of  commission  im
 lieu  of  the  services  said  to  have  been
 rendered  as  guarantors  to  the  loan

 These  complaints  were  made  at  that
 time  and  if  they  are  being  repeated,
 although  we  have  made  provisions  to
 check  these  tendencies,  it  only  shows
 that  there  १38  some  loophole  I  do  not
 know  how  far  the  provisions  made  in
 the  present  Bill  shall  be  adequate  for
 this  purpose  I  shall  just  refer  to  some
 of  the  drawbacks  pomted  out  in  the
 report  One  relates  to  contracts  with
 associates  of  managing  agents  ‘This
 ts  a  contrivance  to  increase  the  income
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 of  the  managing  agents.  Section  348
 of  the  Companies  Act  restricts  the
 managing  agents’  remuneration  in  any
 year  to  30  per  cent  of  the  net  profits
 of  the  managed  company  and  section
 98  restricts  the  overall  managerial
 remuneration  in  any  year  to  ll  per
 cent  of  the  net  profits  of  the  com-
 pany.  Sections  356  and  358  prohibit
 the  appointment  of  the  managing
 agent  or  his  associates  as  buying
 agents  of  the  managed  company  or
 as  selling  agents  of  the  goods  produced
 by  the  company.  Section  360,  how-
 ever,  requires  the  approval  of  a  com-
 pany  to  be  obtained  through  a  special
 resolution  in  respect  of  any  contract.
 ete.  with  the  managing  agent  or  his
 associates  in  lieu  of  the  rendering  of
 any  service  other  than  that  of  the
 managing  agents.  In  one  case,  it  has
 been  found  that  two  associates  of  the
 managing  agents  were  appointed  on
 substantial  remuneration  as  attorneys
 for  the  managed  companies  and  en-
 trusted  with  the  purchase  and  sale  of
 goods  for  the  company.  So  they  were
 attorneys  and  they  were  also  appointed
 as  buying  and  selling  agents.  The
 arrangement  was  approved  by  the
 company  by  a  special  resolution  under
 section  360  of  the  Act.  This  device
 seems  to  have  been  adopted  by  the
 managing  agents  apparently  to  aug-
 ment  their  own  earnings.

 So  in  spite  of  the  fact  that  we  have
 made  a  provision  to  the  effect  that
 there  should  be  a  special  resolution  to
 approve  these  proposals,  still  there
 has  been  absolutely  no  effective  check.
 Sometimes  the  resolutions  go  even
 further  than  what  the  managing  agents
 or  the  managing  committee  suggest.
 We  have  seen  in  certain  cases  here
 that  the  managing  committee  has  sug-
 gested  only  an  emolument  of,  say,
 Rs  850  for  a  particular  person  related
 to  the  directors,  but  the  shareholders
 in  the  general  body  meeting  have  gone
 to  the  extent  of  saying  that  he  should
 be  given  Rs.  1,500  per  month,  although
 he  probably  did  not  deserve  even
 Rs  850.

 Shri  झा  P.  Nayar  (Quilon):  What
 Percentage  of  the  shareholders  attend-
 ed  that  meeting?

 VAISAKHA  16,  88l  (SAKA)  (Amendment)  Bull  5378

 Pandit  Munishwar  Dutt  Upadhyay:
 I  do  not  know  how  they  passed  that
 resolution  giving  something  more  than
 what  was  suggested.  So  it  appears
 that  even  this  check  made  in  the  Act  is
 not  effective.  How  it  is  manoeuvred
 by  them,  it  is  very  difficult  for  me  to
 say.  But  these  things  are  being  done.

 Therefore,  we  have  to  have  better
 checks;  otherwise,  I  do  not  think  we
 can  in  any  way  restrict  the  income  the
 managing  agents  are  even  now  trying
 to  make  in  spite  of  the  Act  we  have
 passed,

 Again,  in  one  case,  the  resignation
 of  a  managing  agent  was  accepted:
 and  he  was  appointed  selling  agent.
 Probably  the  income  from  being
 selling  agent  was  much  higher  than
 that  obtained  by  being  managing  agent.
 on  account  of  the  restrictions  we  have
 placed.  We  have  not  placed  any
 restrictions  on  the  income  of  _  the
 selling  agent;  therefore,  he  resigns  his
 post  as  managing  agent  and  imme-
 diately  becomes  selling  agent.

 Then  employment  of  relatives  has.
 also  been  mentioned  This  was  also
 complained  of  before  and  it  was  then
 considered  that  some  provision  should
 be  made  in  the  Act  to  prevent  it.  But
 it  has  been  found  that  relatives  who
 do  not  deserve  to  be  in  certain  posts
 were  appointed  The  instance  that  I
 cited  of  a  person  who  was  recom-
 mended  Rs.  850  and  was  appointed.
 on  Rs.  1,500  is  one  in  point.

 There  is  another  instance  which  |
 find.  Some  shareholders  who  were
 probably  relatives  of  managing  agents
 were  allowed  to  have  a  tour  abroad.
 They  were  given  travelling  allowance
 of  quite  a  large  sum_  I  do  not  know
 how  they  could  do  that.  These  peo-
 ple  were  neither  officers  of  the  com-
 pany  707  directors,  nor  had  anything
 to  do  with  the  management

 Dr.  M.  8,  Aney  (Nagpur):  They  are
 the  masters  of  the  officers  of  the
 company.
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 Pandit  Munishwar  Dutt  Upadhyay:
 “They  are  the  masters  In  spite  of  the
 provisions  made,  somehow  or  other,
 they  find  some  loophole  and  through
 that  increase  their  income

 The  defintion  of  ‘relatives’  was  dis-
 cussed  in  the  Report  of  the  Committee
 that  was  appointed  and  the  suggestion
 made  35  that  it  should  be  restricted
 It  may  be  that  there  may  be  a  restric-
 taon  of  the  term  ‘relatives’,  but  I  do
 not  know  if  any  kind  of  restriction
 would  be  helpful  Unless  you  try  to
 cover  all  possible  relatives,  there  would
 be  some  loophole  through  which  they
 will  employ  people  again  to  defeat  the
 provisions  we  make  in  the  Act

 Some  hon  Members  were  making
 complaints,  but  then  very  serious
 complaints  have  been  made  in_  the
 Report  itself  I  think  the  amending
 Bull  has  tried  to  cover  most  of  those
 complaints,  although  I  am  not  sure
 how  far  it  shall  be  an  effective  check
 on  the  tendencies  that  we  see  among
 these  managing  agents  to  increase
 their  emoluments,  still  the  provisions
 that  have  been  made  do  really  intend
 to  have  some  sort  of  restriction  on
 the  increase  of  their  income

 Only  one  more  pomt  and  I  have
 done  As  regards  the  Companies  Act
 which  was  passed  only  three  years
 ago,  the  main  thing  that  was  discussed
 was  the  income  of  these  agents  and
 also  the  manner  in  which  they  were
 trying  to  become  managing  agents  of
 a  number  of  companies  By  that  also
 they  increase  their  ncome

 Some  cases  were  cited  by  another
 speaker  I  think  I  should  not  take
 much  time  over  at  I  should  say  that
 the  number  of  companies  allowed  to  be
 Managed  by  a  particular  managing
 agent  should  be  further  decreased
 The  number  that  is  there  35  such  that
 somehow  or  other,  by  direct  or  an-
 direct  methods,  a  man  may  have  a
 number  of  companies  and  earn  lakhs
 although  that  was  not  the  intention  of
 the  legislation  that  we  considered
 when  passing  the  Companies  Act  last
 time  So,  I  would  submit  that  there

 MAY  6,  7989  (Amendment)  Bitt  75380

 should  be  restriction  on  that  Let  us
 have  these  amendments  and  agam  let
 us  see  how  far  we  succeed  in  imposing
 the  restrictions  that  we  want  to  have
 in  this  legislation

 शी  रामीतिह  भाई  ह  (निमाड)
 श्रीमनू,  कम्पनीज़  (अमेंडमेंट)  बिल  को
 सिलेक्ट  कमेटी  को  सौंपने  के  लिये  जो  मोशन
 रखा  गया  है,  उसका  में  समर्थन  करता  हू  ।
 इस  विषय  में  मुझे  ज्यादा  बोलना  नहीं  है  ।
 क्योकि  जब  इस  बिल  को  सिलेक्ट  कमेटी  को
 सौंपा  जा  रहा  है,  तो  फिर  सिलेक्ट  कमेटी  की
 रिपोर्ट  शाने  के  बाद  ही  इस  पर  भपने  विचार

 जाहिर  करना  उपयुक्त  होगा,  लेकिन  में  झापके
 द्वारा  सिलेक्ट  कमेटी  के  माननीय  सदस्यों
 के  सामने  कुछ  थोडा  सा  निवेदन  करना  ज़रूरी
 समझता  हू  |

 जहा  तक  कम्पनीज्ञ  एक्ट  का  सवाल  है,
 एक  माननीय  सदस्य  ने  समाजवादी  पेटनें
 की  बात  कही  ।  में  उससे  सहमत  हू,  क्योकि
 दर-प्रसल  ऐसे  ही  कानून  देश  में  क्राति  ला
 सकते  है,  जिन  से  देश  को  देश  की  जनता  को,
 देश  के  धन  को  और  उसमें  लगे  हुये  लोगो  को
 फायदा  पहुचे  ।  जहा  तक  कम्पनीज्ञ  एक्ट
 का  सवाल  है  हमारे  देश  में  जो  औद्योगिक
 उत्पादन  के  साधन  है,  उनके  द्वारा  हमारे  देश
 को  सम्पत्ति  बढ़े,  देश  की  जनता  को  उसकी
 ज़रूरत  की  वस्तुए  प्राप्त  हो,  उसमें  लगे  हुए
 लोगो  को  रोजी  मिले  शौर  जो  पूजी  उसमें

 लगाई  जाये,  उस  को  नुकसान  न  पहुचाते  हुए
 पूजी  लगाने  थाले  लोगो  को  उसका  उचित

 मुआवज़ा  मिले,  इसको  रेगुलेट  करने  के  लिये
 कम्पनीज़  एक्ट  एक  बडी  भारी  चीज़  है  ।
 शभ्रगर  इसमें  खामिया  है,  तो  समाजवादी  पेटर्न

 नही,  पूजीवादी  पेट  बन  सकता  है---जो  कि

 पहले  था--भ्ौर  भ्रगर  इसको  ठीक  ठग  से,
 सावधानी  से  अमल  में  लाया  गया,  तो  यह  इस
 देदा  में  समाजवाद  को  जल्दी  से  जल्दी  लाने
 में  सहायक  हो  सकता  है  1  लेकिन  हमने
 देखा  कि  १६५६  में  इस  एक्ट  में  जबवस्त
 ऋातिकारी  सुधार  किये  गये  और  हमें  ऐसा
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 लगा  कि  इस  एक्ट  में  जो  सुधार  किये  गये  हैं,
 खत  के  कारण  प्राइवेट  सेक्टर  में  काफी  सुधार
 होगा,  उतका  फ़ायदा  जनता  को,  इंडस्ट्री  को
 और  काम  करने  बाके  लोगों  को  मिलेगा  |
 लेकिन  श्रीमन्‌,  अनुभव  मह  हुआ  कि  एक्ट  की
 आराये  तो  बढ़ी,  लेकिन  उनसे  फायदा  कुछ
 ही  न हुभा ।  हनुमान  जी  की  पूछ  बढ़ी  थी
 लका  को  जलाने  के  लिये,  लेकिन  पूछ  बढ़े
 भर  लका  न  जले,  तो  उसके  बढ़ने  का  कोई
 फायदा  नहीं  है  |  यही  हाल  उस  कम्पनीज
 एक्ट  का  हुआ  है,  क्योंकि  व्यापारी  लोग  बड़े

 चतुर  आदमी  होते  है  भौर  उनकी  चतुराई  को

 कानून  से  पहुचना  हमारे  लिये  एक  समस्या  है  |
 कम्पनीज़  एक्ट  की  भी  यही  दशा  रही  है,
 जिसका  मुझे  पूरा  भ्रनुभव  है,  क्योकि  जिस  तरह
 घाभमिक  लोग  गीता  रामायण  सिरहाने  रख
 कर  सोते  है,  उसी  तरह  में  भी  कम्पतीज़
 एक्ट  को  सिरहाने  रख  कर  सोता  हू--
 मैं  भी  हमेशा  बेलेंस-शीट्स  देखने  वालो  में  से

 हूं  7  जब  पालियामेंट  में  प्राफिट-शेयरिंग  का
 सिद्धान्त  स्वीकार  किया  गया  है,  तो  मुझे  भी
 यह  देखना  पडता  है  कि  प्रमुक  कारखाने  ने
 कितना  कमाया,  डेप्रिसियेशन  भर  डिविडेंड
 कितना  हुभ्ा  भर  उसमें  से  मजदूरों  को कितना
 बोनस  मिलेगा,  उनका  वेतन  कितना  बढ़ेगा  ।
 कम्पनियों  क ेसचालक  इस  एक्ट  में  से  निकलने
 और  बचने  के  लिये  जितना  मिसमेनेजमेंट
 करते  हूँ,  वह  बेशुमार  है।  इसलिये  मैं  मानता

 हू  और  कहना  चाहता  ह्  कि  इस  विषय  में
 जितनी  खामिया  है,  उन  सब  की  जवाबदारी
 कम्पनी  ला  एडमिनिस्ट्रेटर  के  डिपार्ड्टमेट
 की  है  ।  एक  तरफ  तो  वह  कम्पनीज़  एक्ट
 को  अमल  में  लाने  के  बारे  में  लापरवाह  है
 और  दूसरी  तरफ  मालिक  लोग  इसका  सारा
 नाजायज़  फायदा  उठा  रहे हैं  |  इस  कानून
 की  धाराये  हम  चाहे  कितनी  ही  बढाये,
 लेकिन  उसके  झमल  का  क्‍या  हाल  है  ?  जब
 भी  कोई  बात  उनके  सामने  लाई  जाती  है,
 तो  हमसे  कहा  जाता  है  कि  जाच-पड़ताल
 कर  रहे  हूँ,  ऐक्शन  लेने  के  लिये  विभार  किया
 जा  रहा  है  भौर  फिर  कहते  हैं  कि  गवर्नेमेंट

 VAISAKHA  16,  १887  (SAKA)  (Amendment)  Bill  15382

 उस  पर  कोई  कार्यथाही  करना  नहीं  भाहृती
 है  ।  इस  प्रकार  कम्पनीस  एक्ट  की  धाराभो
 के  बिल्कुल  विपरीत  कार्य  हो  रहा  है  भौर  हम
 उन  बातो  को  डिपार्टेमेंट  के  सामने
 लाते  हैं,  फिगज  भौर  तथ्य  देते  हैं  भौर  बताते
 हैं  कि  इस  सम्बन्ध  में  क्या  कुछ  हो  रहा  है,
 तो  उत्तर  में  हमको  बताया  जाता  है  कि  हम
 उसकी  जाच  कर  रहे  हैं,  गवर्नमेंट  उस  पर
 विधार  कर  रही  है  भ्रौर  फिर  हमें  यह  कहा
 जाता  है  कि  गवर्भेमेंट  उसके  बारे  में  कोई  का्ये-

 वाही  करना  नहीं  चाहती  है।  इसका  मतलब
 क्या  है  ?  हम  देखते  है  कि  फटे  जूते  चुराने
 वालो  को  सरकार  जेल  में  बिठा  देती  है,
 लेकिन  जो  लाखो  करोड़ो  रुपये  हज्म
 जाते  है,  उनके  सम्बन्ध  में  वह  कहती  है  कि

 हम  कोई  कार्यवाही  करने  के  लिये  तंयार

 नही  है  I  यह  एक  बडा  सवाल॑  हमारे  विचारा-
 भीन  है।  इस  तरफ  कम्पनी  ला  एडमिनिस्ट्रेशन
 को  टाइट  करने  की  ज़रूरत  है  {

 मैंने  एक  बेलेस-शीट  देखा,  जो  कि  एक
 बडे  भारी  उद्योग  का  बेलेंस-शीट  है  1  लालो
 रुपये  कमाये  गये  है  |  वह  बेलेस-शीट  ३०

 जून  १६५८  तक  का  है  ।  जुलाई  महीने  में
 बारिश  पडी  शौर  उसके  कारण  कारबाने  के
 माल  को  नुक्सान  पहुचा  ।  लेकिन  उन्होंने
 चेज  करके  यह  दिला  दिया  कि  ३०  जून,
 १६५८  पर  जो  क्लोजिंग  स्टाक  था,  जुलाई
 माह  में  पानी  पड़ने  के  कारण  नो  लाव  का

 नुक्सान  हुआ  वह  ३०  जून  तक  के  हिसाब  में
 से  कम  कर  दिया  गया  t  मेरी  समझ  में  यह
 बात  नही  भाती  है।  इस  को  देखने  को  जरूरत

 है  ।  जुलाई  में  पानी  गिरता  है  भौर  माल  को

 नुक्सान  पहुचता  है,  लेकिन  ३०  जून  तक
 के  साल  का  जो  मुनाफा  और  नुक्सान  है,  उस

 मुनाफे  और  नुक्सान  में  से,  दूसरे  साल  के  माल
 को  जो  नुक्सान  पहुचता  है,  वह  किस  तरह  से
 कम  कर  निकाला  जा  सकता  है  ?  मान
 लीजिये  कि  ३०  जून  तक  के  साल  का  ज्यादा
 प्राफिट  है  भौर  उसमें  से  झगले  साल  के  दस
 लाख  आपने  निकाल  दिपे,  तो  झाप  कम  से
 कम  नो  दस  लाख  रुपये  का  इनकम  टैक्स  बया
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 {at  राम  सिंह  भाई  वर्मा]
 शकते  हूँ  ।  उस  का  प्रभाव  डेग्रिसियेशन  पर
 भी  पड़ेगा  भौर  मजदूरों  को  जो  बोनस”
 मिलेगा,  उसमें  भी  कमी  होगी  ।  मे  यह
 जानना  चाहता  हूं  कि  क्या  इस  तरह  के  बैलेस-

 शीट्स  को  कम्पनी  ला  एडमिनिस्ट्रेशन  के

 रजिस्ट्रार  महोदय  नही  देखते  है,  क्या  वह  उनके

 यहा  नहीं  जाता  है  और  जब  कोई  सूचना
 उनको  दी  जाती  है,  तो  उस  पर  ध्यान  क्यो

 नहीं  दिया  जाता  है  I  बड़ा  आाइचर्य  लगता

 है  कि  दर-झसल  कोई  सुनने  वाला  नहीं
 है,  कोई  देखने  वाला  नहीं  है  ।

 जहा  तक  डेप्रिसिमेशन  का  सम्बन्ध  है,
 इनकम  टैक्स  के  नियमों  द्वारा  यह  ठहरा  दिया

 कप दै कि &  कि  |  किया  शरकेंटिग में लिया में  लिया  हाये /
 भेरे  पास  एक  बैलेंस-शीट  है  और  मैंने  एक
 कारखाने  का  डेप्रिसियेघन  देखा  है  ।  इधर
 नेपा  मिल  चली  थी  शौर  उधर  वह  कारखाना
 चला  था  ।  एक  करोड़  रुपये  का  प्राफ़िट
 स्राल  में  हुआ  भौर  होता  है,  लेकिन  जब  हम
 डेप्रिसियेशन  का  हिसाब  देखते  है,  तो  श्राइचर्य

 होता  है  -  यह  ठीक  है  कि  अलग  श्लग
 कारखाने  होते  हँ--कोई  कैमसिकल  का  होता
 है  भौर  कोई  दूसरा  होता  है।  उन  की  मशीनरी,
 प्लाट  धौर  बिल्डिंग  वगैरह  को  जो  क्षति

 पहुच  सकती  है  इसलिये  डेप्रिसियेशन  के  रेट्स
 में फ़रक  हो  सकता  है,  लेकिन  एक  कारखाना
 पाच  सात  बर्ष  में  लगी  हुई  लागत  के  करीब
 डेप्रिसियेशन  निकाल  के,  तो  आ्राश्चयं  होता  है  ।
 डेप्रिसियेशन  निकालने  में  फ्स्टें,  सेकड  और
 थर्ड  शिफ्ट्स  का  ध्यान  रखना  होता  है,  लेकिन
 ऐसा  किया  जाता  है  कि  सेकड  थर्ड  शिफ्ट
 जलती  तो  है,  लेकिन  उसका  सिर्फ  थोडा  सा
 हिस्सा  चला  दिया  शीर  पूरे  लाट  का  डेप्रि-
 सियेशन  निकाल  लिया  |  इस  प्रकार  ८५७,
 ८८  लाख  रुपये  का  डेप्रिसियेशन  निकाल
 लिया  ।  कम्पनीज्  एक्ट  के  अनुसार  डेप्रि-
 सियेशन  निकालते  हुए  इस  बात  को  देखना

 होता  है  कि  एक  शिफ्ट  चलती  है,  दो  शिफ्ट्स
 चलती  हैँ  या  तीन  शिफ्ट्स  चलती  हैं  शौर
 तोनों  शिफ्ट्स  में  जितना  हिस्सा  चलता  है,
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 उसके  हिसाब  से  ही  डेप्रिसियेशन  निकाली
 जानी  याहिये  |  यह  नही  हो  सकता  हैं  कि  नाम
 मात्र  के  लिये  दूसरी  या  तीसरी  शिफ्ट  में
 दसे  बारह  झादमी  रख  दिये  और  थोड़ा  सा
 हिस्सा  चला  दिया  शौर  कह  दिया  कि  दूसरी
 या  तीसरी  शिफ्ट  चलती  है  और  सरी  यह
 तीसरी  शिफ्ट  का  डेप्रिसियेशन  चार्ज
 करे  लिया  1  झगर  डेप्रिसिमेशन  की  रकम
 ज्यादा  निकालेंगे,  तो  प्राफिंट  का  हिस्सा
 कम  हो  जायेगा  भौर  उसके  कारण  मजदूरों
 का  जो  बोनस  का  ब्लेम  होता  है,  वह  उनको
 नही  मिलता  है।  सुप्रीम  कोर्ट  भौर  इंडस्ट्रियल
 कोट  ने  बोनस  का  फ़ारमूला  तय  कर  दिया  है
 कि  डेप्रिसियेशन,  टैक्सेशन  शौर  डिविडेड

 निकाल  देने  के  बाद  जो  रकम  बचेगी,  उस”
 में  से  बोनस  दिया  जायेगा।  लेकिन  डे  प्रिसियेशन
 की  जो  रकम  जमा  हो,  उसमें  से  उस

 लाट  को  बढाया  जाता  है  या  उसके  ज़रिये
 से  दूसरा  कारखाना  लगाया  जाता  है  ।  यह
 बहुत  भ्रच्छी  बात  है।  श्राप  एक  कारखाने
 के  दो  करे,  तीन  करे,  दस  करे  या  हजार  करे
 इसमें  कोई  एतराज़  की  बात  नही  है  ।  लेकिन
 जब  आपका  उद्देश्य  यह  है  कि  उसमें  लगे  हुये
 लोगो  को  पूरा  फ़ायदा  मिले  तो  मेरा  निवेदन
 यह  है  कि  श्राप  जो  भी  धाराये  बढ़ाये,  उसके
 साथ  साथ  श्रपनी  एडमिनिस्ट्रेशन  को  भी

 मजबूत  करे  ताकि  वह  झ्राखें  खोल  कर  देख
 सके  और  अगर  कोई  ऐसी  बात  होती  है,  जो
 कि  नहीं  होनी  चाहिये  तो  उचित  कार्यवाही
 कर  सके  ।  श्रीमान्‌,  आपने  डिविडेड  ठहरा
 दिया  है  लेकिन  श्राज  हो  क्‍या  रहा  है  ।

 आज  हो  यह  रहा  है  कि  कारखाने  प्राफिट

 करे  यथा  न  करे,  लेकिन  जो  डिबिडेंड  है,  वह
 बैलेस-शीट  निकलने  से  पहले  ही  जाहिर  बर
 दिया  जाता  है  और  बता  दिया  जाता  है  कि
 वह  इतने  परसेट  देना  होगा  ।

 पालियामेट  के  अन्दर  हमारे  माननीय
 कदेस्य  दोयरहोल्डसं  के  साथ  बडी  सहानुभूति
 प्रदेशित  करते  है  ।  लेकिन  में  पूछना  चाहता:
 हूं  कि  शेयरहोल्डस  हे  कहां  झौर  कितने  हे  ?
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 इस  क्षेयरों  को  तो  ाज'  बड़े  बड़े  लोग  हज्भ
 करके  बैठ  गये  है  ।  सगमग  ५१  परसेट
 या  उससे  भी  ज्यादा  के  शेयर  तो  मैनेजिंग
 कुजेट  या  डाइरेक्टर  के  होते  है,  उसके  खुद  के
 जोगर  होते  है  शौर  जो  बाकी  के  होते  है  उनमे
 से  कितने  ही  उनके  सालो  के  नाम,  फूफा
 के  नाम,  बुझा  के  नाम  या  दूसरे  रिश्तेदारों  &
 नाम  से  होते  है  ।  गरीब  भादमी  के  मुश्किल
 से  नाम  मात्र  के  शेयर  होते  है  शौर  इन  गरीब
 देयरहोल्डर्स  के  नाम  से  सारा  डिविडेंड  और
 सारा  डेप्रिसियेशन  निकाल  लिया  जाता

 है।  इस  सब  का  नतीजा  आज  यह  हो  रहा  है
 कि  जितने  भी  काम  करने  वाले  मजदूर  है  तथा
 जो  कंज्यूमर  है,  उनको  इसकी  भारी  कीमत

 चुकानी  पड  रही  है  झगर  आझाप  एक्ट  के
 अन्दर  सशोधन  लाना  चाहते  हैँ  तो  ,मै  चाहता
 हू  कि  इसके  बारे  में  भी  कोई  संशोधन
 लायें  ताकि  ऐसी  चीज़ों  की  रोकथाम  हो
 सके  |  साय  ही  साथ  आप  एडमिनिस्ट्रेशन
 को  मत्त  बनाये  ।

 में  मानता  हू  कि  उद्योग  मे  जो  पूजी
 लगी  हुई  है,  उसका  रिटर्न  उनको  बराबर  मिले
 और  में  इसके  विरुद्ध  नही  हू  ।  भ्रगर  रिटर्न

 नही  मिलेगी  तो  कोई  पूजी  लगाने  के  लिये
 तैयार  नहीं  होगा--प्रापने  छ  परसेट  या
 झाठ  परसेंट  जो  कुछ  भी  ठहराया  है,  या

 ठहराये  ।  यह  भी  आप  देखे  कि  कारखाना
 चलता  रहे,  उसको  किसी  प्रफार  की  हानि
 न  पहुंचे  शौर  इसके  बारे  में  सावधान  रहना
 भी  गवरनेमेट  का  काम  है।  मैं  तो  समझता  हू
 कि  कारखाने  किसी  मालिक  के  नहीं  है,  देश  की
 जनता  के  है  और  ये  गरीब  जनता  के  हित  में

 हैं  कि  ये  कारखाने  चलते  रहें  भौर  इसके  लिये
 मै  यह  भो  चाहता  हू  कि  जो  मजदूर  है  या  जो

 कज्यूमर  है,  वे  भी  कारखानों  को  बराबर
 सहयोग  देते  रहें  ।  लेकित  भाज  यह  हो  नही
 रहा  है।  मै  चाहता  हू  इस  झोर  भी  भाप
 ध्यान  दे  ।

 झाप  कम्पनी  एक्ट  में  सशोधन  करने  जा

 रहे  हूँ  सौर  भाप  कहते  हैं  कि  झगर  मुनाफा  होगा
 तो  दस  परसेट  शौर  भगर  नुक्सान  होगा
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 rs  कम  से  कम  ५०,०००  रापया  कमीशन
 “मिलेगा  ।  मेरे  पास  एक  बैलेंस-शीट  है  भौर

 उसुको  मैंने  देखा  है  शर  उसमे  यह  दर्ज  है
 कि  एक  डायरेक्टर  साहब  ने  ४५,०००  रुपये

 लिये,  दूसरे  ने  ३६,०००,  तीसरे  ने  ३०,०००
 और  इस  तरह  से  १  लाख  ११  हजार  उन्होंने
 नुक्सान  में  कमीशन  ले  लिया  1  ह. ल  भापकी
 जो  ५०,०००  की  लिमिट  है,  वह  कहा  गई
 &)  ऐसी  हालत  मे  किस  तरह  से  इतना  रुपया
 ले  लिया  जाता  है,  इस  ओर  भी  एडमिनिस्ट्रेशन
 का  ध्यान  जाना  जाहिये  t  क्‍या  इस  तरह  की
 चीजें  आपके  विभाग  की  नज़रों  में  नही  आती

 है,  और  अगर  झाती  है  तो  क्या  कारण  है  कि
 कोई  कार्यवाही  नहीं  की  जाती  है  यह
 बात  नही  है  कि  यह  चीज़  केवल  प्राइवेट  सेक्टर
 में  ही  होती  हो,  मै  बताना  चाहता  हु  कि  यह
 पब्लिक  सेक्टर  में  भी  होती  है  ।  मेरे  पास

 एक  बैलेस  शीट  मौजूद  है  भर  वह  गवनंमेंट
 के  एक  कारखाने  का  है  शौर  उसको  देखने  से
 पता  चलता  है  कि  उसके  जो  मैनेजिग  डायरेक्टर

 साहब  है,  वह  उसमे  नुकसान  होने  पर  भी

 ५७,०००  रुपये  ले  गये  है।  भब  यह  प्रापका
 कारखाना  है  और  झापके  वे  डायरेक्टर  है
 शौर  ग्रापकी  ही  सारी  चीज़  है  ।

 शी  लाल  बहादुर  शास्त्री  :  कौनसा  वह
 गवर्नमेंट  का  कारखाना  है  ?

 श्री  रामसिह  भाई  बर्मा :  नेपा  मिल
 उसका  बैलेंस  शीट  और  रिपोर्ट  भी  मेरे  पास

 है।
 शी  लाल  अहादुर  शास्त्री  :  कब  का

 बैलेंस  शीट  है  ?

 भरी  रामासह  भाई  चर्मा  लास्ट  ईयर
 की  रिपोर्ट  ह ैऔर  इसको  भोपाल  के  पघ्न्दर
 विधान  सभा  में  पेश  किया  गया  था  ।  यह
 मेरे  पास  है  ।

 श्री  लाल  अहाबुर  शास्त्री  :  माननीय
 सदस्य  को  शायद  मालूम  नही  है  कि  इस  कार-
 खाने  में  काफी  परिवर्तन  हो  चुके  है  ।  कैपिटल

 स्टरग्चर  वगरह  बदल  चुका  है  प्रौर  प्रवन्ध

 इत्यादि  सारे  का  सारा  दूसरा  हो  गया  है
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 श्री  रामसह  भाई  वर्मा:  प्रबन्ध  बदलने

 के  पहले  की  ही  मैं  बात  कर  रहा  हूं  ।  मुझे

 मालूम  है  कि  पहले  प्रबन्ध  मध्य  प्रदेश  और

 सेंट्रल  गवनमेंट  दोनों  का  मिल  जुल  कर  था

 लेकिन  भ्रब  प्रबन्ध  बदल  चुका  है  और  इस  बदली

 हुई  प्रबन्ध  व्यवस्था  के  पहले  के  बारे  में  ही
 मैं  बात  कर  रहा  हूं  ।  इस  चीज़  को  में  आपके

 सामने  इसलिये  ला  रहा  हुं  कि  यह  पहले  की

 चीज़  शायद  आपके  सामने  अभी  नहीं  आई

 है  और  ब  झा  जाये  ।

 मैं  प्राफिट  की  बात  कर  रहा  हूं  ।  आज

 आपने  प्राफिट  का  एक  फार्मूला
 ठहरा  दिया  है  ओर  कह  दिया  है  कि
 अगर  प्राफिट  होगा  तो  दस  परसेंट  से
 ज्यादा  नहीं  दिया  जायेगा,  अगर  लास  होगा
 तो  ५०,०००  से  अधिक  नहीं  दिया  जायेगा  ।
 अगर  इसको  आप  कड़ाई  से  अमल  में  लायें
 तो  कारखाने  बहुत  अच्छी  तरह  से  चल  सकते

 हैं  ।  लेकिन  आज  हो  क्या  रहा  है  |  आज
 कम  पसा  देने  की  बात  भी  की  जाती  है  ।  मैं  तो
 समझता  हूं  कि  मैनेजिंग  डायरेक्टर  को  कमी-
 शन  की  एक  पाई  भी  नहीं  मिले  तो  भी  वे  तैयार

 हो  जायेंगे  ।  क्‍यों  तैयार  हो  जायेंगे  यह  बात

 भी  में  आपको  बतलाना  चाहता  हूं  |  आज

 उनके  लिये  कमाई  के  काफी  रास्ते  खुले  हुये
 है  t  ट्रेवलिंग  एलाउंस  के  नाम  से  आज  वे

 काफी  ले  जाते  हैं  ।  इसके  नाम  पर  मैंने  देखा

 है  कि  कम्पनी  के  पैसे  से  वे  लोग  विलायत

 की  सैर  करते  हैं,  स्वास्थ्य  सुधार  के  लिये,

 इलाज  करवाने  के  लिये  योरोप  गये  हों  और

 जितना  भी  खर्चा  हुआ  वह  सारे  का  सारा

 कम्पनी  के  जिम्मे  डाल  दिया  गया  है।
 आपने  उनको  मोटर  .देने  की  इजाज़त
 दे  रखी  है,  रहने  को  बंगले  दे  रखे  है  ।

 मैंने  देखा  है  कि  जब  लड़का  पैदा

 होता  है  तो  उसके  लिये  एक  दूसरा  बंगला

 बनना  शुरू  हो  जाता  है।  मैंने  देखा  है  कि उस

 के  लड़के  की  शादी  होने  वाली  होती  है  और
 जिस  बंगले  में  वह  रह  रहे  थे,  उसमें  गुंजाइश
 नहीं  थी  तो  कम्पनी  के  पैसे  से  दूसरा  बंगला
 बनवा  लिया  गया  और  लड़के  को  दूसरे  बंगले
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 में  रहने  का  प्रबन्ध  कर  दिया  गया  ।  लास

 के  नाम  पर  आज  कारखानेदार  एक्‍्साइज
 और  सेल्ल  टैक्स  में  कमी  करवा  रहे  हैं  1  तो  मैं

 कहना  चाहता  हूं  कि  इतना  अधिक  मिस-

 मैनेजमेंट  बढ़ने  लग  गया  है  कि  जिसका

 कुछ  ठिकाना  ही  नहीं  है  फिरें  कमीशन  की

 ज्यादा  परवाह  क्यों  करें  ।  अगर  आप  हम
 लोगों  का  सहयोग  चाहते  हैं  तो  गवर्नमेंट  को  इस

 संबन्ध  में  हमारी  मदद  भी  करनी  चाहिये  ।

 मेरा  दुर्भाग्य  है  कि  मैं  अंग्रेजी  नहीं  जानता

 हूं  और  जितनी  भी  कार्यवाही  कहीं  होती  है

 वह  सब  की  सब  अंग्रेजी  में  होती  है  ।  हिन्दी
 मैं  थोड़ी  बहुत  जानता  हूं  और  जो  कुछ  होता

 है  उसको  मैं  सुन  समझ  लेता  हूं,  देख

 लेता  हूं,  पूछ  लेता  हूं।  और  उसी

 आधार  पर  अपनी  बात  कहता  हुं।
 लेकिन  जो  फैक्ट  'फिगसे  मैंने  आपको  दिये  है
 उन  पर  मुझे  पूरा  विश्वास  है,  पूरा  भरोसा  है,
 और  उसमें  कोई  मीन  मेख  नहीं  निकाली  जा

 सकती  है  |

 तो  मेरा  मिवेदन  है  कि  जब  तक  आप

 कम्पनी  ला  एडमिनिस्ट्रेनन  को  नहीं
 बदलते  है,  उसको  मजबूत  नहीं  बनाते  हैं
 और  इस  खरीद  और  बेचान  का  जो  तरीका
 आज  है,  उसको  नहीं  बदलते  हैं,  तब  तक

 अच्छी  तरह  से  काम  नहीं  हो  सकता  है ।
 आज  होता  क्‍या  है,  बिल  के  आधार  पर

 वाउचर  बनाये  जाते  हैं  |  जब  आडिटर

 आते  हैं  तो  वे  कहते  हैं  कि  कानून  के  अनुसार
 हिसाब  किताब  रखा  गया  है  और  जो

 बिल  था  उसके  अनुसार  रकम  चुकाई  गई  है
 और  वाउचर  बनाये  गये  हैं  ।  लेकिन  देखने
 में  आया  है  कि  एक  कारखाने  के  अन्दर  एक
 चीज़  Yoo  रुपये  की  आई  और  दूसरे  का  रखाने

 के  अन्दर  वही  चीज़  और  उतनी  ही  मात्रा  में

 ११००  रुपये  की  आई  ।  एक  में  ५००  की  और

 दूसरे  में  ११००  कै  क्‍यों  आती  है  ?  इसका

 कारण  यह  है  कि  जहां  पर  ११००  की  गआराती  है,

 जहां  पर  ११००  का  बिल  आता  है,  वहां  पर

 मालिक  ने  अपने  सम्बन्धी  से  उस  चीज़  को

 मंगाया  होतां  है,  इसलिए  उसका  ज्यादा  चा्ँ
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 करने  की  उसको  छूट  दे  दी  जाती  है।  पहले
 जमाने  में  हम  देखते  थे  कि  कम्पनियों  में  एक
 हिसाब  रजिस्टर  होता  था  पब्लिक  शौर  दूसरा
 होता  था  प्राइवेट  ।  छेकिन  श्ाज  परसनल

 एक  झौर  रजिस्टर  भी  होने  लग  गया  है।  भ्ाज

 एक  की  जगह  तीन  पब्लिक  रजिस्टर  होते  हैँ,
 एक  प्राइगेट  भौर  एक  परसनल  ।  ये  सब  क्‍यों

 होते  है,  यह  मेरी  समझ  में  नहीं  आया  है  ।

 श्रीमान्‌,  मैंने  थोड़े  स ेविचार  आपके  सामने
 रखे  हूँ  झौर  मे  चाहता  हूं  कि  ज्वायंट  कमेटी
 इन  पर  विचार  करे  अौर  यह  जो  खरीद  बेचान
 का  तरीका  है  इस  में  भी  चेंज  लावे  ।  मे  चाहता
 हूँ  कि  कोई  ऐसा  तरीका  (11  जाये  जिससे  कि
 एक  तो  कारखाने  ठीक  तरह  से  चलें,  बराबर
 ब्बलें,  दूसरे  कंज्यूमसस  को  लाभ  बहुत  पहुंचे,
 तीसरे  उत्पादन  में  कमी  न  अावे,  राष्ट्रीय
 झाय  बढ़े  भौर  साथ  ही  साथ  काम  करने  वाले
 जो  श्रमिक  है,  उनको  भी  फायदा  पहुंचे  ।
 ऐसा  झगर  हुआ  तो  हमारी  पालियामेंट  का
 सारा  देश  जयजयकार  कर  उठेगा  |  इस  वास्ते
 में  कहना  चाहता  हूं  कि  जो  कानून  बनाया  जा

 रहा  है,  उसके  ऊपर  बराबर  झमल  होना
 चाहिये  शौर  सख्ती  के  साथ  इसकी  धाराओं
 को  लागू  कर  पालन  कराया  जाना  चाहिये

 शी  स०  Ho  बनजों  (कानपुर  t  उपाध्यक्ष
 महोदय,  यह  जो  बिल  ज्वायंट  कमेटी  के  पास  जा

 रहा  है  इसके  बारे  में  बहुत  से  माननीय  सदस्यों
 ने  तफ़सील  के  साथ  अपने  विचार  रखे  है  भौर

 सुझाव  दिये  है  ।  इस  वास्ते  मै  समझता  हूं  कि
 भ्रगर  बहुत  सी  चीज़ें  मै  न  ही  कहूं  तो  भच्छा
 रहेगा  t

 सवाल  केवल  यह  है  कि  जितनी  भी
 लिसिटिड  कम्पनीज़  है  या  कॉसनेस  हैं  इनके  वाकई
 में  जो  कुछ  भी  पैदा  होता  है,  उसका  एक
 उचित  भाग  मज़दूरों  के  पास  जाता  है  जोकि

 बहां  काम  करते  हैं  ?  बैलेंस  शीट  की  बात
 झकसर  की  जाती  है|  मजदूर  झान्दोसन  में

 रह  कर  जो  मुझे  थोड़ा  सा  तजुर्बा  हासिल  हुआ
 है  भौर  जिस  की  वजह  से  मैं  मिल  मालिकों  के
 नजदीक  भी  भाया  हूं  भौर  उसके  प्राधार  पर
 ये  यह  सोचने  के  लिये  मजबूर  हो  गया  हूं  कि
 गया  बाकई  में  बैलेंस  शीट  में  सही  तसबीर,
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 सही  सांकड़े  होते  हैं  या  नहीं  होते  हैं।  यह  कहना
 तो  मुनासिब  नहीं  होगा  कि  बैलेंस  शीट  को
 गलत  तरीके  से  बनाया  जाता  है  क्योंकि  ऐसा
 कहने  का  मेरे  पास  सायद  कोई  सबूत  न  हो  ।
 लेकिन  श्याम  तौर  पर  भैने  देखा  है  कि  इस  खूबी
 से  झौर  इतने  भच्छे  ढंग  से  उसको  बनाया  जाता

 है  कि  हर  एक  के  भ्रन्दर  यह  दिखाने  की  कोशिश
 की  जाती  है  कि  जितने  भी  सरमायादार  देह
 के  हैं  चाहे  वे  सूती  मिल  मालिक  हों  या  ज्यूट
 मिलों  के  मालिक हों  या  दूसरे  किसी  उद्योग  के
 मालिक  हों,  उनको  कोई  मुनाफा  नही  होता  है
 झौर  भगर  उनसे  पूछा  जाता  है  कि  वे  उन  उद्योगों

 को  क्‍यों  चलाते  हूँ  तो  वे  कहते  है  कि  देश  हित
 में  है,  राष्ट्र  के  हित  में  है,  इस  बास्ते  चला  रहे
 हैँ  ।  लेकिन  जो  झाम  तौर  से  बैलेंस  शीट

 ट्विब्पूनल  या  एडजुकेटर  के  सामने  रखे  जाते  हैं,
 उससे  साबित  वह  हुआ  है  कि  जो  आंकड़े
 उसमें  दिये  गये  हैं,  उसमें  काफी  हिस्सा  गलत  है

 बह  इस  तरीके  से  बनाये  जात ेहै  कि  सही  तस्वीर
 न  सरकार  को  मालूम  होती  है  धौर  न  वह
 कर्मचारियों  के  सामने  भाती  है।  उस  में  एक
 चुंघलांपन  हमेशा  रहता  है  भौर  मान  लेना
 पड़ता  है  इस  वजह  से  कि  सरकार  के  पास  भी

 कोई  ऐसी  मशीनरी  नहीं  है  जिस  से  वह  उस  की
 जांच  कर  सके  ।  कुछ  कम्पनियों  को  मे  ने
 भी  देखा  ।  वहां  पर  हर  चीज  के  सिलसिले  भें
 लोगों  को  परेशानी  हो  जाती  है  यह  जानने  में
 कि  सही  चीज़  क्‍या  है  ।  मैं  माननीय  मंत्री

 महोदय  से  निवेदन  करना  चाहता  हूं  कि  एक
 तरफ  तो  हम  कम्पनियों  को  कंसेशन  पभ्राफटर
 कंसेशन  देते  जाते  हैं,  भौर  झगर  उद्योग  को
 जिन्दा  रखना  है  तो  सही  हद  तक  मिलना  भी

 चाहिये,  लेकिन  इस  के  बदले  में  लोगों  को  कया
 मिल  रहा  है  ?  मे  आप  की  पत्रकारों  की मिसाल
 देता  हूं  ।  माननीय  मंत्री  जी  को  यह  मालूम  है
 कि  इलाहाबाद  में  भ्रमृत  पत्रिका  चल  रही  थी,
 वह  झजानक  बन्द  कर  दी  गई  |  मालूम  हुआ कि
 बह  एक  नई  कम्पनी  के  हाथ  में  चली  गई
 उस  में  “नार्देने  इंडिया”  जोड़  दिया  गया  |  उस
 मारईनें  इंडिया  को  जलाने  बाड़े  कौन  थे  ?
 war  कैपिटल  उस  के  पास  था  ?  गर  इस
 समाम  गजों  की  कांच  की  जायें  तो  झाप  को
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 सही  तरीके  से  मालूम  होगा  कि  चूकि  बेज
 कमेटी  की  रिपोर्ट  झ्राते  बाली  थी  भौर  हो
 सकता  था  कि  मालिकान  के  खिलाफ  पत्रकार

 बन्दुधों  के  फायदे  की  कुछ  बात  उस  में  हो,
 इस  लिये  उस  को  बन्द  कर  दिया  गया  साथ  ही
 बसरे  नाम  से  उन्होंने  उस  को  चलाना  शुरू
 कर  दिया  ।  ाप  के  सामने  जीती  जागती
 फमिसाल  मद्रास  की  है।  एक्सप्रेस  श्रुप  के  तकरीबन
 ७  प्रखनार  भ्रवानक  बन्द  कर  दिये  गये  ौर

 बहा  पर  काफी  पत्रकार  बन्धु  और  उन  में
 काम  करने  वाले  जो  कर्मचारीगण  है  थे  झाज
 बेकार  हूँ  ।  दूसरी  जगह  से  और  दूसरे  नाम  से
 उन  अखबारों  को  चलाया  जायेगा  ।  जब  भी  में

 इस  सदन  में  यह  सवाल  श्रम  मत्रीं  या  दूसरे
 मंत्रियों  के सामने  रखता  हूं  तो  एक  लाचारी  की
 तस्वीर,  बेबसी  की  तस्वीर  मै  उन  की  भाखों  में
 देखता  हूं  7  इस  की  वजह  क्‍या  है  ?  वेज  कमेटी
 की  रिपोर्ट  के  निकलने  से  पहले,  में  इस  सदन  के
 सदस्यों  को  विध्वास  दिलाना  चाहता  हूं  जो
 कि  मुझ  से  काफी  पोग्य  है,  हम  देखेंगे  कि

 हर  एक  अखबार  इस  तरीके  से  नाम  बदल
 कर  या  जगह  बदल  कर  निकलेंगे  भौर  ऐसे
 हालात  पैदा  कर  दिये  जायेगे  कि  बेज  कमेटी
 की  सिफारिशों  का  कायदा  शायद  किसी
 पत्रकार  बन्धु  को  न  हो  ।  “बाम्बे  क्रिकल
 की  हालत  यह  है,  दूसरे  एक्सप्रेस  ग्रुप  क ेअखबार
 भी  इसी  तरीके  से  चल  रहे  है  ।  हमारे  पत्रकार

 बबन्घु  यह  हालत  देख  चुके  है  भोर  बे  समझता

 हैं  कि  भाप  को  यह  सुन  कर  ताज्जुब  होगा
 कि  ऐक्स्प्रेस  ग्रुप  में  प्राविडेंट  फंड  का  १०
 लाख  रुपया  जमा  नहीं  किया  गया  है।
 यो  इनका  साहव  शायद  देश  के  ज्यादा  हिन॑शी
 हैं।  उन  से  पूछा  जाये  कि  श्रालिर  यह  सब
 क्यों  हो  रहा  हैं।  में  चाहता  हूं  कि  इन
 चीज़ों  की  जाल  को  जाये  और  जांच
 कमेटी  मे ंयह  चीज भी  भाय  |  हम  इंडस्ट्री
 की  मदद  करना  चाहते  हूँ,  इंडस्ट्री  को
 जिन्दा  रखना  चाहते  हैं  तो  साथनों  के  होते
 हैंए  सरकार  भी  उन  को  सुविजाये  मोहैय्या ~
 करें,  मजदूर  भी  उद्योग  को  जिन्दा  श्खने  के
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 लिये  कूर्वाती  बेने  को  तेयार  हैं  लेकिन  सगर
 उस  कुश्ती  का  फायदा  सिर्फ  भालिकों  को
 हो,  डाइरेक्टर्स  को  हो,  मैनेजिंग  एजेंसी  को
 हो,  और  जो  काम  करने  वाले  मजदूर  हैं
 4  फाकेकशी  करते  रहूं,  तो  यह  मेरी  सकझ
 में  नही  भाता  है  7  से  समझता  हूं  कि  इस
 के  बारे  म॑  जांच  होनी  चाहिये  |

 76  ह... म

 माननीय  मंत्री  जी  का  ध्यान  मैं  अपने
 कानपुर  शहर  की  तरफ  ले  जाना  चाहता  हूं  ।
 भ्राप  ब्रिटिश  इंडिया  कारपोरेशन  को  लीजिये  ।
 भ्ब  मूदड़ा  साहब  ने  उसे  लिया  है,  लेकिन
 सृदड़ा  साहब  से  पहले  की  बात  मैं  कहता  हूं।
 ब्रिटिश  इंडिया  कारपोरेशन  एक  एसी  कंसने  थी
 कि  झगर  किसी  झादमी  को  दो  जगह  से  झाफर
 मिले  मुलाजिमत  करने  के  लिये,  एक  सेंद्रल
 गव्नेमेंट  में  एम्प्लायमेंट  के  लिये  और  एक
 ब्रिटिदा  इंडिया  कारपोरेशन  में  मुलाजिमत
 के  लिये,  तो  मै  यह  यकीन  के  साथ  कह  सकता

 हूं  कि  दोनों  जगहो  में  से  वह  शरूस  पहले  ब्रिटिश
 इंडिया  कारपोरेशन  में  काम  करना  चाहता
 भरा  क्‍योंकि  वह  बहुत  भ्रच्छा  कंसने  था।  श्ाज
 यह  कैसा  खराब  हो  गया  है  1  मूदडा  साहब  ने
 जो  खराब  किया  वह  तो  किया  ही,  मैं  विश्वास
 दिलाता  हूं  कि  मै  उन  की  सट्टे  बाजी  की  बात
 नही  कर  रहा  हु,  उस  से  पहले  जब  वह
 कसने  गोरे  सुरमायदारो  के  हाथो  में  था,  तब
 उन  के  मैनेजिंग  डाइरेबटर्स  की  हालत  बता  रहा
 हैं  ।  झभी  मेरे  भाई  श्री  रामसिह्‌  भाई  वर्मा
 ने  कहा  है  कि  नये  नये  बगले  बना  द्य  गये  1
 भ्रगर  वह  मेर  साथ  कानपुर  चलें  तो  मैं  दिख-
 लाऊगा  कि  किस  तरह  से  लाखो  रु०  उन  लोगों
 ने  जाया  किये  है  ।  शभ्राज  ब्रिटिश  हंडिय
 कारपोरेशन  जो  है  उस  को  देखिये  1  पहले  तो
 राजनीति  से  उस  का  सम्बन्ध  भी  हो  सकता  था,
 लेकिन  आज  उसकी  हालत  इस  तरह  से  होती
 था  रही  है  कि  हमारे  मत्री  जी  भी  कहते  हैं  कि

 कानपुर  काटन  सिल  के  बारे  में  कि  दैट  फैक्ट्री
 हज दु  बी  स्करै्ड  -  आखिर  राजनीति  सम्बन्धी
 ल्क्रप  की  यह  प्रेरणा  कैसे  हुई  ?  मैं  तो  कहूंगा
 कि  झगर  काले  भौर  गोरे  सरमायेदारों  के  बीच
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 में  पड़  कर  ग्हां  के  कर्मचारियों कौ  हालत  भाज

 मह  हो  रही  है  तो  मौका  भा  गया  है  कि  हमारी

 सरकार  सती  से  कदम  उठाये  ,  भौर इस
 कंस

 को  प्पने हाथ  में  ले  -  उस  की  बैलेन्स  शीट्स

 को  देखें।  ्ब्वापर  बैठाये  ताकि  प्राज  ऐसी
 कंसर्न में  जो  हजारों  सोग  भूले  मरते  जा  रहे

 हूं,  वह  भागे  न  हों  v  मैं  मानतीय  मंत्री  जी
 को  धन्यवाद  देना

 ही  द नि में  मजदूरों  की  हालत

 म  की  कोशिश  की  ।  इस  के  लिये

 झ्ायद  धन्यवाद  देता  ही  काफी  नही  होगा,

 मैं उन  का  झाभारी हूं  ,  लेकिन  इस  के  बाद  भी

 धाज  उन  की  हालत  सुधर  नही  रही  है।  मैं  तो
 आप  से  कहता  हू  कि  भ्राप  उन  लोगी की  हालत

 को  देखिये  कि  उन  कम्पनियों  में  गया  हुभा  है  ।

 झाज  हालत  यह  है  कि  वहा  के  १०  हजार  मजदूरों
 को  प्रपने  वर्तेत  तक  बेचने  की  नौबृत रा  गई  है  1

 उन  की  फाके  की  इतनी  बढ  चुकी है  कि  कही

 ऐसा न  हो  कि  कुछ  दिल  बाद  वह  मरघट  की
 तरफ  यात्रा  करे  |  भगर  ऐसी  हालत हो  गई

 हो  तो  क्‍या  वक्‍त  नहीं  |  गया  है  कि  उन
 कसनेस  को  देखा  जाये  t

 दूसरी  च्रीज  जिसकी  तरफ  मैं  ध्यान

 दिलाना  चाहता  हू  वह  राजनीतिक  पादियों

 के  बारे  में  है।  राजनीतिक  पार्टियों  के  बारे  में

 मुझे  इतना  ही  कहना  है  कि  ,  मै  पहले
 क

 चुका  हु  और  झाज  भी  नज  निवेदन

 करना  चाहता  हू  भौर  यह  निवेदन इस
 लिये

 करता  हू  कि  मैं  समझता  हू  कि  राजनीति  कही

 एमी  चीज  न  हो  जाये  कि  देशवासियों  के  मन

 में  राजनीति  के  नाम  से  घृणा  हो  जाये  q

 गजनीति  एक  पवित्र  चीज  है  भौर  झगर  उस

 पवित्वता में  कोई  एसी  खोट  पा  जाये  जिससे

 लोगो  के  दिल  में  राजनीति  के  बारे  में  धृणा

 पैदा हो  जाय  तो  वह  हिन्दुस्तान  ही  नही,  किसी

 भी  देश  के  लिये  बहुत  ही  खराब  भीज  होगी,
 जिस  का  असर  हमारे  ऊपर  भी  भौर  पाने

 वाली  जनरेशन  के  ऊपर  भी  होगा  ।  भी

 बन्द  दिन  हुए  मेरे  मोप्रजिज  दोस्त  प्रोफेसर

 हरेन  मुकर्जी  ते  कहा  था,  मैं  भी  महसूस  करता
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 हूँ  कि  हमारी  रूलिय  पार्टी  जो  है  झाज  उस  के
 श्रादशों में  इतनी  कमी  धरा  गई  है,  उन  के  उद्देश्य

 झाज  इतने  खराब  हो  गये  हैं  कि  जिस  की  वजह
 से  बहू बगैर  टाटा  कम्पनी से  अन्द  चान्दी  के

 खनकते हुए  डले  लिये हुए  चुनाव  नहीं  जीत
 सकते  ।  क्‍या  हो  गया  है  उन  के  प्रादक्षों
 को?  उन  के  वह  उच्च  प्रादर्श, जो  उन्होंने
 रोज  गाषी  जी  के  चरणों  में  बैठ  कर
 सीखें थे,  वे  क्या  हुए  ?  उन भादशों  के

 रहते  हुए  भाज  उन  को  क्‍यों  जरूरत पडी  टाटा
 कम्पनी  से  या  इसको  से  पैसा  ले  कर  चुनाव  जीतने
 की?

 एक  सातरीय  सदस्य  कम्यूनिस्ट  पार्टी
 भी  लेती  है  tT

 a  qo  wo  बनर्शी  झाप  कम्यूनिस्ट
 पार्टी  की  बात न  करे  ।  इसी  पर  बहस  कीजिये  1
 झाप  चाहे  जितना  रुपया  लीजिये  लेकिन  मंजूर
 कीजिये  कि  भाप  में  यह  खराबी  है।  मैं  उस  पर
 भी  झाऊगा  ।  भाप  जो  चाहिये  कीजिये  मुझे
 इस  पर  कोई  एतराज  नही  है  लेकिन  इस  चौज

 को  मानिये तो  t  इस  से  पहले मेरे  मित्र  ने  कहा
 कि  महू  तो  चैरिटी है।  भ्रगर  यह  चैरिटी है  तो
 आपने  कांग्रेस  सस्था  का  नाम  आप  अनायाश्रम
 यथा  विधवाश्रम  रखिये,  हमें उस  से  मतलब  नही,
 और  लीजिये  जितनी  चैरिटी  पश्राप  चाहते
 हैं  ।  मै  निवेदन  करता  हु  कि  भ्राज  यह  सवाल
 नही  हैं  कि  क्या  करते  है  ।  लेकिन  भाप  का
 प्राजादी  के  प्राने  में,  हिन्दुस्तान  को  स्वतत्र
 कराने  में,  बहुत  काफी  हिस्सा  रहा  है  t
 झाप  के  पीछे  एक  इतिहास  है  ।  भगर  श्राप

 चाहते  है  कि  इस  तरीक  से  १०  लाख  रुपयों  में
 इन  चीजो  और  इन  सिद्धान्तो  को  खत्म  कर
 दें,  में  तो  समझता  हू  कि  महू  श्राप  के  लिये
 अच्छा  नहीं  है  स  लिये  झाप  को  कोशिश

 करनी  चाहिये  कि  भाप  देखे  कि  कही  राजनीति
 से  हमारे  देशवासियों  को  घृणा  न  पैदा  हो
 जाये  ।

 इन  दाब्दो  के  साथ  मैं  दुबारा  मानतौय
 मंत्री  से तिवेदन  करूगा  कि  कम  से  कम  इतनी
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 [att  vo  ae  बनर्जी]

 जुदत तो  हमारी  सरकार में  हो  कि  हू  इस  के
 बारे  में  देखे।  बैलेंस  शौट्स  को  चैक  करे  भौर

 जिस  कसने  में  झाप  समझते  हैं  कि  मिसमैनेज-

 मेंट  है,  स्कूबेंडर  है,  कुनवा  परस्ती है भौर इस
 तरीके  से  उस  को  झाज  बांटा  जा  रहा  है,  उस

 को  ाप  रोके  भौर  उस  के  लिए  उचित

 व्यवस्था  करें  |  भ्राज  होता  यह  है  कि  यह  कम्प-

 निया  झापस  में  ही  भपने  खानदान  वालों  में

 सब  कुछ  बांट  लेती  हैं  भौर  इस  सिलसिले  में

 मैं  प्रापका  ध्यान  यहां  से  सोनीपत  की  भोर

 ले  जाना  चाहता  हूं  जहां  पर  कि  एटलस
 कम्पनी  है.  भौर  उस  में  क्‍्राप  देखेंगे  कि  भ्रगर

 पिता  मैनेजिंग  डायरेक्टर  है  तो  उसका  पुत्र
 डायरेक्टर  है  7  जो  चीज़ें  यहा  एम्पोर्टड  हो

 रही  हैं  भौर  उनका  जो  एक  दफ्तर  खुला  है
 उसके  भी  वही  मैनेजिंग  डायरेक्टर  हैँ  {  आपको

 बह  सुन  कर  ताज्जूब  होगा  कि  एक  सिक्युरिटी
 झाफ़िसर  जिस  ने  की  वहां  की  कुछ  चीजों  को

 लोगों  के  सामने  जाहिर  करने  की  कोशिश

 की  थी,  उसको  मरवा  डाला  गया।  वह  एक

 एक्स  डिप्टी  सुपरिनर्टेडेंट  भाफ  पुलिस  है।

 मैं  चाहता  हूं  कि भाप  इन  चीजों  को  देखें  भौर

 बजाइवेट  सैक्टर  भौर  पब्लिक  सैक्टर  में  भेद  न

 डालें  ।  हमारी  नीति  पीसफुल  को-एग्ज़िसटेंस

 की  है  भौर  इसलिये-  यह
 -  दोनों  सैक्टर  एग्जिस्ट

 करें  लेकिन  कम  से  कम  यह  जो  चीजें  हो  रही

 है,  गढ़बड़ियां  हो  रही  है,  मिसमैनेजमेंट  होता

 है  भौर  यह  जो  कम्पतियां  कुनवा  परस्ती  कर

 रही  है,  तो  इन  चीज़ों  को
 भौर  नबा-

 परस्ती  को  यदि  भाष  ने  दूर  नही  किया  तो  मैं

 आपको  चेतावनी देना  चाहता  हूं  कि  केवल  भाप

 को  ही  नहीं  वरन्‌  सारे  देश  को  नुकसान  होगा  t

 झौर  उस  बुकसात  में  काफी  बड़ा  हिस्सा

 झापका  भी  होगा।  इसलिए  मैं  भाशा  करूंगा  कि

 मैं  न ेझखबारों  के  बाबत  को  बात  कही  है,

 माननीम  मंत्री  उस  पर  अवश्य  ध्यान  देंगे  भर

 जो  इन्क्दायरी  की  बात  कही  है  उस  पर  भी

 माननीय  मंत्री  ध्यान  देंगे  ।

 मैं  मंत्री  महोदय  धौर  सदन्‌ के  सामने

 खास  कर  कानपुर  के  मजदूरों  को  गिरती  हुई
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 हालत  रखता  भाहता  हूं  I  यह  वही  कानपुर
 शहर  है  जो  कि  कमी  मैनजैस्टर  शराफ  इंडिया
 कहलाता  था  प्राज  उस  कानपुर  में  आप  मज-

 दरों  की  बस्तियां  यदि  जा  कर  देखें  तो  क्‍ग्राषको
 ऐसा  मालूम  पड़ेगा  जैसे  कि  वह  उजड़ी  हुई
 हैं  ।  मजदूरों  की  हालत  बड़ी  ही  दर्दनाक
 और  दयनीय  है  भौर  जब  मैं  उनको  बारिश  पौर
 लू,  धूप  में  रिक्शा  चलाते  देखता  हूं  तो  दिल
 में  दर्द  होता  है  भौर  मैं  समझता  हूं  कि  हमारे
 मंत्री  महोदय को  भी  इन  बातों  को  सुन  कर
 काफ़ी  दर्द  होगा।  मैं  चाहूंगा  कि  इन  बीजों  की
 जांच  करने  के  बाद  ऐसे  कानून  बनाये  जायें
 भ्रथवा  उन  मे  ऐसे  संशोधन  लाये  जायें  ताकि
 श्राज  जो  गड़बड़ी  ,  लापरवाही  भौर  अष्टाचार
 फैला  हुमा  है  वह  खत्म  हो  |

 मैं  झादा  करता  हूं  कि  मंत्री  महोदय  इन
 चीज़ों  पर  गम्मीरतापूर्वक  विचार  करेंगे  भौर
 जिन  को  वह  सही  समझेंगे  उन  पर  बनेंगे  भी
 मा  उन  को  कम  से  कम  लागू  करने  की  कोशिश
 करेगे।  मैं  मंत्री  महोदय  को  विश्वास  दिलाना

 चाहता  हू  कि  इन  खराबियों  को  टूर  करने  के

 लिए  जितनी  भी  मजदूरों  भर  श्रमिकों  की

 कुर्बानी  की  जरूरत  पडेगी,  हम  आपको  देंगे  ।

 Shri  Lal  Bahadur  Shastri:  Mr.
 Deputy-Speaker,  Sir......

 एक  साननीबम  सदस्य  :  कृपया  हिन्दी  में
 बोलिये  a

 Shri  Lal  Babadur  Shastri:  May  I
 speak  in  Hindi?

 An  Hon.  Member:  No.

 Mr.  Deputy-Speaker:  It  is  for  the
 hon.  Minister  to  choose  any  language
 he  likes.

 Shri  Narayanankutty  Menon:  We
 can  understand  English.  That  is  the
 reason  why  we  want  you  to  speak  in
 English.

 Shri  Lal  Bahadur  Shastri:  Mr.
 colleague, Deputy-Speaker,  Sir,  my  colleague,



 provisions  of  this
 ing  much  to  add  at  the  present  stage
 as  this  Bill  is  being  referred  to  the
 Joint  Committee  and  I  have  no  doubt

 sidered  to  be  important  enough  for
 this  measure  to  be  brought  before  the
 House.  From  his  point  of  view  he  felt
 that  it  was  not  necessary  at  all  for
 this  measure  to  be  brought  before  this
 House.  To  an  extent  Shri  Menon  also
 said  the  same  thing.

 As  I  said,  I  am  somewhat  surprised
 over  that  statement  because  if  they
 will  carefully  go  through  the
 Bin  they  will  find  that  we
 have  made  important  provisions  im
 the  amending  Bull  so  far  as  the  cor-
 nering  of  shares  is  concerned  and  so
 far  as  inter-company  transactions  and
 loans  are  concerned.  We  have  also
 made  provisions  to  see  that  private
 companies  do  not  convert  themselves
 mto  private  limited  companies  with-
 out  the  approval  of  Government.  We
 have  taken  powers  for  inspecting  the
 papers  and  documents  of  the  com-
 panies.  All  these  steps  have  been  sug-
 gested  through  the  amendments  which
 are  placed  before  the  House.  The
 amending  Bill  contains  all  those  pro-
 visions.  In  the  circumstances,  I  feel
 that  this  Bill  deserves  a  more  serious
 consideration  by  the  House  as  well  as
 by  the  Joint  Committee.

 I  am  indeed  thankful  to  Shri  Muker-
 jee  for  having  made  a  very  construc-
 tive  speech,  although  he  was  fairly
 Critical  of  the  working  of  the  com-
 Panies,  specially  of  the  foreign  com-
 Panies  in  this  country.

 VAISARHA  16,  4883  (SAKA)  (Amendment)  Bill  75398

 36.8  hrs,

 {Sent  Banman  in  the  Chair]
 I  must  say  that  I  am  not  fully  satis-
 fled  with  the  way  in  which  our  Com-
 pany  Law  Administration  has  been
 able  to  function  during  the  last  few
 years——I  am  not  talking  of  the  last
 one  year—and  specially  since  the  last
 Companies  (Amendment)  Act  was
 framed,  that  is,  in  the  year  1956.  After
 that  it  took  some  time  to  put  up  the
 Company  Law  Administration  on  a
 sound  footing  and  preliminary  work
 had  to  be  done.  It  was,  therefore,  not
 possible  for  them  to  take  immediate
 action  था  regard  to  various  cases  of
 maladministration  which  prevailed  in
 different  companies.  But  during  the
 last  one  year  and  a  half  I  think  ade-
 quate  action  has  been  taken,  which
 was  conceded  by  Shri  Mukerjee  him-
 self.  Large  number  of  cases—more
 than  1,200  in  one  year  were  looked
 into  and  prosecutions  were  launched
 against  a  number  of  companies.  But
 this  Bill  is  placed  before  the  House
 because—one  of  the  main  considera-
 tions  of  bringing  forward  this  amend-
 ing  Bill  is  that  the  administration  is
 not  adequately  empowered  at  the
 present  moment  to  look  into  the  mal.
 administration  of  companies  or  even
 inspect  their  accounts  and  other  docu-
 ments  fully—the  power  has  to  be
 further  given  to  the  administration  so
 that  they  can  examine  papers  and
 documents  more  closely.  At  the  pre-
 sent  moment  the  Registrar  has  got
 very  inadequate  powers.  He  can  in-
 spect  the  balance  sheet  and  the  papers
 connected  with  the  accounts;  he  cannot
 go  beyond  that.  If  he  wants  any
 other  papers  pertaining  to  the  balance
 sheets  or  accounts,  he  is  not  entitled
 to  ask  for  them,  unless  he  gets  special
 authority  from  the  High  Court  to  do
 so.  In  the  amendment  we  have  sug-
 gested  that  the  Registrar  can  go  into
 the  papers  concerning  the  balance-
 sheets  and  accounts  and  some  other
 document,  if  he  finds  it  necessary  to
 look  into  them.  It  will  not  be  neces-
 sary  for  him  in  every  case  to  go  to
 the  High  Court.  He  can  approach  the
 magistrate  and  the  magistrate  will
 give  him  the  necessary  authority.  The  t
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 magistrate  himself  can  make  a  search
 and  find  out  the  papers  or  the  Regis-
 trar  can  ask  for  those  papers  No
 extra  action  may  be  called  for,  ४  the
 papers  are  submitted  as  it  will  suffice
 for  the  purpose  of  the  Registrar

 I  am  merely  putting  this  as  an
 example  that  we  do  not  have  adequate
 powers  to  deal  with  companies  in
 many  matters,  especially  in  regard  to
 the  production  of  documents,  etc.  In
 fact,  there  have  been  considerable
 delays  Papers  have  not  been  submit-
 ted  and  the  Registrar  went  on  wait-
 ing  So,  we  thought  this  situation
 should  be  remedied.  If  there  are
 delays  and  if  the  Registrar  has  not  got
 adequate  powers,  practically  the  ins-
 pection  comes  to  an  end,  Not  only
 the  Registrar,  but  we  have  in  this
 amending  Bill  authorised  the  inspec-
 tors  to  look  into  cases  and  make  neces-
 sary  enquiries  and  see  to  it  that  the
 documents  needed  are  submitted  to  the
 inspector  or  to  the  Registrar  I
 therefore  feel  that  the  amending  Bull
 now  before  Parliament  will  help  to
 remove  most  of  the  admitted  defi-
 ciencies  in  the  present  law  and  the
 further  steps  we  have  taken,  and  we
 propose  to  take,  if  necessary,  in  future
 will  help  us  in  strengthening  and  rein-
 forcing  the  admunistration

 The  main  ponnt  that  has  been  raised
 by  any  hon  Members  of  the  House  is
 about  the  managing  agency  system  I
 would  lke  to  make  it  clear  that  the
 Yaw  does  not  enjoin  any  abolition  of
 the  managing  agency  system  It  38
 true  it  empowers  Government  to
 abolish  managing  agencies  in  parti-
 cular  industries,  xf  ¢  so  desired  if
 Government  come  to  the  conclusion
 that  the  managing  agency  should  be
 abolished  in  a  particular  industry  the
 power  is  there  provided  m  the  present
 Bill  But  there  is  a  regular  procedure
 also  provided  for  the  same  I  think
 hon.  Members  know  that  there  has
 been  some  confusion  about  the  aboli-
 tion  of  the  managmg  agencies  by  a
 particular  date  The  Bull  merely  pro-
 vides  that  by  the  i5th  of  August  960
 all  the  managing  agencies  will  come
 to  an  end,  provided  they  do  not  seek

 MAY  a  190  (Amendment)  on  igqqe

 for  renewal  of  the  terms  of  their
 managing  agency.  So  on  the  18th  of
 August  960  the  managing  agency  of
 those  companies  who  do  not  come
 forward  to  renew  their  agencies  will
 naturally  come  to  an  end.  But  those
 companies,  or  managing  agencies
 which  will  conform,  or  which  will  sub-
 mit  or  apply  to  Government  for
 renewal  of  their  agencies,  their  cases
 will  have  to  be  considered  by  the  Com-
 pany  Law  Advisory  Commission  and
 ultimately  by  the  Company  Law
 Administration  and  Government

 hri  Supakar:  Why  was  that  date~-
 line  fixed?

 Shri  Lal  Bahadur  Shastri:  That
 date-line,  as  far  as  I  think  was  fixed,
 because  m  between  iw  Government
 considered  it  necessary  ३  might  look
 into,  or  investigate  into  any  particular
 one,  two  or  three  industries  or  any
 number  of  industries  If  such  an  en-
 quury  is  held  and  ultimately  Govern-
 ment  feels  convinced  by  the  recom-
 mendations  of  that  enquiry  that  the
 managing  agency  in  those  particular
 industries  should  come  to  an  end,  it
 will  come  to  an  end,  it  will  have  to
 be  abolished

 I  might  make  it  clear  that  this
 matter,  as  I  said  during  the  course  of
 the  discussion  on  the  Demands  for
 Grants,  is  receiving  our  serious  atten-
 tion  what  shall  we  do,  what  are  the
 industries  m  which  investigations  will
 have  to  be  started—all  these  things
 have  to  be  carefully  considered  But
 I  might  tell  Shri  Mukerjee  that  even
 awn  the  case  of  renewals,  where  we
 have  given  renewals  to  managing
 agencies,  we  have  taken  care  to  see
 that  even  if  the  period  has  been
 renewed  by  ten  years,  it  is  subject  to
 the  condition  only  if  the  Government
 does  not  review  the  position  regarding
 the  managing  agencies  betore  that
 period  The  proviso  is  there  If  we
 have  given  renewal  to  a  managing
 agency  in  some  sugar  factory,  or  sugar
 mdustry,  and  after  two  years  We  come
 to  the  conclusion  that  the  managing
 agencies  in  the  sugar  industry  should
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 come  to  an  end,  even  if  we  have  given
 them  ten  years’  life,  the  managing
 agency  in  the  sugar  industry  will
 come  to  an  end.  We  have  made  it
 quite  clear  m  the  terms  of  the  renewal
 thet  the  managmg  agencies  will  come
 to  an  end  when  Government  have  so
 deaded  We  have  taken  that  care

 Similarly  in  regard  to  commussion,
 to  which  Shr:  Mukerjee  made  a  refer-
 ence,  It  28  true  that  in  the  past  gen-
 erally  0  per  cent  was  given  ‘as  com-
 mission  to  managing  agencies  I  made
 an  announcement  only  a  few  days
 back—it  is  true.  But  even  before  that
 we  had  taken  some  action  in  certain
 cases  in  which  the  commussion  was
 reduced  to  5  per  cent  instead  of  १0
 per  cent  I  personally  looked  into  a
 case  in  which  the  profits  went  up  from
 a  lakh  and  a  half  to  about  five  or  six
 lakhs  The  remuneration  of  the
 managing  agents  was  therefore  rismg
 up  very  high  I  asked’  why  should  rt
 be  necessary  for  us  to  agree  to  the
 i0  per  cent  lmut  bemg  sanctioned  The
 Advisory  Commission  also  looked  into
 the  matter  and  ultimately  we  reduced
 the  profits  or  the  remuneration  from
 0  per  cent  to  5  per  cent  So,  we  have
 been  taking  action  I  do  not  wish  to
 mention  the  name  of  the  company,  but
 I  may  tell  the  House  that  it  was  one
 of  the  big  concerns  in  India  _  It  78  true
 that  the  general  practice  has  been  that
 of  giving  the  maximum  commussron  as
 well  as  the  maximum  period  In  re-
 gard  to  both,  we  have  taken  the  neces-
 sary  precautions,  as  I  have  told  the
 House  before

 As  regards  remuneration  m  future
 we  shall  have  to  depend  on  the  advice
 of  the  Company  Law  Advisory  Com-
 mission  The  Company  Law  Advisory
 Commission  knows  the  policy  of  Gov-
 ernment,  and  I  am  sure  the  Com-
 pany  Law  Advisory  Commussion  will
 function  in  that  context,  m  the  back
 Sround  of  the  policies  announced  by
 Government.

 Well.  Sir,  as  regards  foreign  com-
 panies  I  need  not  say  much.  But  when
 Shri  Mukerjee  says  thst  we  have
 some  soft  corner  for  them  or  that  we
 are  somewhat  lenient  to  foreign  com-
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 pames,  I  do  not  think  he  ws  fully
 justified  in  saying  that.  I  shall  mere-
 ly  tell  him  that  one  of  the  amend-
 ments  which  we  have  suggested  will
 go  to  show  that  we  are  trying  to  put
 the  foreign  companies  on  a  par  with
 the  Indian  compames  This  33  sought
 to  be  ensured  by  the  exercise  of
 regulatory  power  by  Government.
 There  is  an  anomaly  at  present  which
 is  sought  to  be  removed  by  an  amend-
 ment  in  clause  3  under  which  it  is
 proposed  to  place  a  private  company
 registered  in  India  which  is  a  subsi-
 diary  of  a  foreign  company  at  par
 with  similarly  placed  Indian  private
 company.  There  has  been  a  distinc-
 tion  and  the  treatment  has  been
 different  between  the  subsidiary  com-
 Panies  registered  m  India  and  the
 subsidiary  companies  of  a  foreign
 company,  that  is  one  which  78  regis-
 tered  outside  Inda  So,  now  this
 anomaly  is  being  removed  And  this
 will  prove  that  we  want  to  deal  with
 them  on  an  equal  level,  we  do  not
 want  to  make  any  distinction

 As  regards  oil  companies,  I  cannot
 say  much  at  the  present  moment  It
 was  said  that  these  oi]  companies  do
 not  file  their  accounts  before  the
 Registrar,  that  they  do  not,  as  the
 hon  Member  said,  properly  file  their
 accounts  As  far  as  our  information
 goes,  they  have  to  submit  their
 accounts  to  the  Registrar,  but  under
 section  594  of  the  Act,  only  the
 accounts  relating  to  their  Indian  busi-
 ness  will  have  to  be  filed  m  detail  in
 accordance  with  the  provisions.
 Simultaneously,  for  :ts  world  business,
 the  accounts  filed  with  the  Registrar
 m  the  country  of  origin  of  the  parent
 company  are  also  filed  This  38  also
 in  accordance,  it  is  said,  with  the
 Provisions  of  other  Companies  Acts
 like  the  UK  Act  Well,  the  complaint
 that  the  ०  companies  do  not  disclose
 other  detarls,  about  profits  etc,  Is  a
 matter  to  be  settled  by  agreement
 with  the  companies  where  Govern-
 ment  participates  in  their  business;
 and  the  concerned  Ministry,  I  hope,
 will  take  steps  to  get  the  information.
 required

 Shri  Menon  also  referred.
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 Shri  Narayenankutty  Menen:  ernment  they  have  to  keep  certsin
 Regarding  the  oil  companies,  what  I  things  in  view;  and  they  have  heen
 stated  was  this.  The  Minister  for  taking  rather  a  mild  line  because  they
 Steel,  Mines  and  Fuel  said  that  from  felt  that  this  industry  ust  grow  and
 the  accounts  that  are  filed  under  the  it  must  be  helped.  Otherwise,  as
 statute  with  the  Registrar  of  Joint  majority  shareholders,  they  could
 Stock  Companies  the  actual  trading  have  any  resolution  pasted  in  the
 results  of  the  panies  could  not  be  Board  and  the  managing  agency  could
 ascertained,  and  the  details  cannot  be  be  eliminated.  But  in  any  case,  the
 called  for  because  statutorily  there  is  i5th  of  August,  960  is  there,  and  on
 no  provision  for  it.  That  is  what  he  that  day  if  the  majority

 know  the  real  trading  position  of  the
 companies.

 bri  La]  Bahadur  Shastri:  I  do  not
 know.  I  will  examine  that.  But  some
 reciprocatory  provisions  may  have  to
 be  made  with  other  countries,  Com-
 monwealth  countries  and  other  coun-
 tries.  There  might  be  certain  intrica-
 cies.  But,  as  the  hon.  Member  has
 said,  we  can  have  a_  discussion  with
 the  concerned  Ministry  and  this
 matter  can  be  further  looked  into.

 Shri  Menon  referred  to  a  company
 of  Kerala,  the  Fertilizer  factory.  I
 jhave  had  some  discussions,  about  that
 factory  and  its  working,  with  the
 Minister  concerned  in  Kerala  some
 time  back  and  also  with  some  of  the
 officers  of  the  Kerala  Government.
 ‘Well,  there  has  been  some  dispute,
 some  difference  of  opinion,  which
 gradually  increased,  between  the
 Government  as  shareholders  and  the
 managing  agents.  When  they  came
 here  they  themselves  felt  after  some
 discussion,  and  I  also  emphasised,  that
 if  these  differences  could  be  patched
 up  it  will  be  helpful  for  the  industry
 so  that  it  may  grow  up  and  expand.
 But  it  seems  that  the  differences  have
 furher  widened.  I  am  not  aware  fully
 of  the  latest  position,  but  I  got  some
 paper  only  last  night  in  connection
 with  this  factory  and  about  its  present
 working.  However,  I  would  like  to
 tell  Shri  Menon  that  the  Kerala  Gov-
 ernment  has  got  a  majority  share  and
 they  can  in  the  meetings  of  the  board
 take  any  action  they  like.  As  majority
 shareholders  they  might  do  what  they
 think  proper,  but,  of  course,  as  Gov-

 oe Shri  Mukerjee  said  something  abou
 sole  selling  agents,  and  he  said  that
 the  provision  is  good  so  far  as  it  goes.
 When  the  Bill  was  drafted  I  had  also
 looked  into  it,  but  just  now  I  also  felt
 that  this  matter  in  so  far  as  the
 appointment  of  sole  selling  agents  is
 concerned—because  that  word  “sole”
 has  been  used—deserves  further
 examination.  Because,  it  might,  toan
 extent,  be  misused,  and  instead  of
 having  one  agent,  there  may  be  two
 or  three  and  they  may  distribute  the
 profits  among  themselves.  So  this
 lacuna  perhaps  has  to  be  avoided.  But
 J  cannot  make  any  definite  suggestion
 at  the  present  moment.  However,  I
 agree  that  it  should  be  further  looked
 into.  And  there  is  a  Joint  Committee
 which  will  certainly  pay  attention  to
 this  matter.

 I  might  also  tell  him  that  in  so  far
 as  the  delay  in  the  presecution  of
 compames  is  concerned,  there  is  an
 amendment  suggested  under  section
 366  of  the  छा  which  will  help  us  in
 expediting  taking  action  against  com-
 panies  or  launching  prosecutions.

 The  intricate  questions  of  cornering
 of  shares  and  interlooking  of  shar
 have  also  been  dealt  with  in  the  Bill;
 and,  as  Shri  Mukerjee  said,  there  have
 been  recently  some  cases  in  which
 cornering  of  shares  or  inter-company
 transactions  have  created  a  difficult
 situation  and  action  had  to  be  taken
 against  them  at  a  later  stage.  How-
 ever,  I  agree  that  it  is  necessary  to
 Prevent  them  and  therefore  these
 amendments  are  being  proposed,  80
 that  we  can  take  action  at  the  initial
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 stage.  I  may  tell  Shri  H.  N.  Mukerjee
 Ghat  at  the  back  of  my  mind  I  also
 have  an  idea  about  the  amendments
 regarding  interlocking  and  inter-
 company  transactions  to  prevent  con-
 centration  of  economic  power  in  a
 few  hands.

 I  need  not  say  much  about  the
 question  of  companies  giving  political
 contributions.  I  have  said  enough  on
 that  subject  and  I  need  not  repeat  the
 arguments  that  I  advanced  one  or
 two  occasions  in  this  House  as_  well
 as  in  the  other  House.  हल  S.  M.
 Banerjee  has  given  a  nice  sermon  or
 lecture  to  us.  He  is  entitled  to  do  so.
 He  said,  what  has  happened  to  us,  we
 are  taking  money  from  the  Tatas.  I
 do  not  know.  Of  course,  money  is
 contributed.  But,  he  perhaps  forgets
 that  we  used  to  take  funds  before  also
 from  these  people,  big  or  small.  We
 were  not  polluted  then.  I  am  talking
 of  the  British  days.  pre-Independence
 days.  Then,  according  to  Shri  S.  M.
 Banerjee’s  view,  we  were  not  polluted.
 But,  now,  he  thinks  it  will  have  an
 adverse  effect  on  us.  I  am  not,  I  must
 say  frankly,  very  much  enamoured  of
 getting  political  contributions  from
 companies.  But,  as  recommended  by
 the  Sastri  Committee,  I  have  agreed
 that  there  should  be  disclosure  of  the
 contributions  made.

 So  far  as  the  maximum  amount  of
 Rs.  25,000  is  concerned,  from  the  com-
 panies’  point  of  view,  it  is  not  a  very
 big  sum.  But,  it  is  necessary  that
 there  should  be  no  underhand  dealing,
 no  contribution  which  is  not  put
 before  the  public.  The  public  should
 know  that  a  particular  sum  has  been
 given  by  a  particular  company.  It  is
 for  the  public  to  judge  merits  of  the
 members  of  the  party  which  agreed
 to  take  that  contribution.  Once  it  is
 made  public,  whatever  grievance  or
 complaint  there  might  be,  practically
 comes  to  an  end.  Therefore  I  felt,  let
 the  old  provision  remain,  but  a  pro-
 vision  for  disclosure  should  be  made
 so  that  there  remains  no  secrecy  about
 the  contributions.  I  would,  however.
 Say  ‘that  I  have  an  absolutely  open
 mind  and  I  am  not  committed  to  any
 particular  thing,  Let  the  Joint  Com-
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 mittee  say,  let  the  House  consider  this
 matter  and  if  they  want  to  make  any
 changes,  I  shall,  of  course,  not  come
 in  their  way.

 I  do  not  want  to  take  more  of  the
 time  of  the  House.  I  hope  that  the
 Joint  Committee  will  give  thought  to
 these  matters  and  perhaps  the  Bill
 might  come  back  in  a  form  which
 would  be  more  acceptable  to  the
 Members  of  this  House.

 Mr,  Chairman:  The  question  is:

 “That  the  Bill  further  to  amend
 the  Companies  Act,  ‘1956,  be
 referred  to  a  Joint  Committee  of
 the  Houses  consisting  of  45  mem-
 bers;  30  from  this  House,  namely-
 ly:—Sardar  Hukam  Singh,  Shri
 H.  C.  Heda.  Shri  Satyendra
 Narayan  Sinha,  Pandit  Dwarka
 Nath  Tiwary,  Shri  Shivram  Range
 Rane  Shri  Radhelal  Vyas,  Shri
 N.R.M.  Swamy,  Shri  P.  T.  Thanu
 Pillai,  Shri  M.  Shankaraiya,  Shri
 Jaganatha  Rao,  Shri  Ajit  Singh
 Sarhadi,  Shri  Radheshyam  Ram-
 kumar  Morarka,  Shri  G.  D.
 Somani,  Shri  Feroze  Gandhi,  Shri
 C.  D.  Pande,  Shri  Mulchand  Dube,
 Shri  Rohanlal  Chaturvedi,  Shri
 Arun  Chandra  Guha,  Shrimati
 Sucheta  Kripalani,  Shri  Narend-
 rabhai  Nathwani,  Shri  K.  T.  K.
 Tangamani,  Shri  S.  Easwara  Iyer
 Shr:  M.  R.  Masani,  Shri  Yadav
 Narayan  Jadhav,  Shri  Tridib
 Kumar  Chaudhuri,  Shri  Surendra
 Mahanty,  Shri  G.  K.  Manay,  Shri
 Naushir  Bharucha,  Shri  Lal
 Bahadur  Shastri  and  Shri
 Kanungo,  and  45  members  from
 Rajya  Sabha;

 “that  in  order  to  constitute  a
 sitting  of  the  Joint  Committee  the
 quorum  shall  he  one-third  of  the
 total  number  of  members  of  the
 Joint  Committee;

 “that  the  Committee  shall  make
 a  report  to  this  House  by  the  last
 day  of  the  first  week  of  the  next
 session;

 “that  in  other  respects  the  Rules
 of  Procedure  of  this  House  rela-
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 ting  to  Parliamentary  Committees
 will  apply  with  such  variations
 and  modifications  as  the  Speaker
 may  make,  and

 “that  this  House  recomends  to
 Rajya  Sabha  that  Rajya  Sabha  do
 join  the  said  Joint  Committee  and
 communicate  to  this  House  the
 names  of  members  to  be  appoint-
 ed  by  Rayya  Sabha  to  the  Joint
 Committee”

 The  motion  was  adopted

 36.45  hrs

 COST  AND  WORKS  ACCOUNTANTS
 BILL

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 Sir,  I  beg  to  move

 “That  the  Bill  to  make  provi-
 sion  for  the  regulation  of  the  pro-
 fession  of  cost  and  works  accoun-
 tants,  as  passed  by  Rajya  Sabha,
 be  taken  into  consideration”

 This  Bill  was  discussed  in  this
 House  in  the  last  session  and  referred
 to  a  Jomt  Committee  of  the  two
 Houses  The  Joint  Committee  looked
 into  every  section  very  carefully  and
 after  detailed  discussions  made
 certain  amendments  in  the  Bill  The
 Bull  as  it  has  emerged  from  the  Joint
 Committee  represents  the  greatest
 common  measure  of  agreement  among
 the  Members

 Some  amendments  have  now  been
 moved  in  the  Bil]  as  emerged  from
 the  Joint  Commuttee  and  I  find  that
 out  of  six  amendments,  notice  for
 which  has  been  received,  five  are
 from  Shri  Prabhat  Kar  who  was  a
 Member  of  the  Joint  Committee  and
 took  a  very  active  interest  in  its
 proceedings  All  the  points  that  have
 been  raised  by  him  in  his  amendments
 were  discussed  at  great  length  and
 We  were  unable  to  convince  him  in
 the  Committee  It  would  be  difficult
 for  me  now  at  thié  stage  to  convince
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 him  when  the  collective
 wisdom.  of  all  the  Members  of  the
 Jomt  Committee  could  not  do  so  dur-
 ing  the  long  discussions  that  took.
 place  there

 I  do  not  wish  to  state  33  detail  the
 object  of  the  Bill  It  was  stated  by
 me  when  the  Bill  was  discussed
 onginally  It  has  also  been  discussed
 thoroughly  m  the  Joint  Committee  I
 only  wish  to  point  out  some  of  the
 important  changes  made  by  the  Joint
 Committee  In  clause  2  of  the  Bill.
 the  definition  of  the  expression  ‘cost
 accountant’  has  been  amended  and
 this  designation  38  now  available  to
 all  persons  who  are  members  of  the
 proposed  Institute  of  Cost  and  Works
 Accountants,  irrespective  of  the  fact
 that  they  are  actually  m  practice  or
 not  It  was  demanded  that  the  pror
 vision  in  this  respect  should  be
 brought  प्रा  line  with  a  simular  provi-
 sion  in  the  Chartered  Accountants
 Act  and  it  has  been  done

 The  Joint  Committee  was  of  the
 opinion  that  the  Central  Government
 should  not  have  the  power  of  hearing
 cases  in  regard  to  musconduct  of
 members  of  the  Institute  and  the  pro-
 visions  contained  in  clauses  27  and  33
 of  the  original  Bill  have  been  amend-
 ed  so  as  to  vest  the  power  of  final
 disposal  on  matters  relating  to  mus-
 conduct,  in  the  High  Court  The  High

 -Courts  will  now  be  vested  with  power
 to  hear  appeals  in  the  more  important
 cases  Some  of  them  will,  of  course,
 be  disposed  of  by  the  Council  of  the
 Institute  of  Costs  and  Works  Accoun-
 tants  Appeal  m  more  important
 cases  will  le  with  the  High  Courts

 Another  change  made  by  the  Joint
 Committee  relates  to  clause  2  m
 which  the  tenure  of  the  office  of
 President  or  Vice  President  has  been
 reduced  to  one  year  A  longer  tenure
 was  provided  im  the  original  Bill  But,
 there  was  an  apprehension  that  it
 may  put  some  men  m  the  saddle  in
 the  Institute  and  they  may
 their  authority  in  arbitrary  manner.
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 There  was  a  lot  of  suspicion  about
 this  provision.  We,  of  course,  wanted
 to  avoid  elections  and  to  keep  them
 to  a  minimum.  But  jn  order  to  meet
 the  wishes  of  the  Members  of  the
 Jaint  Committee.  the  tenure  has  been
 reduced  to  a  period  of  one  year.  This
 has  also  been  done  on  the  lines  of  the
 provision  in  the  Chartered  Accoun-
 tants  Act.

 Some  Members  expressed  appre-
 ftensions  that  the  proportion  of  the
 elected  members  to  nominated  mem-
 bers  in  the  council  of  the  institute
 was  rather  small.  The  Joint  Com-
 mittee  recommended  that  the  number
 of  elected  members  on  the  council  of
 the  institute  should  be  increased  from
 eight,  as  originally  proposed,  to  12;
 and  this  has  been  accepted,  and  the
 Bill  as  passed  by  Rajya  has  already
 incorporated  that  amendment.

 In  clause  25  of  the  Bill,  some
 amendments  have  been  made.  Fears
 ‘were  expressed  that  this  clause  would
 prevent  the  holding  of  examinations
 which  were  heing  conducted  by  some
 non-official  bodies  like  the  Indian
 Merchants’  Chamber  of  Bombay.  In
 other  words,  if  this  Bill  was  passed,
 the  provision  as  originally  worded,  it
 might  disqualify  those  non-official
 bodies  from  holding  such  examina-
 tions.  Clause  25  does  not  apply  to
 examinations  of  a  lower  standard,  but
 the  amendment  effected  in  this  clause
 seeks  to  vest  Government  with  power
 to  declare  by  notification  the  examina-
 tions  which  do  not  purport  to  confer
 any  competence  similar  to  that  of  a
 member  of  the  institute.  No  further
 Proceedings  against  the  particular
 institution  can  be  initiated  by  either
 Government  or  the  council  of  the
 institute.  This  has  been  clarified  by
 @n  amendment  which  has  been  now
 incorporated  in  the  Bill.

 I  do  not  wish  to  go  again  into  the
 object  of  the  Bill—the  importance  of
 the  profession  of  cost  accountancy  etc.
 but  I  shall  refer  briefly  to  the  demand
 that  the  chartered  accountants  should
 be  made  eligible  for  automatic  enrol-
 ment  as  members  of  the  Institute  of

 Cost  and  Works  Accountants,  in  view
 of  the  fact  that  they  are  qualified  to
 do  some  costing  work.  The  difference
 between  the  functions  of  a  cost
 accountant  and  those  of  a  chartered
 accountant  and  the  necessity  for  a
 chartered  accountant  to  have  proper
 training  in  cost  accounting  before  he
 could  undertake  purely  costing  work
 have  all  been  explained,  when  the
 motion  for  reference  of  this  Bill  to
 the  Joint  Committee  was  considered
 by  this  House:  It  is  wel]  known  that
 the  training  and  equipment  of  the
 chartered  accountants,  and  the  syllabi
 and  curricula  are  not  the  same  as  are
 required  in  the  case  of  a  cost  and
 works  accountant.  Little  or  no  atten-
 tion  is  paid  to  cost  accountancy  at
 present  by  the  Institute  of  Chartered
 Accountants;  it  has  been  designed  to
 fulfil  a  different  purpose  and  for  a
 different  body  of  persons.  Chartered
 accountants  study  at  present  cost
 accountancy  as  a  subsidiary  subject
 just  as  they  study  some  commercial
 and  taxation  laws;  and  the  question
 of  their  automatic  admission  to  the
 Institute  of  Cost  and  Works  Accoun-
 tants  will  create  complications.

 It  has  also  to  be  appreciated  in  this
 connection  that  the  Bill  does  not
 affect  such  chartered  accountants  as
 are  engaged  today  in  the  practice  of
 cost  accountancy,  and  does  not  debar
 them  from  continuing  to  do  so.  It  also
 keeps  the  door  open  for  membership
 of  the  Institute  of  Cost  and  Works
 Accountants,  to  chartered  accountants
 on  fulfilment  of  such  conditions  as
 may  be  prescribed  by  the  council  of
 the  Institute  or  by  Governmerit.  There
 may  be  some  senior  chartered
 accountants  who  already  have  suffi-
 cient  experience  of  costing  work,  and
 on  that  score,  justify  enrolment  as
 members  of  the  new  institute,  without
 being  required  to  pass  more  examina-
 tions.  The  precise  nature  and
 quantum  of  experience  required,  the
 extent  of  reciprocity  in  this  regard
 between  the  two  institutes  are  matters
 which  require  further  detailed
 examination  in  consultation  with  the
 councils  of  both  the  institutes.

 Personally,  it  appears  to  me  that
 it  would  be  ‘an  advantage  to  the
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 {Shri  Satish  Chandra]
 entire  profession  of  accountancy  =  if
 some  suitable  reciprecal  arrangements
 could  be  arrived  at  between  the  two
 institutes  in  the  near  future.  As  I
 indicated  in  the  other  House,  it  should
 be  possible  to  deal  satisfactorily  with
 some  cate;

 ie
 of  chartered  accoun-

 tants  and  to  admit  them  to  the  Insti-
 tute  of  Cost  and  Works  Accountants—
 firstly,  the  senior  chartered  accoun-
 tants  who  have  costing  experience  or
 who  have  been  practising  as  cost
 accountants  for  a  reasonable  number
 of  years,  and  secondly,  the  chartered
 accountants  who  may  have  no  costing
 experience  but  who  may  pass
 examinations  on  subjects  which  are
 not  common  in  the  syllabi  of  the  two
 institutes.  Some  concessions  in
 examinations  might  be  considered  to
 be  justified.  These  arrangements,  as
 I  have  said,  will  have  to  be  worked
 out  in  consultation  with  the  two
 institues  on  a  reciprocal  basis.  I  may
 add  that  these  are  tentative  views
 and  may  not  be  construed  as  an
 assurance.  Different  viewpoints  have
 been  expressed  regarding  admission
 of  the  chartered  accountants  as  mem-
 bers  of  the  Institute  of  Cost  and
 Works  Accountants,  and  we  have  to
 work  out  a  solution  in  consultation
 with  the  governing  bodies  of  the  two
 institutes.  These  questions  will  be
 carefully  examined  as  early  as  possi-~
 ble.

 Severa]  Members  expressed,  in  the
 course  of  discussions,  misgivings
 about  the  inadequate  and  unsatis-
 factory  manner  in  which  training  is
 imparted  to  the  students  by  the  exist-
 ing  institute.  I  can  only  say  that
 Government  are  fully  alive  to  the
 need  for  improvement  in  this  regard,
 and  will  give  due  attention  to  this
 aspect  of  the  working  of  the  institute,
 once  it  is  put  on  a  statutory  basis.  The
 House  is  aware  that  the  present
 Institute  of  Cost  and  Works  Accoun-
 tants  has  been  working  as  a  private
 body,  receiving  some  grant-in-aid
 from  Government;  and  it  has  made
 its  own  arrangements.  The  very
 Object  of  this  Bill  is  to  give  a  statu-
 tory  recognition  to  that  institute,  so
 that  it  can  by  itself  improve  all  its
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 i  have  nothing  much  to  add.  I  may,
 however,  say  that  there  is  another
 amendment  of  which  we  have  received
 notice,  namely  the  amendment  by
 Shri  Shree  Narayan  Das  and  Shri
 D.  C.  Sharma  that  all  the  regulations
 made  under  this  Act  shall  be  laid
 before  each  House  of  Parliament  fer
 $0  days.  That  is  the  only  amendment,
 apart  from  the  amendments  of  Shri
 Prabhat  Kar.

 47  hrs.

 Shri  Prabhat  Kar  (Hooghly):  There
 is  another  list,  List  No.  3.  I  do  not
 know  whether  you  have  got  it.

 Shri  Satish  Chandra:  I  am  sorry  I
 have  not  got  it  just  now.  Is  that  aiso
 form  him?

 Shri  Prabhat  Kar:  No.
 Shri  Satish  Chandra:  I  will  find  it

 out,  but  there  are  two  lists  before  me.
 One  list  contains  many  amendments
 by  Shri  Prabhat  Kar  which  have  been
 fully  considered,  as  he  knows,  in  the
 Joint  Committee  of  which  he  was  a
 Member.

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 Which  he  will  withdraw.

 Shri  Satish  Chandra:  There  is
 another  list  in  which  I  find  one  more
 amendment.

 There  is  a  practical  difficulty  in
 laying  the  regulations  made  under
 the  Act  before  each  House  of  Parlia-
 ment  for  30  days,  because  they  are
 published  even  before  they  are  passed
 by  the  governing  body  of  the  Councit.

 Mr.  Chairman:  He  may  deal  with
 them  after  they  sre  moved.

 Shri  Satish  Chandra:  I  am  finishing
 in  one  sentence.

 These  reguiations  are  published
 first,  then  they  come  ‘for  Government
 approval.  If  a
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 will  hold  wp  the  working  of  the
 Institute,  and  may  sometimes  defeat
 the  very  object  for  which  they  are
 made.

 Shri  Narayanankutty  Menon
 (Mukandapuram):  He  is  prejudging
 the  grounds  on  which  the  amendments
 are  moved.

 Mr.  Chairman:  Motion  moved:
 “That  the  Bill  to  make  provi-

 sion  for  the  regulafion  of  the
 profession  of  cost  and  works
 accountants,  as  passed  by  Rajya
 Sabha,  be  taken  into  considera-
 tion.”  !

 9.02  hrs.
 MOTION  RE:  REPORT  OF  SANS-
 KRIT  COMMISSION—contd.

 Mr,  Chairman:  The  House  will  now
 take  up  further  consideration  of  the
 motion  moved  by  Shri  Supakar  on
 the  5th  May,  ‘1959,  namely:

 “That  this  House  takes  note  of
 the  Report  of  the  Sanskrit  Com-
 mission,  ‘1956-57,  laid  on  the  Table
 of  the  House  on  the  28th  Novem-
 ber,  1958.”

 श्री  लरदेव  स्नातक  (झलीगढ़)  रक्षित,

 भनुसूचित  जातियां)  :  सभापति  महोदय
 संस्कृत  आयोग  की  रिपोर्ट  कल  से  हमारे
 इस  सदन  में  चल  रही  है।  ब्रह्मा  से  लेकर
 जैमिनी  पर्यन्त  जितने  भी  ऋषि  भोर  मुनि
 हुए  हैं  उन  सब  ने  संस्कृत  साहित्य को  रच  कर
 हमारे  देश  का  ही  नहीं  भ्रपितु  सारे  विश्व
 का  बड़ा  उपकार  किया  है।  हमारा  बेदिक

 वांडमय  इतना  उदास  और  उत्कृष्ट हे  कि
 झाज  विदेशी  भी  उसके  ज्ञान  और  विज्ञान  को
 पाने  के  लिए  लालायित  हैं।  वेदों  के  सम्बन्ध

 में  भपने देश  के  लोगों की  अपेक्षा  विदेशी
 लोगों  ने  प्रषिक  जानकारी  प्रस्तुत की  हैँ।
 दुर्भाग्य  बह  है  कि  झाज  उस  संस्कृत  भाषा
 को  जो  कि  सारी  भाषाओं  की  जननी है
 जपने  बेदा  के  लोग  इतता  नहीं  जानते  जितना
 कि  विदेशी  जानते  हें।  झाज  हमें  भाजाद
 हैए  ११,  १२  सास्त  हो  गये  परन्तु फिर  भी
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 संह्कृत  के  रुम्बन्ध  में  किसी  प्रकार  काने
 सरकपर  की  तरफ से  शौर न न  जनता  की  तश्क
 से  प्रोत्साहन मिला  है

 संस्कृत  झायोग  १  प्रक्तूबर  सन्‌  १९५६
 को  नियुक्त  हुआ  था  ओर  उसने  देश  के
 विभिन्‍न  स्थानों  का  दोरा  चिमों  और  बढ़े
 परिश्रम  के  साथ  उसने  भ्रपनी  पोर्ट  सदन
 के  सामने  प्रस्तुत  की  है।  उस  सारी  रिपोर्ट

 को  देखन ेक॑  बाद  हम  यह  कह  सकते  हें  कि

 झायोग  के  सदस्यों  ने  परिश्रम  किया  है  और

 यह  कोशिश की  हे  कि  संसद्‌ के  सदस्पों को
 और  देश  &  लोगों को  संस्कृत  के  सम्बस्ध  में

 जानकारी  प्राप्त  हो

 arr  जानते  है  कि  दुनिया  में  सस्क्ृत
 के  वांडमय  की  बड़ी  महिमा  है।  मानव
 धर्म  शास्त्र  में  उसके  प्रणेता  मनु  महाराज”
 से  ठीक  ही  कहा  है.

 एतद्देश  प्रसूतस्य  सकाशादग्रजन्मग:
 स्व  स्वं  चरित्र  शिक्षे रम्‌  पृथिव्यां  सर्वे  मानवा  :।#

 सारे  संसार  के  लोग  हमारे  देक्ष  में  ज्ञान,
 विज्ञान  और  सम्यता  की  दीक्षा  लेने  के  लिए
 झाते  थे,  परन्तु  दुर्भाग्य  है  कि  भ्राज हम  दूसर
 देशों  की  तरफ  जाने  को  लालायित  हो  रह
 हैं  भौर  दूसरे  देशों  में  जाकर  बहां  के  शान
 विज्ञान  और  झादशों  की  शिक्षा  लेते  है  |
 झाज  विद्व  बन्धुत्व  के  बारे  में  बड़ी  बातें  कहीं
 जाती है  भौर  बड़ी  ऊंची  कल्पनायें  की  जा

 रही हू  परन्तु  हमारे  यहां जो  विश्व  बन्धुत्व
 की  भावना  थी  बहु  कंबल  मनुष्यों  तक  ही
 सीमित  नहीं  थी।  पशुभों  तक  को  उसमें
 सम्मिलित  किया  गया  था  |

 द्विपद  समू  चतुष्पदे

 भर्थात्‌,  दो  पैर  वाले  मनृष्य  शौर  चार  पैर

 वाले  जानवरों  तक  के  कल्याण  कौ  कामता

 हमारे  वेदों  में  की  गयी  है।

 आप  जानते  हूँ  कि  वेदों  के  तत्वशान  को
 झौर  उपनिषदों  के  तत्नशान  को  झाजे  सारी

 दुनियां मान  रही  है  ।  हमारे  पूज्य  बापू  जी  से
 ईशोपनिषद  के  प्रथम  मंत्र  पर  बहुत  जौर
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 [sit  नरदेव  स्नातक]
 दिया है  शौर  कहा  है  कि  भ्रगर  संसार  का  हारा
 साहित्य  नष्ट  हो  जाये  और  ईशोपनिषद
 का  केवल  यह  एक  श्लोक

 ईश्ावास्यमिद॑  सर्वे  यरत्किचि  जगत्यां  जगत
 दन  त्यक्तेन  भूजीया  मा  गृष:  कस्यस्चिद

 भनम्‌  ॥।
 शोष  रह  जाये  तो फिर  इसके  ऊपर  सारे
 साहित्य  की  इमारत  खड़ी  की  जा  सकती
 है  1  हमारा  यह  वेदों  का  और  उपनिषदों

 का  इतना  उदात्त  ज्ञान  है  इसक  बारे  में  गाधी
 जी  ही  ने  नहीं  बल्कि  शोपनहार  भौर
 दारा  छक्षिकोह  जैसे  विदेशियों  देशियों  ने

 भी  भ्रपनी  प्रशंसा  व्यक्त  की  है  शौर  इसकी
 रतना  द...) ह  है  +  उन्होने  उर्वरगषद  के
 ज्ञान  के  सम्बन्ध  में  यह  कहा है  कि  यह  जीवन
 काल  मेंतो  शान्ति  देता  ही  है,  मरने  के  बाद
 परलोक  में  भी  शान्ति  देने  वाला  है।  ऐसा

 है  हमारे  उपनिषणदों  का  तत्वज्ञान  |  श्र
 आगे  चल  कर  उपनिषदों  का  मथन  करके
 थीता  के  रूप  में  उसका  नवनीत  निकाला
 गया  है  जिसके  बारे  में  कहा  जाता  है

 स्वोपनिषदों  गावों  दोग्धा,  गोपालनन्दन
 अगवान  कष्ण  ने  गीता  का  उपदेश  देकर  न

 केवल  अपना  नाम  अमर  किया  है  बल्कि  हमारे
 देश  का  नाम  अमर  कर  दिया  है  जहा
 'परिचमी  तत्वजश्ञान  समाप्त  होता  है  वहा
 से  गीता  का  तत्वज्ञान  प्रारम्भ  होता  है।
 आाइविल  को  छोड़  कर  गीता  का  शझनुवाद
 अंसार  की  सबसे  ज्यादा  भाषाओं  में  हो
 चुका  है।  इस  ग्रन्थ  का  ससार  में  बड़ा
 आदर  है।  हमारे  देश  में  तीन  महाकवि
 हुए  हैं।  महषि  बाल्मीकी,  कृष्ण
 दवैपायन,  वेदव्यास  और  महाकवि  कालिदास,
 इन्होने  सस्कृत  साहित्य  में  जो  कुछ  निर्माण
 किया  है  वह  भाज  ससार  में  शभ्रादर्श  रूप  में

 माना  जाता  है।  इन  महाकवियों  ने  भगवान
 राम.  और  कृष्ण  के  सम्बन्ध  में  जो  कुछ
 लिखा  है  उससे  संसार  में  सस्कृत
 साहित्य  भोर  भारतीय  सक्यता  का  बड़ा

 आदर  हुआ  है।  इस  सम्बन्ध  मै ंमें  रामायण

 MAY  6,  t950 /
 हि... अ  of  Shnskrit  75426

 Commission

 के  एक  बलोक  का  उद्धरण  देने में  ागाकोनी
 नहीं  कर  सकता।  जिस  समय  मगवान  राम
 में  रावण  पर  विजय  प्राप्त  की  और  जब
 रावण  मारा  गया  तब  लक्ष्मण  जी  बड़े
 |. ह  हुए  भौर  उन्होंने  सोचा  कि  हमारे
 पिता  ने  ते।  हमें  बनवास  दिया,  और  भ्रयोध्या
 से  निकाल  दिया,  किन्तु  श्राज  रामचन्द्र
 जी  न  रावण  को  मारकर  सोने  की  लंका
 जीत  ली  है।  भगवान  राम  ने  उनसे  पूछा
 कि  तुम  इतने  खुश  क्‍यों  हो  तो  लक्ष्मण
 जी  ने  उत्तर  दिया  कि  आपने  लंका  को  जीता

 है,  भाप  इसके  राजा  बनेंगे  भौर  मैं
 क्रापका  प्रधानमत्री  या  सेनापति  बनूगा
 इसलिए  मैं  खुश  हूं।  उस  समय  भगवान
 शाम  ने  कहा

 शझपि  स्वणमयी  लका  न  में  लक्ष्मण  रोचते
 जननी  जन्मभूमिश्य  स्वर्गादपि  गरीयसी'  ॥।

 उन्‍होंने  कहा,  लक्षण  यह  सोने  की  लका  मुझे
 बैंसी  भअ्रच्छी  नहीं  लगती  जितनी  कि  मुझे
 अपनी  माता  कौहल्या  और  जन्मभूभि
 भ्रयोध्या  अच्छी  लगती  हैँ,  बहू  दोनों  तो

 भुझे  स्वर्ग  से  भी  अधिक  प्रच्छी  लगती  हें  |

 इतने  उत्कृष्ट  उदाहरण  हमको  अपने
 शंस्कृत  साहित्य  में  मिलते  है।

 इससे  भी  श्राग  चल  कर  महाकवि
 भवभूति  ने  अपने  प्रसिद्ध  उत्तर  रामचरित्र
 लामक  नाटक  में  राम  क॑  बारे  में  एक  श्लोक

 कहा  है

 स्नेह  दया  च  सौख्य  च  यदवा  जानकीमपि,
 आराधनाय  लोकस्य  मुंचन्तो  नास्ति  में  व्यवा॥

 अगवान  राम  कहते  हैं  कि  स्नेह,  दया  भौर

 सुख  यह  तोकोई  चीज  नहीं  है,  प्राण
 ध्यारी  महारानी  सीता  को  भी  यदि  छोड़ना
 पड़े  तोर्में  जनता  के  झनुरंजन  के  लिए

 छोड़ने  में  कोई  भापत्ति  नही  करूंगा  ।

 Mr.  Chairman:  ‘Members  go  on  re-
 citing  slokag  from  Mahabharata  and
 Femayana.  There  is  no  end  to  it.  The
 a  hours  fixed  for  this  discussion  ह औ
 now  practically  over.  .We  have  ठनका"



 १९१०  Motion  re.

 ed  over  the  discussion  to  today  for
 further  discussion  Even  at  present,
 there  are  I3  Members  who  are  very
 eager  to  speak.  I  do  not  know  how  If
 could  accommodate  them.  So  I  would
 request  hon  Members  not  to  exceed  in
 any  case  5  minutes  I  hope  they
 will  try  to  finish  in  40  minutes  It
 is  the  Report  of  the  Sanskrit  Com-
 tmussion  that  35  under  discussion,  not
 Mahabharata  or  Ramayana  or  Gita

 Shri  D  C.  Sharma  (Gurdaspur):
 We  are  saying  very  interesting  things,

 Mr  Chairman:  We  propose  to  sit  up
 to6PrPmM

 Shri  Radhelal  Vyas  (Ujjain)  It
 ‘was  decided  that  we  would  sit  tall  6  30
 PM

 Mr.  Chairman:  All  right  But  Mem-
 bers  should  be  brief  Also,  may  I
 know  from  the  Minister  how  much
 tume  he  wants?

 Shri  Narayanankutty  Menon  (Muk-
 andapuram)  He  agrees  with  all  these
 things

 The  Minister  of  Education  (Dr.  K.
 L,  Shrimali):  I  will  need  at  least  5—
 20  minutes

 Mr.  Chairman:  So  let  there  be  ten
 minutes  for  each  Member  Shri
 Nardeo  Snatak  should  conclude  now

 श्री  नरदेव  स्नातक  सभापति  महोदय,
 में  प्पने  इन  उद्धरणों  के  द्वारा  यह  बताने  का
 प्रयत्न  कर  रहा  था  कि  जिस  सस्कृत
 भाषा  को  देश  के  लोग  और  दूसरे  लोग  भी
 मृतप्राय  समझते  है,  वहू  सारी  भाषाभों  की
 जननी  है।  बहू  मा  है,  भौर  प्रान्तीय
 भाषायें  (रिजनल  लैखेजिज)  उससे
 निकली  हुई  2,  भारत  की  चोदह  भाषायें
 जिसे  विधान  ने  स्वीकार  किया  है  उससे
 निकली  हुई  हैं।  हमको  सस्कृत  साहित्य  को,
 झौर  इसके  गौरव  को  भक्षुण्ण  रखना  है।  इस-
 लिए  &  यह  कहना  चाहता  हु  कि  ससस्‍्कृत
 के  ज्ञान  के  सम्बन्ध  में  सरकार  कीजो
 विचारधारा  हैं,  वह  ठीक  भी  नहीं  हैं
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 झौर  उसका  उसकी  तरफ  बहुत  भ्रधिक
 ध्यान भी  नहीं  है।  भ्रायोग ने  यह  सिफारिश
 की  है  कि  यदि  हमारी  राष्ट्र-भमाषा  सस्कृत
 बना  दी  जाये,  तो  इसमें  कोई  आपत्ति  नहीं
 है  ।  मैं  इसको  बहुत  भ्रच्छा  समझता  हू
 भौर यह  ठीक  भी  है।  परन्तु  हम  देखते

 है  कि  हमारे  देश में  सस्कृत  को  समझने
 बाले  बहुत  थोडे  लोग  i  यथ्यषपि  यह
 गौरव  का  स्थान  सस्कृत  को  मिलना  चाहिए
 था  क्योकि  यह  सब  की  मा  है  इसलिए
 मेरा  सुझाव  यह  है  कि  सस्कृत  की  शिक्षा
 के  सम्बन्ध  में  आयोग  ने  जो  सिफारिशों
 की  है,  वे  मान्य  समझी  जायें  परन्तु  सस्कृत

 राष्ट्रभाषा  नहीं  होनी  चाहिये  शौर  मेरा
 निवेदन  है  कि  कम  से  कम  हाई  स्कूल  के
 विद्याथाियो  के  लिए  सस्कृत  की  शिक्षा
 कम्पलसरी कर  दी  जाये।  बिना  सस्कृत  को
 पढ़े  हुए  हम  प्रान्तीय  भाषाओं  की  ज्यादा
 जानकारी  प्राप्त  नहीं  कर  सकते  हैं।  भाप
 जानते  है  कि  आज  हमारे  इस  शासन  के
 काम को  चलाने  के  लिए  एक  विदेशी  भाषा
 का  झाश्रय  लिया  जा  रहा  है  ।  हमारी
 प्रान्तीय  भाषायें  भी फल  फल  रही  है,  लेकिन

 सस्कृत  भाषा,  जो  सबकी  मा  है,  की  तरफ
 कोई  ध्यान  नहीं  दिया  जा  रहा  है  1

 मैं  भत्री  महोदय  से  मह  कहना  चाहता हू
 कि  जितने  हमारे  गुरुकुल,  विद्यापीठ  भौर

 सस्कृत  पढ़ाने  वाली  पाठशालायें  है,  उनको
 भ्रभी  तक  किसी  प्रकार  से  श्राथिक  सहायता
 नही दी  गई  है।  भ्रग्रेजी  राज्य  से  उनको
 भ्राधिक  सहायता  नहीं  मिल  रहीथी  t

 परन्तु  जब  भ्रपना  राज्य  हो  गया,  स्वराज्य  हो
 गया,  तोइन  सस्थाभ्रों  को  आशा  थी
 कि  हम  को  सरकार  की  तरफ  से  झाधिक

 सहायता  मिलेगी,  परन्तु  दुर्भाग्य  है  कि  भ्रभी
 तक  कुछ  नहीं  मिला  है।  भाप  जानते  हैं  कि

 हमारे  हिन्दुस्तान  के  तीन  बडे  बड़े

 गुस्कुल  हैं--गुसुकुल  कांगड़ी,  गुरुकुल

 बुन्दावन  और  महाविद्यालय,  ज्वालापुर
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 जो  कि  संस्कृत  शिक्षा का  प्रसार  झभौर  बिस्तार  भास्वानुदेष्यति  हसिष्यति  पंकजभी:  ६
 कर  रहे  हैं।  उन्होंने  प्रंग्रेजी  राज्य  में  श्राथिक  इत्यं  विचिन्तयति कोशगते  हिरेफे
 सहायता  नहीं  ली  t  उन्होंने  भीख  मांग  मांग  कर

 एक  एक  पैसा  इकट्ठा  कर  के  यह  कोशिश की
 कि  इन संस्थाभ्मों  को  बालू  रखा  जाय  शौर
 संस्कृत  विद्या  का  प्रचार  और  विस्तार  किया
 जाये।  प्ंग्रेजी  राज्य में  जितनी  बुरी  हालत
 भी,  उससे  कही  भधिक  बुरी  हालत
 झाज  है।

 Bro  to  ला०  श्रौलाली  :  यह  बात

 सही  नहीं  है।  गुरुकुल  को  हम  काफी  भरते
 से  सहायता  दे  रहे  है  भौर  गुरुकुल  महाविद्यालय
 के  बारे  में  हम  विचार  कर  रहे  है  भौर  बराबर
 इस  बात  की  कोषिद्  की  जा  रही  हे  कि  जितने
 भी  ग्रुकुल  है,  उनका  समर्थन  कर  सकें  शौर
 उनकी  सहायता  कर  सकें  |

 श्री  मरदेव  स्नातक  मंत्री  जी  ने  झभी
 कहा  हैँ  कि  गुरुकुलों  के  सम्बन्ध  में  सरकार
 ध्यान  दे  रही  हैं  भ्लौर  उनकी  भाधिक  सहायता

 कर  रही है  मै  मंत्री जी  का  बहुत  बहुत
 धन्यवाद  करता  हू  i  मैं  फिर  यह  प्रार्थना
 करूंगा  कि  इन  संस्थाओं  को  जितनी  आथिक
 सहायता  दी जा  सके  वह  दी  जाये  |

 भ्रायोग  ने  इतना  परिश्रम  कर  के  जो
 रिपोर्ट  संसद  के  सामने  पे  की  है,  उसके  लिए
 4  उनका  धन्यवाद  और  साधुवाद  करता  हूं
 ध्लौर  यह  झादा  करता  हू  कि  संस्कृत  को
 मृत-प्राय  या  मरी  हुई  भाषा  न  समझा  जाय,
 अपितु  इसको  सबसे  ऊंचा  स्थान  देना
 चाहिए  ।  इसी  में  हमारा  भ्रपना  कल्याण,
 देश  का  कल्याण  भौर  भ्रपनी  संस्कृति  भौर
 सम्यता  का  कल्याण  है।  मुझे  आपसे  इतना
 ही  निवेदन  करना  है।

 भीनती  लक्ष्मीबाई  (विकाराबाद):
 सभापति  महोदय,  मुझ  को  मौका  दीजिए  ।
 अभी  तक  कोई  बहन  नही  बोली  है।

 भी  बालपेयी  (बलरामपुर):

 हा  हन्त  ह्न्त  नलिनीं गज  उज्जहार  116

 यह  इलोक  संस्कृत  झायोग  ने  अपने  प्रतिवेदन

 मैं  प्रस्तुत  किया  है  उन  देशवासियों की  ष्यथा
 को  प्रकट  करने  के  लिए,  जो  स्वतंत्रता  के
 आगमन  के  पश्चात्‌  भी  अ्रपनी  भाषा  और
 अपनी  संस्कृति  के  विकास  के  चेरम  स्वप्न  को
 चरितार्थ  देखने  में  अ्रॉफल  रहे  है।
 स्वतंत्रता  के  पश्चात्‌  इस  बात  की  झादा  की
 जाती  थीकि  जिस  पप्स्व”  का  साक्षात्कार
 संस्कृत  भाषा  के  माध्यम  से  सर्वोत्तम
 ढंग से  हो  सकता है,  उसकी  व्यवस्था  की
 जायगी  ।  संस्कृत  हमारी  परम्परा  का
 पवित्र  तम  प्रवाह  है,  राष्ट्रीय  ज्ञान  की
 कुंजी  है,  भारती  संस्कृति  का  भ्रजस
 स्रोत  है।  संस्कृत  की  प्रशंसा  में  जो
 कुछ  भी  कहा  जाय,  थोड़ा  है।जो
 संस्कृत  की  प्रशंसा  करते  है,  मैं  समझा  हूं
 कि  वे  स्वयं  श्पना  सम्मान  बढाते  हैं--
 संस्कृत  भाषा  का  सम्मान  नहीं  बढ़ाते,
 क्योंकि  उसका  सम्मान  तो  स्‍्वयोसद्ध  है।
 किन्तु  बप्रदन  यह  है  कि  सस्कृत  भाषा  के
 पठने-पाठन  के  लिए,  उसके  प्रचलन  के
 लिए,  हम  इस  समय  क्या  प्रयत्न  कर  रहे  हैं।
 आयोग  ने  इस  बात  की  सिफारिदा की  है
 कि  संस्कृत  भाषा  को  माध्यमिक  स्तर  पर
 अनिवार्य  भाषा  के  रूप  में  पढ़ाया  जाये।
 एक  संशोधन  द्वारा  मैंने  भी  इस  प्रकार  की
 माग  रखी  है,  किन्त ुमैं  यह  स्पष्ट  करना

 चाहता हूं  कि  मैं  संस्कृत  झायोग  के  इस
 सुझाव से  सहमत  नहीं  हूं  कि  संस्कृत  को
 झनिवाय  किया  जाये,  किन्तु  श्ग्रेजी  को
 उससे  पहला  स्थान  दिया  जाये  ।  संस्कृत
 झायोग  के  प्रतिवेदल  में  हिन्दी  को  पीछा

 स्थान  देने  कीजो  प्रवृत्ति  दिखाई  देती  है.
 उससे  मैं  सहमत  नही  हूं।

 भी  च०का०  मद्टायामे  (पश्चिम  दीनाज-

 पुर):  रात्रिनीगमिष्यति  ।
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 wt  आजपेयी  :  प्रभी  माध्यमिक  स्तर

 पर  तीन  भाषाओं  का  फारमुला  चल  रहा  है-
 एक  मातुमाषा,  दूसरे  प्रंग्रेजी  शौर  तीसरी

 हिन्दी  t  भ्रव  भगर  संस्कृत  को  प्रनिवार्य  भाषा
 बनाया  जाएगा  तो  वह  चौथी  भाषा  होगी।
 यह  वर्क  दिया  जाता  है  कि  वालकों  का  कोमल
 मस्तिष्क  चार  भाषाशो  का  बोश  सहन
 नहीं  कर  सकेगा।  हमारे  प्रधान  मंत्री  जी,
 इस  तर्क  से  सहमत  नही  हैं।  उन्होंने  कई

 बार  इस  बात  को  दोहराया  हैफि  बच्चों
 का  मस्तिष्क  भाषायें  ग्रहण  करने  की  अ्रधिक
 क्षमता  रखता  है।  उन्होंने  फिनलैड  का

 उदाहरण  दिया  था  और  कहा  था  कि  वहां
 फिनिश  और  स्वीडिश  भाषाधो  के  भ्रतिरिक
 प्रत्येक  छात्र  कोदो  भौर  भाषायें  पढ़नी
 पड़ती है  7  तो  यह  जो'बोश  की  बात  की

 जाती है  यह  मेरी  समझ  में  नहीं  श्राती  है।

 मातृभाषा  संस्कृत  भाषा  श्रौर  हिन्दी,
 यद्यपि  इनकी  सख्या  अलग  अलग  है  और
 सख्या  की  दृष्टि  से  वे  भ्रनेक  दिखाई  देती

 हैं  मगर  वे  एक  दूसरे  के  इतने  निकट  हैं,
 परस्पर  इतनी  घनिष्ठता  के  बधन  मे  झावद्ध
 हैं  कि  भ्रगर  उन्हें  अनिवार्य  कर  दिया  जाए
 तो  छात्रों  पर  बहुत  अ्रधिक  बोझ  पड़ेगा,
 यह  में  मानने  के  लिए  तैयार  नहीं  हूं।
 लेकिन  भ्रगर  ाप  इस  बोझ  को
 कम  करना  ही  चाहते  हैं  तो  इस  फारमुले  में
 से  अग्रेजी  को  निकाल  सकते  हैं।  भ्प्रेजी  की
 कया  भ्रावश्यकता  है  ?  में  बृढ़ों  को  सस्कृतत
 पढने  के  लिए  नहीं  कह  रहा  हू।  यह  कह
 दिया  जाता  है  कि  देश  से भंग्रेजी  तो  जाएगी
 ही  मगर  धीरे-धीरे  जाएगी।  में  जानना
 चाहता  हूं  कि  कितनी  धीरे  जाएगी  ?  अगर
 भाप  माध्यमिक  स्तर  पर  प्रंग्रेजी-  अनिवायें

 रखते हैं  तो  माध्यमिक  स्तर  से  निकला  हुभा
 छात्र  जो  दस  वर्ष  बाद  जीवन  संग्राम  में
 प्रवेश  करेगा  क्‍या  तब  प्रंग्रेजी  का  ऐसा  ही
 बोलबाला  रहेगा  जैसा  झाज  है?

 चची  सथराज  सिह  (फिरोजाबाद):  झधिक
 रहेगा  भगर  बही  रहें  तो।
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 sh  बाणपेयी  :  में  समझता  हूं.  भ्गर
 शिक्षा  मंत्री  जी  वस्तुतः  हाने:  दाने:  अंग्रेजी
 का  स्थान  हिन्दी  को  देना  चाहते  हैं  तो उसका
 शारम्म  यहां  से  होना  चाहिये  कि  माध्यमिक
 स्तर  पर  अंग्रेजी  भ्निवाय  न  रहे  भौर  इसमें

 भी  मैं  एक  सुझाव  देने  को  तैयार हूं  कि  जो
 छात्र  विज्ञान  की  शिक्षा  प्राप्त  करना  चाहता
 है  या  भ्रन्य  प्राविधिक  विषय  का  भध्ययन
 करना  चाहते  है,  वह  यदि  चाहे  तो  भंग्रेजी

 को  झनिवार्य  रूप  से  पढ़ें  मगर  जो
 वाहमय  साहित्य  है,  जो  प्रर्थ  शास्त्र  है,
 राजनीति  शास्त्र  है,  इनके  प्रध्ययन  के  लिए
 अंग्रेजी  क्‍यों  अनिवार्य  रहनी  चाहिये

 झ्रव  यहा  यह  भी  तक  दिया  गया  है  कि
 अंग्रेजी  मातृभाषा  है  7  किसकी  मातु-
 भाषा  है?  यह  कहा  जाता  है  कि  जो  हमारे
 देश  मे  एंग्लो  इंडियन  लोग  रहते  हैं,  अंग्रेजी
 उनकी  मातृभाषा  है।  सभापति  महोदय,
 मुझे  इस  सम्बन्ध  में  यह  निवेदन  करना  है  कि
 भारतीय  संविधान  में  एंग्लो  इंडियन  की  जो
 व्याख्या  की  गई  है  उसके  भ्रनुसार  एंग्लो  इडियन
 वह  है  जिस  का  पिता  तो  अंग्रेज  है  मगर  माता
 भारतीय  है  ।  तो  ऐसे  व्यक्ति  की  मातृभाषा
 झग्रेज़ी  नही  हो  सकती  है  और  अगर  वह  कहे
 कि  प्रग्रेजी  हमारी  पितृभाषा  है  तो  वह  कें
 भेरी  समझ  में  भ्रा  सकता  है।  अगर  पितृ  भाषा
 के  रूप  में  झाप  झप्रेज़ी  बनाये  रखना  चाहते  है
 तो  कोई  झ्ापत्ति  की  बात  नहीं  है।  लेकिन
 भव्रेजी  मात्‌  भाषा  की  श्रेणी  में  नही  भाती  है
 अंग्रेज़ी  को  भारतीय  भाषा  का  रुप  देने  के  लिए
 इस  सदल  में  यह  भी  तर्के  दिया  गया  कि  पअंग्रेड़ी

 ही  विदेशी  नही  है  बल्कि  संस्कृत  भी  विदेशी  है  t
 क्यों  बिदेशी  है  इसके  बारे  में  कहा  गया  कि
 क्योंकि  झार्य  बाहर  से  अाये,  इस  वास्ते  विदेशी

 है।  ये  विवार  हम  बहुत  दिन  तक  सुन  चुके
 हैं।  देश  के  नैतिक  मनोवल  को  तोड़ने  के  लिए
 सास्कृतिक  दिग्विजय  की  भावता  से

 अभिमूत  हो  कर  परकीयों  ने,  विदेशियों  ने
 भारतीय  मस्तिष्क  पर  इस  बात  को  लादने
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 [at  बाजपेयी]
 की  चेष्टा  की  कि  ये  भारत  के  मूल  निवासी

 नहीं  है  ।  लेकिन  जो  ऐसा  कहते  है  उन्होने
 बेदों  का  पाठ  नहीं  किया  है।  अगर  झार्य

 बाहर  से  श्राये  होते  तो  वेदों  भें,  वेदों  की
 ऋचाओ  में  जिस  देश  से  वे  जाये  थे,  उसकी
 थोडी  न  थोडी  झलक  जरूर  दिखाई  देती  ।
 लेकिन  वेदों  में  जहा  नदियो  का  वर्णन  है,  जहा
 पर्वतों  का  वर्णन  है,  वे  सब  भारत  में  प्राप्त  होते
 हूँ  ।  मनुष्य  की,  मानव  जाति  को  स्मृति  इतनी
 कमज़ोर  नही  है  कि  वह  वेदों  में  उस  कल्पित
 देश  का  वर्णन  जिस  से  आये  ये  बताये  जाते  है,
 न  करतो  |  इसका  यह  अकादय  प्रमाण  है  कि
 जाये  बाहर  से  नही  प्राये,  वे  सप्त  सैन्चव  के
 न्विएदी  थे  जो  झजष्इल  व्हा  एज  ौर
 काइमीर  है  जहा  से  आर्य  लोग,  जिस  पर्वत  से
 आयें  लोग  सोम  ला  कर  यज्ञ  किया  करते  थे

 यह  भूजवान  पर्वत  काश्मीर  के  उत्तर  की  ओर

 है  |  बाये  भारत  के  मूल  निवासी  थे,  श्ादि
 निवासी  थे,  भ्रनादि  निवासी  थे  और  उनकी
 भाषा  भारत  की  भाषा  थी  ।  इस  बास्ते  में

 कहना  चाहता  हू  कि  श्रग्नेज़ी  श्रोर  सस्कृत  की

 तुलना  नहों  हो  सकती  है  ।

 सभापति  महोदय,  भाषा  के  साथ  भाव-
 नायें  चलती  है  भौोर“भावनामो  के  पीछे  सस्कृति
 जूडी  हुई  है  7  आज  सरलता  का  नाम  लिया
 जाता  है|  मे  दो  शब्द  झ्रापके  सामने  रखना

 चाहता  हू  |  एक  कलच र  है।  हमारे  यहा  कल्चरल
 एफेयर्स  के  एक  मिनिस्टर  है,  पता  नहीं  वह
 देश  की  सस्कृति  को  उसके  विशुद्ध  रूप  वे  कितना
 समझते  हूँ  लेकिन  मेरा  निवेदन  यह  है  कि  अगर
 विद्यार्थी  सस्कृत  नही  जानता  है  तो  वह  सस्कृति
 का  जय  नही  समझ  सकता  है  t  सस्कृति  गु"
 धातु  से  बनी  है  जिस  का  रूप  “कर”  होता  है,
 फिर  कृति  होता  है,  फिर  प्रकृति  होता  है,  फिर
 विकृति  शर  फिर  सस्क्ृति  |  इस  बास्ते  श्रगर
 सस्कृत  का  ज्ञान  नहीं  होता  है  तो  इस  भेद  को
 समझा  नही  जा  सकता  है।  कल्चर  जो  नकली
 मोती  होता  है  उसको  कल्चर्ड  मोती  कहते  है  |
 लो  कल्चर  तो  नकल  का  नाम  है|  प्प्रेजी  में  धर्म
 के  लिये  भी  कोई  दाब्द  नदी  है।  भाज  हमारे

 MAY  6,  930  Report  of  Senskrit  ॥
 Commisnon  3494

 देश  में  छात्रों  में  मनुशासन  लाने  के  लिये  नैतिक
 जोगरण  उत्पन्न  करने  के  लिये  सदाचार  की
 सिक्षा  देने  की,  धामिक  दिक्षा  देने  की  चर्चा
 हो  रही  है।  लेकिन  कुछ  लोग  धर्म  के  नाम  से
 जौंकते  है  क्योकि  उन्होने  भग्रेज़ी  पढ़ी  है।  उनका
 मंत  है  कि  धर्म  यानी  रिलिजन,  रिलिजन  यानी
 पूंजा  पाठ,  कर्मकाण्ड,  सम्प्रदाय  ।  लेकिन  चर्म
 माने  पूजा  पाठ  नहीं  हैं।  घारणा  घमंमित्याहु  ।
 इस  सृष्टि  की  जो  घारणा  करता  है,  जो  समुत्कर्ष
 शौर  निशेष  का  पथप्रशस्त  करता  है,  बह
 चम  है।  लेकिन  वह  धमे  भ्रग्नेशी  के  माध्यम  से
 नहीं  समझा  जा  सकता  है।  अगर  हम  भारत
 बे  सस्कृति  को  उठाना  चाहते  है  तो  हमें  समझ
 लेना  चाहिये  कि  सस्कृत  कोई  विषय  नहीं  है,
 येहू,  तो,  जीवन,  की.  पद्धति.  है.  L

 कल  प्रो०  मुखर्जी  के  भाषण  को  मैने  सना
 शौर  उस  ये  उन्होने  जो  सस्कृत  के इले,को
 की  पाठ  किया,  उस  से  मुझे  बडी  खुशी  शरीर
 झानन्द  हुआ,  लेकिन  जब  सस्‍्कृत  को  झनिवार्य
 पमिषय  बनाते  का  प्रश्न  आया  तो  वह  उससे
 पीछे  हट  गये  ।  में  निवेदन  करना  चाहता  हू
 कि  ससस्‍्कृत  के  इलोकों  थे  पाठ  से  संस्कृत  को
 रक्षा  नही  हो  सकती  है  ।  आज  जो  सस्कृत
 पढता  है,  उसे  बेवारी  का  मुह  देग्वना  पडता  है,
 उसके  जोवनोपा्जन  का  कोई  ज़रिया  नहीं  है
 समाज  में  उसकी  प्रतिष्ठा  नही  है।  ऐसी  हालत
 में  कौन  सस्कृत  पढेगा  ?  मेरे  पास  झाव ड  है
 जिन  से  प्रकट  हांता  है  कि  सस्कृत  पढने  वानो
 की  सख्या  कम  होती  जा  रही  है  यह  कम  बयो

 ही  रही  है  ?  कम  इसलिये  हो  रही  है  बयो

 पढ़  लिख  कर,  वह  कहा  नौकरी  पा  सकेगा

 बहा  कोई  पद  ग्रहण  कर  सकेगा  और  पा  समेगा
 थी  नही,  इसका  उसे  विषवास  नही  है  |  क्योकि
 नौकरी  मिलेगी  नही,  इस  बास्ते  सस्कृत  कोई
 लेता  नही  है।  जहा  तक  सस्कृृत  के  शिक्षरों  का
 सम्बन्ध  है,  उनके  तथा  दूसरों  क॑  वेतनक्रम
 में  जमीन  भासमान  का  अन्तर  है  |

 77.28  hrs.
 (Mr.  Speaker  tn  the  Chair]

 जी  संस्कृत  पढ़ता  है  बह  पडित  समझा  जाता  है
 झौर  पडित  झाजकल  पर्यायवाची  शब्द  हो  गा
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 है  कि  वह  कुछ  बदू  है।  यह  धारणा  बदलनी

 होगी  t  लेकिन  यह  तब  तक  नहीं  बदली  जा

 सकती  जब  तक  सरकार  नौकरी  के  लिये

 संस्कृत  का  आन  प्रनिवार्य  नही  करेगी  ।  भाज
 कलकारखानों  में  सस्कृत  के  विद्वान  नही  रखे

 जायेंगे,  खानो  में  नहीं  रखे  जायेंगे  t  प्राज
 पब्लिक  सैब्टर  बढ़  रहा  है,  मगर  उस  में  सस्कृत
 शिक्षा  भावश्यक  नही  है  सस्कृत  शिक्षा  जहा
 झावश्यक  हो  सकती  है,  थे  है  एडमिनिस्ट्रेटिव
 सविस,  फारेन  स्विस,  सरकारी  नौकरी  और

 इन  में  संस्कृत  का  ज्ञान  झनिवायं  कर  दिया
 जाना  चाहिये  ।

 अगर  शिक्षा  मत्री  महोदय  इस  स्थिति  में

 नही  हे  कि  सस्क्ृत  को  माध्यमिक  शिक्षा  के
 सर  पर  अनिवाये  विषय  बना  दिया  जाये  तो
 में  निवेदन  करना  चाहता  हू  कि  इस  समय  जो
 भारतीय  भाषाश्रों  की  शिक्षा  दी  जा  रही  है,
 उस  में  कम  से  कम  यह  प्रयत्न  किया  जाये  कि
 उन  मातू  भाषाओं  के  साथ  साथ  सस्कृत  का  एक
 पर्चा  श्रनिवार्थ  कर  दिया  जाये,  मराठी,  बगला,

 गुजराती  इत्यादि  पढने  वाले  विद्यार्थी  सस्कृत
 भी  झनिवाय  रूप  से  पढ़ें  ।  वह  उन्ही  की  भाषा  के
 प्रन्तगत  भा  जाये  तो  उनकी  जो  भाषा  है
 बह  ममी  पुष्ट  होगी  भौर  ने  भी  सस्कृत  का  ज्ञान
 प्राप्त  कर  सकेंगे।  इससे  देश  की  एकता  की
 शक्तिया  भी  अभिवुद्ध  होगी  और  देह  में  जो
 प्रभारतीयता  का,  परानुकरण  का,  प्रात्म-

 विस्मृति  का  वातावरण  चल  रहा  है  वह  भी
 नष्ट  हो  जायेगा  t

 सस्कृत  भायोग  के  इलोक  में  जिस  हाथी
 पा  उल्लेख  किया  गया  है  जिस  ने  स्वतत्रता  के
 प्रभात  के  उदित  होने  से  पूर्व  ही जनमानस  के
 कप्रल  को  उखाड़  कर  फेंक  दिया,  वह  हाथी
 कोई  नही  है,  विदेशीयता  का,  भ्रग्नेज्ियत  का,
 प्रभारतीयता  का,  आत्मविस्मृति  का  हाथी  है  t
 समय  श्  गया  है  कि  श्र्ब  हम  उसके  चगुल  से
 अपने  को  लिकाल  लें  और  देश  की  सस्क्ृति  के
 भाधार  पर  देश  का  निर्माण  करे  भौर  यह
 स्स्क्ति  सस्कृत  भाषा  के  साथ  जुड़ी  हुई  है,
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 झलग  नही  की  जा  सकती  है  4  मुझे  भाषचय
 होता  है  कि  सस्कृत  को  अनिवार्य  बनाने  का
 विरोध  कोई  किस  प्रकार  कर  सकता  है  |  में
 व्यावहारिक  कठिनाइया  समझ  सकता  हू  ।
 यह  राज्य  का  विषय  है,  यह  भी  में  मानता  हू  ।
 लेकिन  कोई  न  कोई  ऐसा  मार्ग  निकालना
 चाहिये  जिस  से  सस्कत  की  दिक्षा  श्रनिवारय
 कर  दी  जाये  ।  में  सस्कृत  भ्रायोग  के  इस  सुझाव
 से  सहमत  नही  हू  कि  झप्रेज़ी  को  बनाये  रखा
 जाये  प्रग्नेज़ी  को कोई  बनाये  नही  रख  सकता  |
 झप्रेजी  का  युग  बीत  गया,  प्रग्नेज़ी  की  आयु
 समाप्त  हो  गई  ।  श्नग्रेजी  शिक्षा  का  स्तर  गिर
 रहा  है।  देश  का  वातावरण  बदल  गया,  जमीन
 बदल  गई,  आसमान  बदल  गया,  मगर  झप्रेजो
 के  मानसपुत्र  झभी  प्रयत्न  कर  रहे  हे  ।  ऑ्प्रेड
 चले  गये  मगर  मानसपुथ  छोड  गये  है।  लेकिन
 उन्हें  सफलता  नही  मिलेगी  a  मैं  चाहता  हू  कि
 आप  देश  के  वातावरण  को  समझें  1  भगर
 हमें  राष्ट्र  निर्माण  के  लिये  देश  के  जन  जन  के
 अन्त  करण  में  राष्ट्रीय  चेतना  उत्पन्न  करनी  है
 जो  कि  कघे  से  कधा  लगा  कर  पुनर्निर्माण  के
 यज्ञ  में  अपना  हाथ  बटा  सके  तो  इस  के  लिये
 राष्ट्रीय  नवोन्मेप  करना  होगा,  राष्ट्रीय
 मस्कार  जागृत  करने  होगे  ।  उस  में  विकृतिया
 आ  गई  है  उन्हें  हम  निकालेंगे  ।

 अभी  सदन  में  दो  प्रकार  के  विचार  प्रकट
 किये  गये  ।  मेरे  मित्र  श्री  भट्टाचायं  जी  ने  कहा
 कि  सस्कृत  को  राजकीय  भाषा  बना  दिया  जाय
 और  हमारे  प्रोफेसर  हीरेन  मुकर्जी  सस्कृत  को
 प्रनिवार्य  भाषा  बनाने  के  लिये  भी  तैयार  नही,
 और  दोनो  ही  बगभाषी  है  t  दोनो  दो  सिरो  पर
 खडे  हू  शरीर  मै  बीच  का  रास्ता  निकालना
 चाहता  हू  n  सस्कृत  को  हम  माध्यमिक  स्तर  पर
 झनिवार्य  बनायें  ।  इस  भ्रनिवार्यता  का  रूप
 क्या  हो,  यह  शिक्षा  मत्री  राज्यों  के  परामर्श  के
 साथ  तय  करे  1  हमारे  सदन  की  भावना  यह  है
 जो  कल  श्रौर  श्राज  के  वाद-विवाद  से  प्रकट  हो
 गई,  और  मैं  समझता  हू  कि  हमें  इस  भावना  का
 समादर  करना  चाहिये  ।  सस्क्ृत  की  जो  उपेक्षा
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 [att  बाज  2]

 हो  रही  है-वह  हमारे  देश  की  प्रतिष्ठा  के
 '
 झनुरूल  नही  है।  वह  राष्ट्र  के  निर्माण  में  मी
 बाधक  है  धौर  समय  भा  गया  है  कि  हम  सस्कत
 के  सम्बन्ध  में  अपने  दृष्टिकोण  में  आामूल
 परिवर्तन  करें  t

 नई  दिल्‍ली  में  एक  विशाल  प्रंथागार  बनाया
 जाय  जिस  में  सस्कृत  के  सभी  प्राचीन  ग्रंथों  को,
 जो  झाज  कल  उपलब्ध  नहीं  हैं,  एकत्र  किया

 जाय  v  जो  विदेशी  यहा  पाते  है  उन्हें  हम  बाघ
 तो  दिखाते  हैं,  मगर  बाघ  तो  उत  के  यहां  भी

 बहुत  बड़े  है।  हमारे  देश  का  वैश्िष्ट्य  क्या  है  ?

 विशेषता  क्या  है  ?  उसमें इस  का  प्रदर्शन  कर  के

 उन  को  दिखायें  ।  झाल  इंडिया  रेडियो  वेदों
 के  कठपाठ  के  रेकार्ड  तैयार  करे  ।  धीरे  धीरे

 कठ  पाठी  समाप्त  हो  रहे  है,  राज्य  द्वारा  उन  का

 सम्मान  नहीं  होता  ।  जमीदारी  मिट  गई,

 हमें  इस  का  कोई  दु  ख  तही  मगर  भब  सस्कृत
 भाषा  बिना  राज्याअ्रय  के  नहीं  पनपेगी  ।

 हम  सस्कृत  के  दरवाजे  खोल  रहे  हैं।  मु

 मालूम  है  कि  हमारे  परिगणित  बन्धुशो  को

 शिकायत  है  कि  प्राचीन  काल  में  उन्हें  सस्कृत

 पढ़ने  से  रोका  गया  1  वह  गलती  हुई  भौर  सारा

 हिन्दू  समाज  उस  के  लिये  प्रायश्चित  कर  रहा

 है  लज्जा  से  हमारा  सिर  शुक  जाता  है  कि

 इस  देश  में  उन  को  सस्क्ृत  नही  पढने  दिया

 गया  ।  इस  लिये  आज  ससस्‍्कृत  की  भोर  यह
 चारणा  ठीक  नही  है  |  सस्कृत  सब  की  भाषा  है,
 सब  को  पढ़ना  चाहिये  t  रामायण  का  प्रसग  है
 कि  जब  लक्षमण  जी  और  रामचन्द्र  जी बनवास
 में  थे  तो  हनुमानजी  उन  से  मिलने  आये  ।

 जब  बहू  मिल  कर  चले  गये  तो  भगवान  राम  ने

 लक्षमण  से  कहा  तुम  ने  देखा,  हनुमान  कैसी

 व्याकरणशुद्ध  सस्कृत  बोलते  है  ?  यह  बाल्मीकि

 रामायण  का  प्रवग  है।  इस  का  भर्य  यह  है  कि

 सस्कृत  कोई  हनुमान  जी  की  भावा  नहों  थी,
 मगर  उन्होने  सीखी  थी  1  सस्कृत  के  प्राचीन

 नाटको  के  जो  दास  होते  हैं,  भृत्य  होते  है,  वे

 सस्कृत  समझते  जरूर  है  I  बोलते  भपनी  भाषा

 में  है,  लेकिन  उन  से  सस्कृत  में  कही  हुई  बात

 &  समझते  है  ।  तो  सस्कृत  तो  सारे  देश  में  छाई
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 हुई  थी  t  संस्कृत  हमारे  रक्त  में  सनी  हुई  है,
 सस्कृत  हमें  माता  के  दूध  के  साथ  प्राप्त हुई  है।
 संस्कृत  का  झर्य  भारत  है  घौर  भारत  संस्कृत  है।

 (Interruption  by  Pandit  K.  C.  Sharma)
 waft  wr  कुछ  बिगड़ रहे  हैं।  मगर में
 समझता हूं  कि  यह  अंप्रेकी का का  भ्रसर  है।  यह
 धीरे-धीरे  दूर  होगा  ।  भ्रव  समय  श्रा  रहा  है

 और  4  समझता  हूं  कि  संस्कृत  भ्रायोग ने  इस
 सम्बन्ध  में  जो  सिफारिशें  की  हैं,  उन  पर
 गम्भीरता  से  सरकार  विचार  करेगी  a  स्वतंत्रता
 के  १२वें  वर्ष  के  बाद  परब  सस्कृत  के  भाग्य
 जागे  हैं  भौर  मैं  समझता  हू  कि  भव  भी  देर

 नही  है  भौर  भगर  हम  ठीक  रास्ता  भ्रपनायेंगे
 तो  सस्कत  भाषा  के  साथ  साथ  हमारे  राष्ट्रीय
 जागरण  के  प्रयत्न  भी  सफल  होंगे  ।

 शो  राधे  शाल  व्यास  (उज्जेन)  प्रध्यक्ष

 महोदय,  शासन  ने  ससस्‍्क्ृत  अयोग  की  नियुक्ति
 कर  के  एक  बहुत  ही  शुभ  काम  किया  भौर
 सस्कृत  के  योग्य  शर  विद्वान

 Mr.  Speaker:  There  is  not  much
 time.  By  the  consent  of  the  House,  40
 minutes  were  allowed  for  each  Mem-
 ber  That  was  the  announcement
 Within  these  ten  minutes,  I  would
 request  hon  Members  to  indicate
 whether  they  eupport  or  oppose  any
 particular  recommendation.  Every
 recommendation  need  not  be  taken
 up  Some  of  the  recommendations
 may  be  referred  to  as  to  whether
 Sanskrit  ought  to  be  made  compulsory
 or  otherwise  in  the  secondary  stage

 Shri  Braj  Raj  Singh:  Some  slokas
 have  got  to  be  recited!

 Mr.  Speaker:  It  35  not  necessary
 though  I  would  myself  hke  to  hear
 some  slokas  ‘There  seems  to  be  excess
 of  it,  and  they  may  be  reserved  for
 another  occasion

 Shri  Narayanankntty  Menon;  They
 are  all  imterested.

 Mr,  Speaker:  Yes;  I  am  only  an-
 mous”  to  see  that  hon.  Members  should
 try  to  impress  on  the  House  as  to
 whether  they  agree  or  do  not  agree,
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 for  one  reason  or  other,  with  the  re-
 commendations.

 ah  ca  लास  व्यास  :  यह  सदन  भौर

 हमारे  सभी  देशवासी  संस्कृत  झायोग  भौर  उस
 के  विहान्‌  सदस्यों  के  बहुत  ही  भाभारी  है  कि

 उन्होंने इस  विधय  का  काफी  गहन  झध्ययन कर कर
 के  एक  बड़ी  श्रण्दी  रिपोर्ट  हमारे  सामने

 अस्तुत की  है।  संस्कृत  भ्रायोग  ने  भ्रपनी  रिपोर्ट
 में  जो  सब  से  पहले  एक  महत्वपूर्ण  सिफारिश

 की  थी  वह  यह  थी  क्रि  संस्कृत  कमिशन की
 रिपोर्ट  का  पकाझन  जिस  समय  हो  उस  के
 शाथ  साथ  उस  रिपोर्ट  का  संस्कृत  में  भ्रनुवाद
 करा  कर  बहू  भी  प्रकाशित  किया  जाये  ।
 मै  माननीय  मंत्री  महोदय  से  जानना  चाहूंगा
 कि  इस  का  संस्कृत  प्रनुदाद  किया  गया  या  नहीं,
 और  यदि  नही  किया  गया  तो  यह  दुर्लक्ष्य  क्यों
 किया  गया  ।  जब  कि  इस  पर  जोर  दे  कर  एक
 सिफारिश  की  गई  थी  तो  उस  की  उपेला
 क्‍यों  की  गयी  ।

 दूसरा  निवेदन  मै  यह  करना  चाहता  हूं.  .  .

 Mr.  Speaker:  As  I  understand,  the
 main  thing  is,  whether  at  any  parti-
 cular  stage,  Sanskrit  should  be  made
 compulsory  or  not,  and  if  it  is  to  be
 made  compulsory,  in  what  places  and
 stages.  Objection  has  been  raised  to
 having  four  languages;  shat  a  student
 has  to  read  four  languages.  Shri  प्र,
 N.  Mukerjee  spoke  in  favour  of  Sans-
 krit  all  along  and  ultimately  said
 that  so  far  as  the  question  of  making
 7  compulsory  is  concerned  it  is
 rather  difficult.  It  may  be  so  in  West
 Bengal  and  other  places  where  they
 will  have  to  learn  four  langauges  and
 where  Hindi  is  not  the  mother-tongue.
 Possibly,  where  Hindi  is  the  mother-
 tongue  Sanskrit  may  be  made  com-
 pulsory.  These  are  the  things  on
 which  hon,  Members  could  make  some
 Suggestions.  There  need  not  be  one
 Tule  for  the  whole  of  India,  though
 in  some  shape  or  other  Sanskrit  may
 be  introduced.  It  may  be  part  of  the
 ‘course.  Some  marks  may  be  allotted

 VAISAKHA  I6,  i88l  (SAKA)  Report  of  Sanskrit  74430
 Commission

 ete.,  are  enshrined  in  Sanskrit.  Each
 country  is  proud  of  its  own  language
 and  its  heredity.  All  these  are  com-
 mon.  The  point  is,  how  best  can  we
 give  effect  to  the  recommendations,
 consistent  with  the  latest  develop-
 ments  in  the  world.  That  is  the
 only  point.  Whether  to  load  the
 children  with  too  many  languages  or
 not  is  also  a  question.  How  to  solve
 this  problem?  Hon.  Members  will
 think  on  these  lines.

 Shri  Sinhasan  Singh  (Gorakhpur):
 The  Speaker  has  taken  part  in  the
 debate!

 Shri  Braj  Raj  Singh:  In  continuat-
 ion  a  sloka  may  be  uttered  by  you.

 Mr.  Speaker:  Shri  Radhelal  Vyas.

 शी  शर्थेलाल  ब्यास :  रिपोर्ट  तो  हमारे
 सामने  भा  गई,  लेकिन  जिस  बात की  शब  सब  से
 ज्यादा  भ्रावश्यकता  है  वह  यह  है  कि  इस  रिपोर्ट
 में  जो  सिफारिएें  की  गई  है  उन  को  जल्दी  से

 कोई  प्रमली  रूप  दिया  जाय  ।  ऐसा  न  हो  कि
 उन  सिफारिशों  के  बारे  में  फिर  एक  कमेटी
 बने  भौर  वह  जो  सिफारिशों  दे  उन  पर  फिर  एक
 कमेटी  बने  t  इन  कमेटियो  से  जाल  में  जिन
 सिफारिशों  को  कार्यान्वित  किया  जाना  है
 उन  में  विलम्द  नही  किया  जाना  चाहिये  ।
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 [आओ राज  लाल  ब्यास]

 संस्कृत  के  पठन  पाठन  के  सम्बत्ध  में
 झधिक  कहने  की  प्रावश्यकता  नहीं  है  ।  प्रायोग
 ने  भ्रपने  प्रतिवेदन में  काफी  बातें  कही  है  t  इस  के

 बू  भी  जो  डा०  राधाकृष्णन  की  यूनिवर्सिटी
 एजुकेशन  रिपोर्ट  थी  उस  में  पौर  सेकेन्डरी

 एजुकेदान  रिपोर्ट,  जिस  के  अध्यक्ष  डा०

 मुदालियर  थे,  उस  में,  ौर  उस  के  बाद
 आफिशल  लैग्वेज  कमिशन  की  रिपोर्ट,  जिस  के
 अध्यक्ष  श्री  खेर  साहुब  थे,  इन  सब  में  काफी
 जोर  दे  कर  कहा  गया  है-कि  संस्कृत  का  पढ़ा
 जाना  तो  स्वयंम्‌  देश  के  हित  में  होगा  और
 उस  से  देश  को  बहुत  लाभ  पहुंचेगा  a  तो  इत
 सारे  विद्वानों  के  मत  के  जाने  के  बाद  कोई
 मतभेद  नहीं  रहता  है,  कोई  भ्रापत्ति  नहीं
 कर  सकता  है  कि  संस्कृत  न  पढ़ाई  जाय  ।
 लेकिन  सवाल  यह  है  इस  को  जल्दी  से  जल्दी
 किस  तरीके  से  लागू  किया  जाय  ।  इस  पर  हमें
 बम्मीरता  से  विचार  करना  चाहिये  ।

 मेरे  मित्र  श्री  वाजपेयी  ने  जो  एइलोक  पढा

 वह  बिल्कुल  स्पष्ट  है  |  जहा  जहा  भी  कमिशन
 गया,  उस  बे  पाया  कि  लोगो  की  क्राकांक्षा  है
 कि  शब  भारत  स्वाधीन  हो  गया  है  तो  इस
 संस्कृत  के  उत्थान  के  लिये,  सस्कृत  भाषा  की
 भावना  से  कुछ  न  कुछ  ठोस  कदम  उठाया
 जाय  1  आयोग  ने  प्रपनी  रिपोर्ट  में  ‘1  ख  के  साथ

 कहा  है  कि  स्वतंत्रता  के  बाद  दूसरी  भाषाओं
 को  तरफ  जहा  काफी  ध्यान  गया  है  वहा  उस  के
 बाद  संस्कृत  बहुत  पीछे  रही  है  भौर  उस  को
 शासन  की  ओर  से  जो  प्रोत्माहन  मिलना  चाहिये
 बहू  नहीं  मिला  भौर  यह  शिकायत  जल्दी  से
 जल्दी  दूर  की  जानी  चाहिये  ।  शब  कुछ
 सफारिशें  जो  कमिशन  ने  की  हैं  उसमे  प्रमुख

 पह  है  कि  पुराता  जो  हमारा  तरीका  संस्कृत
 पढ़ने  का  है,  पाठशाला  पद्विति  का  है  उसको
 जल्दी  से  जल्दी  ठीक  ढंग  से  और  व्यव  स्थत
 रूप  से  चलाया  जाना  चाहिये  भौर  इन  पाठ-
 शालाभों  भौर  संस्कृत  विद्यालयों  में  संस्कृत  के
 साथ  ही  जो  प्राधुनिक  साइंस  है  गणित  है  प्रधवा
 दसरे  विधय  हैं  वे  भी  पढ़ाये  जाने  चाहियें  t
 ure  <म  देखते  हैं  के  सस्‍्कृत  के  विद्वान  तक
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 वास्त  के  विद्वाल,  व्याकरणाचार्य,  साहित्याचार्य,
 ज्योतिषाचार्य  भौर  भावुवेदाचायें  ५०,  ६०
 या  ७०,  ७०  रुपये  पर  नियुक्त  किया  जाता  है.
 उनकी  कोई  कड  नहीं  करता  झौर  संस्कृत
 विज्ञालयों  से  जो  पढ़  कर  निकलते  हैं  उनको

 कहीं  नौकरीमों  में  स्थान  नहीं  मिलता  है  ।

 इसलिये  यह  ज़रूरी  है  कि  जो  कोर्स  पठ्शालाधों
 आदि  में  पढ़ाया  जाय  वह  पूरे  समय  का  हों
 अझौर  उस  में  सभी  साहित्य  अर  विषय  पढ़ाये
 जानें  और  वहां  से  पास  होकर  निकलने  वाले
 विद्यार्थियों  की  योग्यता  बी०  ए०  ौर  एम०  To
 के  समकक्ष  मानी  जाय  झौर  जो  सिविल  सबिस
 की  परीक्षाएं  होती  है  उन  में  उसको  पूरा  स्थान
 दिया  जाय  और  यदि  ऐसी  व्यवस्था  की  जायगी
 तो  में  समझता  हूं  कि  संस्कृत  की  तरफ  भ्रधिक
 से  अधिक  लोग  आकर्षित  होगे  झौर  उस  को
 अपनायेंगे  ।

 संस्कृत  पाठशालाभों  का  जहां  तक  सवाल

 है  कुछ  मित्रों  ने  कहा  है  कि  यहा  भी  एक  अच्छी
 लझइब्नरी  हों,  पाठशालाए  सभी  जगह  हो ।
 दिल्‍ली  में  एक  बडी  लाइब्रेरी  हो,  एक  सेंट्रल
 इस्टीच्यूट  आफ  इनडौलोजी  हो  और  संस्कृत

 युनिवरसिदीज़  हो  |  शब  सवाल  यह  है  कि  यह
 कहा  हो  झौर  इनके  लिये  उपयुक्त  स्थान  कहा  है
 इमको  देखने  की  ज़रूरत  है  ।  में  निवेदन  करूंगा

 कि  सइत  के  लिए  उपयुक्त  स्थान  दिल्‍ली  नहीं

 हो  सकती  है।  सेट्रल  इस्टीव्यूट  प्राफ  इनडौलोजी

 के  लिये  झापकों  उपयुक्त  स्थान  देखना  होगा  ।

 सस्कृत  का  विकास  सबसे  ग्रधिक  कहा  हुआ  भौर

 उसके  लिये  कौन  सा  उपयुक्त  स्थान  है  ?

 एक  साननीय  सदस्य  :  उज्जेन  है  ।

 श्री  राधेलाल  ब्यास :  जी  हां  जहा
 झौर  स्थान  है  वहा  उज्जैन  भी  है।  संस्कृत

 पाठशालाए  हरिद्वार,  ऋषिकेष,काशी,  तिरुपति,

 काजीवरम्‌,  भ्रयोध्या  भौर  इलाहाबाद  में  हो
 सकती  है  भौर  उज्जेन  मे  भी  हो  सकती  हैं  ।

 जिवेन्द्रम  में  भी  संस्कृत  पाठशालाएं  हो  सकती

 है

 अध्यक्ष  महोदय,  उज्जेन  का  इतिहास

 इतना  उज्जवल  है  कि  उसके  बार  में  मैं  प्रपको
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 क्या  निवेदन  करू  a  रामायण  झौर  महाभारत
 काल  में  भी  उज्जैयिनी  का  वर्णन  झाया  है  ।

 यह  वह  स्थान  है  जहा  पर  महामारत  काल  में
 सान्दीपनी  मुनि  के  पास  कृष्ण  शौर  बलराम  से
 विद्याष्यन  किया  भौर  उनके  शिष्य  कृष्ण  ने  भागे
 चल  कर  ससार  को  गीता  का  ज्ञान  दिया  और
 जो  कि  दुनिया  के  लोगो  को  प्रेरणा  दे  रही  है  ।
 उनके  बाद  भी  कई  वेद्वान  यहा  पर  जन्में  है  ।

 गुणोढ॒य  यही  पर  हुए  जिन्होंने  कि  श्ातृ  कथा
 लिखी  झौर  जो  कि  रामायण  और  महाभारत
 के  बाद  सब  से  भ्रधिक  ससार  प्रसिद्ध  ग्रथ  है  1

 गुणादय  झवन्ति  के  राजा  थे  ।  उसके  बाद

 अतृहरि,  कालिदास,  प्रमरसिह,  वराहमिहर,
 झादिवन,  रत्न,  हर्ष  झाद  विद्वानों  का  नाम
 कौन  देशवासी  ऐसा  होगा  जो  कि  न  जानता

 हो  बल्कि  यह  तो  ससार  प्रसिद्ध  विद्वान  हुए
 हुूँ।  यह  सारे  विद्वान  भी  बही  हुए  थे  और

 वही  पर  उनकी  कृतिया  भी  फली  फूली  थी

 Dr  K.  L.  Shrimali:  I  think  it  would
 be  better  xf  the  hon  Member  ex-
 plans  why  the  University  of  Ujjain
 ts  not  making  satisfactory  progress

 की  राघे  लाल  व्यास  उज्जन

 यूनिवर्सिटी  इसलिए  तरक्की  बही  कर  रही
 है  क्योकि  शासन  की  उसकी  तरफ  उपेक्षा  है  ।
 उज्जेन  कोई  मध्यभारत  या  मध्यप्रदेश  का

 ही  नही  है  वरन्‌  उस  पर  तो  सारे  भारत  को
 गर्व  होना  चाहिये  ।  यह  वह  स्थान  है  जिसने
 कि  भारतीय  इतिहास  को  स्वर्ण  युग  दया  है
 शौर  जो  कि  भारतीय  सस्कृति  का  एक  महान्‌
 केन्द्र  रहा  है  भोर  उचित  तो  यह  था  कि
 उसकी  ओर  केन्द्रीय  सरकार  का  भी  ध्यान
 जाता  और  वहू  भी  उसकी  व्यवस्था  करती
 शौर  उसको  राज्य  सरकार  के  भरोसे  ही  न  छोड़
 दिया  जाता  जैसा  कि  किया  जा  रहा  है  ।
 उज्जैन  में  इस  वर्ष  हमने  कालिदास  जयन्ती
 मनाई  शौर  झष्यक्ष  महोदय  भाष  स्वत  वहा
 पर  पधारे  थे  शौर  कालिदास  जयन्ती  समारोह
 के  झवसर  पर  तमाम  देश  भर  के  विद्वान  वहां
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 पर  एकत्र  हुए  थे  भौर  इस  समारोह  को  मनाने
 में  सारे  राज्य  के  मत्रियो  भौर  राज्य  सरकारों
 ने  भी  योग  दिया  था  मै  जानना  चाहता  हू
 कि  क्या  केन्द्रीय  सरकार  ने  कभी  उस  उज्जयिनी
 की  ओर  ध्यान  दिया  झौर  क्‍या  उसको  कभी
 किसी  तरीके  से  वहा  पर  कालीदास  की  अमर
 कृति  को  हमेशा  कायम  रखने  के  लिए  कोई
 स्मारक  के  रूप  में  पैसा  देने  की  भी  क्‍या  कोई
 योजना  बनाई  ?  झाज  मैं  यह  निवेदन  करना
 चाहता  हू  कि  विक्रम  युनिबरसिटी  को  श्रगर
 झापको  चलाना  है  तो  उसको  एक  केन्द्रीय

 युनिवर्रसटी  बना  लिया  जाय  1  उस  विक्रमयूनि-
 निवरसिटी  की  कल्पना  एक  सस्कृत  युनिवरसिटी
 के  रूप  में  झायोग  ने  की  है।  भ्रामोग
 ने  कहा  है  कि  वह  एक  भखी  युनिवरसिटी
 है  भौर  यह  युनिवरसिटी  केन्द्र  को  चलानी
 चाहिये  ।  सस्क्त  युनिवरसिटी  को  राज्य
 शासन  नहीं  चला  सकंगे।  में  निवेदन  करूगा
 कि  यह  युनिवरसिटी  भ्रभी  नई  है  और  सस्कत
 के  साथ  साथ  सब  विषयो  के  अध्ययन  की  वहा
 पर  व्यवस्था  रखिये  7  xo  लाख  रुपया
 गगाजली  फड  से  ग्वालियर  नरेश  ने  दिया  है
 है  वह  भी  उसके  साथ  मिल  जायगा  और  केन्द्रीय
 सरकार  के  पास  बहुत  से  और  फड  हैं  झौर  उनको
 लगा  कर  इसको  एक  बृहत्‌  युनिवरसिटी  बना
 दें  झौर  उसको  झपने  हाथ  मे  ले  ले।  ग्राप
 उस  युनिवरसिटी  को  प्रपने  हाथ  में  लेकर
 और  उसके  लिए  धन  की  व्यवस्था  करके  उसे
 एक  आदर्श  युनिवरसिटी  बनायें,  यह  मेरी
 अपील  है  भौर  में  आशा  करता  हू  कि  राज्य
 सरकार  बडी  प्रसन्नता  के  साथ  उसको  उन्हें
 देने  को  तेयार  हो  जायगी  ।

 झभी  कालिदास  स्मारक  वहा  बन  रहा
 है।  विक्रमी  कृत्ति  मदिर  बन  रहा  है।  भ्रव

 हमारे  देश  में  कितने  ही  मठ  है  भौर  कितने

 ही  धामिक  सस्थान  है  जिनका  कि  आयोग  ने
 झपनी  रिपोर्ट  में  जिक्र  किया  है  भ्रौर  जिनकी
 कि  करोडो  रुपये  की  निधि  है  भौर  मे  चाहता
 हूं  कि  इन  सब  का  उपयोग  सस्कृत  प्रसार  में
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 (era  लाल  ब्यास]
 ग्क्या  जाय  ।  झासम  को  च्छे  स्थानों  पर
 संस्कृत  पाठशालाझों  की  स्थापना  करनी

 चाहिये  झौर  ददा  में  संस्कृत  प्रसार  की  शासन
 “को  एक  निश्चित  योजना  बनानी  चाहिये  शौर
 दि  उसमें  उज्जैन  का  भी  एक  तरीक़े  से  स्थान

 -रहेतो  में  समझता  हूं  कि  यह  उचित  ही  होगा
 “अब  उज्जैन  युनिवरसिटी  जो  नमी  तक  तरफकी

 नहीं  कर  रही  है  झौर  ठीक  से  नहीं  चल  रही  है
 -सो  उसके  लिए  कई  कारण  हो  सकते  हैं  भौर
 “जिसके  लिए  कि  हम  सब  जिम्मेदार  हैं  ।

 'एक  बड़ा  कारण  यह  है  कि  राज्य  की  उपेक्षा
 उसके  प्रति  रही  हैं  और  उसका  जितना  सम्मान

 .होना  चाहिये  शौर  जिस  भादर  की  दृष्टि  से
 उसको  देखा  जाना  बाहिये था,  नहीं  देखा  गया  /

 हमें  इस  पर  गम्मीरतापूर्षक  सोचना  चाहिये
 कि  झाज  वहां  पर  संस्कृत  का  जैसा  भ्रध्ययन
 शौर  शचार  होना  भाहिये  सो  वसा  क्यों  नहीं

 हो  रहा  है  ?  हम  यह  क्यों  मूल  जाते  है  कि
 अतीत  काल  में  यही  उज्जन  नगरी  संस्कृत
 का  प्रमुख  केन्द्र  रही  है  भौर  वहां  पर  संस्कृत
 के  एक  से  एक  प्रकांड  पंडित  हो  चुके  हैं।  हम
 देखते  हैं  कि महाकवि  कालिदास  और  भतृहरि
 वही  हुए  ह्षं  भी  वही  हुए जो  कि  संस्कृत
 के  बड़े  विद्वान  थे।  इसके  भ्रतिरिक्त  वाणभट्ट,
 दंडी,  महाभास्कर,  महाकवि  धनपाल,  गुणशर्मा,
 पहाकवि  भारवी,  भाचाये  दडी,  आचार्य

 भद्गवाहु,  परमार्थ  भौर  कुमार  महेन्द्र,  संघमित्रा

 हुए  हैं  जिन्होंने  कि  सीलोन  में  जाकर  के  बौद्ध
 धर्म  का  प्रचार  किया  था।  सिद्धसेन  दिवाकर,

 मुंज,  धनपाल,  धंनंजय,  भोज  शौर  महाकात्यन
 सरीखे  विद्वान  वहां  पर  हुए  भौर  मैं  समझता

 हूं  कि  एसी  पावन  स्थली  पर  लोगों  को  जाकर

 संस्कृत  का  भ्रध्ययन  करने  में  विशेष  प्रेरणा
 मिलेगी  ।  उज्जैन  के  अतिरिक्त  शौर  भी

 कई  एक  स्थान  हैं  भौर  महत्वपूर्ण  स्थान  है
 जिनकी  कि  शोर  यदि  शासन  ध्यान  दे  और
 उनका  संस्कृत  अध्ययन  करने  शौर  प्रसार

 करने  में  उपयोग  करें  तो  उससे  देश  को  लाभ

 होगा  i

 ga  मिनट  मै  भर  लूगा  भोर  वह  यह
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 ?
 कि  संस्कृत  साहित्य  के  विद्वानों  का  कम्युनिटी
 डेबलेपमेंट  प्राजेक्ट्स  ऐरिया  में  संस्कृत  अचार
 के  लिए  झषिक  से  प्रधिक  उपयोग  किया  जाना

 चाहिये  ।  इस  कमिशन  की  रिपोर्ट  में  भी

 यह  सुझाव  दिया  गया  है  कि  हमारे  जो  फंड्स
 हैं  उनका  उपयोग  रामायण,  महाभारत  भौर
 गीता  का  उपदेश  झगर इन इन  विद्वानों  द्वारा दिलाने
 की  उचित  व्यवस्था  की  जाय  तो  हमारे  देश
 में  एक  नई  जाग्रति  पैदा  हो  सकती  है,  एक  मई
 जेतना  भौर  एक  नई  प्रेरणा  फैलेगी  भौर  भ्राज
 जो  प्रनुशासनहीनता  शौर  अ्रकर्मणयता  देश  में
 दिखाई  दे  रही  है  इन  सब  को  टूर  करने  के  लिए
 यदि  कोई  परम  झौषधि  है  तो  हमारी  संस्कृत
 मावा  है  है  /  हमें  हंस्क्त  माका  का  अधिका-
 घिक  प्रयोग  करना  चाहिये।  संस्कृत  भाषा  में

 हमारी  प्रटूट  निधि  है  भौर  उसके  भ्रध्ययन  मात्र
 से  मनुष्य  प्रेरणा  लेता  है  भौर  उसके  दिल  में

 एक  हलचल  सी  पैदा  हो  जाती  &  भ्रौर  उसके
 दिल  में  भच्छे  और  पावन  भाव  उठने  लगते

 है  -  नई  भावनाएं  उसको  मिलती  है,  नई
 चेतनाए  मिलती  हैँ  |  मुझे  भ्राशा  है  कि  यह
 तमाम  सुझाव  जो  कि  इस  सस्कृत  कमिशन  की
 रिपोर्ट  में  दिये  &  उनका  उपयोग  दासन
 करेगा  और  इस  ओर  भी  ध्यान  देगा  ।  इन
 शब्दों  के  साथ  मैं  झ्लापको  धन्यवाद  देते  हुए
 भ्रपना  स्थान  ग्रहण  करता  हूं  ।

 झीमती  लक्ष्मी  बाई  (विकाराबाद)  :
 भ्रध्यक्ष  महोदय,
 te  निराश्रया  न  शोभन्ते  पंडिता  :  वनिता:  लता:

 सस्कृत  एक  शक्तिशाली  भाषा  है  ोर  प्रध्यक्ष

 महोदय,  चूकि  संस्कृत  श्रापको  श्रत्पन्त  प्रिय

 है  इसलिए  मैंने  प्रारम्भ  संस्कृत  श्लोक  से
 किया  ।  झब  समझने  की  चीज़  यह  है  कि

 संस्कृत  और  संस्कृति  प्रलग-भलग  नहीं  है  |

 संस्कृत  एक  शक्तिशाली  भाषा  है  भौर  वह
 तमाम  प्रादेशिक  भाषाप्रों  की  जननी  है  ।

 भाषा  के  साथ  भाव  चलते  है  भौर  भाव  के  साथ

 संस्कृति  जुड़ी  रहती  है।  श्गर  हमारे  देश  का

 विद्यार्थी  संस्कृत  नहीं  जानता  तो  वह  भारतीय
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 सस्कृत  मी  नहीं  जानता  ।  बिता  संस्कृत  के
 शान  के  भारतीय  संस्कृत  का  ज्ञान  भौ  सक्नी गी
 और  अधूरा  है।

 संस्कृत  को  पपनाने  व  उसे  छिक्षा  में
 झनिवाय  विषय  बला  देने  से  प्रादेशिक  ©
 आन्तीय  भाषाधों  को  किसी  प्रकार  की  भी
 हानि  नहीं  पहुंचने  बालें,  है  क्योंकि  क्‍प्राखिर
 में  उनका  भादि  स्रोत  तो  संस्कृत  ही  है  ।

 संस्कृत  तो  वर्षों  से  हमारे  घरों  के  झन्दर
 चैठी  हुई  है  भौर  अने  ही  हमारी  बहनें  चाहे
 सनका  भर्य  बिल्कुल  ठीक  तरह  से  न  समझती

 हों  जे  किन  वे  संस्कृत  एलोक  पढ़ती  हैं  भौर  भपने
 अच्चों  को  भी  याद  कराती हैं,  गीता  श्रादि  धर्म

 "पुस्तकों के  इलोकों  को  अपने  बच्चों  को  सुनाती
 हैं।  हमारी  भौरतें  तो  'भ्क्सर  संस्कृत  के
 भजन  गा  गा  कर  धरवालों  को  सुनाती  है
 “किन्तु  हमारे  बड़े  बड़े  माइयों  को  यह  ससस्‍्कृत
 के  भजन  प्रादि  नहीं  प्राते  हैं  भौर  में  कुछ
 विकृल  स्वरूप  झापकों  बताना  चाहती  हूं  ।

 कल  से  यहा  पर  संस्कृत  के  बारे  में  चर्चा

 दो  रही  है  |  हमारे  बहुत  से  झानरेबिल
 सदस्यों  ने  सस्क्त  के  श्लोक  पढ़े  |  कुछ  सदस्यों

 ने  यह  भी  कहा  कि  बच्चों  को  गर  सस्कृत
 “पढ़ाई  जायेगी तो  पह  उनके  लिए  बड़ा  बोला

 दो  जायेगा  ।  छेकिन  मैं  उनसे  कहना  चाहती
 हैं  कि  सस्कत  हमारी  प्रान्तीय  भाषाश्रों  से
 अलग  नहीं  है|  वह  बच्चों  के लिए  बोला

 नही  हो  सकती  ।  कुछ  माननीय  सदस्यों  ने
 कहा  है  कि  सस्कृत  का  प्रचार  करने  से

 हमारी  प्रान्तीय  भाषायें  खराब  हो  जायेंगी  t

 में  समझती हूँ  कि  यह  'घारण! सहीं नहीं सही  नहीं  है  t

 सस्कृत  से  प्रान्तीय  भाषायें  झलग  नहीं  है  ।
 प्रान्तीय  भाषाओं  में  तो  संस्कृत  मिली  हुई  है  d
 मैं  उदाहरण  के  लिए  झापके  सामने  कुछ
 वाक्य  रखती  हु  जिनसे  झप  समझ  सकंगे  कि
 किस  प्रकार  संस्कृत  हमारी  प्रान्तीय  भाषाशों

 में  मिली  हुई  है  हमारे  यहा  कहा  जाता  है  :

 “बालकों  प्रात  काल  उठो,  उपाध्याय
 मा  गुरु  के  पास  जाकर  पाठ  पढ़ो”  झाप  देखें
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 कि  इस  वाक्य  में  संस्कृत  के  कितने  दाब्द  हैं
 परन्तु  भ्राज  कल  जो  माचा  बोली  जाती  है
 बहू  इस  प्रकार  की  है:

 “जाय  गैट  झप,  टीचर  के  पास  जाभों
 झौर  जाकर  लैसन  लो”

 इस  प्रकार  की  भाषा  के  सिसने  से  हमारी
 प्रान्तीय  भाषायें  खराब  हों  रही  हैं  |  तो
 मेरी  समझ  में  नहीं  भाता  कि  किस  प्रकार
 संस्कृत  से  हमारी  प्रान्तीय  भाषायें  खराब
 हो  सकती  है  ।

 सुबह  में  यहां  भा  रही  थी  तो  एक
 मेम्बर  साहब  बोल  रहे  थे  :

 "'पस्टरदें  लैटर  भागा  है  मुझे  ऐट  बस्स
 जाना  है

 इस  तरह  की  भाषा  से  किस  प्रकार  प्रान्तीम
 भाषा  की  उन्नति  हो  सकती  है  यह  मेरी
 समझ  में  नहीं  ग्राता  ।  झक्सर  कहा  जाता  हैं
 कि  “लेडीज  डिसकशन  में  पार्ट  लेती  el
 इसमें  प्राप  देखें  कि  कितनी  प्रग्रजी  है  भौर
 कितनी  सस्कृत  है  भौर  कितनी  प्रान्तीय
 भाषा  है  |

 तो  मैं  कहती  हूं  कि  भ्राजकल  हमारी
 प्रान्तीय  भाषायें  इस  तरह  से  खत्म  हो  रही
 है  ।  स्पीकर  साहब  जानते  हुँ  कि  जब  श्रग्रेज

 यहा  थे  तब  कितनी  उस्कृत  पढ़ायी  जाती  थी  q
 पर  झाज  पाठशालायें  खत्म  हो  रही  हैं
 क्योकि  कोई  सहारा  नहीं  है  ।  मैं  कोई

 पुराण  की  बात  नहीं  कहना  जाहती  पर  इस
 विषय  थें  कुछ  सुझाव  देना  चाहती ze!  संस्कृत
 नारियल  के  टुकड़े  की  तरह  हैं  जिसको  केवल

 मुह  में  डाल  लेने  से  मजा  नही  मालूम  पड़ता,
 उसको  चबाने  से  ही  उसका  मजा  मालूम  होता
 है  ।  सस्कृत  पढ़ने  बाने  पाच  बजे  उठकर

 गुरु  के  पास  जाकर  इलोक  पढ़ते  है  तब  उनको

 सस्कृत  प्राती  है।  उससे  उनका  चरित्र  बन
 जाता है।  यह  नही  है  कि  इधर  उधर  से  नोट

 लिख  लिये  भौर  शरबत  बना  कर  पी  लिया।
 संस्कृत  ऐसी  भाषा  नहीं  है  creer  ay
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 [श्रीमती  लक्ष्मोबाई]
 हमारी  भाषा  खत्म  हो  रही  है  ।  श्रमी  भी

 ऐसे  पडित  मौजूद  हैं  जिनको  रामायण,
 महाभारत  आदि  ग्रन्थ  कठस्थ  है  -  उनको
 किताब  की  भ्रावश्यकता  नहीं  है।  झगर  बहू
 पाठ  करना  शुरू  करे  तो  चार  चार  घटे  तक  बिना
 किताब  की  सहायता  के  पाठ  करते  चले  जा
 सकते  हैं।  ऐसे  हमारे  सस्कृत  के  विद्वान  है
 जो  कि  ब्रह्म  महते  में  उठकर,  चार  बजे  उठकर
 गया  स्नान  करके  भच्छी  हवा  में  बैठकर  प्रध्ययन
 करते  है  -  भ्राजकल  के  लोग  क्या  करने  है  ।
 रात  को  ११  या  १२  बजे  तक  सिनेमा  देखते
 है  भौर  सवेरे  दस  बजे  तक  सोते  रहते  हैं  शीर
 बिना  मुह  धोये  ही  बैंड  काफी  पी  लेते  हैं  ।
 बगैर  मुह  धोये  नाएता  कर  लेते  है  ।  हमारे
 मत्री  महोदय  तीन  करोड  रुपया  खर्च  कर  रहे
 है  लेकिन  रुपया  तो  खर्च  हो  जाता  है  लोगां  का
 कैरेक्टर  नहीं  बनता  !  पिछले  दो  सौ  साल
 से  हमारा  करेक्टर  गिर  रहा  है,  दुश्मनों  ने
 उसको  गिराने  की  बराबर  कोशिश  की  है  1

 हम  को  स्वतत्र  हुए  १२  साल  हो  गये  |  हमको
 इस  श्रोर  ध्यान  देना  चाहिए  ।

 क्राजकल  हालत  यह  है  कि  जब  नौवरियो
 के  लिए  सिलेक्शन  होता  है  तो  सस्कृत  के  पडितो

 को  उतना  भी  बेतन  नही  दिया  जाता  जितना
 कि  एक  मैट्रिक  पास  लडके  को  दिया  जाता  है
 इससे  वें  पडित  बहुत  निराश  होते  हैं  भौर
 उनके  दिल  में  दर्द  होता  है  क्योकि  उनको  कुछ
 भी  प्रोत्साहन  नही  दिया  जाता  ।  श्राप  एक
 लडके  को  इजियरिंग  पढ़ाने  के  लिए  १५०
 रुपया  महीने  का  स्कालरशिप  देते  है
 झौर  साल  भर  में  उसको  २,५००  से  ज्यादा

 रुपया  देते  हैं  भौर  इस  प्रकार  श्राप  उसको

 तीन  साल  तक  स्कालरशिप  देते  हैं।  लेकिन

 सस्‍्कृत  के  पडितो  को  भाष  क्या  प्रोत्साहन
 दे  रहेहूँ  ।  यह  सब  होते  हुए  भी  भी  सस्कृत
 के  पडित  खत्म  नहीं  हो  गये  हैं  भौर  अवसर  बहनें
 रामायण  शौर  महाभारत  भौर  गीता  को  अच्छे
 कपडे  में  बाघ  कर  रखती  है  भौर  पढती  है।  ऐसा
 औरतें  बहुत  कर  रही  है  -  इस  चीज  को  बढ़ाने
 के  लिए  भापको  कुछ  सर्च  करना  चाहिए  ।
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 यहां  पर  बहुत  से  सस्झव  के  बढ़े  बढ़े  पडित
 बोले  है  भौर  उन्होने  बहुत  से  सुझाव  दिये  हैं  +
 मेरे  भी  कुछ  सुझाव  है  t  मेरा  सुझाव  है  कि
 मिडिल  स्कूलों  में  सस्कृत  भ्रनिवार्य  कर  दी
 जाये  ।  इससे  सस्कृत  की  बहुत  उन्नति
 होगी।  हससे  प्रान्तीय  भाषाभ्रों  को  टानिक
 मिलेगा,  हमको  इससे  हरना  नहीं  चाहिये,
 सस्कृत  रखने  से  प्रान्तीय  भाषाशों  की  बहुत
 उन्नति  होगी  ।

 यहा  पर  मिनिस्टर  साहब  को  सस्कृत
 यूनिवरसिटी  के  लिये  बहुत  सुझाव  दिये  गये
 है  -  यह  बहुत  अच्छी  चीज़  है।  लेकिन
 श्रापको  यह  भी  सोचना  चाहिये  कि  यूनीवर-
 सिटी  से  जो  पडित  निकलेगे  वह  क्‍या  करेगे  t
 मी  आप  उनकी  उतनी  भी  कद्र  नही  करते
 जितनी  कि  एक  मैद्रिक  पास  लड़के  की  करते

 हैं।  ऐसा  भाग  नहीं  होना  चाहिये।  झ्रापको

 यह  सोच  लेना  चाहिये  कि  पहले  साल  में

 यूनिवरसिटी  में  कितने  बच्चे  आयेगे,  दूसरे
 में  कितने  झ्रावेंगे  श्र  फिर  किस  प्रकार
 उनको  बाद  में  काम  मे  लगाया  जायेगा  |

 ग्राजजल  पबलिक  सरविस  कमीशन
 के  सिलेक्शन  में  जो  लडके  स्पोर्ट्स  में  प्रच्छे
 होते  है  उनको  प्राथमिकता  दी  जाती  है  t
 लेकिन  अगर  कोई  सस्कृत  का  पडित  है  तो
 उसका  कोई  ध्यान  नहीं  किया  जाता  7  इसी
 का  परिणाम  है  कि  आज  लांगो  का  चरित्र
 गिरता  जा  रहा  है|  प्रगर  आप  नीम
 बोवेगे  तो  आम  कंसे  उगेंगा  ।  नीम  बोने
 से  तो  नीम  ही  पैदा  होगा।  श्राज  कैरेक्टर
 बनाने  के  लिये  ठीक  वातावरण  नही
 है,  कोई  सहुलियत  नही  है।  जैसा कि  वाजपेयी
 जी  ने  कहा  श्राप  कल्च्रल  प्रोग्राम  बनाने  में

 बहुत  सा  रुपया  खर्च  कर  रहे  है  ।  मेरी
 समझ  में  नहीं  श्राता  कि  दन  प्रोग्रामो  से
 कैसे  हमारे  बच्चो  का  चरित्र  बन  सकता  है।

 मेरा  सुझाव  है  कि  भ्राप  सस्क्ृत  कौ

 यूनिवरसिटी  बनावे  ।  झापके  पास  नाइ  ८

 स्क्लो  की  भी  स्कीम  है।  मेरा  सुझाव  है
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 कि  नाइट  स्कूलों  के  बजाय  श्राप  इन  स्कूलों
 को  १२  बजे  दिन  से  ६  बजे  तक  रखें तो  ज्यादा
 लाभ  होगा  ।  इन  में  पढ़ाने  के  लिये  प्रच्छी
 अच्छी  किताबें  बनवावें  श्रौर  इन  स्कूनों  में
 औरतों  में  संस्कृत का  प्रचार  करे  ।  भअगर
 ऋरतों  को  संस्कृत  का  ज्ञान  हो  जायेगा  तो

 यह  इस  ज्ञान  को  बच्चों  के  कानों  में  डालेगी  ।
 इन  स्‍कूलों  में  सस्कृत  पढ़ाने  के  लिये  सस्कृत
 के  विद्वानों  को  रखा  जाये।  जैसा  पुराने
 जमाने  मैं  संस्कृत  सिखाने  का  प्रबन्ध  था
 वैसा  हो  भ्रव  भी  होना  चाहिये  |  गे  मत्री
 जी  को  धन्यवाद  देना  चाहतो  हू  ॥;  वह
 कल  से  बहुत  श्रद्धा  से  हमारी  बातों  को  सुन
 रहे  हूँ  श्रौर  काम  करने  की  कोशिश  कर  रहे
 हू  ।  अगर  यूनिवर्सिटी  बनानी  है,  तो

 बह  एक  अच्छे  वातावरण  में  बनाई  जानी

 चाहिये  में  अभी  ब्रमी  हरिद्वार,  ऋषिकेश
 गई  थी  ft  वहा  पर  कितना  अच्छा  वातावरण

 है,  कितनी  ताकत  है।  वहा  पर  हर  एक
 साधु  सन्यासी  में  घर  बना  रखा  है  और

 हर  एक  साधु  सन्यासी  ने  बडे  बडे  मन्दिर  बना
 कर.  रखे  हुमे  हैं।  नया  बगला  बनाने  के  लिये

 करोड़ों  रुपये  खर्च  किये  जाते  है।  एक  अच्छे
 खातावरण  मे--जैसा  कि  कुमारसम्भव  में

 हिमालय  के  बारे  में  कहा  गया  है--सस्कृत
 की  शिक्षा  की  व्यवस्था  की  जाय  7  वहा  से
 पढ़  कर  अच्छे  प्रच्चु  लोग  निकलेगे,  तो

 हमारे  देश  के  लिये  अच्छा  होगा  ।

 ३8  hrs.

 भौरतों  के  लिये  इस  की  शिक्षा  का  प्रबन्ध
 किया  जाय  |  संस्कृत  के  पंडितों  को  मान
 दे  कर  उन  की  ताकत  बढानी  चाहिये  |  झगर
 पब्लिक  सर्विस  कमीशन  में  संस्कृत  जानने
 वाले  होंगे,  तो  उसकी  अभिवृद्धि  होगी  ।

 एक  मेरा  सुझाव  यह  है  कि  बहुत  सी  सरल
 किताबें  होनी  चाहिये  ।  हमारे  झान्ध
 प्रदेश  में  बहुत  सी  किताबे  तालपत्रों  में  लिखी

 हुई  है--हजारो  किताबे  है,  लेकिन  उच५
 को  कोई  देखने  वाला  नहीं  है।  संस्कृत
 की  श्रच्छी  और  सरल  पुस्तके  छापने  में  मदद
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 करनी  चाहिये  -  इस  विकय  में  पंडितों  को

 बुला  कर  उन  को  राय  लो  जाती  चाहिये  t

 ये  मेरे  सुझाव  है  t  मैं  आपको
 धन्यवाद  देतो  है  V

 et  यादव  (बाराबंकी)  :  अधष्यत
 महोदय,  कल  से  संस्कृत  श्रायोग  को  रपट  पर

 बहस  हो  रही  है।  कुछ  माननीय  सदस्यों
 ने  भ्रायोग  की  रपट  की  प्रशंसा  करते  हुए  मंस्कृत
 को  अनिवार्य  विषय  बताने  की  बात  की  शौर
 कुछ  माननीय  सदस्य  इस  हद  तक  बढ़  गए  कि
 संस्कृत  को  राष्ट्र-भाषा  बनाया  जाय  ।  चाहे
 यूनिवर्सिटी  ग्रान्ट्स  कमोशन  को  रिपोर्ट  हो,
 चाहे  भाषा  कमेटी  की  रपट  हो  और  चाहे
 संस्कृत  आयोग  को  रपट  हो,  इन  तोनों  को
 जब  हम  पढने  हैं,  तो  एक  ही  प्रश्न  उठता  है
 कि  हिन्दुस्तान  को  राष्ट्र  भागा  क्या  हो।  यह
 प्रदन  इतके  साथ  जुड़ा  हुआ  है  ।  कल  मैं  ने  देवा
 और  इस  रिपोर्ट  को  भी  पढ़ा,  तो  यही  पाया
 कि  अंग्रेज़ी  शौर  संस्कृत  का  प्रेत  बराबर  साथ
 साथ  कायम  है।  मैं  सब  से  पहले  यह  कहना
 चाहता  हु  कि  डलहौज़ो  और  डायर  को  सन्‍तानें
 तो  प्रंग्रेज़ी  की पोषक  हूँ  भौर  मनु  जैसे  प्रतिक्रिपा
 बादी  और  हिन्दू  समाज  को  दूषित  करते  वाले
 झौर  बर्णाधिम  जैमी  व्यवस्था  कायम  कर  के
 अाज  हिन्दुस्तान  मैं  तनज्जुली  का  रास्ता
 खोलने  वाले  को  सन्‍्तानों  को  भ्राज  वकालत

 है  सस्कृति  की,  यह  मैं  साफ  कह  देना  चाहता
 हूं।  चाहे  फ्रैक  एुन्यनी  हों,  चाहे  राजगो-
 पालाचारी  हों,  चाहे  सुनीतिकुमार  चटर्जी  हों,
 उन  सब  लोगों  की  भोर  से  सस्कृत  प्रौर  भ्प्रेडी
 को  किसी  न  किसी  रूप  में  हिन्दुस्तान  के  जन॑-
 साधारण  पर,  जिन  का  इने  भायाओ्रों  से  कोई
 वास्ता  नही  है,  लादने  को  पूरी  कोशिश  कौ  गई

 है  ।  झौर  असलियत  में  देखा  जाय,  तो  ये
 सभी  लोग  एक  सिक्के  के  दो  पहलू  हैं,  जो  ॥:

 संस्कृत  के  पोजक  है  प्ौर  अंप्रेडों  के  पोषक  है  ।

 बे चाहते  क्‍या  है?  एक  हो  तात्पय  है  ।
 क्या?  यह  कि  किती  से  किसी  तंरहसे
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 [st  यादव]

 एकाधिपत्य  हिन्दुस्तान  की  जनता  पर  कुछ
 द्विजों  का  या  कुछ  मुट्ठी  भर  लोगों का  हमेशा
 के  लिए  कायम  रहे,  चाहे वह  संस्कृत  के  द्वारा  हो
 झौर  चाहे  प्रंप्रेजी भाषा  के  ह्वारा।  मैं  राजाजी
 को  क्‍यों  दोष  दू  भौर  सुनीति  कुमार  चटर्जी
 को  ही  क्यों  दोष  दूं  ?

 Shri  8.  Das  Gupta  (Purulia):  On
 a  point  of  order,  Sir,  what  the  hon
 Member  says  has  no  bearing.  Per-
 sons  like  Rajaji  and  Suniti  Kumar
 Chatterjee  should  not  be  vilified  in
 this  way.  (Interruptions),

 Mr,  Speaker:  Order,  order.  The
 hon.  Member  evidently  has  no  argu-
 ments  to  back  the  points  he  is  mak-
 ing.  Why  should  he  indulge  in
 abuse?  What  I  would  say  is,  hon.
 Members  will  understand  or  at  any
 rate,  address  themselves  to  the  point
 at  issue  on  merits  whether  Sanskrit
 is  necessary,  We  are  discussing  the
 report.  Let  him  say,  we  are  not
 going  to  accept  this.  He  may  say,
 even  it  may  be  reactionary  and  go-
 ing  back  to  ancient  times.  I  have
 no  objection.**  The  hon.  Member  may
 not  be  in  favour  of  it.  Let  him  say,
 this  is  going  back,  this  is  not  a
 language  which  ought  to  be  helped  or
 assisted  and  so  on.  Let  him  say  so.
 Let  there  be  no  such  thing  said  here.
 After  all,  the  entire  House  has  to
 move  amicably.  Let  nobody  abuse
 another.

 Shri  Yadav:  ९०  =

 Mr,  Speaker:  Order,  order.  The
 hon,  Member  may,  without  using
 such  expressions,  say  as  strongly  as
 he  likes  that  Sanskrit  ought  not  to
 be  revived.  I  have  no  objection.

 Shri  Narayanankutty  Menon:  He
 says  that  it  should  be  revived.

 Mr.  Speaker:  No,  he  is  opposed
 to  it.
 ।  Yadav:  Yes,  quite  so.
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 ओमनू,  ाप  ने  जो  मिर्णय  दिया  है,
 उस  के  विषय  में  मुझे  कुछ  नहीं  कहना  है  |

 कल  यह  तके  दिया  गया  कि  संस्कृत
 एक  प्रदेश  को  दूसरे  प्रदेश  से  जोड़ती  है।  वह
 किस  से  किस  को  जोड़ती  है  ?  वह  ऊपर  के
 लोगों--सामन्ती  लोगों  को  जोड़ती  है  हम  ने
 तो  इस  सदन  में  भौर  सरकार  की  प्रवृत्ति  यही
 देखी  है  कि  जिस  चीज़  से  एकाधिपत्य  कायम  रहे,
 उस  पर  जोर  दो  1  भाज  यूनिवसिटी  प्रान्ट्स
 कमीशन  की  रिपोर्ट  भ्राती  है,  जिस  में  कहा
 गया  है  कि  अंग्रेज़ी  पर  ज्यादा  जोर  दिया  जाये  ॥
 भाषा  कमेटी  की  रिपोर्ट  श्ाती  है  भौर  उस  में
 अंग्रेज़ी  को  १९६५  तक  कायम  रखने  की
 बात  कही  जाती  है  भौर  भ्रगर  संस्कृत  भ्रायोग
 की  रिपोर्ट  और  उस  की  सिफारिशों  को  देखें,
 तो  मालूम  होता  है  कि  हर  जगह  संस्कृत  श्रौर
 अंग्रेज़ी  का  प्रेम  साथ  साथ  जुड़ा  ढपा
 है  शौर  हिन्दी  का  नाम  लेने  की  एक  तरह  से
 ऐसी  कोदिदा  की  गई  है  कि  जैसे  कोई  हिन्दू
 औरत  अपने  पति  का  नाम  नहीं  लेती  है,  उसी

 तरह  से  सुनीतिकुमार  चटर्जी  साहब  की  जो
 रपट  है,  उस  में  उन्होने  हिन्दी  से  बराबर  दूर.
 भागन  की  कोशिश  की  है  ।

 Shri  C.  K.  Bhattacharyys:  The  re-
 port  is  not  merely  of  Shri  Suniti
 Kumar  Chatterji.  The  report  is
 submitted  by  some  of  the  master-
 minds  of  India.  Why  does  the  hon.
 Member  name  Shri  Suniti  Kumar
 Chatterji  repeatedly  and  why  is  he
 attacking  Shri  Suniti  Kumar  Chatterji
 repeatedly?

 ett  धादव  :  माननीय  सदस्य  पहले  ही
 बोल  चुके  हैं  ।

 Mr,  Speaker:  Order,  order.  All
 this  is  unnecessary.

 Shri  C.  K.  Bhattacharyya:  The
 report  is  signed  by  all  the  persons
 from  different  parts  of  India.  So,

 *१हफुप्तडन्ते  as  ordered  by  the  Chair.
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 should  Shri  Suniti  Kumar
 Chatterji’s  name  be  repeatedly  men-

 Speaker:  J  agree.
 Shri  Yadav:  He  is  the  chairman  of

 the  commission  and  he  represents
 the  commission.

 Shri  C.  K.  Bhattacharyya:  No,  he
 does  not.  The  hon.  Member  can
 say  ‘all  the  members  of  the  com-
 mission’.

 Shri  Yadav:  Yes,  I  say,  all  the
 members  of  the  commission,  includ-
 ing  Shri  Suniti  Kumar  Chatterji.

 Mr.  Speaker:  I  would  call  upon
 the  hon.  Member  to  resume  his  seat
 if  he  continues  like  this.  Let  him
 not  refer  to  any  particular  mem-
 ber.  The  report  is  there,  and  the
 hon.  Member  may  attack  the  report
 impersonally  as  much  as  he  likes,  and
 say  that  this  is  not  a  language  which
 ought  to  be  revived,  and  these  sre
 all  the  arguments,  or  that  no  com-
 pulsion  ought  to  be  there;  if  anybody
 wants  to  study,  let  him  study;  or  if
 the  hon.  Member  even  goes  to  the
 length  of  saying  that  nobodv  should
 study  Sanskrit,  I  have  no  objection.

 Shri  Yadav:  Not  that.
 Mr.  Speaker:  But  let  him  not

 refer  to  any  individual  member  of
 the  commission.

 I  think  he  must  conclude  now.

 tt  यादव  :  श्रीमत्‌,  में  ही  झकेला
 इस  के  विरोध  में  बोल  रहा  हूं  ।  भौर  सब  ने
 इस  के  पक्ष  में  अपना  मत  व्यक्त  किया  है  |

 कम  से  कम  हमें  भ्रपना  तक॑ तो  रखने  दिया  जाये,
 जब  कि  माननीय  सदस्य  ने  बहुत  सा  समय  ले
 लिया  है  ।

 झभ्यक  महोदय  :  झच्छा,  ठीक  है  |

 थी घादव:  मैं  यह  निवेदन  करना  बाहता
 हूं  कि  इस  के  पीछे  क्या  है।  संस्कृत  धौर  प्रंग्रेी
 को  ले  कर  उत्तर  भौर  दक्षिण  का  प्र्दन  उठाया
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 जाता  है।  भाज  इस  सम्बन्ध  में  एक  मानतीय
 सदस्य  से  बात  हुई,  तो  उन्होंने  कहा  कि  भ्रगर

 संस्कृत  को  राष्ट्र-भाषा  मान  लिया  जाये,  तो
 उत्तर  दक्षिण  का  प्रश्न  हल  हो  जाये  ।  मै  यह
 निवेदन  करना  चाहता  हूं  कि  जो  उत्तर  दक्षिण
 का  प्रदन  उठ  रहा  है,  वह  दक्षिण  भारतीयों
 का  नही  है  t  इसलिये  नहीं  है  कि  मैं  जानना

 चाहता  हूं  कि  बंगाल  में  भौर  शझान्घ्र  में---दक्षिण
 में  बहुसंख्यक  जातियों  का  संस्कृत  से  कितना

 ताल्लुक  है  प्रौर  कितना  उन  का  भमरेंजी  से

 ताल्लुक  है  q  कोई  नही  जानते,  लेकिन  उन  पर

 यह  लादने  की  कोशिश  क्यों  ?  इसलिये कि  भ्राज
 राजगोपालाचारी  भौर  सुनोतिकुमार  चर्ट्जी
 भौर  दूसरे  लोग.

 झच्यका  महोदय  :  झाप  फिर  एक  बार
 क्यों  उन  का  नाम  ले  रहे  हैं  ?

 श्री  यादव  :  उन  का  नाम  कमीशन  की
 रिपोर्ट  में  है।  कँसे  न  लिया  जाये  ?

 Mr.  Speaker:  It  is  not  necessary.

 aft  मादव  :  मै  बताऊं  कि  ये  लोग  दक्षिण:
 भारतीय  नहीं  है  1  उन  के  पूर्वज  सभी  उत्तर
 भारत  के  है  ।  ये  सब  उञज्जन  के  भौर  यही  के

 रहने  वाले  है  श्रौर  दर-पभ्रसल  ये  सब  बंगाल  में
 जा  कर  कया  करना  चाहते  है  कि  वहा  की
 जातिया  जेस  घोष,  नाशूद  जातियां  जो  हैं,
 जो  भारी  संख्या  में  हैं  उनके  ऊपर  एकाधिपत्य
 पंग्रेज़ी  या  संस्कृत  के  द्वारा  कायम  रखना  चाहते
 हैं  ।  इसी  प्रकार  से  राजाजी  भी  जहां  पर
 नाडर,  थैवर,  मुदालियर  इत्यादि  जो  दक्षिण
 में  बहुत  अधिक  संख्या  में  है,  उन  पर  संस्कृत
 या  प्रंग्रेज़ी'  भाषा  के  द्वारा  एकाधिपत्य  कायम
 रखना  चाहते है  |  सरकार  का  मन  भी  एकाधि-
 पत्य  में  लगता  है  जब  एकाधिपत्य  टूटता  है
 तो  सब  को  डर  लगना  शुरू  हो  जाता  है,,
 इन  मुट्ठी  भर  लोगों  को  डर  लगना  शुरू  हो
 जाता  है|  भाज  यही  मुट्ठी  भर  लोग,
 द्विज  स्वार्थी,  व्यापार  पर,  सरकारी  नौकरियों
 पर,  रोजगार  पर,  राजनीति  पर  छामे  हुये  हूँ
 और  झपना  एकाधिपत्य कायम  रखना  चाहते  हैं  »
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 श्रीमनु,  मै  सिवेदन  करना  चाहता  हूं  कि

 यह  जोश  का  प्रश्न  नही  है  t  संस्कृत  के  नाम  पर
 झभी  मेरी  बहन  ने  भी  वकालत  की  !  स्त्री  को

 द्यूद्र  समझ  कर  संस्कृत  नही  पढ़ाई  जाती  थी
 और  यह  दूर  का  वाका  नही  है  बनारस  विश्व-
 विद्यालय  का  वाका  है  जहां  पर  कि  एक  कायस्थ

 महिला  को  सस्कृत  पढने  की  इजाजत  नही  दी
 गई  झौर  उन्होंने  इसकी  वकालत  की  ।

 Shri  Raghunath  Singh
 No,  no.  That  is  wrong.

 श्री  यादव  :  श्रीमत्‌,  में  पूछना  चाहता  हूं
 कि  जिस  भाषा  को  पढ़ने  की  शूद्रो  को इजाजत
 न  हो,  वह  क्या  कभी  लोक  भाषा  बन  सकती  है,

 कभी  नही  बन  सकती  है  i  जिस  में  कर्मकाण्ड
 करने  के  लिये  छूद्रो  को  गुजाइश  न  हो  वह  कभी
 लोक  भाषा  नहीं  हो  सकती  है  यह  कदापि

 नही  हो  सकती  है,  यह  एक  वाहियात  बात  है।

 मै  निवेदन  करना  चाहता  हूं  कि  सीता  को
 याद  किया  जाये  ।  शम्बूक  की  तरफ  आप  ध्यान
 दें,  उसे  मार  दिया  गया  था  और  इसलिये  मार
 दिया  गया  था  कि  वह  कर्मकाण्डी  करता  था  |

 यह  भी  तक  दिया  जाता  है  और  कहा  जाता  है
 कि  हिन्दी  या  दूसरी  जो  भाषायें  है,  वे जगली
 भाषायें  है  और  जो  सस्‍्कृत  भाषा  है,  वह  बड़ी
 सुसंस्कृत  भर  सम्य  भाषा  है।  मैं  निवेदन  करना

 'बाहता  हूं  कि  हिन्दुस्तान  में  जनतंत्र  को  चलाना

 है,  लोकतत्र  को  चलाना  है  तो  लोक  भाषा  को

 हमें  ग्रहण  करना  ही'  पड़ेगा  भौर  जब  तक  उस
 भाषा  को  श्राप  नहीं  भ्रपनायेंगे,  यह  चीज  चल

 नही  सकती  है,  यह  अभसम्भव  है  !

 राष्ट्रपति  जी  ने  भी  इसके  बारे  में  कुछ
 कहा  है।  उनकी  क्‍या  बात  करनी  हुई  ?  बह  तो
 बालिंग  मताधिकार  के  भी  खिलाफ  है  और
 उसके  खिलाफ  उन्होने  अपनी  राय  दी  थी  कि

 यह  नही  होना  चाहिये  ।  वह  तो  पुरानी  सस्कृति
 को  कायम  रखना  चाहते  है  ।  उन्होंने  तो

 "ब्राह्मणों  के  पाव  धोये  थे.  ,  .  «
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 Mr.  Speaker:  Order,  order.
 Nobody  quote  the  President.

 श्रो  यादव  .  मैं  राष्ट्रपति  जीन  कह  कर
 डा०  राजेन्द्र  प्रसाद  कहे  देता  हूं  ।  इस'  में  ती
 कोई  झापति  की  बात  नहीं,  है।

 Mr.  Speaker:  The  hon.  Member
 Nill  kindly  hear  me.  Nobody  ह  en-
 tied  to  quote  the  President's  opin-
 ton  here  for  or  against  any  parti-
 ular  point  that  ia  being  discussed.

 Shri  B.  K.  Gatkwaa¥  (Nuitk):
 esterday  it  was  qu6ted..’”

 ol

 Mr.  Speaker:  I  am  sorry,  it  ought
 to  have  been  done,  because,

 pacer
 the  culeg—hon,  Memlers  wil’

 pandly
 read  the  rules  again—the

 resident  ought  not  to  be  brought  in
 the

 Anyhow  if  it  has  been  «done,
 any  discussion  one  way  or

 a
 Possibly  it  has  been  inadvertently

 hi
 Cc

 lowed.  I  do  not  want  any  _  re-
 ence  to  be  made  to  the  Rashtra-

 tre  He  is  above  all  this,

 8,  यादव  :  अध्यक्ष  महोदय,  मैं  यह  कह
 रहा  था

 Mr.  Speaker:  Order,  order.  The
 on.  Deputy-Speaker  who  was  in  the
 hair  has  referred  to  it.  I  am  read-

 ae  from  the  proceedings  of  yester-

 fe
 h

 b

 Segum

 pn.  Deputy-Speaker  said  that

 ay.  The  hon.  Deputy  Spexsker  said:

 “The  President’s  name  should
 not  be  used  to  influence  the  de-
 bate.

 Shri  Panigrahi  may  also  have
 three  or  four  minutes”.

 Shri  M.  C.  Jain  was  evidently  re
 President,  and  the

 the
 resident’s  name  ought  not  to

 pe the

 ring  to  the

 rought  in  for  the  purpose  of
 ent.

 भी  मादव  :  मैं  यह  कह  रहा  था  कि  जो  इतना
 प्रेम  अंग्रेज़ी  और  ससकृत  से  करते  है  उनके  झन्दर

 एकाधिपत्य  की  भावना  है।  मैं  प्रापको  यह  भी

 बतलाना  चाहता  हूं  कि  १६५६  में  पिछड़े  वर
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 झामोब  की  रिपोर्ट  झाई  थी,  लेकिन  चूंकि
 उससे  एकाधिपत्य  टूटता  है,  इस  बस्ते  झाज
 तक  च्स  की  सिफारिशों  को  लागू  नहीं  किया

 गा  भौर  लागू  करने  की  बात  तो  दूर  रही,  उस
 पर  यहां  बहस  करने  तक  का  अवसर  नहीं
 दिया  गया  !  इससे  साफ  जाहिर  होता  है  कि
 एकाधिपत्य  कायम  रखने  की  भावना  इस  सब
 चीज़  के  पीछे  काम  कर  रही  है  t

 मैं  निवेदन  करना  जाहता  हूं  कि  भगर  श्राप

 खाहते  हैं  कि  जनतंत्र  पनपे,  तो  लोक  भाषा  को
 आपको  भपनाना  होगा  ।  मे  नहीं  चाहता  'क

 हं  पर  दिदेशी  मादर  रहे  तौर,  झगर  छिए  कर
 काम  न  किया  गया  या  कोई  साजिश  न  की
 गई  तो  हिन्दी  देश  की  राष्ट्रभाषा  बन  कर

 रहेगी  t  साजिश  के  बावजूद  भी  में  समझता

 हूँ  कि  वह  राष्ट्रमाषा  बन  कर  रहेगी  |  तमिल,
 बंगला,  गुजराती  झादि  जितनी  भी  माषायें  है,
 जोकि  हिन्दी  की  बहनें  है,  वे  हिन्दी  को  अवश्य
 स्थान  देंगी  ही  ।  मै  माननीय  सदस्यों  से  कहना
 चाहंगा  कि  आओ  हम  कोशिश  करें  भले  ही
 झाज  तमिल  हो  जाये,  बगला  हो  जाये  या
 कोई  शर  भाषा  हो  जाये  लेकिन  पंग्रेज़ी  को  तो
 खत्म  करें  और  अंग्रेज़ी  को  खत्म  करके  उसकी

 जगह  संस्कृत  को  तो  न  दो  ।

 Mr.  Speaker:  The  hon.  Member
 must  conclude  now.

 भी  यादव  :  एक  दो  मिनट  में  खत्म  किये
 देता  हूं  -  मेरा  सारा-समय  इंटरपशस  में  चला
 गया  है  ।

 मैं  कहना  चाहता  हूं  कि  एकाधिपत्य  की
 भावना  नही  होनी  चाहिये  ।  यहां  पर  प्रनिवार्य
 रूप  में  विद्यालयों  में  पढ़ाने  की  बात  की  जाती  है,
 डा०  काटजू  की  बात  की  जाती  है,  संस्कृत
 बिद्ानीं  का  नाम  लिया  जाता  है।  में  समझता

 हैं  कि  यहां  पर  विचित्र  ढंग  से  लोकतंत्र  चल

 रहा  है  झौर  लोकतंत्र  के  विपरीत  बात  करते
 वाले  लौग  भी  है  t  हमारे  डा०  सम्पूर्णानन्द  जी
 ने  तो  यहां  तक  कहा  है  कि  जब  तक  पंचवर्षोय

 08  (Ai)L.S.D.~-10.
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 gerard  समाप्त  न  हो  जायें,  तब  तक  चुनावों

 को  दी  समाप्त कर  दिया  जाये  |  एक  झ्जीब

 बाएँ  उन्होंने  कही  है  भौर  उनके  बारे  में  यह

 कहीं  गया  है  कि  वह  संस्कृत  के  पक्षपाती  हैं  1

 इस  "कार  से  एक  विपरीत  धारा  ही  हमारे
 देश  में  चल  रही  है।  हम  देख  रहे  है

 कि  इस

 सद  की  गैलरी  में  लोग  झा  कर  बैठते हैं भौर है  भौर
 का  वाई  को  सुनते है  1  मे  उन  की  बात  नही
 करंता  हैं  जो  टाई,  सूट  बूट  पहनते  हैं,  मगर  उन

 ््लों  की  बात  करता  हूं  जो  पिछड़े  हुए  है,
 गरीब  है,  धोती  बांधते  हैं,  उनकी  बात  नहीं

 करता  हैं  जो  सफेद  फूल  लगा  कर  भझाते  हैं

 FRR.  व्रती,  लक्स  न््फ़  स्क,

 श्री  यादव  :  वे  यही  समझते  है  कि  अपने

 चर्थ  में  रहते  हुए  वे  इसके  मालिक  नहीं  है,

 प्रे  देश  में  वे  बेगाने  हैं  क्योंकि  लोक  कार्यक्रम,

 हिंडिस्तान  की  सरकार  का  सारा  काम  काज

 झग्रेजी  मे ंचलता  है।  भाज  जब  ऐसी  बात  है  तो

 पि  संस्कृत  की  बात  कंसे  चल  सकती  है  ।

 ज  तरह  से  देहात  के  लोग  झ्ोझा  की  बात  को

 नहीं  समझते  है,  उसी  तरह  से.

 अध्यक्ष  महोदय  :  दोनों  माषाये  बराबर  है  |

 श्री  यावव  :  पंग्रेज़ी  और  संस्कृत  भाज

 हिंदुस्तान  की  सामन्ती  भाषायें  हैं,  सामन्‍्तवाद

 को  यम  रखना  चाहती  है,  भौर  गरीबों  को

 छुटकारा
 दिलाना  नही  चाहती  है  भौर  उन  को

 दूसरे
 लोगों  के  चंगूल  में  बांधे  रखना  चाहती  है  |

 gar  Raghunath  Singh:  He  has
 en  ३38  minutes.  Others  were

 ayowed  only  १0  minutes  each.

 भी  यादव:  मैं  भ्रभी  खत्म  किये  देता  हूं  ।

 मगर  मैं  साथ  साथ  यह  भी  कहना  चाहता

 हूं
 कि  संस्कृत  को  झगर  कोई  ज्ञान  के  लिए

 पढ़ती  चाहता  है  तो  मेरा  यह  विचार  है,  कि

 क  पर  रोक  नहीं  लगनी  चाहिये  लेकिन  में

 सुमिभता  हूं  कि  उसको  एक  झनिवार्य  विषय

 बरी  विशज्यार्थियों. पर  बोझ  डालना  होगा
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 [att  बादव]
 झौर  उनके  साथ.  भ्न्याथ  करना  होगा  और  यह  मुझे  इस  विषय  पर  पोलने  का  प्रवसर  प्रदान

 उसी  विचारधारा  का  प्रतीक  होगा  जोकि
 झाधिपत्य  को  कायम  रखना  चाहते  हैं  |  यह
 बात  मैं  समझता  हूं  कि  साजिश  का  ही  एक
 भाग  है  1

 एक  और  खतरे  की  झोर  मै  आपका

 ध्यान  खीचना  चाहता  हैं  |  उत्तर  भारत  में
 और  खास  तौर  पर  उत्तर  प्रदेश  के  लियाकत
 अली  खां  ते  पाकिस्तान  बनवाया  भौर  आज
 उत्तर  भारत  से  ही  जा  करके  दक्षिण  की  पोषाक
 घारण  करके  राजाजी  वहां  के  गरीबो  में  जो
 अंग्रेजी  नहीं  जानते  है,  सस्कत  व  अग्रेज़ी  की
 वकालत  करके  हिन्दुस्तान  का  बटवारा  चाहते
 हैं।  मै  यह  बात  सकेत  के  तोर  पर  कह  रहा  हु
 इस  बास्ते  में  इतना  ही  निवेदन  करना  चाहता
 हैं  कि  झगर  देश  को  बचाना  है  तो  तत्काल
 अंग्रेजी  को  खत्म  करना  होगा  भौर  संस्कृति
 को  राष्ट्रभाषा  या  प्निवार्य  विधय  बनाने  की
 कोशिश  को  त्यागना  होगा  1

 Mr.  Speaker:  How  many  more
 hon.  Members  want  to  speak?

 Some  Hon.  Members  rose—

 Pand&  K.  C.  Sharma  (Hapur):
 want  only  five  minutes.

 श्री  रघुनाथ  सिह  प्रध्यक्ष  महोदय,  पाच
 सज्जनों  के  भाषण  हुए  हैं  और  १३  माननीय
 सदस्यों  से  भी अधिक  सदस्य  थे  जिन  को  मौका
 देते  का  वचन  दिया  गया  था  ।

 किया  है  t

 मैं  भ्रापका  अधिक  समय  नही  लेना  चाहता
 हूं  ।  संस्कृत  के  विषय  में  माननीय  सदस्यों  ने
 भिन्न  भिन्न  विचार  प्रकट  किये  है  भौर  उसी
 के  सम्बन्ध  में  मै  भी  दो  चार  बातें  कहना
 चाहूगा  ।  कुछ  लोग  कहते  है  कि  संस्कृत  के
 अन्दर  बहुत  उदारता  है,  कुछ  कहते  है
 कि  उसके  अन्दर  संकुचित  वृत्तियां  है।  इन
 दोनों  बातों  के  बारे  में  बहुत  सी  बीजों
 झापके  सामने  पेश  की  गई  हैं।  यह  बात
 ठीक  है  कि  बीच  काल  में  जिस  प्रकार
 की  बातें  सस्कृत  में  आई,  वे  ऐसी  थी
 कि  बहुत  ही  खेदजनक  थी  ।  यदि  कोई
 दूद  वेद  पढने  जाता  था  तो  उसके
 कान  में  सीसा  गला  कर  डाल  दिये
 जानें  तक  की  बात  हो  जाती  थी।
 लेकिन  उस  के  बाद  ऋषि  दयानन्द  जैसे

 महापुरुष  जाये  |  उन्होंने  यह  भी  बता  दिया  कि
 वेदो  को  पढने  का  ग्रधिकार  मनुष्य  मात्र  को  है
 जो  पागल  नही  है  ।  उन्होने  यो  कहा

 “यदेमा  वाच  कल्याणीमावदानी
 जनेम्य  ब्रह्मराजन्यभ्या,  शूद्राय,  चार्णाय
 चारणा  च  Ww

 यजुर्वेद  के  २६  भ्रध्याय  में  यह  मंत्र  है।  उस  में

 कहा  गया  है  कि  वेद  की  वाणी  को  मनुष्य  मात्र
 को  पढने  का  अ्धिकार्‌  है,  चाहे  वह  शूद्र  हो,
 झतिशूद्र  हो,  मजदूर  हो  चाहे  वह  कोई  भो  काम

 Mr.  Speaker:  We  agreed  to  sit  till
 6.30  p.m.  today.  I  thought  of  calling
 the  hon.  Minister  now  and  giving
 him  20  minutes.  But  if  the  House
 agrees,  we  can  discuss  it  tomorrow
 also  for  an  hour  or  an  hour  and  a
 half.  I  have  no  objection

 Some  Hon.  Members:  Yes:

 स्वामी  रामानन्द  शास्त्री  (बाराबकी---
 रक्षित--प्रनुसुचित  जातियां)..प्रध्यक्ष
 महोदय,  मै  प्रापवा  बडा  झाभारी  हूं  कि  झापने

 करता  हो  ।  लेकिन  यदि  वह  पागल  है,  उस  को

 बुद्धि  समझने  लायक  नही  है,  तो  वह  नहों  पढ़
 सकता  ।  पागल  नहीं  है  तो  पढ़  सकता  है  वरना

 नही  ।  हमारे  पूर्व  बंक्ता  महोदय  ने  कुछ  बाते

 कही  ।  लेकिन बात  तो  यह  है  कि  राजा भोज  ने
 जिस  बक्‍्त  ऐलान  किया  कि  अगर  सेरे  राज्य

 में  कोई  कस्कृत  नहीं  जानता  है  तो  वह  इस
 राज्य  से  जला  जाय  उस  वक्‍त  ऐसे  भ्रादमी को
 लोग  ढूढने  निकले  तो  एक  कुम्मकार  मिला,
 जिस  को  कुम्हार  कहते  हे,  वह  उस  समय
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 अपने  धड़े  बना  रहा  था  |  उस  बक्स  कहा  गया
 कि  पह  तो  चू  है  भौर  सस्क्त  बाहाणों  की
 भाषा  हैं,  श्सलिये  यह  जरूर  संस्कृत  नहीं
 जानता  होगा,  इसे  निकाल  दिया  जाय  तो
 उस  ने  एक  दलोक  पढ़  कर  सुनाया

 व्याकरण  करण  लिपिशास्त्र

 वेदपुराण  पुरन्दर  जालम्‌  t
 सर्वरतिद  विदृशामशनाथ  तेत
 घमामि  धमासमि  धमामि  /

 यह  कुम्हार  कहता  है  कि  व्याकरण,  ज्योतिष,
 गणित,  वेद,  पुराण  शौर  इद्॒जाल  यह  सब
 विशेषत  विद्वानों  की  चीजे  है,  उन  सब  को  मैं

 जानता  हूं।  लेकिन  मै  भ्पने  उदर  पूर्ति  के  लिये
 धमामि,  धमामि,  धमामि  d  मै  इस  चत्र  को
 चलाता  हू  भौर  भपने  घड़ें  बनाता  हु  ।  जब  यह
 स्थिति  थी  तो  हम  कंसे  कह  सकते है  कि  बह
 सब  की  भाषा  नही  थी

 ?  दूसरी  जगह  चलते  है
 तो  एक  जुलाहा  कपडा  बुन  रहा  था  |  उस  वक्‍त

 उन्होने  कहा  कि  यह  जुलाहा  जो  है  उस  को
 निकाल  दिया  जाय,  क्योकि  यह  कवि  नहीं  है
 वह  जुलाहा  एक  इलोक  पढ़ता  है  |  वह  कहता
 हे

 “काव्य  करोमि  नहें  चाहतर  करोमि
 यदि  यत्नातु  करोमि  चारुरत  करोमि  1

 भूपाल  पृन्नमणिमण्डित  पाद  पोठाहि
 साहसाघ  कवयातसि  वदामि  थामि  ¢

 बह  कहता  है  में  कविता  करता  हू  शौर  अगर
 उस  में  क  निकाल  दो  कक्‍्यामि  रह  जाता  है
 यानी  मैं  बुनता  हू  शौर  यदि  उस  बे  से  शब  भी
 निकाल  दो  तो  यामि  रहेगा  यात्री  जाता  हू  ।
 उस  ने  किस  भ्रकार  से  एक  इलोक  के  अन्दर
 इस  भाव  को  सस्क्खा  ।  तो  मै  यह  कहना  चाहता
 हूं  कि  बझमी  पिछले  दिनो  जब  बुल्गानिन  साहब
 आये  तो  रूस  के  जो  प्रनुवादक  थे  उन्होंने
 रूसी  माषा  का  हिन्दी  में  प्रनुवाद  किया  '
 में  भी  सस्कृत  जानता  हू,  मै  ने  झास्त्री  बनारस
 में  ही  पास  किया  है  1  श्राप  जैशञानिक  दन्‍्दों  के
 लिये  संस्कृत  को  सब  छे  समीप  पायेंगे  ।  मेरे
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 कहते  का  मतलब  यह  है  कि  भ्रगर  भाष  हिन्दी
 को  राष्ट्र  मापा  बनाते  हैं  तो  भ्राप  सस्कृत  का

 सहारा  लिये  बिना  वैज्ञानिक  दाब्द  नहीं  निकाल
 सकते  ।  हमारे  यहा  व्याकरण  इतनी  विशाल
 चीज  हैं  जिस  से  हम  दुनिया  भर  के  शब्द  बता
 सकते  हूँ  ।  बहुत  से  शब्द  हमारे  यहा  र्ढ़ि  के
 रूप में  झा  गये  है  जैसे  स्टेशन  है  या  मास्टर  है  t
 मास्टर  शब्द  हिन्दी  का  मही  है,  यह  प्रग्रेजी  का
 है  शौर  हिन्दी  में  च्ढि  के  रूप  में  भ्रा  गया  है  t
 इसी  तरह  से  सिफारिश  है  1  सिफारिश  शब्द
 हमारा  वही  है  लेकिन  हम  ने  उसे  मान  लिया  है।
 ऐसे  शब्दों  को  तो  हम  मान  ही  नेंगे।  मेरे  कहने
 का  प्रभिप्राय  यह  है  कि  हम  सल्कृत  को  जितना
 अधिक  प्रोत्साहन  देंगे  उतनी  ही  हमारी
 राष्ट्रभाषा  मजबूत  होगी  ।

 गी  सूपकार  (सम्बलपुर)  भाप
 “सिफारिश”  की  सिफारिश  करते  हैं  ?

 स्थायी  शामानन्ध  शास्त्रों  मेरा  झमि-
 प्राय  बहू  था  कि  सिफारिश  शन्द  जो  है  यह
 च्द्  का  होते हुए  भी  हम  ने  उस  को  हिन्दी
 में  स्थान  दिया  हैं।  इसी  प्रकार  मास्टर  शब्द
 जो  है  वह  प्रप्रेड़ी  का  है  लेकिन  झाम  तौर
 पर  लोग  अध्यापक  तने  कह  कर  मास्टर  ही
 कहते  हैं  भौर  उस  को  भी  हम  ने  मान  लिया
 है  ।  इस  प्रकार  के- बहुत से से  शब्द हे  जिन  को
 हम  ने  हिन्दी  में  लपा  लिया  है
 ्तो  अगर  हम  प्राज  हिन्दी  को  राष्ट्र
 भाषा  बनायेगें  बौर  वैज्ञानिक  शब्दों  का  भनु-
 बाद  उस  में  करेगे  तो  उस  में  हम  को  संस्कृत
 का  सहारा  लेना  ही  होगा  और  इसलिये
 सस्कृत  का  पढ़ना  पढ़ाना  झावश्यक  है  |

 एक  और  बात  कह  कर  मैं  समाप्त
 करता  हूं  और  वह  यंह  हैं  कि  सस्क्त  को
 बीच  के  काल  में  हम  मे  लोगो  को  पढने  नहों
 दिया  जैसा  भ्रभी  मैं  ने  बताया  अपने  स्वार्थ
 में  झाकर  हमने  दूसरे  प्रादमियो  को  उस  को
 पढ़ने  नहीं  दिया  झौर  उस  को  डब्बे  में  बन्द
 रखने  का  प्रयत्त  किया  t  हम  ने  सुदर  भी

 नही  पढ़ा  झौर  दूसरों  को  भी  नहीं  पढ़ने
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 दिया  ।  खुद  भी  हम  सुलाम  ॥  गये  भौर
 इस  प्रकार  से  भाषा  का  नाश  किया  ।  जैसा

 कहा  गया  भौर  संस्कृत  में  कहीं  कहीं  है  भी
 कि  झगर  शाद्र  संस्कृत  पढ़े  तो  उस  के
 कान  में  सीसा  डालो  ।  जहां  जहां  पर  ऐसे
 शब्द  हैं  संस्कृत  की  पुस्तकों  में  उन  को  कानून
 बना  कर  मारत  सरकार  को  वहां  से  हटा
 देना  चाहिये  ।  पालियामेंट  के  अन्दर  बिल
 ला  कर,  लोक  सभा  के  झन्दर  बिल  ला  कर
 के,  ऐसे  दाब्दों  ौर  ब्लोकों  को  जोकि  संस्कृत

 की  पुस्तकों में  हैं  उस  को  निकाल  देना  चाहिये  ।

 हमारे  भारतीय  संविधान  की  जी  १७  वीं  धारा

 है,  जिस  में  कि  भ्रस्पृश्यता  का  झन्त  किया  गया
 है,  उसे  जड  मूल  से  निकाल  दिया  गया  है,

 उस  के  भनुसार हम  को  जो  इस  प्रकार के  इलोक
 श्रादि  है  उन  को  किताबों  में  से  निकाल  देना

 चाहिये  ।  झाज  यह  चीज  बहुत  झावदयक  हो
 गई  है,  नहीं  तो  झाज  संस्कार  ऐसे  बनते  जायेंगे
 कि  धागे  चल  कर  इन  इलोकों  को  सामने
 रख  कर,  कानून  की  झवहेलना  कर  के  लोग

 दूसरों  के साथ  छुप्लाछुत  का  बरताव  करने
 लगेंगे  ।  इसलिये  जरूरी  है  कि  हमारे  छ्षिक्षा
 मंत्री  महोदय  इस  बात  का  ध्यान  रक्खें  ।
 यदि  बहू  इस  का  ध्यान  रक्खें  तो  मै  सत्य

 कहता  हूं  कि  भ्राज  कल  जो  छुभ्नाछूत  गांवों
 में  चल  रही  है  वह  समाप्त  हो  जायगी  ।
 आज  देहातों  में  जो  छुभाछुत  है  वह  बहुत
 प्राचीन  काल  से  नहीं  है  a  यह  अधिकतर
 बीच  के  काल  की  है  1  खुद  पुराने  जमाने
 में  हमारे  ऋषि  शौर  मुनि  लोगों  को  संस्कृत
 पढ़ाते  थे  ।  इस  के  झनेक  उदाहरण  हैं  -  सब
 से  प्रसिद्ध  उदाहरण  तो  सत्यकाम  जावालि
 का  है।  वह  पिप्यलादि  ऋषि  के  पास  संस्कृत
 पढ़ने  गया  ।  ऋषि  ने  उस  से  पूछा  कि  तुम्हारा
 गोत्र  क्‍या  है,  तुम  किस  जाति  के  हो,  तुम्हारे
 ण्लिा  का  नाम  क्या  है  ?  उस  ने  कहा  कि  यह
 मैं  स्वयं  तो  नहीं  जानता,  मैं  झझपनी  मां  से  पूछ
 कर  पाता  हूं  ।  वह  मां  से  पूछने  गया  ।  मां  ने

 कहा  कि  में  तो  एक  साधारण  बरतन  मलने
 बाली हूं  ।  मुझे  पता  नही  तुम्हारे  पिता  कौन
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 हैं।  उस  बालक से  इसी  प्रकार  जा  कर  ऋषि
 से  कह  दिया  कि  मुझे  बाप  का  नाम  नहीं
 पता  ।  ऋषि  ने  कहा  कि  चूंकि  तुम्हारी  मां
 का  नाम  जावालि  है  इसलिये  मैं  तुम्हारा
 नाम  सत्यकाम  जावालि  रखता  हूं,  पिता
 का  नाम  नहीं  मालूम  तो  न  सही।  भौर  ऋषि
 ने  उस  को  विद्यास्यास  कराया  ।  मेरे  कहने
 का  मतलब  यह  है  कि  यह  जो  जीजें  है  गे  बीच
 के  समय  की  हैं  ।  इसलिये  जो  इस  प्रकार  के
 लोक  झादि  झा  गये  हैं  उन  को  संस्कृत  में
 से  निकाल  देना  चाहिये  भौर  नये  प्रकार  से
 सब  चीजों  को  सामने  रख  कर  कोर्स  बनाया
 जाना  चाहिये  ।

 इन  दाब्दों  के  साथ  मैं  जोरदार  दाब्दों
 में  यह  भ्रतुरोध  करूंगा  कि  सेन्टर  में  एक
 संस्कृत  विद्यालय  होना  चाहिये  भौर  पिछले
 कमिदान  ने  या  दूसरे  कमिशनों  ने  जो  रिपोर्ट
 दी  हैं  उन  के  भ्नुसार  संस्कृत  को  बढ़ावा
 देना  चाहिये  ।  भ्रभी  राष्ट्रपति  का  जिक्र  किया
 गया  ।  मैं  उन  का  जिक्र  नहीं  करना  चाहता
 लेकिन  यदि  इस  प्रकार  की  चीजें  है  तो  उन
 के  सम्बन्ध  में  अधिक  न  कह  कर  केवल  झाप
 से  इतना  निवेदन  करना  चाहता  हूं  कि  इस
 प्रकार  की  जो  बातें  हमारे  संविधान  की  धाराग्रों
 के  प्रतिकूल  हैं  और  यहां  पाई  जाती  हैं  उन
 को  कानून  बना  कर  निकाल  दिया  जाना

 चाहिये  भौर  इस  के  लिये  यहां  पर  संशोधन
 बिल  रखना  चाहिये  |

 श्री  रधुनाथ  सिह  :  भ्रध्यक्ष  महोदय,
 माननीय  सदस्यों  ने  केवल  भारतीय  दृष्टि-
 कोण  को  इस  सदन  के  सम्मुख  प्रस्तुत  किया
 है  ।  मैं  भन्तर्राष्ट्रीय  दृष्टिकोण  से  इस  पर
 झपने  विचार  प्रकट  करना  चाहता  हूं  ।

 जाये  जाति  की  झायें  भाषा  संस्कृत
 है  ।  यह  भाषा  कंसपियन  सागर  से  के  कर
 पैसिफिक  भोशन  तक  फंली  हुई  थी  1  इस
 के  बोलने  वालों  में  प्रार्मावजा  भ्र्थात्‌  ईरान,
 प्ार्यान  अर्थात  अफगानिस्तान,  भार्यावर्त
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 प्रथात्‌  हिन्दुस्तान,  कम्बोज  भर्थात्‌  पामीर,  यानी
 भारत  के  देस्ट  साइड  के  जितने  देश  हैं  उन  सब
 की  राष्ट्रमाषा  संस्कृत  थी  ।  उन  के  शिला-
 शेख  संस्कृत  में  मिलते  हैं  क्योंकि  उन  की

 राष्ट्रमाषा  संस्कृत  थी  ।  इसी  तरह  से  पार-
 सि यों  के  शादिप्रंथ  गाथा  की  भाषा  एक  प्राचीत
 बैंदिक  भाषा  है,  जिन्दअभ्रवस्ता  की  भाषा
 भी  अपभ्ंद  संस्कृत  है।  गाया  और
 जिन्द्वस्था  कौ  भाषा  को  नहीं  समझा
 जा  सकता  झर  संस्कृत  व्याकरण
 का  ज्ञान  नहीं  है।  झब  मैं  भाप  को  पूर्व  की

 ओर  ले  चलना  चाहता  हूं  1  दक्षिण  पूर्व  एशिया
 में  कम्बोज  भर्थात्‌  कम्बोडिया,  चम्पा  भ्र्ात्‌
 वियट  नाम,  स्वर्णदीप  अर्थात्‌  इंडोनेशिया,
 शयाम  श्रर्थात्‌  थाईलैंड,  इन  सब  की  राष्ट्र
 भाषा  १२वीं  हाताब्दी  तक  संस्कृत  थी  ।  भ्रगर
 झाप  कहे  तो  मैं  उस  में  स ेकोट  कर  के  दिला
 सकता  हूं  कि  याईलैण्ड,  बर्मा,  शौर  कम्बो-
 डिया  के  बीच  में  संधियां  हुई  है  वें  सब  संस्कृत
 में  ही  हुई  है  ।  थाईलैण्ड,  र्मा  झर  चीन
 के  बीच  में  गाघार  और  कौदाम्भी  प्रदेश
 थे  उन  की  राज्य  भाषा  संस्कृत  थी  t  विएंट-
 नाम  झथत्‌  चम्पा,  याईलैण्ड  अप्र्थात्‌
 दयाम,  कस्बोडिया  अर्थात्‌  कम्बोंज  और
 स्व्णंद्रीप  जिस  में  कि  कमेंरंग  (निमोर),
 लग्नह्िप  (निकोबार),  वारुषक  (सुमात्रा),
 बली  (वाली),  मलयद्विप  (मलाया),  कटाह-

 ,  ड्  (केदाह),  वरुण  द्विप  (बोनियों)  के
 देश  है  शौर  इन  का  नाम  संस्कृत  वागमय  में
 स्वर्णद्रिप  रक्खा  गया  है  उन  की  भाषा  संस्कृत
 यी।  उन  तमाम  देशों  की  जोकि  कैसपियन
 सागर  से  पैसेफिक  सागर  तक  फैले  हुए  हैं
 उन  की  भी  भाषा  सस्कृत  थी  ।  जो  महान्‌
 धार  जाति  एक  छोर  से  दूसरे  छोर  तक  फेली

 हुई  थी  उस  महान  भ्ार्य  जाति  की  महान्‌
 भावा  संस्कृत  थी  ।  यही  मैं  झाप  को  बताना
 चाहता  हूं  -  इसी  तरह  दक्षिणी  चीन  में
 गांधार,  कौछाम्मी  प्रादि  राज्य  थे  अर्चात्‌
 वर्तमान  यृन्नान  राज्य,  इस  राज्यों  की  राज

 भाषा  भी  संस्कृत  थी  झाज  जो  हमारे  भाई

 यह  कहते  हैं  कि  संस्कृत  को  कमी  किसी  भी
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 देश  की  राज  भाषा  होने  का  गौरव  प्राप्त  नहीं

 था  उत  को  में  बतलाना  चाहता  हूं  कि  कैलपियन
 सागर  से  पैसिफ़िक  सागर  -तक  फैले  हुए
 देशों  की  राज  भाषा  संस्कृत  थी  भौर  इन  के

 हो)  हुए
 झाज

 हम  किस  मुह
 से  यह  बात  कह

 सकते  ¢  कि  संस्कृत  माया  राज  भाषा  होने
 के  योग्य  नही  है  या  संस्कृत  में  कभी  कोई
 भाषण  नहीं  देता  था  या  कोई  संस्कृत  नहीं
 बोलता था  t  यह  ठीक  है  कि  जब  भरव  में
 इस्लाम  उठा  भौर  जब  भरबी  आई  तो  उस
 के  साथ  प्ार्यावजा  ईरान  हो  गया,  प्रार्याता
 भ्रफ़गानिस्तान  हो  गया,  कम्बोज  पामीर

 हो  गया  और  हमारा  भार्यावर्त  हिन्दुस्तात
 हो  गया  ।  यह  ठीक  है  कि  जब  इस्लाम  का
 झंडा  ऊंचा  उठा  और  भरबी  का  प्रचार  हुभा,
 फ़ारसी  का  प्रचार  हुआ  तो  लोगों  ते  हिन्दू
 चम  को  त्याग  दिया,  भार्य  धर्म  को  त्याग
 दिया  भौर  उसी  के  साथ  साथ  प्रपनी  संस्कृत
 भाषा  को  छोड़  कर  भरबदी  और  फ़ारसी
 को  प्रपनाना  शुरू  कर  दिया  ।  निरन्तर
 संस्कृत  का  ह्वास  होता  गया  |  भ्राज  मैं  ललकार
 कर  कहना  चाहता  हूं  कि  संस्कृत  समस्त
 झायों  की  आदि  आषा  है  L  लैटिन,  स्लेव,

 लुथैनियन  यह  भाषाएं  कहा  से  आईं  ?  मैं
 आप  की  बतलाना  चाहता  हूं  कि  इन  भाषाप्रों

 का  हट  भी  संस्कृत में  है।  जितने भी  आये
 लोग  अमरीका,  भास्ट्रेलिया  भथवा  न्यूज़ीलैप्ड,
 यूरोप,  भरफीका  में  हैं  उन  की  मूल  भाषा

 संस्कृत भाषा  ही  थी  1 संसार में  जहां  जहां
 भी  भार्य  जाति  के  लोग  हैं  उन  की  मूल  भाषा
 संस्कृत  थी  ।  उन  की  जाति  एक  की  ।  चर्म
 एक  था  चन  की  भाषा  एक  थी  t  वे  बिखर
 गये  t  उन  की  भाषा  बिगड़ी  फिर  भी  जिन  में
 ार्यन  लोग  है  उन  की  मातृभाषा  की  झूठ
 संस्कृत  में  है  ।

 श्री  यादव  ने  कहा  कि  संस्कृत  तो  सामंतों

 की  भाषा थी  "  मै  स्पष्ट  रूप  से  इस  की  घोषणा
 करना  चाहता  हूं  कि  संस्कृत  कदापि  भी
 सामन्‍्तों  की  भाषा  नहीं  थी  q  संस्कृत  जनता
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 की  भाषा  थी  ।  धाज  भी  अगर  श्राप  तामा-  जननी  है  भौर  भाज  वह  जो  वह  भाषा  बोलते

 पत्रों  पौर  शिलाकेलों  को  देखें  तो  प्राप  को  पता  है  उस  की  रूट  संस्कृत  में  ही  है  ।
 अल  जावेशा  कि  जिस  तरह  झाज  हिन्दी
 झथवा  उर्दू  में  रहननामे  और  बयतामे  लिखे
 जाते  हूँ  प्राचीन  काल  में  संस्कृत  में  इसी
 तरह  के  रहननामे  जौर  बयलामे  लिखे  जाया
 करते  थे  ।  पुराने  जमाने  में  संस्कृत  भाषा
 में  ही  तमाम  सेल  डीइस  वगैरह  लिखे  जाते
 थे  ।  वह  जनसाधारण  के  प्रयोग  में  आने
 वाली  भाषा  थी  |  इसलिये  मैं  कहता  हूं  कि

 मैं  संस्कृत  कमिशन  के  सम्बन्ध  में  कुछ
 दाब्द  कहना  चाहता  हूं  ।  झायोग  की  रिपोर्ट
 को  हम  ने  बहुत  ध्यान  से  देखा  ।  च्कि  समय
 कम  है  इसलिये  मै  केवल  दो,  तीन  बातें  कहना
 चाहता  हं  ।  भ्रध्यक्ष  महोदय  प्राप  जानते  हैं
 कि  सन्‌  १७८१  में  कलकते  में  बारेन  हेस्टिग्ड
 के  समय  में  झरवी  का  एक  मदरसा  क्रायम

 संस्कृत  भाषा  का  स्थान  बहुत  ही  ऊंचा  है  ।  हुआ था.  oe

 डाक्टर  श्री  अणे  साहब  ने  कहा  है  कि  संस्कृत...
 Sppakr:  T  Mhit ee  more

 भारतवर्ष  की  तमाम  भाषाओं  की  जननी  है  fume;  he  may  continue  tumorrow.

 केकिन  मेरा  तो  कहना  है  कि  संस्कृत  केवल  i8.35  hrs.
 हिन्दुस्ताती  भाषाओ्रों  की  ही  माता  नहीं  है
 बल्कि  यह  संसार  में  बसने  वाले  दो  तिहाई
 अर्थात्‌  ६०  परसेंट  लोगों  की  मातृभाषा  की

 The  Lok  Sabha  then  adjourned
 till  Eleven  of  the  Clock  on  Thursday,
 May  7,  959/Vaisakha  ,  ३388
 (Saka),
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 224%  Ford  Fo  m  dation ex-
 mumcations  Ser-

 perts  for  Food  Pro-  vices  1520809,

 duction.  I9%64-—~68  2260  Flood  Control  Ca-

 2242  Doctors  for  anti-  praty
 of  Hirakud

 T.B  Work  .  15169—73.
 jam  Project  35209—I0

 2243  Road  Accidents  in
 2261  Standardisation  of

 Delhi  3517380  nae  medi-
 Sambalpur  1521011

 ded  gach  Biles  tine  rstto—ta
 22634  Reduction  im  Rati-

 2245  Ruce  Mills  in  North
 way  Board  Staff  5233

 ‘Bihar  7$783--87
 ams

 ete  I§2%-22
 3247  i  Bee  Pd  2263  Prices of  Agricultural

 nil  ‘14187—~89,  Products  25273

 2248  Air  Services  in  Assam  2264  Pulot  Service  for  Cal-
 Sector  1819092.  cutta  Port  I§2I3-33

 2249  Manufacture  of  226s  Suspension  of  Rail-

 Papers  and  Boards.  5393-~94  way  Officers  ‘1S213-14

 2250  Nzw  Barrage  in
 2266  Surplus  Machinery

 D  दि  G.Project  1519496
 in  Various  Projects  19214

 2250A  Casualty  at  the  Saf-  2267  Rail  Pronty  for  Fo-

 daryung  Hospital  5396—35200  reignExpor.s  52I4-35

 2252  Indo-Pak  Canal
 Waters  Dispute  2$200—~-02  us

 Q
 le

 WRITTEN  ANSWERS
 TO  QUESTIONS  15203—87

 4022  Damage  to  Railway

 SQ.
 Track  and  Property

 No.
 due  to  Floods  4273

 Self-sufficiency  4
 2246  Thermal  Stations  un-  4023

 a
 derD  V.C.  -

 )
 15203  Food  1s  )  6

 225r  Market  Intelligence
 4०4  P  &T  Employees  35276

 Scheme  for  Ma-  4025  Foreign  tourists  ‘1gai7
 nupur  75205  4026  Ticket  Checking

 2253  Ratl-:0ad  Competi-  StaT  जा  Bikaner
 tionin  5203—04  Division (N  Rly)  45437

 2254  Pnicesof  Tobacco  252०4  4027  Sleeping  Accommo-
 dation  on  Delhi-

 2255
 Tieden  Bort  Bikaner  Train  ‘1Sa17-18

 Trust  Employees.  1520405  4028  Amenities  at  Sta-

 2256  Maulana  Azad  Me-  Foals
 on  Northern

 dical  College  13520506
 uy  t5a78

 2257  Over-psyment  to  4029  Rural  Etectriication

 Ralway  Contrac-
 im  Punjab  rs218-19

 tors  ३52०6  4030  Corruption  Cases  on

 2257A  Acquiation  of  Land  Central  Railway
 इ5219

 for  Government  4033  Letter  hoxesin  Bom-

 bated  &
 bay  Villages  ३९279

 uilding  Society  4032  Telegraph  and  Tele-
 Ltd.  :  15206~07  phene

 nae  IB
 2258  Gastro-enterins  Ca-  ombay  Villages  35330

 sesin  Delhi  :  15207—-08  4033  National  Highways  75330



 a
 25463  [Dany  Drar®*)  73464

 WRITTEN  ANSWERS  TO
 VepusriONe  ae

 TO

 QUESTIONS—contd.
 INS—con

 U.S.Q,  Subject  Convers  v8.9.  Subject  Corus
 No,  No.

 Coaches  on  Metre  4062  Central  Tractor 4034
 “Gauge  Section  of

 ‘  Organisation.  75237
 Central  Railway  3§22  4063  Consolidation  6

 4035  Selection  Posts  on
 tend

 holdings  in
 Central  Railway  .  4g22  .  75233

 4036  Overbridge  at  Par-  4064  Sugarmills  .  75238
 bhani  Station  75223  4०655  gee  Si  नद  pa Railway  Protection  from 4037  “Fore  5222-23,  Punjab.  35239

 038  Railway  Protection  4066  bo  oa
 Coconut 40

 Force  on  Northern  H  =
 Station

 Railway  75223
 or  5  in  =  ‘ond

 75239
 carcity 4039

 Sune
 Mills  in  Pun:

 vr  grains.  1239-40
 4068  Fruit  Orchards  in

 mine  oe  Bombay  State  75240
 Pe  dest  ड़  eaaaeag,  4960,  Mulberrv.Cultivation_

 404t  Milk  Powder  Fac-  in  Bombay  State  35240
 tory  at  Vijayawada  75225  4070  Robberies in  Trains  3$240-4I

 2  Medical  Stores  in  407r  Discipline  am
 a“  AndhraPradesh  3§225-26  the  Railway  waft.  ‘18241
 4043  New  Railway  lines  4072  CureforGoitre  .  75247-42

 in  Rajasthan  75236  4073  Selection  of  Assis-
 4044  T.B.  Clinics  in  Pun-  tant  Labour  Wel-

 jab.  75226  fare  Inspectors,  .  1242-43
 Research  Centre  for  4074  Punishment  for  de- ४

 Sp
 ices  in  North

 38
 reliction  of  Duty  75243

 nara  §226-27
 4046  Coconut  in  N.  Ka-  “75  Com

 wher  Reil-
 nara  35328  15244

 4047  Railway  Magistrates.  %§228-29  4076  Railway  Research
 4048  Sugar  Production  75229  I  pacing

 1§244-45

 42९
 Sugar

 Femoriet  ;
 75230  4077  "Punjab

 ors  in
 35245

 5  apaci
 SugarFactorien  =  9250  4078  Rural  Electrification  —_5245°46

 4079  Passenger  Amenities
 453  Block  tal  of  N.E.  Ri on  ailway  15246-47

 Sugar  Factories  1§229—31  4०8०  Traffic  Ai  .
 4083,  Medical  75337  Office,
 4054  Subway  at

 Subeder
 75248

 Chatram  I  Traffic  5  of  In-
 Bangalore  City  .  ‘1§231-33

 wee
 eed  wee  Tre

 4055  Ticket  Checking  staff  7$232  post
 System  in

 4086  Development of  Part
 75248

 Facilities  at  Pradip  (1§232-33,  4082  Acquisition  of  Land
 4057  Development  of  Me-  for  Railways  .  ‘1$249,

 18233-°34  4983  Hirakud  Power  for
 4०58  Gate  at  Level

 Crossings
 Bhilai  Steel  Plant  1$249-50

 4084  Survey  of  Kollan-
 Section  (N.  Rail-  god-Trichur  Rail-

 way)  75234  ५०  §250
 4059  Marketing  Socicties.  1523435  4085  Nautor  lands  in  Hi-
 4060  Roorkee-Haridwar  machal  Pradesh  ‘1$2$0-51

 Rod.  15235-36  4086  Railway  “News  मु
 4061  Sanctuary 9  U.P.  115236-37  Letter”  in  Hindi  ‘15251



 79965  Was  Didier}  7६466
 WRITTEN  ANSWERS  TO  WRITTEN  ANSWERS  TO

 QUESTIONS—-contd  QUESTIONS—contd
 USQ  Subject  Corumns  uUSQ  Subject  CoLumns

 No,  No

 it  Office,  4113  Decrees  against 407
 eee  ‘Rediway  Northern  Railway  15267—69
 Stanong§  १5252  aug  Holy  Fam;

 ao 4088  Quarters  for  Ratl-  pital,  New  35269
 way  Saf  §252  4us  Sunday

 pu  pis 4089  Movement  of  Oul-  ance  for
 cake  and  Potatoes  75253

 6)  aman  प छ
 1§269-70,

 4090  «Wind  Mullin  a  Delhs  qu  anate
 Village  35253°54  presses  75270०

 (4091  Price  of  Rice  m  Ma-  4u7  Jenstaand  (्  Ex-
 mpur  ‘15254°55,  presses  1$270-7%

 4092  Darector  of  Health  4s  Famuly  Planning  75277
 Services,  Manipur  3§255-56  4g  Agncultural  Re-

 4093  Taccavt  Loans  to  search  $n
 Delhi  Peasants  Jammo  and
 Mult-purpose  Co-  Kashmir  State  ‘1$2971-72,
 Soares  Rey  35256  4120  Central  Assistance  to

 4094  Stenographers  1526-7  apse  Colleges  ‘1$272, =
 siesta  On.  4i2r  Levy  on  Foodgrains  3§272-73

 operative  Society  3§257  4122,  Death  of  a  Labourer
 4096.  Lakwa  Stanon  +1§257-58  parted

 Gas  Explo-
 _

 seal  agatha  4123  Building  for  Jayna-
 Road  in  Tripurs  5258  pee  ae

 4098  Ropes
 air  of  Roads  sn  ‘1§274

 pura  1§2$8-59  4124
 Teme  ad  iscflers Drinking  Water  S  Engin  pied

 ३४४  ym  Tripura
 =

 19259  41zs  Railway  Land  55275-76
 4100,  Hospitals  sn  Andhra  4726  Zooin  Delhi  75276

 Pradesh  ‘1§259  4127  Industrial  Estate  at
 4r0r  Doubling  of  Rail-  Badh  इ$277

 way  Line  5259-60  4128  Derailment  of  Goods
 4302  Commnttees  on  Rail-  Train  near  Poona  3$277-78

 ways  35260  (4129  Contract  for  Luggage
 4103,  Potato  Growers  in  and  Parcels  15279-80,

 Himachal  Pradesh  3§26%  430  Ticketless  Travel  by
 4104,  American  Rice  5261-62  canbe

 Police  8०
 ios  Telephone  Connec-  ae  752

 nons  §262-63  ‘413t  Wheat  Prices  §28i-82
 106  Aerodrome  at  Che-  4132  Chandabal: Port  ‘1$281-82

 yuvannur  1263-64  4733
 yen  H ‘107

 lee  Etc  Sg  Tourism  35283
 desh  15264-65  4334  Passengers  from

 to8  Tungabhadra  High  Tatanager  75283
 Level  Canal  Sche-  4136  Train  accident  15283-84
 me  15265-66  बार  Second  Shipyard  35284

 69  Bhakra  Dam  Pro-  437A  Loans  for  Bhakra
 ject  75266  Project  13284-85

 10  Family  Plenning  1526-67  41373  Export  of  खण्ड
 ॥.  Slum  Clearance  in  Vomica  Seeds  3§285-86

 Delhi  1567-68  47370  Ex-cmployees  of
 t2  Raslway  Protection  Ratroning  Depert-

 Force  34267  ment  19285-87
 ‘  (Ay)  LSD—22
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 PAPERS  LAID  ON  THE  STATEMENTS  BY  MINIS-
 TABLE.........  1§288-89  THRS—contd.
 The  following

 were  laid  on  the  Table
 between  the  भ्व्य्य्ज @A

 copy
 of  Notifica-  India  Govern-
 G.S.R.  ‘soa,  ment  of

 —_—
 for  the

 dated  ६... क  April,  7959  one  ie
 st  April,

 under  sub-section  929  to
 a  egret  |  Marcie

 फ्
 of  Section  3  of the  ae a  on

 ssential  Commodi-  ‘able  a  copy  of  the  Agree-
 tles  Act,  r9gs.  ment,

 (2)  ै  copy  of  the  State-  (7)  The  Minister  of  Mines  and
 ment  containing  rep-  Oil  (Shri  K.  0,  Malaviya)
 lies  to  certain  memo-  made  a  statement  regarding
 randa  received  from  discovery  of  a  new  Coal
 Members in  connection  Seam  in  Singrauli  Coal-
 with  Demands  for  field,

 oe  BILL  INTRODUCED  3297

 under  sub-rule  (Sof  0.3
 ae

 =

 paced oe Rg  ha  BILL  PASSED  75297--98

 ()  Summary  of  Budget  ®  The  Minister  of  Finance
 Estimates  Reve-  Morarji  Desai)
 nue  and  Ez  moved  that  the  Appro-
 ture  of  the  *Peaian  tion  (No.  3)  Bill,  1959
 Airlines  Corporation  taken  into  consideration
 for  the  year  I959-60.  The

 aaa

 ted.

 Si  Eanoriine  tt  consideration  the  Bill  was
 the  year  1957-58,  =
 Bud  Estimates  (i)  The  Minister  of  Railways
 and  Revised  Esti-  (ShriJagjivan Ram)  moved
 mates  for  1958-59,  that  the  Appropriation
 and  Budget  Esti-

 (Railways)
 No  3  Bill,  959

 mates  for  I95
 |  the

 be  taken  into  consideration
 of  Indian  fin  The  motion  was  adopted.
 Corporation.  ao  lera  62००  ०१०९ Gi)  Summary  of  Bu-  consieccaton  was
 dget

 Bstimates
 of  passed.

 Revenue  an:
 diture  of  Air-India

 SUSPENSION  OF  RULE......  15294°95
 International  Cor-  The  Minister  of  Commercs
 poration  for  the  year  (Shri  Kanungo)  moved  the
 1959-60.  mothe

 re.  Sus
 pee  bs  v ummary  of  Actuals  t  proviso  to  74  O! de

 Su  year  Soest  Baar  Rules  of  Procedure  and  Con-

 Budget
 Estima  and  duct  of  Business  in  Lok  Sabha

 Estimates,  1958-59  ts  application
 to  the  motion

 and  Budget  Estimates  for  ‘Amendmen' the  year
 7259

 9-60  under  ies  (  t)  Bill,
 7959 Capital,  of  Air-India  to  a  Joint  Committee.

 International  Corporation.  motion  was  adopted

 Report  of  Estimates  Commit  MOTION  TO  REFER  BILL
 mee  TO  A  JOINT  COMMI

 hth-sixth  Report  was  presented  §  5289  TT  I§295-—I5407
 STATEMENTS  BY  MINIS-  The  Minister  of  Commerce

 TERG.........  35289—92  (Shri  Kanungo)  -moved  that

 (8)  The  Minister  of  I  Bil  be  referred  Joint ie
 Conte

 to
 Power  (hints Motes

 455
 Minister  of ittee.  The

 mmad  Ibrahim)  made  a  Commerce  and  Industry  (Shri
 statement  regarding  the  Lal  Bahadur  Shastri)  replied
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 MOTION  TO  REFE
 TO  A

 JOUNT
 COMMITTEE

 to  the  Debste  and  the  motion
 was

 BILL  UNDER
 CONSIDERA-

 हि ५ ए  5340723

 19S9>  a8 S$:  vy

 MOTION  RE  REPO.
 SANSKRIT  COMMISSION  54:3~—60

 Portes:  —  Giscusthon
 motion  re:  Report  of  Sanskrit

 (Dany  Drastt]

 MOTION  RE:  REPO  OF
 SANSKRIT  COMMISSION

 Commission  was  resumed.  The
 discussion  was  not  conchuded.

 AGENDA  FOR  THURSDAY

 BRS
 x959/VAISAKHA  x

 7887  (SAKA)
 ia

 ्  consideration  of  the
 Cost  and  Works
 Bill  and_  consideration  of  the

 (Amendment)  Bill,  «

 75470


